Tenth Series, Vol 1X, No.13 Wednesday, March 11, 1992

Phuiguss 21, 1913 (Saka)

LOK SABHA DEBATES
(English Version)

Third Session
(Tenth Lok Sabha)

(Vol. IX contains Nos. 11 to 20)

LOK SABRHA SECRETARIAT
NEWDELHI

Price : Rs 6,00



{O)IGINAL ENGLISH PROCEEDINGS INCLUDED IN ENGLISH VERSION AND
ORIGINAL HINDI PROCEEDINGS INCLUDED IN HINDI VERSION WILL BE
TREATED AS AUTHORITATIVE AND NOT THE TRANSLATION THERSOF.]



CONTENTS

[Tenth Serles, Vol. IX, Third Session, 1992/1913 (Sakaj]

No. 13, Wednesday, March 11, 1992/Phalguna 21, 1913 (Saka)

Oral Answers to Questions:
*Starred Question Nos

Written Answers to Questions:

Starred Question Nos:

Unstarred Question Nos.

Papers Laid on the Table

Committee on Estimates

Eleventh Repcrt—Presemed

20510 210

211 0o 223

2334 10 2349,
2351 to 2372,
2374 10 2382,
2384 10 2397,
2399 to 2437,
2439 to 2483,
2485 to 2501,
2503, 2504 and
2508 to 2568

Petition Re. Grant of Indian Ctizenship
1o the Chakma and Hajong Tribals o!

Arunachal Pradesh

CoLumns

1-32

32-568

32-54

54-639

569-577

577

577

[ —

*The sign + marked above the name of a Member indicatas t1~ the auostion w s act. ...,
asked on the floor of the House by that Member



(D

Matters Under Rule 377

0

()

()

(v)

W

1)

{vn?

Need for consyruction of
a new airport in Cochin

Shn P.C Chach:
Need to recognise ‘Valmikr’
and '‘Boya’ tnbes in Karnataka
as Scheduled Tribes

Shn Gangadhara Somipat’
Need for early construction
of an oil depot at Aonla,
Untat Pradesh

Shri Rajveet Singh
Need to relagse funds to the
Government of Gujarat under
Agricuiture and Rural Cooperative
Debt Relisf Scheme, 1990

Shri Kashiram Rana
Need to fix uniform rate for
storage of potatoes in cold
storages throughout the country

Shn Manjay Lal
Need 10 set up a high power
TV transmitter in district Saharsa

and low power transmi'ter at Sapaul,
Bihar

Shi Suraya Narayan Yad 1

Need to increase frequency
vt Calicut-Sharjah flights

Shr E Anamed

COLUMNS

577-582

577-578

578

578-579

579-580

580

580-581

581-582



@)

(Vill) Need to allot LSUS fuel to
Kamataka Electricity Board
for augmenting electricity
production through diesel

generation seta

Shri Oscar Fernandes

Committee on Private Members' Bills

- and Resolutions

Fitth Repott-—Presented

Statutory Resolution Re. Disapproval of
the Public Liabitity Insurance (Amendment)

Ordinance
and

2.blic Liability Insurance (Amendment)

’ *otion to consider

Shri Girdhari Lal Bhargava
Shri Kamal Nath

Shri A. Charles

Shri V. Dhananjaya Kumar
Shri Rupchand Pal

Shri Praful Patel

Shri Bolia Bulli Ramaiah
Shri George Fernandes °
Shri Vijay Naval Patil

Prof. Rasa Singh Rawat
Shri P.C. Thomas

Shri Kamla Mishra Madhukar

CoLUMNS

582

583

583-662

584-585
586-588
589-593
593-596
596-600
600-604
604-608
606-611
611-815
615-631
630-632

632-636



{iv)

Shri A. Asokaraj
Shri Prithviraj D. Chavan
Shri Syed Shahsbuddin
Shri Ajoy Mukhopadhyay
Statutory Resolution Re. Disapproval
of the Public Liabilily Insurance
(Amendment)—Withdrawn

Public Lishilty insurance (Amendment)

GClauses 20 8 and 1
Motion o Pesa
Shri Kamal Nath
Business Adviscry Committeo
12t Repont—Fresented
Statement by Minister

Video cassettes relating to asssssination
of tate Shri Rajiv Gandhi

Shri S.B. Chavan

Railway Budget, 1902-93—General Discussion;
Resolution Re. recommendations of Railway
Convention Committes;
Demands for Grants (Reliways), 1992-03;

and
Supplementary Demands for Grants
(Railways), 1991-92

Shri C.K. Jaffer Shariet

837-841

841-844

662

6682



LOK SABHA DEBATE

LOK SABHA

Waednesday, March 11,1992/ Phalguna
21, 1913 (Saka)

The Lok Sabha met at Eleven of the Clock
{MR. SPEAKER in the Chal)
ORAL ANSWERS TO QUESTIONS

[Enghsh}
Coking Coal

*205. SHRIMATI GIRWA DEVI: Wil the
Minipter of COAL be pleased 10 state:

(a) the quantity of coking coal imported

during the last three years, year-wise;
(b) the cost thereof, year-wise;

(c)m.lﬂldnmwaeok-
ing cosl are avaliiable in Bihar;

(d) whether these reserves are being
fully exploited;

(o) i not, the reasons therefor;

() the steps being taken 10 end the
Wdeokivueodinmoeoum;md

(0) if 30, the time ikely to be taken in
this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI P. A.
SANGMA): (a) to (g). A statement is laxd on
the Table of the House.

STATEMENT

{(a) and (b). The information is given below : -

Year Quantity of coking Approximate Value
coal imported by (on the basis of
steel piants FOB Price)
+1988-89 4.49 million tonnes US § 227 million
1989-90 4.66 miltion tonnes US $§ 243 million
1980-91 $.72 million tonnes US $ 310 million

(c) 10 (g). The Geological Survey of
india has estimated (as on 1.1.92) the re-
serves of coking coal of different varieties in
Bihar as 2,289 millon tonnes and Jharia
coalfield in Bihar is the only source of prime
coking coal. While the geological reserves of
coking coal are quite sybstantial, there are
serious geo-mining, technological and infra-

structure problems like old partially worked
underground mines, presencs of fires and
water-logged workings in adjoining areas,
villages, fownships and other buikt-up struc-
tures and nallas and rivulets requiring shilt-
ing or protection that are coming in the way
of speedy development of coking coal mines
in Jharia coalfieid. These problems have
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resulted insub-optimal exploltation of coking
coal reserves.

Some of the important steps being taken
to augment indigenous avaiability of coking
Soal, interalia, inelude :-

(i) Iincrease in raw coking coal availa-

bility by reorganising existing mines
and development of new mines ;

(i) " restoration of coking coal sources
which were delinked in 1984-85
from washeries on aoccount of
quality consideration;

(i) commissioning of two new washer-
ies, one each at Madhuband &
Kedla for increasing the existing
washing capacity;

(iv) madification of the existing coking
coal washeries by implementation
of recommendations of the Aktekar
Committee 1o improve the capacity
utilisation as well as the quality of
washed coking coal;

(v) coking coal mines in Meghalaya &
Assam are being identified to make
available increased quantities of
low ash coking coal.

With implementation of theee steps, the
import of coking coal by stesl plants (s likely
to come down progressively.

[ Transiation)

SHRIMATI GIRWA DEVI: Mr. Speaker,
Sk, in part (C) of the question | had asked
whaether sufficient reserves of coking coal
were avaliable in. Bihar and whether these
reserves wers being fully exploited. In the
reply, the hon. Minister did agree that re-
serves were there and aleo told that about
26,289 million tonnes of coal was avallable
i Jhariacoal mipes and Jhariacoalfield was
the only source of prime coking coal. Some
codal, of course, is extracted in West Bengal
also, but | feel that the Government have
been adopting laxRy in expiolting the mines
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thete. Altekar Committee had recommended
that keeping in viewthe importance of coking
cosl, & should be extracted whersver i is
possible and its quality be improved through
washeries and it shouid.be wtilised to the
maximum extent.

MR. SPEAKER: Look, you have to ask
your question, t won't do.in this manner.
Restrict yourselt only to question.

SHRIMATI GIRWA DEVI: | am coming
to the question itself. As per the recommen-
dations of the Altekar Committee, several
washeries had to be instalied in Bihar. How
many of these have aiready been set up and
how many are still o be set up. If they have
not been set up so far, then how long it will
take to do the same. Besides, | would aiso
like to know as to what action has been taken
to increass the capacity of the existing
washeries.

[Enghish)

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP. A. SANGMA)-
Sir, t is not a fact that we are not taking
adequate interest m production of coking
coal. As of now, we have got 41 coking coal
projects in the country with an estimated
investment of aimost Rs. 800 crores. Buttis
true that we have not been abie to explort the
amount of coking coal reserves that we have
in our country to the fullest extentbecause of
the problems that we have been facing. One
of the main probiems has been the under-
ground fire in Jhana which we are trying to
tackie. Our team had gone to the United
States to study this and to find out the tech-
nology. They have come back and we have
also set up a separale organisation to find
outthe causa of the Jharia underground fire.
American experts and also the Worid Bank
team have visited the site. So, we are work-
ing on that.

As far as washeries are concerned, we
have got, st the moment, 15 washeries with
a capacity of about 30 million tonnes. But
that is not enough because the capacity is
not fully utiised. We are also trying to set up
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more washeries. But in the immediate fu-
ture, we will be setting up only two more
washerles.

[ Transiation)

SHRIMATI GIRWA DEVI: Mr. Speaker,
Sir, | had asked as to how long it would take
to set up new washeries, because Altekar
Committes had made its recommendations
long back. Washeries with a capacity of 30
miilion tonnes have been set up, but undue
delay is being made to set up more washer-
ies. For quite a long time, foreign exchange
is being wasted inspite of the fact that we do
have the equipments in Bihar itself. But no
attention is being paid. | would like to know
by when the Government would accomplish
this task.

[English)

MR. SPEAKER: Can yougive the time?
By what time, will you do #t?

SHRI P.A. SANGMA: the Atakar Com-
mittee has given three types of recommen-
dations. One is about the immediate steps
that are to be taken, namely shor -term
measures. The second relates to medium
term measures and the third is the long-term
measures. As far as the short-term and
medium term measures that are recom-
mended by the Altekar Committee are con-
cemed, we have taken action But the third
part of the recommendations includes the
sefting up of washeries and it will be very
difficult for me to say by what time these
washeries will be set up.

SHRI GANGADHARA SANIPALLL: |
want to kaow from the hon. Ministe: the
names of countries from where coking coal
is imponted. Have any Central Aslan Repub-
lics been approached other than our tradi-
tional suppliers, viz. the Austrahans®”

[ Transiation)
SHRIMATI GIRWUA DEVi: Mr. Speaker,

Sir, you are not allowing me evento raisa the
second supplementary question. hconcerns
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a'significant matter related to Bihar. There-
fore, [ may kindly be aflowed 1o ask the
Qquestion.

[English}

MR. SPEAKER: Please let us under-
stand that there are 542 Members in the
House. Just one hour is available and there
are only 60 minutes inone hour. Evenlif igive
one minute t one Member, only 80 Mem-
bers can ask the questions. You shail have
to be very selective. All of you cannot force
your questions on the House in 60 minutes
time.

SHRI P.A. SANGMA: Sir, we import
coal from Germany, Norway, UK, Japan,
Australis, indonesis, Poland, China and the
USSR. But the major quantity of coking coal
is imported from Australia

[ Transiation)

SHRI BRISHIN PATEL: Mr. Speaker,
Sir, | would like to know from the hon. Minis-
ter whether it is a fact that new coking coal
reserves have been identified in Bihar, if so,
the location there of and when the Govern-
ment will start work on them?

SHRISURAJMANDAL: Let me teil you.
(English]

MR. SPEAKER. Shri Suraj Mandal
wants to give some specific information in a
question form|

SHRI P.A. SANGMA: | have already
stated that out of 29 billior tonnes of coking
coal reserves Iin our country, 28 billion ton-
nes are in Bihar This is mainly confined to
Jharia srea which extends over 17 Kms.

[ Transiation)

MR. SPEAKER. Mandai ji wants to give
some specific information to you.

SHRI SURAJ MANDAL: Mr. Speaker,
Sir, f'wouid like to submit tothe hon, Minister
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that the cost of the coking coal being im-
ported from Australia and China comes to
about Rs. Two thousand to Rs. Three thou-
sand per fonne. And as per the survey con-
ducted by BCCL, ¥ coal is extracted from
Jharia and Jaridih block, it will cost not more

than Rs. one thousand per metric tonne. *

Hence if coal is extracted from there, we can
manage 10 save the foreign exchange. He, at
present, is referring to $688-89.

MR. SPEAKER: Mandal ji, { have given
you permission to ask question. You are
taking time of others, therefore, please ask
your question.

SHRI SURAJ MANDAL: Mr. Speaker,
Sir, | am asking the question only. My sub-
mission is that we have been importing coal
since 1985; while we can extract indigenous
coal at the rate of Rs. 1000/ per tonne.
Coking Coal is avaiiable in the second layer
and it costs merely Rs. 1000/- per tonne. My
question is what are the reasons for import-
ing the coking-coal at the rate of Rs. 3000/-
pertonne when we can produce iton cheaper
rates. My other submission Is that BCCL and
CCL have set the target of 16,000 and 9000
tonnes of coal per day respectively.

Butthis target is not being achieved and
the monaey is being wasted onthe officers. in
the circumstances, | would like to ask from
the hon. Miaister whether the Government
proposes to start production of Coking Coal
In Jharla and Jaridih to save the foreign
exchange.

|English)

SHRIP.A. SANGMA: Sir, the reason for
our resorting to import is very simple and that
is because we cannot produce as per our
requirement so we have to import it from
other countries. | do agree with the hon.
Member that every stfort should be made to
make our country salf sufficient in the pro-
duction of coking coal and that is our aim.

As | bave already stated. we have about
41 on going projects costing about Rs. 900
crores. We hope that the production of cok-
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ing coal will improve substantially during the
8th Five Year Plan. We are going to make
special efforts to increase the production of
coking coal in the North-eastern States.
Though we have huge resources of coking
coal in Meghalya, Assam and Arunachal
Pradesh, so far we did not have a thrust in
the North-eastern regions. Now, we are taking
up three projects in the north-eastern re-
gions. One is in Assam which is Borgolai and
anotheroneis Nanchik in Arunachal Pradesh.

During the 8th Five Year Plan we will
make every effort to see that our production
of coking coal is stepped up substantially as
a result of which our impon will come down
0 a great extent.

[ Transiation]

Industrial Poilutants

*206. SHRIMATI SHEELA
GAUTM:

SHRI RAJESH KUMAR:

Will the PRIME MINISTER be pleased
1 state:

(a) whether any survey has been con-
ducted about the mill workers who suffer uue
to the ill-effects of cotton dust, smoke ana
acids emitted by industries in big cities;

(b) it s0, the detalls thereot; and

(c) the remedial steps taken by the
Government in this regard?

|English)

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a) to (c). A statement is laid on the Table of
the House.

STATEMENT
Cotton dust, mists and fumes of acids

and certain constituents of smoke such as
Carbon Monoxide, Nitrogen-Dioxide, Nitric
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Oxide and Sulphur Dioxide, when inhaled,
are harmful to the health of workers To
protect the workers from excessive expo-
sure to the above mentioned poliutants inthe
work environment, permissible kmits of
exposure have been laid down in the provi-
sions of the Fagtories Act, 1048

2 According the wiformation avadable,
some studies among textile workers who are
exposed to cotton dust have been conducted
in the past by the Central Labour Institute
(CLI), Bombay and the National institute of
Occupational Health (NIOH), Ahmedabad
The study carried out by the Central Labour
Institute in collaboration with the KEM Hos-
ptal and the MGM Hospttal, Bombay re-
vealed varying percentage of incidence of
Byssinosis among the workers A survey
made by the NIOH also revealed incidence
of Byssinosis in 6 3 percent of the workers in
the spinning section Byssinosis ts alsoc a
notifiable disease under the Factones Act

3 Some studies made by the CLI in
factories involving electroplating had re-
vealed that the levels of fumes of chromic
acud in the work environment were withinthe
permissible imits of exposure

4 Legally, the occupier of the factory 1s
responsible for ensuring comphance of the
statutory provisions The overall enforce-
ment under the Act lies with the concerned
State Governments/Administrations of Un
on Terntones

[Transiation)

SHRIMATI SHEELA GAUTAM Mr
Speaker, Sir, through you, | would like to
know the number of milis located in the midst
of dense propulaton in the country which
adversely atfect the people andthe steps the
Government 1s going to take aganst such
mill-owners ? The reply should be to the point
and not an evasive one

[English)

SHRIPABAN SINGHGHATOWAR Mr
Speaker, Sir, the question of milis causing
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environmental pollution is being iooked after
by the Environment Ministry We in the ia-
bour Ministry look after the safety of the
workers inside the factory premises Srr, |do
not have the exact figure of such mills caus-
ing pofiution

MR SPEAKER | hope you will collect
the figure and send 1t to the hon Member

(Interruptions)
[ Transiation]

SHRIMATI SHEELA GAUTAM | have-
n't got the reply to the point

MR SPEAKER It might be with the
Mirustry of Environment

SHRIMATI SHEELA GUATAM s the
Govermnmentconsidenng to locate those mills
outside the dense population and to encour
age the mill owners to install such equip-
ments as may check the probabie diseases?

{Enghsh)

SHRIPABAN SINGHGHATOWAR Sir,
| have already stated that we in the Labour
Ministry do not see to it that the industries are
set up In the rural areas (/nterruptions)

MR SPEAKER He s aiso looking after
the Labour Ministry

SHRI P A SANGMA Sir, safety and
occupational diseases of the industrial work-
ers is certainly a matter of concem for all of
us | must frankly admit that unfortupately,
we have not been able to ascertain the
gravity of the situation As we have stated in
the mam answer, a study was conducted by
the Central Labour insttute way back in
1976 That 1s number one

Secondly, a sample survey was done
by the National Insttute of Occupational
Diseasethat was from 198310 1986 Beyond
this, we have not been able to ascertain
anything regarding this big problem
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in 1987, we decided that the ESESIC
should also undertake this work but they
have been assigned with the work of treating
the patients - the industrial workers - having
this occupational disease

We have/established one hospital in
Madras and another hospital will be commis-
sioned in Dethi We are thinking of establish-
ing hosptals in Calcutta and Bombay But,
Sir, frankly ) admit it

MR SPEAKER The question was, do
you have any plan to shift the industnes from
the heart of the city to outside?

SHRIP A SANGMA No Thatdoes not
come under our purview

MR SPEAKER Mr Ahamad

SHRI E AHAMAE 1| would like to ask
one general question tothe industnes Minis-
ter

SHRI RAJESH KUMAR Sir

MR SPEAKER | am sorry Now, Shn
Rajesh Kumar

(Translation]

SHRI RAJESH KUMAR Mr Speaker,
Sir 1t has been stated in the reply given by
the Government that a survey will be con-
ducted regarding the workers It has been
stated that a lung disease has been found
dunng the survey | would like to know from
the Government the member of workers who
have been aftected by this disease and what
are the state wise details of such big mills
and how this disease can be cured?

[Englsh)

MR SPEAKER if you have the statis-
tics, you please supply Otherwise, you col
lect the statistics and give d to him

THE DEPUTY MINISTER IN THE
MINSTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR) S, | will collect the
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statistics and supply it to the hon Member
Butthe State governments are the enforcing
agenciss in this respect

SHRIE AHAMED | wouid like to ask a
general question affecting not only the mill
workers but also the factory workers in the
country

Sir, there are lime stone kilns in the
factories where the labourers are working
They also have health hazards Only very
recently, a very prominent magazine of the
country the Frontline has brought out certain
pictures

MR SPEAKER Wil the former Indus
tries Minister please ask the question?

SHRIE AHAMED Sir, tt1s a matter of
grave concem to the nation, that is why | am
asking this question

MR SPEAKER Mr Ahamed, you
please understand that time 1s vary imited
The number of Members is very iarge and
you shail have to be very brief

SHRIE AHAMED |would be\ ery brief
Iwouid like to know whether the Government
have any comprehensive projv<! ot schema
which will help the labourers to be safe from
these hazards when they are working in the
factorles especially with ima stone kilns as
also the mill workers If so whai i1s that
proposal that the Government 18 going to
consider or considering both for safety and
heatth of the workers?

SHRI PA SANGMA As my Deputy
Minister has already stated that allthese are
governed by the Factones Act it 1948 We
are aware of tha occupations' diseases that
are there But the competent authorty to
implement the Factories Act inciuding the
prevention of the occupational diseases 18
the State Government and not tne Central
Govermnment

However, | think, we should try to do
something | have proposed ttat very soon
we will convene a Masting of the Ministry of
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Industry, Ministry of Health and the Ministry
of Urban Development and we will try and
discuss this problem with them.

[ Transiation)

Cement Pants in Rajasthan

* 207 SHRI GIRDHARI LAL BHAR-
GAVA Willthe PRIME MINISTERbe pleased
fo state.

{a) the number of ime-stone mines
leased to the Cement Corporation of india in
Chittorgarh (Rajasthan),

(b) whether CC| has submitted a
number of projects to the Union Government
for setting up of cement plants in Rajasthan
to utiise the ime-stone obtained from these
mines,

{c) f so, the details thereof alongwiththe
capactty of each project,

(d) whether the Government have ac-
corded approval to these projects,

(o) if 80, the details thereof,
(1) 4 not, the reasons therefor, and

{g) the time by which the approval s
hikely to be accorded?

[Englsh]

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK
THUNGON) (a) Cement Corporation of india
have leases of two imestone mining areas in
Distnct Chittorgarh

(b) and (c) CCI had submtted a pro-
posal for setting up a one million tonne per
annum cement plant at Shambhupura, Dis
tnct Chttorgarh Rajasthan, to utiise the
limestbne from these mines

{d)to (g) No, Sir The proposal could not
be approved because of constraint of funds

PHALGUNA 21, 1913 (SAKA)
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[Transiation)

SHRIGIRDHARILAL BHARGAVA Mr
Speaker, Sw, with your permission, | would
like to know from the hon Minister the date
since when these projects are under consid-
eration of the Government of India for ap
proval and what was tHe capactty of these
plants? This 1s my first question Please give

a reply
{Enghsh}

SHRIP K THUNGON In fact, the CCl
conducted a survay in an area of about 20 48
sq km, and after that, about9 87 sq km was
investigated, and after that, it was revealed
that about 96 06 millon tonnes of imestone
was available Therefore, in 1983, CCi sub-
mitted a proposai for setting up aone milhon
tonne plant in that area, after that, in the
Seventh Plan, as | have already stated, due
to constraint of funds, this could not be set
up However, it will be of use for the hon
Memberthat a proposal has been again sent
to the Planning Commission, and the Plan-
ning Commussion is considenng it whether
we will ba able to set up a plant in the Eighth
Five Year Plan

{Translation]

SHRIGIRDHARILAL BHARGAVA Mr
Speaher, S, | have speciically asked the
hon Minister the data since when these
projects are under consideration of the
Government of India for approval He has
not repled to it

MR SPEAKER 1 will be better f you
don't seek a reply to such aquestion Thists
not so You are unnecessarily missing your
chance of asking a second question

SHRIGIRDHARI LAL BHARGAVA My
chance s missed In the sense that the Ra-
jasthan Government has sent projects to the
Government of India

MR SPEAKER Bhargavay, lam trying
to help you, Plsase come to the second
question He will provide you the statistics
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You please supply him the statistics
later on 1n writing

{ Transiaton)

SHRI GIRDHARI LAL BHARGAVA
Secondly, the projects are lying pending for
approval with the Central Government till
date and these projects may he pending up
to August 5 Had the projects been cleared,
the Rajasthan Government would have got
royalty and other faciities | would like to
know as to how much loss of royalty and
other factlties the Government of Rajasthan
has suffered?

MR SPEAKER You are again taking
about statistics

[Englsh)

¥ you have the information, give it to
him

[Translation]

SHRIGIRDHARI LAL BHARGAVA The
projects of the Government of Rajasthan are
lying pending with the Government of India
and the Government of India Is not cleanng
them By what time these projects will be
cleared? Will these projects be cleared or
not? if they are not to be cleared, we should
have been informed within a month ortwo so
that there would have been no problem He
may please give a reply to #t

MR SPEAKER Firstof all, please reply
whether these projects are being cleared?

[Enghsh)

SHRI PK THUNGON We are very
much interested in helping the Rajasthan
Govemment, because we have already spent
abowt Rs 30 lakhs on investgation and
survey, etic Therefore, our intention, as Mr
Girdhan Lai Bhargava has tried to impute, 18
not to lose revenue of Rajasthan Govern-
ment For your information, the royalty pay-
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able s at the rate of Rs 25 per metnctonne
[ Translation)

SHRIGIRDHARI LAL BHARGAVA* Mr
Speaker, Sir, | have not got a clear reply to
my question

SHRI AYUB KHAN As you are aware
that so far as industries are concemed Ra
jasthan is quite backward The hon Minrster
has rephed just nowthatthese projects could
not be cleared due to constraint of funds
May | ask the hon Minister as to how many
cement factories are there in Rajasthan and
how many of them are working and how
many of them are not working? } they are not
working, by what time those factones are
going to be started?

[English]

SHRIP K THUNGON Sir, vio yuestion
about CCl So, | can answer

MR SPEAKER Every time | should
not say that it is not coming out of the
question sometimes you also can say that

SHRIP K THUNGON As regards the
cement factories as a whole in Rajasthan
those statistics | do not have at the moment,
but sofar asthe CCl is concerned, | can give
just now

SHRIJASWANT SINGH Mr Speaker,
Sir, the hon Minister has said that there are
two mining leases in Chitorgarh distnct

From the reply nt appears that the
Shambhupura mining lease has been handed
back orfinished Which is the second mining
lease? Have you terminated both the mining
leases and handed back the mines to the
Govermnment of Rajasthan? Because you
are otherwise unnecessarly siting on a

production capability

On these two mining leases for an ex-
cess of past ten years and have aiready
spent about Rs 30 lakhs on survey, etc You
must have spent something on payment of
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royalty, payment of isase money to tha
Govemment of Rajasthan. What is that
amount? Whan are you going to hand back
these loases and how much amount have
you aiready paid 1o the Govemnment of Ra-
jasthan?

SHRI P.K. THUNGON: So far as the
mining leases No. 1 and 2 are concerned,
the mining lease number 1 is at Maira Si-
taramji ka Kharia village end Mining lease
No. 2 is at Maira and Bamniya village. The
area covered is 987 hectares in lease No. 1
and the lease was taken with effect from 8-
7-1982. The area in mining lease No. 2 is
436.25 hectares. t was loased away from
26-2-1983.

As regards the mining areas where the

royalty is payable, | have aiready stated that
it is payable at the rate of Rs. 25/-.

SHRI JASWANT SINGH: Have you
surrendered these leases now?

SHRIP.K. THUNGON: As regards sur-
render, we rave not yet surrendered. The
Government of Rajasthan had written to us .
and they wanted to cancel the lease. But we
have gone for a review and the matter is now
lying in the Department of Mines.

Thermal Power Stationa in Gujarat

*208. SHRI HARISINH CHAVDA:

SHRI RATILAL VARMA:

Will the Minister of COAL be pleased to .
state.

(=) the requirement of coal for the Ther-
mal Power Stations in Gurajatfor each of the
last three years:

() whether the Govemment propose to
draw up any action plan for the supply of coal
o these Stations in time;

{©) Mor tha Government have
agreed 10 the proposal of the State Govem-
ment regarding supply and paymentthereof;
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(d) if 80, the details thereof; and
(o) # not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NAYA
MAGOUDA) (a)to (a). A statement is laid on
the Table of the House.

STATEMENT

(a) According to estimates made by
Centrai Electricity Authority (CEA) the total
coal demand for five thermal power stations
of Gujarat as per generation targets agreed
for the year 1991-82 is 10.90 million tonnes,
against which the linkage provided is 14.505
milfion tonnes. The linkage of coal for these
power stations based on demand for the
years 1989-90 and 1990-91 was 11.82 and

.12.72 miflion tonnes respectively.

(b) Action Plan for supply of coal to
power utiiities is prepared every quarter by
Standing Linkage Committee (Shornt-term),
set up by Govemmaent for this purpose. The
supply of coal to all the power stations is
monitored on daily basis and immediate
corrective action is taken whenever neces-
sary.

(c)to (). Because of huge accumulated
arrears payabie to coal companies by power
utiiities, Ministry of Coal advised Coal india
Limited 10 make supplies of coal to Power
Sector only against advance payments from
1.1091 onwards. Some representations
have been received for reconsideration of
this system and for ensuring proper quality
and weighment of coal supplied. Cosl
Companias have been instructed to ensure
proper weighment and quality in respect of
coal despaiched to the power plants. How-
over the Govemment is not in favour of
changing the policy regarding advance
payments. .

{ Transiation]
SHRI HARISINH CHAVDA: Mr.

Speaker, Sk, the hon. Minister has stated
that during the last three years i.e. 1889-90,
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1990-91 and 1991-92 11.82 and 12.72 and
14.505 million tonnes of coal was made
available respectively. The capacity of Rall-
way wagon is 58 tonnes, but only 45.50
tonnes are loaded into them. The linkage is
less and even wagons are not filled to the
capacity. Therefore, | would like to know
from the hon.Minister as to how much coal
has been made available actually?

[English)

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
Sir, | do not have the figures of the supply for
the last two years. But | have the figures of
the supply for this year... {Interruptions)

SHRI ANNA JOSHI: it seems that you
have not come fully prepared... (Interrup-
tions)

SHRI P. A. SANGMA: Of course, | am
prepared. | am ready to reply to any question
that you put... (interruptions})

SHRI ANNA JOSHI: You are saying
that the figures are not availabie with you...
(Interruptions)

SHRI P. A. SANGMA: | said that the
figures relating to the previous years are not
available with me |said that the latest figure
for this year is available with me.

Theras are two things. The requirement
of a power station is assessed and fixed by
the Central Electricity Board. Now there are
five power stations in Gujarat. And the Central
Electricity Board has fixed the requirement
of Gujarat power stations at 10.8 milhon
tonnes. That is the requirement as per the
Central Electricty Authority. But, we have a
Linkage Commuttee, which sits every quar-
ter. Quarterly they meet and in orde: to have
some surplus stock with the power stations,
they keep a linkage of a higher quantity than
what the Central Electricity Authority has
fixed. But for the Durpose ot power genera™
tion, we strictly go by ine quota allotted by the
Central Electricity Board. As against 10 9
million tonnes, which 1s fixed by the Central
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Electricity Authority, till January we had to
supply 9.08 miliion tonnes. Against which,
we have already supplied to Gujarat 9.07
million tonnes, which means that wa have
met 99 percent of the requirement of the
power stations in Gujarat. This is number
one. If we look at... (Interruptions)

MR. SPEAKER: Ploase address 1 me.
Just continue your reply. Do not reply to the
interruptions.

SHRI P. A. SANGMA: As against the
supply, if we look at the generation of power
in Gujarat, t will be seen that the target of
generation of power till January in Gujarat
was fixed at 12,362 million units. As against
this target of generation, the Gujarat Elec-
tricity Board has generated 12,689 million
units, which means 103 percent of the target.
So, they-have exceeded by 3 percent more
in generation. | have given this figure only to
justify that we have met the requirements of
coal in Gujarat.

[ Translation)

SHR! HARISINH CHAVDA: Mr.
Speaker, Sir, the linkage provided against
the total coal demand of Gujarat 1s 14.505
million tonnes, out of which according to the
hon. Minister, only 9 million tonnes has been
supplied so far and moreover coal supplied
in wagons is also not to full capacity. Today,
the situation in Gujarat has come to such a
pass that both agriculture and industries
have suffered a setback there” What does
the hon. Mmister propose to do in this direc-
tion?

Does the Government propose to pro-
vide adequate coalto meet the requirements
of power generation in Gujarat?

MR. SPEAKER: He has already said
that 99 percent of the requirement has been
met. (Interruptions)

SHRI GIRDHARI LAL BHARGAVA:
laase tell us whether coal would be pro-
ided or not? (interruptions)
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[English]

MR. SPEAKER: This is Question Hour.
You have another opportunity after some-
time. (Interruptlons)

[ Translatlon]
MR. SPEAKER: Please take your seat.

SHRI HARISINH CHAVDA: Mr.
Speaker, Sir, the linkage committese fixed a
linkage of 14.505 million tonnes. Ten per-
cent of this figure is totally incorrect and even
out of this 14 million tonnes, only 9 million
tonnes has been supplied. This is totally
inadequate and even the wagons are not
fillad to the full capacity.

[English}

SHRI P. A. SANGMA: Sir, | have ex-
plained that there is a difference betwsen
demand and linkage. Demand is fixed by the
Central Electricity Authority and we have

met 99 percent of that. That | have already .

said. Linkage is not ademand and linkage is
not fixed by the-Gujarat Government. Link-
age is fixed by a permanent standing com-
mittee...
mittee deliberately gives higher quantity
because we expect every power station to
have the stock for at least seven days. That
is why in the linkage we give a higher quan-
tity, more than the demand assessed and
fixed by the Central Electricity Authority.

As on yesterday, all the power stations
in Gujarat had got a stock of four days. Of
course, they should have had a stock of
seven days because thatisthe normai thing.
Therefore, there is some setback in that. But
| can assure this House that the Gujarat
Chief Minister has been in constant touch
with me. He had written me a letter earlier
saying that there was no problem. When he
last came and met me, he was fully satisfied
when he went back... (Interruptions).

MR. SPEAKER: Please understand that
this is Question Hour. You have to ask a
question. Do not stand up all of youtogether.
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[ Translation)

SHRI RATILAL VARMA: Mr. Speaker,
Sir, | fail to understand whether | would
believe the Gujarat Chief Minister and State
Electricity Board Chairman or the Union
Minister. About Eight days back, we had a
mesting with the State Chief Minister and the
Chairman of the Guijarat Electricity Board,:
during the course of which they said that the
State was not getting coal as per its demand.
Our demand was for 620 wagons, but we
have reveived only 500 wagons of coal so
far. Not only this, the coal is of inferior quality
and the Chairman of the Electricity Board
has himself found that the coal supplied is
underweight.

MR. SPEAKER: Please come to the
question.

SHRI RATILAL VARMA: Mr. Speaker,
Sir, | am coming to that. The very survival of
Gujarat is at stake. | would like to know from
the hon. Minister.

Whether the government would meet
the state’s demand for 620 wagons of coal?

Whether the Government proposes to
supply good quality coal and. thus redress
the grievances of the farmers and mdustnal-
ists, regarding supply of 1nfener quality of
coal?

Whether the Union vaernment has
agreed to the proposals mooted by the State
Government?

Whether Gujarat would be provided with
good quality coal and wagons with proper
weight?

. [English)

SHRIP. A. SANGMA: Sir, | 3m hundred
percent rightin my fiqures. | congratulate the
Guijarat Electricity Board that from April to
January, they had been able to produce 103
percent of their target. Had there been a
shortage of coal supply, how could the Gujarat
Electricity Board generate 103 percent?



23 Oral Answers

Therefore, | am abeoiutely right... (interrup-
tions).

MR. SPEAKER: Please sit down. Not
like this. You are not putting a question and
you are not getting a reply.

(interruptions)

MR. SPEAKER: You give me a notice
and | will considar it. Let tha Member put the
question.

DR. V. RAJESHWARAN: Mr. Speaker
Sir, iwantto know from the hon. Minister how
many new thermal power stations are pro-
posed for the Eighth Five Year Plan and
whether it is true that because the Depar-
ment of Coal is not able to supply coalto the

thermal stations, the required number of

thermal power plants in the country is re-
duoed and it 30 what are the reasons thereof.

SHRIP. A. SANGMA: As far as the new
thermal power stations in the Eighth Plan is
concerned, | think the Ministry of Power will
be the appropriate Ministry to answer the
question. As regards the second part of the
question, since this question specifically
relates tc Gujarat, | do not have the figures of
other States now. (interruptions)

DR. KRUPASINDHU BHOL: Mr.
Speakaer, Sir,...

MR. SPEAKER: Please understand.
This is a question about Gujarat, not about
Orissa. (interruptions)

MR. SPEAKER: | will aliow you after
this. (interruptions)

MR. SPEAKER: Please sit down. Do
not show your intefligence ike this all the
time. You are disturbing other Members.

[ Transtation)

SHRI GABHAJI MANGAJI THAKORE: .

Mr. Speaker, Sir, the hon. Ministerhas sisted
in his reply just now that the linkage is fixed
by e commitise which generally gives a
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higher quantity than the demand assessed
by the Central Electricity authority. But |
would ke to point out here that the coal
eupplied through the wagons is 15 to 17
percent less than the fixed quota. conse-
quently, the requirements of power genera-
tion are not met.

MR. SPEAKER: Hon. Member, does
this constitute a question? ¥ you do not come
to the question, | will disallow your point.

SHRI GABHAJI MANGAJI
THAKORE: Mr. Speaker, Sir, | am coming
to the question. | would like to know whether
the hon. Minister is aware of the fact that
supply is not made according to the fixed
quota? K so, will the hon. Minister issue the
necessary instructions to the concerned
authorities to - compensate the loses toeing
refiered by Gujarat Electricity Board?

[English)

MR. SPEAKER: It is not a good ques-
tion for me. If it is a good question forthe hon.
Minister he can reply.

SHR! P. A. SANGMA. Sir, we do have
problem of wagons. Railways have theirown
problems. They have their own priortties of
moving food stuffs to different States. But |
must say that in tius financial year, the Rail-
ways hava done thair best ana as far as the'
coal sector is concemed, they have supphed
us two million more wagons than iast year. |
am quite grateful to the Railways that in spite
of a lot of problems that they are {acing they
are helping us quite a lot. { Interruptions)

DR. KRUPASINDHU BHOI: Sir, in the
interational bulletin on coal and energy the
maximum plant load sector of any thermal
power station in to globe...

MR. SPEAKER: This is the question
about the Cement Corporation of India in
Chittorgarh in Rajasthan.

DR. KRUPASINDHU BHOI: No, Sir. itis
on coal in Gujarat | am putting the question,
The international coal and enerav bulletin
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says that not more than 90 percent of the
plant load factor can be achieved in thermal
power stations. When the capactty of the
plant ioad factorof the national thermal power
plants i1s not more than 75 percent, how the
v Minister 1s giving a blank cheque to Gujarat
Electricity Board? lwouid like to know whether
their instalied capacity 18 more and ther
target for capacty utiksation 1s 103 percent
orlessthanthat 1also want to know whether
the Government of Gujarat are showing less
when their instalied capacity is more |want
to know the categorical answer of the Mints-
ter as to what is the exact plant load factor in
the thermal power stations in our country

SHRIP A SANGMA S, the capactty
utilisation of the power sector is dealt with by
the Ministry of Power | have only to supply
coal to them as fixed by the Central Electnc-
ity Authorty Therefore, | will not be able to
say about the plant load factor at alt because
t 1s concerned with the Power Ministry |
have brought in the figure of generation of
power in Gujarat 1o show that they have

-~ achieved 103 percent of thetr target only to
substantiate my point that we have supphed

" them 99 percent of their requirement (Inter-
ruptions)

[Enghsh}

MR SPEAKER Please maintain some
silence In the House Let the questions and
replies be heard by the Members (Interrup-

« fions)

MR SPEAKER You are creating un-
necessary trouble Yes, Mr Trnved:

[ Translation]

SHRI ARVIND TRIVEDI Mr Speaker,

, Sir, the hon Minister has saxd that the Union
Government has met 99 percent of the re-
' quirements of the power stations in Gujarat
i so, why was it necessary to hold discus-
sions with the Chiet Minister of Gujarat?
Coal 18 sent in wagons from here, but by the
time ¢ reaches there, t i1s 20 percent less
Will the government make arrangement to
weigh it at the destination As the demand of
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coal of Gujarat 18 not being fully met, does
the Centre propose to conduct a survey to
find out whether there are deposit of coal in
Gujarat or not Besides what is the shortfall
in power generation by thermal power sta-
tions in Gujarat owing to inadequate supply
of coal and the losses incurred by the farm-
ers and industnes as a result of load-shed
ding resorted to by the Electricity Board?
(Interruptions)

|Enghsh)]
MR SPEAKER Very good dialogue

SHRIP A SANGMA Sur, it s so satis-
fying to know that the hon Members from
Gujarat have so much of concern for the
welfare of therr State (interruptions) | fully
congratulate you for that | can assure you
that the Chiet Secretary of Gujarat 1s con-
stantly in touch with the Home Secretary
The Chairman ofthe Gujarat Electricity Board
has also interest in that and whenever occa-
sion anses the Chief himself talks to me, we
try to solve the problem of every State, not
only of Gujarat But what | am saying s that
Gujarat has done well in power generation
and that was possible because we have
been able to give 99 percent of their require-
ment Thatis whatlamsaying And| don't
say that Gujarat has no problem and we will
not attend to that whenever there are some
specific problems you kindly bring them to
my notice and | will certainly help to solve the
problems

[ Translation}

Operation of Coal Mines by Private
Sector

*209 SHRI LAL BABU RAI Wil the
Minister of COAL be pleased to state

(a) whether the Government propose to
accord approval to power generating units of

pnvate sector to operate coal mines, and

(b) if so, the details thereof?
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(English]

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP A SANGMA)
{(a) and (b) A statement is laid on tha Table
of tha House

STATEMENT

(a) and (b) Coal minig is at present
reserved for public sector with the excep-
tions of captive mining and consumption by
iron & Steel Industry and mining In small
isolated pockets not amenable to economi-
cal development and not requinng rail trans-
port

No decision has been taken to accord
approval to power generating units of pnvate
sector {o operate coal mines

[ Translation)

SHRILAL BABU RAI Mr Speaker, Sir,
through you, | would like to know #rom the
hon Minsster whether a unit 2 private-Sector
Company "TISCO™ has been Given permis-
sion to operate coal mines? (/nterrup-
tions)

[Englsh)

THE MINISTER OF STATE OF THE
MINISTRYOF COAL (SHRIP A SANGMA)
Not yet

MR SPEAKER The reply is, "Nt yet®
Yes, you may ask the second Supplemen-

tary

[Translation]

SHRI LAL BABU RAl A gréat diffic'ilty
1s expenenced when power Is to be gener-
ated from very poor quality of coal and that is
why the supply of power is disrupted in Bihar
Would the hon Minister take some meas-
ures in this regard?

[Enghsh]

SHRIP A SANGMA |d> ot tink
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has got any connection, because the ques-
tion is whether we are going to aliow private
mining

SHRI SARAT CHANDRA PAT-
TANAYAK May | know from the hon Minis-
ter, through you, whetherthe Government is
formulating any guidelines on safety for the
operation of coal mines private sector if so,
| would like to know the details thereof

SHRIP A SANGMA There is no coal
mine in the pnvate sector as such, because
mining is under the public sector, but there
are some captive mines which we have
given to TISCO and some other companies
So, this questior does not anse

SHRI SRIKANTA JENA Sir, will the
Minister clarfy ‘captiveness’ and ‘prvat-
eness’? He has sad that no decision has
been taken at the Government level for pr
vatisation, but there are captive mines like
Tata Why was this decision taken to give a
mine to be operated privately by a private
company? On the other hand, the Minister
has said that the coal mines will not be
privatised May Iknowfromthe hon Minister
as to how many applications are pending
with him and at what stage this consideration
1s taking place? i€ the Cabinet considering
something? | would like to know whether the
Minister has sad no to the proposal of
pnvatisation

SHRI P A SANGMA Sir | do agree
with the hon Member that there is a differ-
ence between privatisation of coal mines
and giving a lease for captive mines As far
as the coal mines are concerned, there is no
proposal under the consideration of the
Government of India to privatise coal mines
That s very clear, but there 1s ng bar on the
pant of the Government to gwe a lease on
captive basis as we have done diready inthe
case of TISCO

Now that the Government of india has
decided to allow the private sactor to come
into thermal power generation, whether the
Government will also give captive mines to
them That 1s the main question and how
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many such applcation have come so far |
would like to state that no application has
come so far for that. But wherever thare are
some applications, the Government willtake
ar appropnate view on those applications

SHRI SRIBALLAV PANIGRAHLI Sv, |
would ke to know from the Government,
that after the private enterprses are allowed
to enterthefield of powergeneration, whether
there are some conditions laid by some
foreign entrepreneurs willing to invest in this
sector Particularly, | would hke to know
whether the Onssa Chief Minister had made
arequestto the Government of India to give
this benefit of captive mining to an American
firm for the setting up of a power industry in
Onssa Our experience is bitter about pri-
vate mining as the Minister was refernng to
cooking coal mining which was left half way
through m an unscientific manner by the
pnvate manners who are engag.d in that
sactor What precautions will the govern-
ment of India take 1n case the captive mines
and other mines are given to private entre-
preneurs for mining as a safeguard against
unscientfic mining etc ?

SHRIP A SANGMA Since we have
not yet taken a firm decision on the matter,
the question of what will happen i the mines
are giventothe pnvate people does not anse
at this stage

SHRI SOBHANADREESWARA RAO
VADDE There are several coal mines and
the number of people who are working in
those mines far exceed the number that 1s
required and the Gavernment 1s not in a
position to retrench them Therefore, the
cost of production is becoming very high

In view of this, when the private organi-
sations come forward to set up power plants
near the coal fields, will the Government
comeforward and relax certain present rules
to facilitate them to take up such eperation of
power generation for utihsing coal that is
available nearby

SHRIP A SANGMA As itis, we have
not yettaken adecision But as | said earlier,
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we have an open mind on th 3 issue. When-
ever a request comes, we will examine it.

[ Translation)
industrial Development of Delhi
‘210 SHRI BALRAJ PASSI

SHR! RAMKRISHNA
KUSMARIA

Wil the PRIME MINISTER be pleased
to state

(a) whether the Government have ac-
corded approval to open a separate planing
division to give new direction to the industnal
development of Delh:,

(b} if so, the details thereof, and

(c) the time by which the sad planning
division 1s hkely to become operational?

[Enghsh}

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF P J
KURIEN) (a) to (c). A separate Planning
Cell already exists in the industnes Depart-
ment of Delhi Administration The Planning
Cell consists of an Officer on Special duty
and two assistants One of the Joint director
of Industnes supervises the working of this
cell

[Transiation)

SHRI BALRAJ PASSI Mr Speaker,
Sir, asthe hon Minister has already pointed
out, a separate planning cell under Delhi
Administration 1s already functioning, but
this cell has notbeen able to pay full attention
to the industnal development Deihi city has
become and extremely poliuted ctty, be-
cause industrial development is not being
done in a planned manner | would ke to
know from the Government whether this
Planning dvision is proposed to be opened
dunng Eighth Plan period for which Planning
Commission has already made its recom-
mendation to the Delhi Administration?

v
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[English]

PROF. P. J. KURIEEN: We have taken
up with the Planning Commission with re-
gard 10 creation of new Division and appoint-
ment of Joint Director. But due 1o financial
constraints, R has not been acoepted.

[ Transiation)

SHRIBALRAJ PASSH: Mr. Speaker, eir,
1 would ke to know from the hon. Minister
the industrial units of the adjpining areas
also?

[English]-

PROF. P. J. KURIEN: | have already
said, there is no new Division at all. How-
ever, there is a Maste: -plan for Dethi which
takes care of the industrial development of
the sub-urban areas and also try to see that
politing industries are not started here and
whatever sxists in this metropolitan area
should be shifted outsiie the metropolitan
city.

{ Translation}
SHRI RAMKRISHNA KUSMARIA: Mr.

Speaker, Sir, | would like 10 know from the-

hon. Minister as to how marny now industrial
units have been opened ungder the existing
planning cell. Along with shis, | would also
ke to know as to what measures have been
taken by the cell 10 check the poliution cre-
ated by these industrial units?

{Enghish}

PROF. P. J. KURIEN: Sir, actually the
Planning Cell does not open any new unit.
the workof the Planning Cell is to coordinate
and see that there is no congestion in the city
of Delhi. As on to-day, we have 85,000
industrias in Dethi. But only 22,000 of them
are registered, However, we are trying to
shift these unregistered units outside the
city. Planning Commission is not opening
any new units.
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{ Transiation]

SHRI RAMKRISHNA KUSMARIA: Mr.
Speaker, Sir, in the raply it fias been stated
that a cell is functioning under the Depart-
ment of Indusiry, but this ceil can only work
offectively i the Government has the will-
power to promote the industrial sector. s ita
fact that the present government does not
want to develop industries in Dethi? That is
the reason that the government has cur-
talled the plan expenditure of department of
industry by 40 percent during the currem
financial year of 1992-93 as compared o the
last year of 1991-92. | would like to know the
intentions of the Government in this regard.

[English)

PROF. P. J. KURIEN: it is not the inten-
tion of the Government that industries shouid
be wound up n Delhi or anywhere. The
question which the hon. Member asked is
about Delhi. Delhi is the national capital and
it is the pride of the country. We should not
afiow Delhi to be congested. Dehi should
not be poliuted. | hope you will agree with
me. There shouid not be over-congestion in
Dethi. Therefore, the effort of the industries
Department is to see that there is no over-
congestion in Defh and also poliuting indus-
tries are not coming to Delhi. Even i there
are some poliuting industnes, we want them
to go out of Dehhi.

WRITTEN ANSWERS TO QUESTIONS

Low Cost Buliding Technology

*211. SHRIRABI RAY: Wik the Minister
of URBAN DEVELOPMENT be pleased to
state:

(a) whether a seminar onthe cost-effec-
tive building technologies was held recently
under the aegis of the UN Centre for Human
Settlements;
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() i 50, the detais thereof, and

(c) the steps proposed 10 be taken 10
popularise the low cost building technolo-
gies?

*®

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEHLA KAUL): (a) 0
(c). A Expert Group Meeting was convened
at Madras from 4 - 7th February, 1992by UN
Centre for Human Settiements (UNCHS)
(HABITAT), Nairobi to discuss the outline of
the Theme Paper on ‘Apropriate, intermedi-
ate, ost-effective building materials, tech-
nologies and transfer mechanisms for Hous-
ing Delivery’ to be prepared by UNCHS for
consideration at 14th Session of the Com-
mission 10 be held in 1993. No. recommen-
dations of this meeting have received by the
Govemment.

Rural Development through Youth
Organisations

" «212. SHRI GEORGE FERNANDES:
Will the PRIME MINISTER be pleased 1o
state:

(a) whether the Government are con-
sidering channelising some percentage of
funds for rural development through various
youth organisations;

(b) it so, the details thereot, and
(c) the progress made so far in this

regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAI H. PATEL): (a) No, Sir.

(b) and (c). Question does not arise.

Written; Answers M
House Buliding Advance

*213. SHRI PRAFUL PATEL: Wil the
Minister of URBAN DEVELOPMENT be

pleased 10 state:

(a) whether the Govemment propose o
increase the House Building Advance 10
Govemment employees;

(b) i 50, the details thereof; and

(c) the time by which a decision is likely
10 be taken?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL): (a)
No, Sir.

() and (c). Do not arisc

[ Transiation}

Development of small and Cottage
industries

*214. SHRI HARI KEWAL PRASAD:
Will the PRIME MINISTER be pleased o
state:

(a) whether the Government have re-
ceived complaints regarding the adverse
effect on the development of small and cot-
tage industries due 1o the entry of muli-
nationals in this field;

(b) it so, the details thereof; and

(c) the corrective measures taken by
the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN) (a) to(c). Astatement is ladonthe
Table of the House.
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STATEMENT

Industrial Development and Regulation
Act of 1951 provides protection 10 the small
scale sector industries against encroach-
motpbyhmo“modhmmhhwd
836 items which have been reserved for
exclusive production in the small scale sec-
tor. This reservation has been continued in
the new policy aiso announced on July 24,
1991. The industries reserved for the small
scale sector have been kept as reserved.

Government is not granting any ap-
proval to any medium or large undertaking,
including those with foreign equity to manu- .
facture items reserved for the small scale
sector for Domestic Tariff Area.

Setting up of Electronic Units

*215. SHRI VILASRAO NAG-
NATHRAO GUNDE-
WAR:
SHRIMATI RITA VERMA:

Will the PRIME MINISTER be pleased
to state:
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(a) whether the Government have re-
ceived proposals from various State Gov-
emments for establishment of electronic units
during the last three years;

(b) ¥ 30, the details thereof State-wise;

(c) the decision taken by the Govern-
ment on these proposals, State-wise; and

(d) the funds allocated to sach State
during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA): (a) to (c). Yes, Sir.
Applications were received from various State
Electronics Development Corporations for
setting up of electronic manufacturing units
during the last three years. The details
thereof, state-wise, and decision taken by
the Government are given in the attached
statement.

{d) There is no scheme for allocation of
funds for setting up of slectronic units in the
States.
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[English} and submit their report for consid-
eralisation by the Indian Labour

Labour Ministers Confersnce Conference.
*216 PROF. UMMAREDDY VE- In pursuance ot this recommenda-
NKATESWARLU: tion, the Government have consti-
SHRIYASHWANTRAOPATHL: tuted a Committee comprising the

Will the PRIME MINISTER be pleased
to state:

(a) whether a -Conterence of Labour
Ministers of different States was held re-
cently;

(b) whether any workshops were also
organised by the International Labour Or-
ganisation in India during the last six months;

(c) # so, the details of the subjects
discussed in the above meetings;

(d) the decisions arrived at; and

(6) th steps being taken to implement
them?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a) to (e) A statement is laid on the Table of
the House.

STATEMENT

The 40th Conference of State Labou.
Ministers was held in New Delhi of February
6, 1992. The major conclusions of the
Conference are as follows:

(1) (a) The recommendations of the
Ramanujam Committee on restruc-
turing of industrial relations law,
which are unanimous should be
accepted. A group of 5§
State Labour Ministers should
examine the area of disagreement
in the report of the Committee with

a view to arriving at a consensus

Labour Ministers of Andhra
Pradesh, Maharashtra, TamilNadu,
Uttar Pradesh and West Bengal
underthechairmanshipotf ShriP.A.
Sangma, Minister of State.

(b) As regards the new industrial pol-
icy, the Conference recommendad
that steps should be taken to pro-
tect the interest of labour, enhance
their welfare and provide facilities
for small upgradation so that they
are able to adjust to technological
changes.

(c) Minimumwage forunskilled labour
should not be fixed below Rs. 20/-
per day. Minimum wages should
be revised at an interval of 3 to 4
years and should have a compo-
nent linked to the consumer price
index.

(4] The workshops organised by
the ILw in India during the last six months are
indicated below:—

(a) A training workshop on computer
software was organised in New
Delhi on December 2-7, 1991 to
train documentation staff of vari-
ous institutions such as the Insti-
tute of Applied Manpower Re-
search, the National Council of
Applied Economic Research.

(b) A national tripartite workshop on
the social dimensions of structural
adjustments was held in New Delhi
of December 10-11, 1991. The
representatives of Government
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Departments trade unions and the
employers organisations as well as
academicians participate in the
workshop. A number of papers on
the subject were presented and
discussed in the workshop but no
consensus was reached.

(c) A national workshop on the role of
employment service in tha year
2001 and beyond was rgamised at
Goa on December 2-4, 1991 1o
draw up an action plan to provide
an effective and efficient service to
the job seekers as well as the
employers.

(d) A natonal seminar-cum-training
workshop on prevention and assis-
tance programmes for workers with
drug and aicohol-related problems
was organised in New Delhi on
December 9-13, 1991 to train
employers and workers represen-
fatives to combat drug and alcohol
abuse in the work place

(e) A national workshop on trade un-
jons’ role in promoting environ-
mental protection was organised in
New Delhi on 3-5 February, 1992.

() A national tripantite workshop on
ILO Standards was organised in
New Delhi on 3-5 February, 1992.
The workshop recommended the
ratification of certain ILO Conven-
tions

Sonepur Bazari Project

/ *217. SHRI HARADHAN ROY: Will the
“Mhinister of COAL be pleased to state:

(a) the number of villages and families
likely to be affected by the implementation of
the Sonepur Bazari Project;
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(b) whetherthe Government have taken
any steps to rehabilitate those families;

(c) if so, the details thereof;
(d) if not, the reasons therefor; and

(e) the time by which the affected fami-
lies are likely to be rehabilitated?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA).
(a) to (e). A Statement is laid on the Tabie of
the House.

STATEMENT

1. Eight villages namely, Sonepur,
Bazari, Hansdi, Keladanga, Bhaluka, Banjari-
dang, Shankarpur and Kuchbera having 988
families are likely to be affected by imple-
mentation of the Sonepur Bazari Project.

2. Government have, on 31.5.1990,
sanctioned a rehabilitation package for the
land-losers inthe project. Among other things,
the package envisages that 300 jobs in semi-
skilled and unskilled categories inthe project
will be earmarked for landiosers and that
those not provided with employment will be
provided with a monthly subsistence aliow-
ance ranging from Rs. 400 to Rs. 1100, 1o
compensate for the loss of income that they
were getting from the acquired lands. Provi-
sion of job or payment of subsistence allow-
ance is in addition to the compensation
payabie under the relevant land acquisition
law. Besides, liberal assistance is provided
by way of allotment of developed house-
plots, grant for construction of houses, shift-
ing allowance etc.

3. The position of rehabilitation assis-
tance is as under:

(a) 94 personshave started receiv-
ing subsistance allowance from
August, 1991.
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{(b) 1153 claims for subsistance
allowance are under scrutiny.

{c) Employment offer to 300 land
losers, after final scrutiny, is under
process.

4. The land-losers in Sonepur and
Bazari villages are expected to be
rehabiltated by March, 1994. The
prople of the remaining six villages
are expected to be rehabilitated by
1996-97.

Coal Reserves

*218. SHRISYED SHAHABUDDIN: Will
the Minister of COAL be pleased to state:

(a) the estimated coal reserves in the
country in January 1990, January 1991 and
January 1992;

(b) the present rate of exploitation of
coal reserves and the expected life of the
reserves; and

(c) the investment in the exploration of
coal reserves during each of the last three
financial years?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a) The estimated coal reserves in the
country as onJanuary, 1990, January, 1991
and January, 1992 were 186.04 billion ton-
nes, 192.36 billion tonnes and 196.02 billion
tonnes respectively.

(b) The coal production target for the
yoar 1991-92 is 228.0 million tonnes as
against the actual production of 211.73 mil-
liontonnes in the year 1990-91. Considering
the mineable reserve and the growth of coal
consumption in the foreseeable future, the
coal deposits are adequate for more than
1000 years.
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(c) The total investment made during
the last three financial years on regional and
detailed exploration of coal was as under:-

Year Rs. in lakhs
1988-89 5100.26
1989-90 5152.46
1990-91 5082.61
Barsinhsar Thermal Power Plant

*219. SHRI MANPHOOL SINGH: Will
the Minister of COAL be pleased to state:

(a) the time by which the lignite based
Barsinhsar Thermal Power Plant is likely to
be commissioned;

(b) the details of compensation to be
given to the farmers of Barsinhsar and ad-
joining villages whose land is likely to be
acquired; and

(c) the time by which the compensation
is likely to be provided to them?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP .A. SANGMA):
(a) The Barsingsar Thermal Power Station
consist of two units of 120 MW each. The
first unit is proposed to be commissioned by
Dec. 95 whilethe second unitby June, 1996.

(b) Atotal of 10982.97 Bighas of private
land belonging to 662 farmers has been
acquired for Barsingsar mine-cum-power
project. A sum of Rs. 10, 82 §5, 074 has
been awarded by the Land Acquisition Offi-
cerof the State Government of Rajasthan as
compensation for lands, trees, structures,
solatium and interest to the farmers whose
lands have been acquired for this project.
NLC has deposited Rs. 10, 85, 55, 000 with
the Gowt. of Rajasthan for further disburse-
ment {0 the farmers/oustees.
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(c) As on 28.2.92 compensation of Rs.
10,44,37, 487/- has been paid to 640 farm-
ors. Compensation of Rs. 38,17,587/- re-
mains to be paid to 22 tarmers. The claim in
respect of these farmers is to be decided in
various revenue Courts. Payments of com-
pensation 1o them will be made after their
claims are established.

Review of Cadre of Central Secretariat
Services

*220. SHRI SARAT CHANDRA PAT-
TANAYAK: Will the PRIME MINISTER be
pleased to state:
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©  (a) whether the Govommant have set
up any Committee 1o review the cadre of the
Central Secretariat Services;

(b) it so, the details thereof; and

{c) the time by which the Committee is
likely to submit its report?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) to (c). A statement
is laid on thd table of the Sabha.

STATEMENT

A Committee has been set up in December, 1991 10 examine cerlain aspects of the
working of the Central Secretariat Service. It is not Cadre Review Committee in the strict
sense. The Constitution and terms of reference of the Committee are given below:

CONSTITUTION:

1. Shr A.R. Bandopadhyay, Additional Secretary,

Chairman

Ministry of Personnel, Public Griavance and

Pensions.

2. ShriN. Mohanty, E.O. & Addl. Secretary,

Member

Ministry of Personnel, Public Grievances

and Pensions.

3.  Shri J.S. Mathur, Joint Secretary (E),

Member

Ministry of Personnel, Public Grievances

and Pensions.

4. Shri B.L. Mathuria, Joint Secretary,
Ministry of Law & Company Affairs.

5.  Shri J.P. Pati, Director (EG),
Ministry of Finance.
6. JS/Director (Cadre Review)

Member
Member

Member Secretary

TERMS OF REFERENCE:

(i) To examine whether Central Sec-
retariat Service has served the
Purpose for which & was consti-
tuted.

(i) Toreviewthe promotion prospects
and suggest changes that are
considered necessary in the exist-

ing structure of the Service with a
view to improving its efficiency,
effectiveness and morale of the
members of the Service.

(i) Toconsiderthe suggeston whether
the Central Secretanat Service
should be a Group A Service and
be comparable to other Group A
Central Services
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(iv) Toconsider &t what level the direct
recruitment should be made to the
Service for whether it should con-
tinue both at the level of Assistant
and Section Officer together with
the percentage of direct recruit-
ment.

(v) Inthe event of the Central Secre-
tariat Service being a Group A
Service what will be its impact on
(a) the mode of recruitment not
only to the posts of Section Officers
but aiso to the posts below this
level in the Service and (b) on the
filling up.of posts at the level of
Under Secretary, Deputy Secre-
tary and above in the Central Sec-
retariat.

The Committee Is expected to finalise
its report by 31.7.1992.

Clearance to Forelign Proposals

*221. SHRIMATI BASAVA RAJES-
WARI: Willthe PRIME MINISTER be pleased
to state:

(a) the number of propasals for foreign
collaboration cleared dunng the last three
months;

(b) the projects for which foreign atd
clearancae is likely to be given;

(c) the countries with whose collabora-
tionthese projects are hkely to be set up; and

(d) the time by which the implementa-
tion of these projects is likely to be started?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a)to (d). Dunng last 3 months vis.
from December 1991 to February 1992,
approvals have been given by Government
as well as Reserve Bank of India for a total of
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5131oreign collaboration proposals. Of these
212 proposals envisage foreign investment
by foreign companies of Rs. 922.85 crores in
the equity capital of the Indian companies.

The details of approved foreign collabo-
ration proposals viz. name of the Indian
company, name of the foreign collaborator,
name of the country, the nature of collabora-
tion and the item of manutacture are being
published by the Indian Investment Centre,
New Dethi, as a supplement to its monthly
Newsletter, Copies of these publications are
sent regularly to the Parhament Library.

The gestation period of an industnial
project will vary not only from industry to
industry but also from project to project.
Clearance of foreign collaboration propos-
als is also an on-going process. No time
schedule can, therefore, be indicated in this
regard.

Survey of closed Coal Mines

*222. SHRIM.V. CHANDRASHEKARA
MURTHY: Will the Minister of COAL be
pleased to state:

(a) whether the Joint Inspection Com-
mittee of the Coal India Limited and Bihar
Government have conducted any survey to
make the closed coalmines operational;

(b) if so, the details thereof;

(c) whether any decision has beentaken
in this regard; and

(d) the estimated production of coal a:
a result thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA)
(a) to (d). It is learnt from Coal India Limited
that such a Committee has ben formed by
Government of Bihar and some officers ot
Coal India Limited have been associated
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with the Committee atthe requestof Govern-
mentof Bihar. The Committee would submit
its report to Government of Bihar after it is
finalised.

[ Translation]
Payments to CIL

‘223. KUMARI UMA BHARTI:
PROF. RAM KAPSE:

Will the Minister of COAL be pleased to
state:

(a) the amount received by the Coal/
India Limited through supply of coal to ther-
mal power projects during the last three
years,

(b) the amount outstanding against
Electricity Boards, Public Undentakings/En-
terprises as on December 31, 1991;

(c) the reasons therefor; and

(d) the steps/taken by the Government
to realise the outstanding amount?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a) According to information furnished by
Coal India Ltd., the amounts received by
them on account of sale of coal to thermal
power stations during 1988-89, 1989-90 and
1990-91 were Rs. 854.77 crores, Rs. 1050.56
crores and Rs. 105.03 crores respectively.

(b) and (c). The total outstanding dues
to Coal IndiaLtd. from State Electricity Boards
and power utilities as on 31.12.91 were Rs.
1757.37 crores (date provisional). The main
reasons for mounting dues from power sec-
tor is poor financial position of most of the
State Electricity Boards and power utilities.
Some outstandings are also due to disputes
about weight and quality of coal supplied to
the thermal power stations.

PHALGUNA 21, 1913 (SAKA)

Written Answers . 54

(d) Following steps have been taken to
recover payments towards price of coal
despatched to different electricity boards:

(i) Undisputed dues as on 31.5.90
against State Electricity Boards are
being recovered by adjustment of
Central Assistance to State Plans
in four equal annual instalments of
Rs. 273 crores each. The first two
instalments have been realised.

(i) Witheftectirom 1.10.91, Cash and
Carry System has been introduced
according to which consumers in
power sector are making advance
payments for supply of coal.

(i)  Negotiations are being held with
different State Governments for
adjusting the dues of royalty and
cess payable by coal companies to
the State Governments against coal
bill outstandings.

(iv) Energy bills of different State Elec-
tricity Boards are also being ad-
justed against coal bills by Coal
Companies.

(v) State Governments have been
requested to clear the outstanding
arrears due to Coal Companies
from respective Electricity Boards.

Grant provided to Khadi and Village
Industries Commission

2334. SHRI DAU DAYAL JOSHI: Will
the PRIME MINISTER be pleased.to state:

(a) the amount of grant provided to the
Khadi and Village Industries Commission
during each of the fast three years under
various heads;

(b) whether the details of utilisation of
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these funds have been submitted by the
Commission every year;

(c) whether any complaints regarding
misuse of funds have been received by the
Government; and

(d) if so, the details thereof and the

action taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P. J.
KURIEN): (a) The amount of grant provided
by the Govemment to Khadi and Village
Industries Commission (KVIC) during each
ofthe last three years under various heads is
as under:—

(Rs. in crores)

1989-90 1990-91 1991-92
1. Khadi Grant 75.50 86.00 87.00
2. Village Industries Grant 15.00 18.00 19.00
3. Science and Technology Grant 1.00 1.00 1.00
4, Biogas Grant 6.49 7.87 6.27
Total

97.99 112.87 ¢ 113.27

(b) The Commission submits the Utili-
sation Certificates for these funds to the
Government every year. Moreover the
Annual Audited Accounts of KVIC are placed
on the Table of both the House of Parlia-
ment, every year.

(c) and (d). From time to time the Gov-
emment receives complaints regarding
misuse of funds. As and when such com-
plaints are received Government looks into

them andtakes appropriate action as deemed
fit.

[English}

Shutting down of Neyvell Thermal Plant
2335. SHRI K. RAMAMURTHEE TIN-

DIVANAM: Will the Minister of COAL be

pleased to state:

(a) whether the Neyveli Thermal Plant

came 1o a grinding hait and had to be shut
down due 1o recent cyclone and flood;

(b) if so, the details thereot;

{c)whetherthe NeyveliLignite Corpora-
tion management maintain necessary but-
terstock for running the plants; and

(d) if not, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B. NYAMA-
GOUDA): (a) and {(b). On 14th and 15th
November, 1991, Mine Il of Neyveli Lignite
Corporation got flooded on account of Cy-
clone followed by heavy rains. As a result,
TPS, Il linked to Mine N for raw lignite fuel
also stopped generation of power w.e.f 15-
11-1991.

(c) and (d). The buffer stock of lignite for
consumption inthe Power Stations and other
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down-stream units are being maintained on
the basis of tha operational requirements. in
view of the close proximity of the captive

- lignite mines, 310 5 days stocks are normally

:

-

“maintained.

Estimated Quantity of Non Coking
Smocl'( of Coal

2336. SHRISANAT KUMAR MANDAL.:
Will the Minister of COAL be pleased to
_state:

« (a)the estimated quantity of non-coking
pithead stocks of coal and its vaiue which
have been accumulating near the collieries
of the Coal india Lid., {ClL) over the last
three years, as.at present; and

(b) how it is proposed to liquidate this
stock?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRL S.B. NYAMA-
GOUDA): {a) According to provisional esti-

| mates made by Coal India Lid. (CiL), the

pithead coal stocks held by them as on
31.1.82 were 37.62 million tonnes. lts value
at current average price of Rs. 322/~ per
tonne works out to Rs. 1211.36 crores.
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(b) Coal India Ltd. have been advised to
make efforts to liquidate part of this stock by
June, 1992 by augmenting rail despatches
and also by selling coal for movement by
road from mines earmarked forthis purpose.

Coal projects Cleared during 1991:92
2337. SHRI SUDHIR GiRl: Will the
Minister of COAL be pleased to state:

{a) the number of Coal prejects cleared
by the Government duting. 1991-92;

(b) the estimated cost of these pr.oiects;

. {c) the expected production growth of
coal due to these projects; and

(d) the revised cost of these pmjeds

 projectwise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHR! S. B. NYAMA-
GOUDA): (a) io {d}. The undermentioned
new coal projects and Revised Cost Esti-
mates have baen sanetioned by the Govern-
ment during 1991-92:~

New Projects Target capacity Capital cost
m.ip.a. Rs. crores
(i} Ananta OCP SECL 4.00 156.49
(i) UkniOCP, WCL 1.10 100.37
(iiy Lakhanpur OCP, SECL 5.60 221.51
" Revised Cost  Tagetcapacty Capital cost
Estimates mip.a. - _Rs. crores.
(i) RCE for GDK-11A SCCL 1.75 135.00. -

(i)

4

-

o 7Y

CE for Manuguru OC-1I SCCL  2.75 . ..19994. .. .-
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Reviagd Cost Target capacty Capial cost
Ealﬁudu mtpa Rs. crores
(W) RCE for Khadia, NCL 4.00 s88.75
(V) RCEforBlock OC-ILBCCL 250 174.25

National Health Programmee

2338. SHRI YELLAIAH NANDL: Willthe
PRIME MINISTER be pleased to state:

(a) the details of tha existing National
Health Programmes togsther with the drugs
required under each of them;

{b) the details of the drugs being pro-
duced by the HAL and IDPL, and

{c) the details of the contribution of
public sector drug companios in the National
Health Programmes?

THE MINISTEFR OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MGHAN)- (a) to (c)
The Ministry of Health and Family Welfare
are concerned with Nationa! Health Pro-
grammes. The requisite details will be col-
lected from the Ministry of Health and laid on
the Table of the Hou:rx

Mase Rall Trarspcert System in Major
Cities

2339. SHR! GOP!I NATH GAJAPATHI:
Wilithe Minister of URBAN DZVETI OPMENT
be pleased to state

(a) whether the Covernment propose to
mtroduce massive ro transpor system in
same major cities,

5} f 50, whether the Governmen® have
drawn up any scheme in this - .~ard,

(c) # so, the major cities identified to
bring under the above programme; and

(d) the steps taken to implement the rail
transport programme in those cities?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M ARUNACHALAM): (a) to (d). For
reducing the traffic congestion ‘in Delhi, the
Delhi Admn. got the techno-economic feasi-
bility study conducted by M:s. Rail India
Technical and Economic Services (RITES)
The Report has been studied by the Delh:
Administration and also by the Govt. of India.
A number of discussions with the concerned
agencies havebeenheld. The Gowvt. of India
has constituted a High Power Committee of
directions under the Chairmanship of Lt.
Governor of Delhi to go to various aspects
including setting up of a single transport
authority as also identification of funds for
the construction of the project etc.

Inrespect c! other major cities, schemes
for mass rail transport system are to be
initiated by the State Governments.

Identification of Geographicail Areas

2340. SHRIMAT!I DIPIKA H.
TOPIWALA: Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION be
ploa=ed to state:

(a) whether the Planning Commission
has set up atask force to identify geographi-
cal areas which are deficient in the working
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of non-Governmental Orgarisations, {nder-
takings secio-economic developmental; and

(b) the time by which the task force is
fikely to submit its report?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAL): (a) and (b). No task force for
identification of geographical areas which
are deficient in the working of non-Govern-
ment Organisahions, etc., has been set up by
the Planning Commission. However, report
of another task force on Seli-managed Insti-
tutions for Integrated Development, set up
by the Planning Commission, was submitted
in December,, 1991. This report contains
recommendations regarding greater role for
non-Government Organisations in develop-
ment activities.

Growih Centres in Uttar Pradesh

2341. SHRI VISHWANATH SHASTRI:
Will the PRIME MINISTER be pleased to
state:

{a) the places in Uttar Pradesh where
the union Government propose to open
industnal growth centres; and

(b} the steps takon/propased to set up
industries in these growth centres?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF P. J.
KURIEN) (a) and (b). Under the Growth
Centre Scheme, Uttar Pradesh has been
alfotted eight growth ceatres which are to be
located one each in the districts of Buland-
shahr, Etawah, Gorukhpur, Jaunpur, Jhansi,
Moradabad, Paun-Garhwal, and
Shahjahanpur. These growth Centres will
be developed during the Eighth Five Year
Plan and will be provided w th basic infras-
tructural facilities hke water, power, telecom-
mun.. ion elc., so as to attract industries to
‘nase areas.

PHALGUNA 21, 1913 (SAKA)

Written Answers 62
[ Transiation)
Electric Bulbs manufacturers

2342. ACHARYA VISHWANATH DAS
SHASTRI® Will the PRIME MINISTER be
pleased to state the number of electric bulbs
manufacturers in the organised as well as
small sector in the country and the number of
generallighting service (G.L.S. lamps manu-
factured by each of them every year?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF PJ
KURIEN): (a) The number of electnc bulb
manufacturers in the organised sector is
around 20. The total annual production
achieved by these unite in the year 1990 91
was around 270 milion Nos. It is estimated
that 1000 small/tiny units (both 1 ~istered &
unregistered) are engaged in the manutac-
ture of G L.S. lamps in the country. On an
average, 3,00,000 Buibs are manufactured
by one unit in a year. However, production
figures of bulbs by those smaliftiny unito are
not centrally maintained by the office of
Dovelopment Commissioner, Smali Scale
Industries, New Dethi.

Urban Development Agency

2343. SHRISANTOSHKUMARGANG-
WAR: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state

(a) whethert e Government proposeto
constitute Urban Development Agency on
the ine of District Rural Development Agency,
and

(b) if 8o, the manner in which t* j ris-
diction and functions of both these *~nct s
will be determined?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPLILNT
(SHRIM. ARUNACHALAM) (a Thor -
lines ofthe NohruRoz7 . Yojana = ovide .
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flexibility to the State Govts. to make appro-
priate graganisational arrangements such

as sefting-up District Urban Deveiopment
Agencies.

(b) The Distnct Urban Development
Agency 1s a mechanism for monitoring the
implementation of poverty alleviation
schemes in urban areas whereas the activi-
ties of the District Rural Development Agency
are focussed on rural areas

[English)
Out of Turn Adotment of Government
Rocommodation
2344 SHRIP.C THOMAS:
SHRi POORIN DEKA:
SHR! BHUWAN CHANDRA
KHANDURI

Wil the Atmster i URBAN DEVELOP-
MENT be pl=ased (0 state:

(a) the number of Government quarters
allotted out of turn to Government employ-
ees during the last year in Delhi, category-
wise;

(b) the policy governing allotment of
Government accommodation to the Govern-
ment employees

{r) whether deserving employees have
wat for a considerable longer penod
because of such allotment,

(d) ‘h-» number of employees category-
wise at present warting for allotment of
Govemment ac ;:ommodation,

(e) the steps L.iovernment have taken to
provide accommodaticn to harness the in-
creasing housing need in the capital;

(1) whether a number of employees aro
occupying certain type of accommodation
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which is below therr entitiement and thus
jeopardising the need of deserving cases;
and

(9) il 30, the steps taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) As at State-
ment- |

(b) As at Statement- Il.

{c) in order to ensure that the employ-
eas wailing for therr in tum aliotment are not
unduly affected, the ad-hoc allotments are
accommodated ntheratwof 1:41 e onead-
hoc allotment 1s made after every 4 in-turn
allotments, except when sanction for a par-
ticular quarter 1s accorded.

(d) As at Statement- Il

{e) within the restrictions of the budget
provieinng, construction of residential quar-
ters is undertaken from time to time, to
enhance the accommodation for Govi
employees

(f) and (g) Applications for the next
below category are entertained only in Type
V and above and this provision is not apph-
cable to lower types. Only in case of ad-hoc
orout of turn allotment houses of lower than
the enttied type are allotted in the lower
categories

STATEMENT A

The number of Govt quarters allotted
out of turn to Govt. employees during the
lat year ending 31.12.91.

Type | - 267
Type U - 432

Type il - 419
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Type IV -
Type V-A (D-1} -
Type V-B (D-1) -
Type VI-A (C-) -
Hostel
Double Suite -

Single Suite -
with Kitchen

Servant Quarters -
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213
91
29

19

20

15

06

STATEMENT-H

Out of turn allotment is made to the Govem-
ment employees on the following grounds:

. Medical grounds suych as T.B.
Cancer & Heart problems.

Il.  Physically handicapped.

M. Personal stali of the Ministers,
Judges of the Supreme Coun,
Members Planning Commission
etc.

V. Key personnel in the Prime Minis-
ter's Office

Besides keeping in view the individ-
val merits of the case competent authority
may sanction out of turn allotment in relaxa-
tion of the rules.
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Emigram Labour

2345. SHRI VWAY NAVAL PATL: Will
the PRIME MINISTER be pleased to state:

(a) whetherthetrend in labour migration
to other countries has declined during the
last three years;

(b) if so, the reasons tharefor; and
(c) the steps taken in this regard?
THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) No, Sir.

{b) Does not arise.

(c) Emigration procedure has been

simplified further by bringing the foilowing
six additional categories of workers under
*Emigration Check Not Required with effect
from 4.10.91 for a period of six months

() Supervisors (all professions)
(i) Skilled workers (All professicns)
(i) Semi-skilled workers (ail protas-

sions)

(iv) Light-Medium-Heavy Vehicle Driv-
ers

(v} Ciercal workers of ali categories
including stenographers, sire-
keepers tme-keepers typists atc.

(vi) Cooks exciuding those in domesiic
empioyment.
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Memorandum by Bhabha Atomic
Ressarch Cantre Employses

2346. SHRI RAM NAIK: Wil the PRIME
MINISTER be pleased to siate:

(a) whether attention of the Govern-
ment was drawn to the aghtation launched by
the scisntists and engineers of the Bhabha
Atomic Research Centre, Mdmbai on Jenu-
ary 7 1992;

(b) if so, whether the employses have
submitted a memoarandum to the Chairman
of the Atomic Energy Commission;

(c) # so0, the contents thereof; and

(d) the steps taken to redress the griev-
ances enumerated in the memorandum?

THE MINSTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA). (a) and (b). Yas, Sir.

(c) The Memorandum pertained to the
acute housing probiems of the employees of
the Depantment in Bumbay, particularly ot
Scientiats and Engineers of certain catego-
ries.

(d) In order to redress the grievances
enumerated in the Marnotandum, the De-
partment has.

() asked for addilional funds in the
Vil plan period to construct addi-
tiona! tiats of the relevant catego-
ries;

() submitted for the approval of Gov-
ernment, 2 scheme of taking on
rent the houses of empioyees, who
have built houses through House
Builging Advance and are not oc-
cupying the same.
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Schemes for unorganised Labour

2347. SHRI ARJUN CHARAN SETHI:
Will tha PRIME MINISTER be pleased to
state:

(a) whether there is any proposal under
consideration of the Government to expand
the social security schemes in a big way,
paniciiiarly in unorganised sectors; and

(b i so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWARY): (a) and (b)). There is
rio proposal at present to expand the scope
ofthe existing social securty schemes 3o as
to cover workers in the unorganised sector.
However, a programme for 1992-93 has
been finalised to implementthe E. S.L
Scheme, which is a premier social security
scheme, in 39 additional centres covering
approximately 1.27 lakh additional workers
in the organised sector.

Schemaes for smalil Scale Sector

2348. SHRI DHARMABHIKSHAM: Wil
the PRIME MINISTER be pleased to state:

(a) whether the Government are con-
templating to implement any scheme for the
development of small scale sector in the
country;

(b) if so, the details thereof, and

(c))thedistricts in Andhra Pradesh where
this scheme is likely to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF |NDUSTRY (PROF. P. J.
KURIEN): (a) to (c). Government are impie-
menting & number of schemes for the pro-
mation and developmentof small scale sector
in the country. Some of the important
schemes being implemented relate to Tool
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Rooms and Training Centres, Testing
Centres, Process-cum-Product Develop-
ment and Training Centres, Entrepreneurial
Devalopment Programme, industnal Man-
agement Training, Ancillary Development,
Marketing assistance and Self-Employment
Scheme for Educated Unemployed Youth,
Besides, a Scheme of Integrated Infrastruc-
tural Development for smail scale industries
in ruralbackward areas ts under finalisation
in consultation with the concerned authori-
ties in the Centre and State/UT Govern-
ments. The services and faciities under the
above schemes are avaitable to small scale
industries in all the States and Union Ternto-
ries.

industries in Kerala

2349. SHRI V.S VIWAYARAGHAVAN
Wil the PRIME MINISTER be pleased to
state:

(a) whether the Union Government have
received any proposal from the Government
of Kerala for setting up new industries in the
State during each of the last three years;

(b  so, the details thereot, and

{¢) the action 1aken by the Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P. J.
KURIEN)- (a) to (c). During 1989 to 1992
(upto 29.2 92) 18 proposals, as per details
below, had beon received from the Govern-
ment of Kerala for setting up new industries
in the State.

1989 - 4
1990 - €
1991 - 8
1992 - Nil
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Out of these 18 applications, 4 were
issued Letter of intent, 6 were rejected, and
8 were otherwise disposed of.

Ailotment of same Fiat to more than
one Person
2351 SHRI VUOY KUMAR YADAV:
SHR! GOVINDRAO NIKAM:

Will the Minister of URBAN DEVELOP-
MENT be pieased to state:

(a) whether there are instances that the
DDA have made allotmentof the same flatto
more than one person;

(b) if so, the number of such case;

(c) whether all such persons who have
been issuad aliotment letters are likely to be
alkgtted flats;

(d) it so, the details thereof and if not, the
reasons therefor;

(e) whether some persons have filed
the case against the DDA;

{f) it so, the details thersof; and

(g) the action taken against the officials
responsible?

TH MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHR!I M. ARUNACHALAM): (a) to (d). 232
cases of double allotment of DDA flats were
detected during the last two years. Once
such cases are detected action is taken to
aliocate/oailet an altemate fiat to tha eligible
aliottes preferably in the same colony/zone
and on the same floor.

(a) and (f). Three persons have moved
the court against the double aliotment.

(g) DDA has decided to initiate major
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penally proceedings against officials found
responsible for double aliotment.

Demand for Paper and Paper Boards

2352. SHR! GOPt NATH GAJAPATHL:
Will the PRIME MINISTER be pleased to
state:

(a) whether the demand for paper and
paper boards is likely 10 increase during the
Eighth Five Year Plan;

(b) it so, the steps taken to increase the
production of paper and paper boards to
meet the growing demand; and

(c) the details of the pian drawn up for
the expansion of the existing paper and
paper boards units in the Eighth Plan pe-
riod?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KUSRIEN): (a) Yes, Sir.

(b) and (c). Government have taken the
following measures to encourage produc-
tion of paper and paper boards:~

(i) Impont of wood pulp and waste
paperhasbeen aliowed under OGL
at a low rate of customs duty.

(i) Manufacture of writing and printing
paper and uncoated kraft paper
containing not less than 75% by
weight of pulp made from Jute
(including jute waste), mesta or
bagasse or mixture thereof or mix-
ture of two or more of the pulps of
the sforementioned materials is
exempt from excise duty.

(i) Paper mills using agro residues
and other non-conventional raw
materials atieast upto 50% are
charged excise duty at conces-
sional rates.
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(iv) ThePaperand PaperBoard indus-
try, based on agricultural residues,
hasbeen brought underthe scheme
of Minimum Economic Capacity,
which has been fixed at 33,000
TPA.

(v) Paper units, based on use of mini-
mum 75% pulp from bagasse,
agricultural residues andother non-
conventional raw materials, have
been exempted from Industrial
Licensing.

Underground Rail for Bombay

2353. SHRI GOVINDRAO NIKAM: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the indian Railways had submit-
ted a scheme of underground rail for Bom-
bay for approval;

(b) it so, whether the Government have
accorded the approval of this scheme;

(c) ¥ so, the details thereot; and

{d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M.ARUNACHALAM): (a) No, Sir.

{b) and (c). Do not arise.

(d There is aiready a Sub urban Surface
Railway system serving commuters in
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Bombay. In addition Gowvt. of Maharashtra
have sent a project profile for taking up an
Urban Transport Project which includes
components relating to the raii transport
system.

Land Prices in Dethi

2354. DR. LAXMINARAYAN PAN-
DEYA: Wil the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whaether the land price in Delhi has
been hiked;

(b) if so, the details thereof and the
reasons therefor; and

(c) the steps the Government propose
to take in the matter to reduce these pricesor
at least freeze them for three years?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHR! M. ARUNACHALAM). (a) and (b).
The pre-determined residential rates for
government land are worked out on the
basis of previous notified rates and trends in
markaet as reflected in auction prices of Dethi
Development Authority and assessment
made by the income Tax Autharities.

The pre-determined com:ercial rate is
fixed at double the residential rate except in
Central zone where it is three tunes. Sched-
wieof market rates are given in the statement
laid on the Table of the Sabha

(c) The matter is being axurined.
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STATEMENT

Sechedule of Market Rates of Land for Different Areas of DelhiNew Delhi under the
Control of Land an Development Office Effective from 1.4.1991 10 31.3.1992.

Sl Name of the Locality Residential {Commercial)
No. (Rs. per sq. Metre) (Rs. per sq. Metre)
1 2 3 4
ZONE -/
Central Zone
1 Cannought Place 16, 800/- 50, 400/-
2. Cannought Circus 16,800/- 50,400/-
3. Connaught Place Extension 16,800/- 50,400/-
upto commercial zone
4. Barakhamba Road (beyond
Connaught Extn.upto 16.800/- 50, 400/-
commercial zone
5 Curzon Road beyond 16,800/- 50,400/-
Cannought Place Extn upto
commercial zone
6. Hanuman Road (Commercial 16,800/- 50,400/-
z0ne)
7. Janpath beyond (Conn. Place 16.800/- 50,400/-
Extn. upto Windsor place
8. Bhagwan Das Road 16,800/- 50,400/-
9. Hailey Road 16,800/- 50,400/-
10. Hanuman Road (Res. zone) 18,800/- 50, 400/-
1. Beird Road 16,800/- 50, 400/-
12. Jain Mandir Road 16.800/- 50,400/-
13, Jantar Mantar Road Beyond 16,800/- 50, 400v-

Conn. Place Extension.




79 Wnitten Answers MARCH 11, 1992 Written Answers 80
SL Name of the Localty Residental (Commercial)
No. (Rs. per 3q. Meire)  (Rs per sq. Metre)
1 2 3 4
14 Lady Harding Road 16.800/- 50, 400/-
15 Mandrr Marg 18,800/ 50,400/-
16 Area Outsxde the extension 16,800/- 50,400/-
commercial zone
Parhament Street,
17 Minto Road 16,800/- 50,400/
18 Panchkuian Road 16,800/ $0,400/-
19 Bhagat Singh Market 16.800/- 50,400/
20 Babar Road 18, 800/- 50,400/
21 Knshna Market Paharagan) 16,800/- 50,400/-
22 Mathura Road Press 16,800/- 50,400/-
23 Jhandwealan 16,800/- 50,400/
24 Motia Khan (including ‘C’ 16.800/- 50,400/-
type tenements)
ZONE-#I
South Zone
1 Khan Market 12,600/- 25, 200/
2 Dwplomatc Enclave 12,600/- 25, 200/-
3 Dyplomatc Enclave Extn 12,600/- 25, 200/
4 Go¥f Links 12,600/ 25,200/-
5 Aurangazob Road 12,600/- 25, 200/-
6. Prithvi Ray Road 12,600/- 25, 200/-
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Sl Name of the Locality Residential (Commercial)

No. (Rs. per sq. Metre) (Rs. per sq. Metre)
1 2 3 4

7. Tis January Marg 12,600/- 25,200/-
8. Ratendon Road 12,600/- 25, 200/-
9. Humayun Road 12,600/- 25,200/-
10 Jor Bagh 12.600/- 25,200/-
1 Sunder Nagar 12,600/- 25,200/-
12. Andrewsgan) 11.600/- 23,200/-
13. Sadiq Nagar 11,600/ ' 23,200/
14, Defence Colony 10,500/ 21,000/
15 R K Puran 10,500/- 21,000/
16 Mou Bagh 10,500/- 21,000/-
17. Lodi Road 10,500/- 21,000/-
18 Lods Estate 10,500/- 21,000/-
19 Ahgan; 10,500/- 21,000/
20 Sawa Nagar 10,500/ 21,000/-
21 Lagpat Nagar facing 10,500/- 21,000/

Ring Road
22 Vasant Vihar (ather than 10,500/- 21,000/
DDA land)

23, Lajpat Nagar | to IV 8,400/- 16,800/
24 Nizamuddin 8,400/- ;6.8001-
25. Jangpura 8,400/- 1€,800/-

26. Kalkaiji 8,400/- 16,800/~
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Sl Name of the Locality Residential (Commercial)‘

No. (Rs. per sq. Metre) (Rs. per sq. Metre)
1 2 3 4
21 Malviya Nagar (Ext. Old. 7,600/- 15,200/-
28. M.B. Road 7,600/- 15,200/-
ZONE - 1lI
West Delhi
1 Ajmal Khan Road 16,5884 21,000
2 Ghaffar Market 10,500/- : 21 .0067
e Karol Bagh 10,500/- 21,000/-
4. M.M. Road 10,500/- 21,000/-
5. Rani Jhansi Market 10,500/- 21,000/-
6. Link Road (Karol Bagh) 10,500/- 21,000/-
7. Deshbandhu Gupta Market 10,500/- 21,000/-
8. Patel Nagar (East, West and

South) 10.500/- 21,000/-

% Rajinder Nagar (Old & New) 10,500/- 21,000/-
10. Rohtak Road (Old and New) 8,400/- 1€,800/-
S 5E Nazafgarh Industrial Area 6,300/- 12,600/-
12 Rameshwari Nehru Nagar 6,300/- 12,600/-
355 Moti Nagar 6,300/- 12,600/-
14. Sarzi Rohilla 6,300/- 12,600/-
15. Tilak & .3 6,300/- 12,600/-

& Tihar { and il 3‘300/- IBUJO
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Sl Name ::t the Locality Residential (Commercial)

No. (Rs. per sq. Metre) (Rs. per sq. Metre)
1 2 3 | 4

17 Ramesh Nagar, 6,300/- 12,600/-
18. Industrial Area Extn. 6,300/- 12,600/-
ZONE -1V

North Delhi

1 -Kamla Nagar 6,300/- 12,600/-
2. Rup Nagar 6,300/- 1 2,660/—
3 Shakti Nagar 6,300/- 12,600/-
4. Qutab Road 6,300/- 12,600/-
5 Roshnara Road 6,300/- 12,600/-
6. Lajpat Rai Market 6,300/- 12,600/-
& Ansari Market 6,300/- 12,600/-
8. Jawahar Nagar 6,300/- 12,600/~
9. Khurshid Market 6,300/- 12,600/-
10. Teliwara 6,300/- 12,600/-
N Azad Market €,300/- 12,600/-
12. Mall Road 6,300/- 12,600/-
13 : Rajpura Road 6,300/- 12,600/-
1\4. - Malka Ganj 6,300/~ 12,600/-
15: Alipur Road 6,300/- 12,539/-
16. Gokhale Market 6,300/ 12.500/

1 R00/-

17 Hathi Khana
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Sl Name of the Locality Residential (Commerciai)
No. (Rs persq Metre) (Rs per sq Metrs)
1 2 3 4
18. Khanna Market (Near Tis Hazan 6,300/ 12,600/-
19 Lehna Singh Market 6,300/- 12,600/-
20 Nichoison Road 6,300/ 12,600/-
21 Vnay Nagar 6,300/- 12 600/-
22 Ashox Market 6,300/- 2,600/
23 Subzimand 6,300/- 12,600/-
24, Ind:ra Nagar 5,300/- 10,600/-
25 Azadpur %.300/- +0 600/~
2 Andrz Mughal £200 10,600/
27 Band Stand Area Ext {BSA) 5.30.0/- 11 600/
23 Bharat Nagar $,300/- 0,600/-
29 Gur-K-Mandi 5,300/- 10,600/-
30 Gulab Bagh 5.300/- 10,600/-
31 Kingsway Camp 5,300/- 10,600/
32 Timarpur $,300/- 10,600/-
33 Angoorn Bagh 5,300/- 0,600/~
Edward Lines 5,300/- 10,600/-
35 Hakikat Nagar 6.300/- 10,600/«

v Hudson Lines 5,300/- 10,600/-
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Sl. Name of the Locality Residential (Commercial)

No. (Rs. per sq. Metre) (Rs. per sq. Metre)
1 2 3 4
ZONE V
East Delhi
1. Jheel Kuranja 2.550/- 5,100/-

2. Geeta Colony 2,550/- 5,100/-

Nerela & Other outlying’

Colonies. 1,800/- 3,600/-
[Translation) THE MINISTER OF STATE IN THE

Water Supply Schemes of Orissa

2355. SHRI MRUTYUNJAYA NAYAK:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government of Ornissa
has submitted some water supply schemes
to the Union Government for clearance;

(b) if so, the details thereof;

{c) the expenditure likely to be incurred
on each of the Scheme: and

(d) the action taken or proposed to be
taken to accord approvalto these schemes?

MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAIH. PATEL): (a) Yes, Sir.

(b) and (). Tha details of the schemes
and their estimated cost are given in the
attached statement

(d) The State Government of Orissa has
been informed that 31 schemes under Cen-
trally Sponsored Accelerated Rural Water
Supply Programme may be accorded tech-
nical clearance under powers delegated to
them. In regard to the revised estimates of
Core Plans involving an additional cost of
Rs. 195.39 lakhs for Mini Mission Projects
already approved at a cost of Rs 1145.44
lakhs in Koraput, Mayurbhanj, Phulban: and
5 blocks of Ganjam districts, the State Gov-
ernment has been requested to send certain
clarifications on technical aspects of the
schemes.
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STATEMENT
S! No Name of Schemes sent by the Estimated cost

State Government of Orissa

to Government of India

(Rs in lakhs)

10

t1

12

DISTRICT BALASORE
Pratappur

Kharasahpur

Gujdareda

Chudamam

BALANGIR

Duduka

CUTTACK

Gopalapur & adjacent village
Malikapur & adjacent village
Sunguda & ajacent village
Barambagarh
DHENKANAL

Gotamara

GANJAM

Patrapur

Pandmanavpur

Gurand

KORAPUT

Kakinguma

K a

42 44
45 32
47 46

5139

20 81

62 77
6192
66 60

4243

4357

50 14

3197

42 9%

2428

50 67




93  Written Answers PHALGUNA 21, 1913 (SAKA) Written Answers 94
Sl. No. Name of Schemes sent by the Estin: ated cost
State Government of Orissa (Rs. in lakhs)
to Government of India

16. Podia 21.06
KALAHAND!

17. Teresingha 24.23

18.  Kankeri 18.43

19. Badapendajuda 44.60
KEONJHAR

20. Jhumpura & Arsola 28.40

21.  Remul 28.27
MAYURBHANJ

22. Badasahi & adjacent Village. 63.58

23. Kaptipade & adjacent Village. 53.17

24. Chitrada & adjacent Village. 47.14
DHULBANI

25. Khajunpada 41.78

26. Harobhanga 22.40
PURI

27. Rupadeipur 33.89
SAMBALPUR

28.  Arada & adjacent Village 76.90

29. Sasan & adjacent village 29.21

30. Gumadara 39.41
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SI No

Name of Schemes sent by the Estimated cost
State Government of Onssa (Rs in jakhs)
to Government of India
SUNDARGARH
31 Raidih 3454
129173
Mini Mission Projects
S No District Estimated
addional cost
(Rs in iakhs)
1 Koraput 52 40
2 Phulbani and 5 Tribal blocks of Ganjam 8949
3 Mayurbhany 5350
Total 195 39

Construction of Rural Roads in Bihar

2356 SHRI LALIT ORAON Will the
PRIML MINISTER be pleased to state

(a) *he names of rural road projects in
Bihar pending due to the non receipt of on
objection certificate from the Forest Depart
ment and

(b) efforts being made to expedite the
projects?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAIH PATEL) (a)and (b)
Proposals for diversion of forest land for
approval of the Central Government under
the Forest (Conservation) Act 1980 were

received fromthe Governmentof Bihar State
the following three roads —

() New Alignment of NH 33 - Hazar
ibagh

(1) Construction of magazine and
approach road - Godda

(m) Chittauni Bagha Rail cum Road
Link West Champaran

The proposal mentioned against (1) is
pending with the State Government of Bihar
since June, 1987 and proposal at (i) is
pending with the State Government of Bihar
since January, 1989 for non furnishing of
essential information The propos men-
tioned against (m) has been accorded 1|
stage clearance on 21st January, 1992
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Casualties Dues to Sllicosis

2357. SHRI BARE LAL JATAV: Willthe
PRIME MINISTER be pleased to state:

(a) whether a good number of labourers
casualties due 10 silicosis diseasein Mandsau
district of Madhya Pradesh;

(b) it so, whether the Union Government
have received any report from the State
Govermnment in this regard; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) to (c). Information
is being collected and will be laid on the
Table of the House.

[English]
Paper Milis

2358. SHRI CHHITUBHAI GAMIT: Will
the PRIME MINISTER be pleased to state:

(a) the number of paper mills in the
country, State-wise;

(b) their installed capacity and produc-
tion achieved by them during 1990-91;

(c) the number of mills failed to achieve
the targets and the reasons therefor; and

(d) the steps taken by the Government
to encourage the growth of the paper indus-
try?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
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KURIEN): (a) and (b). A Statement is at-
tached.

(c) Government do not fix any targets of
production for individual paper mills.

(d) Government have taken the follow-
ing steps to encourage the growth of the
paper industry:-

(i) Import of wood pulp and waste
paper has been allowed under OGL
at a low rate of customs duty.

(i) Manufacture of writing and printing
paper and uncoated kraft paper
containing not less than 75% by
weight of pulp made from jute
(including jute waste), mesta or
bagasse or mixture thereof or mix-
ture of two or more of the puips of
the afore-mentioned materials is
exempted from excise duty.

(i) Paper mills using agro residues
and other non-conventional raw
materials atleast upto 50% are
charged excise duty at conces-
sional rates.

{iv)  The Paper and Paper Board Indus-
try, based on agricultural residues
has been brought underthe scheme
of Mimmum Economic Capacity,
which has been fixed at 33,000
TPA.

(v) Paper units,, based on use of mini-
mum 75% pulp from bagasse,
agricultural residues and other non-
conventional raw materials, have
been exempted from industrial li-
censing.
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STATEMENT
Sl No. Name of state union No. of Paper Mills  installed Production
Terrttory Capacity dunng 1981
(in Tonnes (from
January to
November in
Lakh tonnes)
1 Andhra Pradesh 18 4,10,641 2713
2 Assam 4 2,28,000 1084
3 Bihar 8 91,500 0024
4 Guyarat 45 2,74,334 1670
5 Haryana 17 1,49,610 1110
6 Himachal Pradesh 13 49,400 0213
7 Jammu & Kashmir 1 3,300 0009
8 Karnataka 15 1.93,370 1196
9 Kerala 3 39 350 Nil
10 Madhya Pradesh 15 1.81,450 0991
11 Maharashtra 52 4,67,730 3515
12 Nagaland 1 33,000 0218
13 Orisza 7 2,13,572 1207
14 Punjab 17 137,830 0 820
15 Rajasthan 9 43,350 0064
16 Tamil Nadu 21 2,05,135 1616
17 Uttar Pradesh 58 3,11,845 2.096
18 West Bengat 21 2,38,630 0.858
19 Chandigarh 1 3,000 0016

20 Pondicherry 1 8 000 0032
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Funds to States under Nehru Rojgar
Yojana

2359. SHRISATYAGOPAL MISRA: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the funds allocated and released to
the States/Union Territories underthe Nehru
Rojgar Yojana during 1991-92 State-wise
and Union Territory-wise; and

{b) if not, released, the reasons there-
for?
THE MINISTER OF STATE IN THE
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MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a)and (b). The
Nehru Rozgar Yojana consists of three
schemes: Scheme of Urban Micro Enter-
prises, the scheme of Urban Wage Employ-
ment and the Scheme of Housing and Shel-
ter Upgradation. A statement showing the
funds allocation and reloased to the States/
Union Territories for the scheme of Urban
Micro Enterprises and the scheme of Urban
Wage Employment during 1991-92 is en-
closed. Funds for the Scheme of Housing &
Shelter Upgradation are allocated to HUDCO
and released to the State/UTs by it on a
scheme by scheme basis.

STATEMENT

Funds tentatively allocatod and released to the States/UTs under Nehru Rozgar Yojana
during 1991-92,

Si. No. Name of the State/UT Funds allocated Funds released so
: to the States/UTs far.

during 1991-92

for SUME & SUWE.*
1. Andhra Pradesh 575.90 324.50
2. Bihar 632.20 295.50
3. Gujarat 271.80 140.50
4. Haryana 119.00 119.00
5. Karnataka 607.60 342.10
6. Kerala 238.90 142.60
7. Madhya Pradesh 611.40 361.30
8. Maharashtra 784,90 686.90
9. Orissa 223.20 223.20
10. Punjab 214.30 214.30
11 Rajasthan 422,50 355.00
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Sl. No. Name of the State/UT Funds allocated Funds released so

to the States/UTs far.

during 1991-92

for SUME & SUWE.*
12 Tamil Nadu 670 80 418.00
13. Uttar Pradesh 1642.50 637.10
14, West Bengal 527.60 263.20
15. Goa 25.20 25.20
16. Arunachal Pradesh 27.30 27.30
17 Assam 139.20 90.90
18. Himachal Pradesh 52.60 52 60
19. Jammu & Kashmir 73.60 64 10
20 Manipur 34.50 34.50
21. Meghalaya 3300 33 00
22 Mizoram 22.10 22.10
23. Nagaland 33.20 33.20
24. Sikkim 24.60 24.60
25. Tnpura 21.80 21.80
26. A & N Islands 10.90 10.90
27. Chandigarh 17.70 17.70
28 D & N Haveh 9.80 9.80
29 Daman & Dw 1670 16 70
30. Pondicherry 15.20 15.20
31. Delhi 40.00 19.80

8140.00 5042.60

* SUME: Scheme of Urban Micro Enter[;rises.
* SUWE: Scheme of Urban Wage Employment.
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Development Scheme in Kerala

2360 SHRITHAYILJOHN ANJALOSE
Wil the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state

(a) whether there 1s any programme for
introducing development schemes with the
assistance of W.rid Bank or some other
international organisations in the State of
Kerala,

(b) i so the details thereof,
(c) the estimated cost thereof, and

(d) the time by which these are likely to
be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRIH R
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BHARDWAJ) (a) to (d) Requistte informa-
tion is being collected and wiil be laid on the
Table of the House

[Transiation)

Employment to Displaced Persons of
PPCL.

2361 SHRI CHHEDI PASWAN Wil
the PRIME MINISTER be pleased to refer to
the reply given in 27 November, 1991 to the
Unstarred Question No 926 and state since
when the 33 persons of the displaced fam-
hes are being imparted training and the na
ture of the jobs for which they are being
trained together with the time by which thewr
training 1s likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR CHINTA MOHAN) The infor-
mation required i1s given below —

S/ No  Nature of training

No of persons

penod of traming Date of commen-

cement of training

1 Mechanical Maintenance 9 2 years 3191
2 Electrical Mamtenance 9 2years 310t
3 Mining Trainees 12 3 years 1491

(Training on mucking

dnilhng blasting, roof

botting, track fitting,

timbering, LHD opera-

tion etc in Underground

Mines)
4 Steno apprentice 1 2years 1791
5 Computer tratning 2 2 years 41091
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[English)
World Bank Assistance for Bombay

2362 SHRI GURUDAS KAMAT will
the Minister of URBAN DEVELOPMENT be
pleased to state.

(a) the total amount sanctioned by the
World Bank fo Bombay environment plan;

(b) the scheme under which the amount
has been sanctioned ; and

(c) the time by which the environment is
likely to be carned out?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) to (c) The
World Bank has not yet sanctioned and
amount for the Bombay environment plan.
The World Bank has been requested to
provide a sum of US $ 2.5 million out of the
IDA credtt for the Bombay Urban Develop-
ment Project for vanous environmental stud-
ies.

Misuse of Telephones of Kendriya
Bhandar

2363 SHRIRAJNATH SONKARSHAS-
TRi: Will the PRIME MINISTER be pleased
to state:

(a) whether large number of interna-
tional subscribers dialling calls and domestic
subscribers trunk dialling calls of long dura-
tions have been made from the official
telephones of the Kendriya Bhandar dunng
the last three years;

(b) #f so. the year-wise details thergof;

(c) the action taken against the con-
cemaed officers;

(d) the detalls of the other facilities
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availed from the Bhandar nototherwise being
entitled by the officers of the Bhandar during
the above period; and

(e) the details of the economic meas-
ures taken in the Bhandar n view of the
austerity measures?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a)to (e). A statement
1s enclosed.

STATEMENT

1 At present to Kendriya Bhandar has
twelve Officialtelephone connections in Delh
of which three have STD facilittes The
Kendnya Bhandar also has branches out-
side Delht in Madras, Bombay, Hyderabad,
Bangalore, Chandigarh etc and the organi-
sation is planning to expand s netwok to
other places where Central Government
Offices arelocated The managementthere-
fore has to establish contact not only with
officials posted in such places but also with
firms of suppliers and manufacturers dealing
with the Kendriya Bhandar  Therefore,
communication with places whore the Soci-
ety does not have tts branches I1s essential
for its efficient functioning.

2. Howaever 1t 1s reportad that Interna-
tional STD calls were made from the tele-
phone of the Bhandar to places where there
1s no area of operation of the Society The
amount involved in making these ISD Calls
is Rs. 4470/-. The concerned officials have
been asked to cartify whether the calls were
made on official account and if not, to refund
the amount involved.

3. The yearwise details of the STD and
ISD calls during the last three years are as
follows:—
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Yoar Subscribers Trunks dialing International Subscribers dialing call
and Trunk calls
Number Amount Number Amount
1989-90 114 Rs 414300 1 Rs 6347
1990-91 145 Rs 21287 70 7 Rs 4406 00
1991-92 47 Rs 3341 80 Nil Nil
(upto 15 2 92)

4 No special facilities other than those
admissible to their counterparts in similar
Co-operative Societies/Corporate Bodies
have been provided to the officers of the
Kendnya Bhandar These include hmited
use of the staff car for private purposes by
the General Manager on paymentbasis as is
available to the General Manager of the
Super Bazar and the Chief Executives of the
Public Sector Undertakings and of Autono-
mous Bodies

5 The Society 1s exercising utmost
economy in its expenditure and the econ-
omy instructions issued from time to time by
the Government are being strictly adhered to
by the Management

Vacancies in Presses

2364 SHRI KARIYA MUNDA Wil the
Minister of URBAN DEVELOPMENT be
pleased to state

(a) whether a large number of vacan-
cies inthe reserved categories of SCs & STs
have been lying vacant in vanous Govern-
ment Presses since long,

{b) if so, the detatls thereof,

(c) whether all these vacant posts are
hikely to be filled up before March, 1982, and

(d)f so, the details therecf and f not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM ARUNACHALAM) (a) Yes, Sir

(b) to (d) These vacancies have arisen
mainly on account of the ban on recruttment
imposed in the wake of the slated closure of
four units  When recrutments are made in
relaxation of the ban in the interest of pro-
duction due care 1s taken to fill up vacancies
reserved for the Scheduled Castes and
Scheduled Tribes as per instructions and
orders in force

Allegations against IAS Officers

2365 SHRIM ADAN LAL KHURANA
Wilt the PRIME MINISTER be pleased to
state

(a) the number of IAS officers fund in-
volved In dowryforture deaths of thei
spouses, rape and plural marrnages durnng
the last three years,

(b) the details thereof,
(c) the action taken against each of
them, and

(d) the present posttion of cases pend-
ing against them?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA) (a)to (d) The informa-
tion is being collected and will be laid on the
Table of the House

[Translation)
Contract Labour and Bonded Labour

2366 SHRI RAJENDRA AGNIHOTRI
Will the PRIME MINISTER be pleased to
state

(a) whether the Government propose to
abolish the system of contract labour as the
bonded labour system has ben abolished
with a view to save them from explottation,

(c) whether the Government propose to
regularise the services of contract labourers,
and

(d) ff not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR) (a) The Bonded
Labour System (Abolition) Act, 1976 defines
bonded labourers as “any labourer who in-
curs, or has, or is presumed to have in-
curred, a bonded debt” As per Contract
Labour (Regulation and Abolition) Act, 1970
“a workman shallbe deemedtobe employed
as “contract labour” in or in connection with
the work of an establishment when he Is
hired in or in connection with such work by or
through a contractor, with or without the
knowledge of the pnncipal employer”

{b) The Contract Labour (Regulation
and Abolition Act, 1970 envisages regula-
tion of the Contract Labour and for its aboli-
tion in certain circumstances only

(c) and (d) No, Sir A blanket proposal
of this nature would be impractical It 1s for
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each establishment to take a decision in the
matter

{Englsh)

Shortage of Medicines In Super Bazar
Branches

2367 SHRI RAMASHRAY PRASAD
SINGH Wil the PRIME MINISTER be
pleased to state

(a) whether there is an acute shortage
of medicines in Super Bazar Branches lo
cated in Safdarjung Hospital and All India
Institute of Medical Sciences,

(b) if so, whether any complaint has
been receved in this regard, and

(c) ff so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION (SHRIKAMALUDDIN AHMED) (a)
to (c) Super Bazar has reported thatthere 1s
no acute shortage of medicines in Super
Bazar Branches located in Safdarjung Hos
pital and All india Institute of Medical Sci
ences However a few medicines have
been in short supply from the manufacturers
at times and such shortages have been
generally felt in the market place also

[Translaton]
Expansion of IFFCO

2368 SHRIRAJVEER SINGH Willthe
PRIME MINISTER be pleased to state the
stage at which the programme for expansion
in Indian Farmers Fertthizer Co-operative
Limited, Aonla, stands at present?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
{ZERS (DR CHINTA MOHAN) IFFCO has
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proposed doubling the capactty of their Aonla
plant IFFCO has been asked to prepare a
detailed project report

[Enghsh]
Potentlal of Edible Oil Exploitation

2369 SHRI MUMTAZ ANSARI
SHRI MOHAN SINGH

Will the PRIME MINISTER be pleased
to state

(a) the extent of exploitation or identifred
potential of edible oils during 1991 as com-
pared to the potential explotted In the year
1990

(b) the reasons for non-recovery of the
full ootential, and

{c)the stepstakentoremovethe hurdies
to achieve the target duning 19927

THE MINISTER OF STATE IN THE
MINISTRY OF CIViL SUPPLIES, CON
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED) (a)
The extent of exploitation of identdied poten-
tial of edible oils during oil year 1991-92 was
84% as compared to the potentiai exploited
in the oll year 1990-91 at around 82%
Realising the estimated production of edible
olls at 57 lakh MT and 54 lakh MT respec-
tively

{b The main reasons for non-recovery
of the full potential in secondary sources are
namely —

(1) Pre-ponderence of huller rce milis
resulting in the loss of ricebran,

(v) Processing of undecorticated cot-
ton seeds,

(m) Using ollcakes for cattle feeds by
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the farmers and difficuity in availa-
bility of oilcake obtained by village
ghanies scattered alloverthe coun-
try, and

(v) Difficulty in collection of ollseeds
from inaccessible areas

(c) The steps takento remove hurdles to
achieve the target during 1992 are —

(1) Two centrally sponsored schemes
namely National Qilseeds Devel-
opment Projects (NODP) and
Oilseeds Production Thrust Proj-
ect (OPTP) which were operating
tll 1989-90 have been merged
duning 1990-91 intoasingle scheme
namely Oilseads Production Pro-
grammes (OPP) This scheme
essentially provides essential as
sistance to the States for produc-
tion and distribution of quality seeds,
plant protection measures includ-
ing supply of plant protection cherm-
cals and equipments and organis-
ing demonstration of advanced
technology

(2) The Oll projects of the NDDB

(3) Setting upof a Technoiogy Mission
on Oilseeds established in May
1986 for harnessing the best of
production, processing and man-
agement technologies

{4) Intensdication of research efforts
for increasing the production of
ollseeds

(S) Increasing the areas under non-
tradtional oilseeds crops like soy-
abean and sunflower and explotta-
tion of oilseeds of tree and forest
ongn, fice bran, etc

(6) Setting up of necessary process-
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ing and infrastructural facilities to
keep pace with the production
programme of oilseeds.

(7) Award of plan schemes for screen-
ing the forest wealith of oilseeds to
find new sources of oils.

(8) Award of funds for modification of
hullers. Simultaneously Technol-
ogy Mission on Oilseeds has also
extended their support for provid-
ing funds to Solvent Extractors’
Association of India for modifica-
tion of hullers to get bran for extrac-
tion of oil.

(9) Better incertive to producers
through fixation of minimum sup-
port prices of major oilseeds.

(10) Identification of equipments for
modernisation of processing units,
custom duty concession onimports
of certain equipments.

(11) Research and Development Pro-
grammes undertaken by various
institutions for fuller exploitation of
oil from oil bearing materials.

Work on Kushak Naliah by NDMC

2370. SHRI JEEWAN SHARMA: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether NDMC has awarded a

contract to cover the Kushak Nallah near IM
Market without calling for any tender;

(b) if so, the reasons therefor; and
{c) the action taken thereon?
THE MINISTER OF STATE IN THE

MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir.
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The work for covering 200 meter length of
Kushak Nallah near INA market has been
awarded to one of the contractors by the
NDMC.

(b) The work has been taken up with the
aim to ease congestion and for finding alter-
native place for shifting of parking on Au-
robindo Marg at INA.

(c)Inviewofreply to (a) above, question
does not arise

Povaerty Alleviation Schemes
2371. SHRIR.SURENDERREDDY:
SHRI GANGADHARA

SANIPALLI:

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleased to state:

(a) whether the export panel on institu-
tional structure for planned development has
suggested a greater role for voluntary agen-
cies and experts from the private sector
especially in the context of implementing
poverty alleviation Schemes;

(b)whetherthe panel has recommended

- a number of schemes for improving poverty

alleviation and welfare schemes; and
{c) if so, the action taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) to (c). No expert panel on
institutional structure for planned develop-
ment with particular reference to implemen-
tation of poverty alleviation schemes was set
up by the planning commission. However, a
task force on Self-managed Institutions for
Integrated Development had been set up
and its report was submitted in December,
1991. This report contains recommenda-
tions for greater role for voluntary agencies
in development activities. This reportis under
consideration of the Commission.
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Persons died by Falling into Cutters
and Manholes
2372 SHRI RAM TAHAL CH-
OUDHARY
DR ASIM BALA

Will the Minister of URBAN DEVELOP-
MENT be pleased to state

(a) the number of persons died of falling
into drains and manholes in Delhi during the
last three years,

(b) the efforts made by the Government
to check such mishaps, and

(c) the action taken so far against the
persons found guilty?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM ARUNACHALAM) (a) According
to the latest information compiled by M C D
12deaths havebeen reported during the last
three years from 74 1987 to 13491 on
account of accidental fall in the uncovered
manholes

(b) The NDMC has gwven instruc-
tions to the maintenance as well conser-
vancy staff to erercise greater vigil In order
to reduce pilferage of cost iron manhole
covers stee! fibre rainforced covers are being
used THEMCD & DD A have reported
that necessary Instructions have already
been given to the field staff to ensure that
uncovered manholes are covered/replaced
as soon as it is reporied by any authority or
person

(c) The MCD has reported that action

was inihiated against the following officials
due to negligance of duty

() Sh Charan Singh, N E (Drainage)
(u) Sh Vinod Kumar, JC (Civil)

() Sh Raghubr Dabbas, Sanitary
Inspector
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(v) Sh Ram Kishan, Asstt Santtary
Inspector

(v) Sh Kuldeep, Safai Karamchan
Scheme for pedestrians in Delhi
2374  SHRIPRABHUDAYALKATH-

ERIA

SHRI BALRAJ PASSI

SHRI SANTOSH KUMAR
GANGWAR

SHRI RAMKRISHANA
KUSMARIA

Will the Minister of URBAN DEVELOP-
MENT be pleased to state

(a) whether the Government propose to
formulate any scheme to allow only
Pedestrains in Connaught Piace area of
Delh,

(b) if so, the details thereof, and

(c) the steps the Government piopose
fo take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM ARUNACHALAM) (a)to (c) The
New Deihi Municipal Comm#tee have in-
formed that a scheme for the overall rejuve-
nation of Connaught Place area has been
formulated This comprehsive scheme In-
volves beautification of area, construction of
subways, creation of pedestrians pathways,
construction of multi-tier parking, provision
of additional public conveniences, discour-
aging traffic passing through Connaught
Place improvement of major redial roads,
reduction of air and noise poliution levals,
decongesting Connaught Place especially
the inner circle of vehicular traffic, closing of
inner circle road to vehicular traffic and
pedestrain station Facilities for pedestrains
1s one of the components of the scheme

M/S PITES, a Government of Irdia
Organisation was also askec o prepare a
comprehensive report on pedestrain move-
ment in Connaught Place area The final
report is still awated Fuither steps in this
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regard will be taken by the NDMC on receipt
of report from M/S RITES and the report of
the Committee set up by ¢t

Foreign Investments
2375

SHRI RAM PUJAN PATEL
SHRIR SURENDERREDDY

Will the PRIME MINISTER be pleased
to state

(a) whether the Covernment have taken
or propose to take some steps as a safe
guard against foreign enterprises achieving
strategic control of the economy as a resuit
of the Government's policy of liberalised
foreign invesiments

{b) if so the details thereof and
(c) f not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF PJ
KURIEN) (a)to(c) As perthe Statementon
Industrial Policy laid on the Tzble of the Lok
Sabha on July 24 1991 areas of strategic
concern for the country are either reserved
for the public sector or have been placed
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under compulsoty licensing, Investment in
these industnes require Government s ap-
proval

industrial Licences to States

2376 SHRISIMON MARANDI Willthe
PRIME MINSTER be pleased to state

(a) the total number of application for
industnal licences received and the number
of industnal hcences issued during the year
1989 90, 1990 91 and 1991 92 till date and
the number of applications cancelled during
the said period and total number of cases
pending with the Government Statewise
and

(b) the reasons for not 1ssuing liconces
to them?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF PJ
KURIEN) (a) and (b) The total number of
applications for Industrial Licence recen ed
number of approvals (lis/LOls) issued
number of applications rejected and the
total number of applications pending are
indicated in the statements enclosed
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STATEMENT - SLNo  State/Union  Pending
Statement Showing Statewise break-up of Terntory Cases
Pending Cases p 3
Sl.Ne ri,‘;:,;,u nion Pog:s;:g 16. Kerala 30
2 3 17.  Lakshdweep —
o 18. Madhya Pradesh 173
b ::?::: an & Nhoobar - 19. Maharashtra 478
2 Andhra Pradesh 413 20 Manipur 1
3.  Arunachal Pradesh 2. 21.  Meghalaya 5
4. Assam 22 22. Mizoram -—
§ Bihar 69 23. Nagaland 2
6  Chandigarh 2 24  Onssa a3
7  Dadra & Nagar Havel 7 25.  Pondicherry 23
8 Daman & Dy « 22 26.  Punjab 85
9. Delh 4 27. Rajasthan 122
10. Goa 16 28.  Sikim 4
11 Gujarat 60 29. Tamil Nadu 94
12 Haryana 144 30 Tnpura -
13 Himachal Pradesh 52 31 Uttar Pradesh 546
14 Jammu & Kashmir 17 32.  West Bengal 60
15  Karnataka 159 33 More than on State 17
Total 2662
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(English)
Dectline in Growth Rate In G.D.P.
2377. SHRI BHAGEY

GOBARDHAN:
SHRI RABI RAY:

Will the Minister of PLANNING AND
PROGRAMME Impmemantation be pleased
to state:

(a) the reasons for decline of growth
rate in Gross Domestic Product (GDP) in
1990-91;

(b) the reasons for steep decline in the
public sector savings vis-a-vis increase in
household and private corporate sector
savings; and

(c) the remedial steps taken by the
Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJY): (a) The growth in Gross
Domestic Product (GDP)in 1990-91 at5.6%
i8 in line with the trend observed during the
1980's wherein the average compound
growth of 5.6% was r ed. The GDP
growth in 1990-91 appears lower than in
1989-90 because of higher than average
growthinthe preceding year (1989-90) when
the GDP growth was 6%.

(b) There has heen a declining trend in
public savings in the 80s which has contin-
ued in 1990-91. As percentage of GDP ,
public savings declined from 3.4. in 1980-81
to 1.6 in 1989-80 and to 0.9 in 1990-91. This
decline has been mainly due to worsening of

Sovernment savings consequent upon a
<harper increase in expenditure of Gov..- -
nients than their revenues.

(c) Gowt. have taken a number of meas-

res to reduce expenditure and increase
1evenue earnings. The measures to contain
Gowt. expenditure include reduction in sub-
sidies, absorbing the payment of additional
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deamess allowances by reducing other
expenditure, reducing budget deficit in order
to bring down the public debt and interest
payments. The measure to increase reve-
nue include widening direct tax base and
raising indirect taxes.

Export of Defence Equipments by
BHEL

2378. SHRI HARI KISHORE SINGH:
Will the PRIME MINISTER be pleased to
state:

(a) whether exports of defence equip-
ments by Bharat Heavy Electrical Limited
have been gradually declining;

(b) it so, the percentage of decline in
exports of defence equipments by BHEL at
the end of 1991 as compared to the exports
in 1990;

(c) the reasons tt;entor;

(d) the names of the countries to which
exports have declined; and

(@) the efforts made by the Government
to tap the foreign markets for exports of
defence equipments by BHEL?

THE MINISTER OF STATE OF THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) BHEL is not exporting de-
fence equipment.

(b) to (e). Do not arise.

Inclugion of cost of services of Govern-
" ment Employees in GDP

2379. SHRI K.P. REDDAIAH YADAV:
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
1o state:

(a) whether the ccst of services pro-
vided by the Government employees is in-
cluded in the Gross Domestic Product;

(b) if s0, the reasons therefor; and
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(c) the details of the quantum and per-
centage of contribution of goods and serv-
ices in tha Gross Domestic Product made by
the indigenous industries vis-a-vis foreign
companies?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWALJ): (a) and (b). Government pro-
vides services for running departmental
enterprises such as railways, communica-
tion, etc., as well as community services
relating to heafth, education, etc., besides
agministrative and defence services. The
cost of these setvices includes factor pay-
ments and expenditure on goods and serv-
ices. This cost, excluding intermediate con-
sumption of goods and services, is included
in the Gross Domesiy: Product because it
generates demand and supply of goods and
services in the economy

(¢) Details are not available.
Forgign Investment Promotion Board

2380.DR. Y.S. RAJASEKHARREDDY:
Wit tha PRIME MINISTER be pleased to
state

(a) when the Foreign Investment Pro-
motion Board was constituted and the de-
1ails »f the numbers of the Board:

{0} the details of the proposals cleared
by the Board during each of the last three
years;

(c)thetotalinvestmentinvolvedinthese
proposals; and

{d) the details of the projects pending
clearance with the Foreign Investment Pro-
motion Board?

THE MINISTER OF STATE OF THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIENY): (a) In pursuance of the decision
contained in para 39 B (v) of the Statement
on Industrial Policy tabled in both Houses of
Parliament on 24th July, 1981, Government
have constituted the Foreign Investment

PHALGUNA 21, 1913 (SAKA)

Written Answers 146

promotion Boardon 22nd August, 1991. The

Board comprises of the following:-
(i) Principal Secretary to Prime Minis-
ter

(i) Finance Secretary
(if) Commerce Secretary
(iv)  Secretary, industrial Development.

(b} to (d). On the recommendation of the
Board, Government have approved 10 pro-
posals by the end of February, 1392 envis-
aging total foreign investment of more than
Rs. 505 crores.

The detalils of approved foreign collabo-
ration proposals viz. name of the Indian
Company, name of the foreign collaborator.
the nature of collaboration and items of
manufacture are being published by the
Indian Investment Centre, New Delhi as a
supplement to its monthly News-letter.
Copies of these publications are sent regu-
tarly to the Parliament Library.

As a matter of policy, the details of
projects pending clearance are not disciosed
in public interest.

[ Translations)
Telavision industry
2381. SHR! RAM BADAN:
SHRI GEORGE FERNAN-
DES:
SHR! PRITHVIRAJ D.

CHAVAN:

Will the PRIME MINISTER be pileased
o state:

(a) whether attention of the Govern-
ment has been drawnto the closure of nearly
30 per cent television manufacturing units
due to increase in the rates of excise duty;

(b) if so, whether the Government pro-
pose to promote television industry:;
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{c) the details thereof;

(d) whether the Govemment are aware
that 36 centimaters Black and White televi-
sion sets are being illegally manufactured in
the country;

(e) if so, the number of such manufac-
tures against whom action has been taken
by the Government; and

(f) the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA): (a) Yes, Sir.

(b) and (c). Measure taken/initiated by
the Government to give boost to the growth
of TV Industry are given in the attached
statement.

(d) to {f). The information is being col-
lected and will be laid on the Table of the Lok
Sabha.

STATEMENT

I General Policy and procedural
measures:

Licensing:

(a) The entire electronics industry has
been exempted fram the locational
limitations imposed on otherindus-
tries.

(b) Licensing has been abolished for
all industrial undertakings includ-
ng companies covered under
Monopolies and Restrictive Trade
practices (MRTP) and Foreign
Exchange Regulation Act (FERA)
and B & W TV sets.

(c) The system of phased manufactur-
ing programme (PMP) run on case
by case has been abolished.

(d) Development of small scale indus-
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try is being encouraged. Approv-
als/ registrations have been totally
decentralised to the level of State
Directorates of Industries. Invest-
ment limit for this sector has been
revised upwards to Rs. 60 lakhs
and that for ancillary unitsto Rs. 75
lakhs.

Existing units are permitted to
manufacture any article without
additional investment under broad-
banding subject to certain condi-
tions.

Amendment to the MRTP Act has
removed the threshold himit of as-
sets in respect of MRTP compa-
nies.

Import and Export Policies

Access to foreign exchange for the
import of capital goods, parts and
components required has been
provided freely through the system
of partial convertibility introduced
in the Budget 1992-93.

Tools, Dies, Moulds are available
under OGL at concessional rate
of custom duty.

The import policy is being
rationalised with a view to
increasing production.

Electronic technology park

Government is considering a pro-
posal to set up Electronic Technol-
ogy Parks to attract major interna-
tional electronic companies to es-
tablish global scale manutacturing
facilities incorporating the latest
technology. This will also help In-
dian enterpnses to attain golbal
scales of operations and thereby
enhance their product and process
quality and international competi-
tiveness.
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.

(a)

(b)

(c)

(d

(o)

o

Velocity of business

Action has been initiated for im-
proving the Velocity of Business in
the Electronic Industry. It aims at
removing procedural bottlenecks
pertaining to licensing, customs,
infrastructure etc. to speed up the
development of Electronic Indus-
try.

Infrastructure and Other facilities:

For developing awareness of qual-
iy. a notwork of Standardisation,
Testing anc Nuality Control (STQC)
Laboratories e been set up.
Some of these laboratories are
authorised to test and certily for
international and national quality
standards. This must help in the
export of electronic products.

To assure consumers quality pro-
duction, B&W TV and CTV certifi-
caton Scheme have been intro-
duced.

For exports to “Single European
market after 1992", the industry is
being offered help and assistance
in preparationto meetthe 1ISO 9000
requirements.

Technology development projects
have been initiated by the Technol-
ogy Development Council; with a
view to promote innovation, prod-
uct design and development which
are all basic for the growth of a
healthy industry.

Elactronics Research and Devel-
opment Centres have been set up
to carry out R & D in well identified
areas which is aiso a measure for
developing self reliant industrial
base.

A number of Centres for Electron-
ics Design and Technology
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{CEDTs) have been set up in vari-
ous parts of the country with the
basic objactive of imparting train-
ing with emphasis on aspects such
as design, product development,
technology and manutacturing
processes with due regard to qual-
ity control, reliability, maintenance
efc.

(9) Six months Service Technician
Training Programme for repair and
maintenance of common consumer

electronic products has been initi-
ated in 101 [Fls.
Construction of Roads in Forest Areas
of M.P.
2382. SHRIMATI SUMITRA MA-
HAJAN:
SHRI YOGANAND
SARASWATL

Will the PRIME MINISTER be pleased
1o state:

(a) the problems being faced in the
construction work of the roads, passing
through the dacoit infested forest areas of
Madhya Pradesh; and

(o) the efforts being made to expedite
the matter soon?

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAIH. PATEL): (a) and (b).
The Ministry of Rural Development sanction
funds to the State Government of Madhya
Pradesh for construction of approved roads
passing through the dacoity infested areas
of the State. The actual construction work of
the approved roads is undertaken by the
State Government. For diversion of forest
land under the Forest (Conservation) Act,
1980, no proposal from the Government of
Madhya Pradesh is pending with the Gov-
ernment of India.
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Neyveli Power Units

2384. DR. RAJAGOPALAN
SRIDHARAN: Will the Minister of COAL be
pleased to state:

'(a) whetherthe generation atthe Neyveli
power uhits had stopped on November 19,
1991;

(b) whether the stoppage was due to
sabotage;

(c) if so, the details thereof; and

{d) the steps tuken/proposed to be taken
to check the recurrence of such incidents?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI S B. NYAMA-
GOUDA) (a) to (c). On 14th and 15th No-
vember, 1991 Mine i of Neyveli Lignite
Corporation got flocded on account of cy-
clone foliowed by heavy rain. As a result,
Thermal Power Station Il inked to Mine il for
raw lignite fuel, also stopped generation of
powet.w.e.f. 15-11.1891. There is not rea-
sons {0 suspect any sabotage.

(d}) NLC were mnstructed to tzke all
possible steps to restore the production of
lignite from the Second Mine and to ensure
generation of power from the Second TPS
as early as posstble. Besides, the NLC Ltd.
wern instructed to draw up short tarm action
plansfor strengthening the surtace drainage
arrangements and were advised to interact
with the State Government Authorities for
long term measures.

Prompt actions were taken by the NLC
maragement to dewater the Mine Il. The
dewatering of flood was satisfactorily
achieved by the first week of January, 1992.
Parallel action was taken by the manage-
ment for recommissioning the overburden
production systems after retrieving the equip-
ment. The overburden removal restarted
from 19th November, 1991 and stabilised
gradually. The lignite production was recom-
menced on 2nd January, 1992 after strenu-
ous cleaning operation of flood deposit silt.
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All the submerged mining and electrical
squipments were successfully restored and
recommissioned after carrying out neces-
sary maintenance works. The first units TPS
H recommenced generation in last week of
December, 1991 and the fourth unit in the
third week of January, 1992.

Avallability of Coal In Aranl in Tamil
Nadu

2385. SHRIR. JEEVARATHINAM: Will
the Minister of COAL be pleased to state:

(a) whethe: the Government propose to
findout coal availability in Aram and Tiruvana-
malai in Tamilnadu, and

(b) if so, the details thereof?

THE DEPUTY MINISTER OF STATE
OF THE MINISTRY OF COAL (SIHRI S.B.
NYAMAGOUDA): (a) and (b) Geological
Survey of India has not carried nut any
regional expiorayjon of Coal 1n Arani and
Tiruvanamalai ot TamilNadu asthe areas do
not hoid any proniise for occurrence of Coal.
G.S.1. do not have any proposal to explore
the areas.

[ Transiation)

Mineral based units in Uttor Pradesh

2386.DR.LAL BAHADUR RAWAL. Will
the PRIME MINISTER be pleased to state

(a) whether the Union Government have
dentified any suitable locations in Uttar
Pradash tor setting up of minetal oased
industries; :

(b) it so, the details of the proposed
locations; and

(c) the steps proposed to set up such
industries there?

THE MINISTER OF STATE OF THE
MINISTRY OF INDUSTRY (PROF: P.J.
KURIEN): (a) No, Sir.
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(b) and (c). Do not arise.
[English)
Revision in Prices of Coal
2387. SHRI RAMA KRISHNA KON-

ATHALA: Wil the Minister of COAL be
pleased to state:

(a) whether any proposals have been
received by the Union Government from
Government of Andhra Pradesh for revising
the prices of the different grades of coal; and

(b) if so, the details thereof?

THE DEPUTY MINISTER OF STATE
OF THE MINISTRY OF COAL (SHR! S B.
NYAMAGOUDA): (a) No such request has
been receved in the Ministry of Coal

(b) Does not arise.
[Transiation]

import of Soyabean Ol

2388. SHRI MOHAN SINGH Wil the
PRIME MINISTER be pleased to state:

(a) the quantity of soyabear oil im-
ported by the Gavernment during the last
three years;

(b) whether soyabean ran be imperied
in place of soyabean oil;

(¢) the shortage of aditle oils duzing the
year 1992-93; and

(d) whether this shortage n1s *o be mat
by smporting oils only; i so, the guantity
thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL SUPPLIES, CON-
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SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
During the oil year 1988-89 quantity of ap-
prox. 0.11 lakh MTs of refined soyabean oil
was imported under Dutch credit. Thereafter
there have been no impors of soyabeanoil.

(b) This Ministry conducted a detailed
study for import of oilseed instead of edible
oils and found that it is economical to import
edible olis rather than oilseed.

(c) The shortage of edib!: ~ils duringthe
year 1992-83 is estimated to be around
seven lakh MTs

(d) The shortage is normally met by
import of edible oils However the imports in
a particular year depends upon various fac-
tors like availability of foreign exchange,
international prices of edible oils, indigene-
ous production of edible olls etc.

DDA Colony, Motla Khan

2389. SHR! ARVIND NETAM: Will the
Minister of URBAN DEVELOPMENT be
pleased to state.

(a) whether the construction of Delhi
Devalopment Authority colony in Motia Khan
has not been completed so far as per the
plan and

(b) # so, the detans of the plan and the
time by which the construction worl is likely
10 be completed?

THE MINISTER OF STATE OF THE
MINIGTRY OF LIRPAN DEVELOPMENT
(SHRIM AN ACHALAMY): (a) Yes, Srr.

(b) In the Motia Khan housing complex
follow'ng houses cculd not be completed
due to varnous reasons The details of these
alongwith likely date of completion s given
as under:-
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S. No.  Name of Work Likely date of completion
1 2 3
(i)  Construction of 24 MIG 1992-93
flats at Motia Khan
(i) (a) Construction of 84 (MS) 1093-04
SFS flats at Motia Khan
block 2 & 5
(b) Construction of 66 SFS (MS) 1993-64

Flats at Motia Khan in Block. |

(¢) Construction of 108 (MS)
SFS falts at Motia Khan in
Block 3 & 4

At present the land is under
encroachment by Jhuggies.
However, flats are likely to
be completed during 1994-95
subject to clearance

of encroachment.

Scientific Magazines of C.S.LR.

2380. SHRI VINAY KATIYAR: Will the
PRIME MINISTER be pleased to state.:

(a) the details of scientitic magazines
being published by the Publication Division
of the Council of Scientific and Industrial
Research; '

(b) the details of the magazines having
no Hindi part of the total magazines; and -

(c) the time by which research articlesin
Hindi are proposed to be accepted for inclu-
sion in these magazines?

THE MINISTER OF STATE OF THE
MINISTRY OF PERSONNEL,
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). The follow-
ing science magazines are published by the
publications & information Directorate (PID),
New Delhi of CSiR:-

1 Science Reporter (English-
Monthly)

2. CSIR News (English-Fortnightiy)

PUBLIC

3. Vigyan Pragati (Hindi-Monthly)

4. CSIR Samachar (Hindi-Fortnightly)

5. Science-ki-Duniya (Urdu-Quar
terly)

Each of the magazines carries the
material exclusively in the language in which
it published.

(c) PID initiated action for publication of

a Hindi Research Journal twice a year start-_

ing from June, 1991. This was given wide -

publicity. Only 3 research papers were re-
ceived in Hindi in response to this; however
none was found acceptable for publication
by the Referees.

[English]

Supply of Quality Coal to consumers

2391. SHRI P.G. NARAYANAN: Wil
the Minister of COAL be pleased to state:

(a) whether Coal India Limited propose
to supply 100 per cent quality coal to its bulk
consumers in the near future;
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(b) if not, the reasons therefor and the
steps being taken to improve the situation;

(c) whetherthe Government propose to
retrench the workiorce from the coal indus-

try;

(d) # so, the details thereof and how
many are likely to be retrenched;

(@) whether the Government plan to
deploy them in other fields; and

(f) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) and (b). In order to ensure
loading of uniform size of coal, free from
extraneous material, coal handling plants
are being provided at loading points. Coal
India is now laying great stress on quality
control. Complaints received from consum-
ers are monitored and corrective measures
taken. .The supervision of wagon loading at
the colleries has also been tightened and
Power Utilities are being offered the facility
for supervising the loading at the loading
point tself.

(c) No, Sir.
(d) to (f). Do not arise.
Research Works by C.S.I.R.

2392. SHRI SHANKERSINH
VAGHELA:
SHRI ATAL BIHARI
VAJPAYEE:
SHRI UDDHAB BAR-
MAN:
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Will the PRIME MINISTER be pleased
to state:

(a) the details of Research Laborato-
ries, Centres, Scientists and other employ-
ees engaged in the Council of Scientific and
Industrial Research; and the total annual
expenditure incurred by CSIR alongwith the
overall investment in its assets;

(b) the detalls of industries and their
products which have used CSIR's industrial
research findings as yet in the field of Phys-
ics; Chemistry; Biology; Engineering; Drug;
information Science and others;

(c) the details of Research Papers pro-
duced so far and how many of them found
place in journais of intemational repute;

(d) when the suggestions of attach
CSIR's Research Laboratories and centres
either to the related Ministries or to vanous
Universities were considerad and the details
of the outcome therefrom; and

(e) the efforts made to attach some
research laboratories/centres to R&D wings
of certain institutions/industries or universi-
ties?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) The details of the
Research Laboratories/Centres are given at
‘Annexure-1'. The other requisite details are:-

l.  Manpower
a. Scientists
b.  Other Technical Statf.
c. Administrative staft

.  Total expenditure during 1980-91

6000 (approximately)
13,000 (approximately)
5,700 (approximately)

Rs. 308.05 crores
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It Expenditure during 1991-92
(estimated) Rs. 339.63 crores
iV Investment in fixed assets as
on 31.3.1991 Rs 655.20 crores
(b)Over 1800 processesknowhowfrom by the CSIR Society at its meeting heid on

the CSIR laboratones have been icensed to
* industry till date, of which nearly 4§% have
been commercially utihsed Details of some
of the important CSIR knowhow utiksed by
the industry are given at the ‘Annexure-Il’

{c) Of the 8451 research papers pub-
tshed dunrg the last 5 years, 5830 papers
2919 in the ppum s of intemational repute

1d} and (a} In pursuance of the decision
rf the. *inion Cabinet, CSIR Socwety in s
maeting ks o 23rd November, 1977 de-
uded totransiac 4 CSiR laboratones, namely
Ceriral Rond Reseasch insttute, New Delhy,
S 23 Pridding Ressarch institute, Roorkee,
Cersral Fuel Research instaute, Dhanbad
and Indian inatieste of Petroleum, Dehradun
o the relalad Govemment Ministnes/De-
partments w.e.l. 1.4.1878 on an expernmen-
talbasis These laboratones were, however,
brought back to the CSIR fold subsequent to
a decision of the Union Cabinet considered

15th December, 1980. The retransfer was
based on the fact that S & T actwities could
be more effectively structured in an autono-
mous frame-work

The CSIR Review Commiitiee appointed
by the prime Minister in his capactty as
President, CSIR in 1986 has also recom-
mended transfer of some of the CSIR {abo-
ratonas to the concerned Government Sci-
entfic Departments The CSIR Sociwely
however, decided to retam these laborato-
nes in the CSIR system and recommended
a revised organtsational structure providing
for adequate representations of the respec-
tive Scientific Departments/Agencies on the
vanous decision making bodies of the CSIR
and ts {aboratories and thus a say in the
planning, formulation and monttonng of the
research programmes of the concerned
laboratories 10 ensure proper coordination
and accouniablity

STATEMENT-

COUNCIL'S ESTABLISHMENTS

PHYSICAL AND EARTH SCIENCES GROUP

National Physical Laboratory, New Delht

Central Electronics Engineenng Research Institute, Pilan:
Central Scientific Instruments Organisation, Chandigarh
National Geophysical Research insttute, Hyderabad

National institute of Oceanography, Dona Paula, Goa

CHEMICAL SCIENCES GROUP
National Chemical Laboratory, Pune

Central Electrochemical Research institute Karaikudi

(NPL)
(CEERI)
(CASIO)

(NGRI)
(NIO)

(NCL)
(CECRY)
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Cenral Salt & Marine Chemicals Research institute, Bhavnagar

“indian institiste of Chemical Technology, Hyderabad

Regional Research Laboratory, Jorhat

Indian Insiitute of Petrokeum, Dehradun

Central Lesearch Institute, Madras

Central Fuel Research Institute, Jealora
BIOLOGICAL SCIENCES GROUP

Central Food Technological Resetitute, Mysore
Central Drug Research Institute, Lucknow

National Botanical Rsearch Institute

Indianinstitute of Chemical Biology, Calcutta

Central Institute of Medicinal & Aromatic Plants, Lucknow
Industnial Toxicology Reseach Central, Lucknow
Centre for Callular and Molecular Biology, Hyderabad
Regonal Research Laboratory, Jammu

Institute of Microbial Technology, Chandigarh

CSIR Complex, Palampur, HP

CSIR Centre for Biochemicals

ENGINEERING SCIENCES GROUP

Central Building Research Institute, Roorkee
Central Road Research Instttute, New Delm

Central Glass & Ceramic Rsearch Institute, Calcutta
National Metallurgica! L.aboratory, Jamshedpur
Central Mining Research Station, Dhanbad

Central Mechanical Engineering Research Institute, Durgapur
National Environmental Engineering Research Institutte, Nagpur

Written Answers 162
(CSMCRYI)
(o)

(RRL-Jorhat)
(IP)

(CLRI)
(CFRI)

(CFTRI)
(CDRI)
(NBRI)

(licB)

(CIMA;)
(ITRC)

(CCMB)

(RRL-Jammu)
(IMTECH)

{CSIR Comp.Palampur)
(CFB)

(CBRI)
(CRRY)
{CGCRI)
(NML)
(CMRS)
(CMERI)
(NEERI)

\
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National Agronautical Laboratory, Bangalore {NAL)
Structural Engineering Research Centre, Madras (SERC-M)
Structural Engineering Research Centre, Ghaziabad {SERC-G)
Regional Research Laboratory, Bhubaneswar {RRL-Bhu)
Regional Research Laboratory, Trivandrum {RRL-Triv)
Regional Research Laboratory, Bhopal (RRL-Bhopal)
INFORMATION SCIENCE GROUP

Publications & information Directorate, Now Deltn (PID)
indian National Scientific Deocumentation Centre, New Delhi (INSDOC)

Nationa Institute to Science, Technology and Development Studies, (NISTADS)
New Delhi
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Assistance to Sonepur Bazar| Coal
Mines

2393. DR. ASIM BALA: Wilithe Minister
of COAL be pleased to state:

(a) the amount of assistance provided

by World Bank for Sonepur Bazari project
near Raniganj of West Bengal;

(b) it so, the amount spent on develop-
ing and exploring coal-mines in West Bengal
and Bihar; and

(¢) the amount diverted for other pur-
pc3ss?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.8. NYAMA-
GOUDA): (a) to (c). A loan amount of US $
114.8 million is available from the World
Bank for the Sonepur Bazari project of ECL.
This 18 the only World Bank aided coal proj-
oct being implemented in West Bengal. in
Bihar, Block-il OCP of BCCL is also being _
implemented with World Bank assistance for
which a loan amount US $§ 57.7 million is
available. The utilisation of ioan in these two
projects till 31.12.91 is as follows:-

US $ million
Sonepur Bazari 1.67
Block - 1 OCP 50.39
(Jharia Coking Coal)

No funds have ben diverted form the proj-
ecls.

Memorandum of understandings with
Public Sector undertakings

2394, SHRIM.V V.S. MURTHY: willthe
PRIME MINISTER be pleased 10 state:

(a) the number of Public Sector Under-
takings which have yet to sign Memorandum
of Understanding with their respective ad-

ninistrative ministries;

(b) the time by which ail the Public
ector Under takings are likely to sign
-morandum of Understanding; and

{c) # not, the reasons for delay in this
ard?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR! P.K.
THUNGON): (a) and (b). 120 Public Sector
Ente havebeen mnbdformm
into Memoranda of Understanding with t
administrative ministries/departments forthe
year 1992-93 and they have been advised to
sign the Memoranda of Understanding on or
before the 31st March, 1992.

(c) Does not arise.
Exportimport of Electronic Goods

2395. DR. SHRIMATI K.S. SOUNDA-
RAM: Willthe PRIME MINISTER be pleased
to state:

(a) the items of electronic goods im-
ported and exported duringthe last year upto
December 31. 1991;

({b) the details of amount invoived therein;
and

(c) the incentives given by the Govem-
ment to set up electronic industries to boost
the export?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA): (a) and (b). Major elec-
tronics products exported dunng 1991 are
Computer software, B/W and Colour TV
Receivers tape Recorders, Audio/Video
Cassettes, electronics Instruments, X-Ray
Machine, Ultrasound Scanners, process
Control Instruments, Thyristor Power Con- -
vertors, PCs, Dot Matrix Printer, Computer
Drives, EPABX, Transmission/Broadcast
Equipments and Electronic Components
such as B/W and Colour TV Tubes, Semi-
Conductor Devices, Resistors, Capacitors,
Connectors, Relays, Switches, Magnatic
Tape, TV Tuners, Magnetic Heads, PCBs,
efc.

The estimated value of exports ot elec-
tronics goods is Rs. 840 crores during 1991.

Since icreyn trade data is maintained
only for broad commodity group, data for
import of electronic components/goods is
not separately available.

(c) The following incentives are avail-
sble for export of electronics item~
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@) Partial convertivilty of Indian cur-
rency has been introduced to im-
prove export profitability. -

(i)  Profit on exports is exempted ffom
Income Tax.

(i) Customsdutiesonmostoitheitems
have been reduced.

(iv) Duty structure has been rational-
ised.

(v} Nolicence is required for import of
capital goods (whether now or
second-hand), raw materials, con-
sumables, spares, tooling or pack-
ing materials.

(vi) To encourage software exports,
Software Technology Parks (STPs)
as 100% Export Oriented Units
have been set up in various parts of
the country.

(vii) A value added data communica-
tion network is being set up to facii-
tate export of software to all parts of
the world initially from Delhi, Bam-
bay and Bangalore.

Govermment sponser and facilitate
various expornt marketing activities
including visits of business delega-
tion and participation in exhibitions.

(viii)

(ix) Electronic sector units also can be
setup under 100% Export Oriented
Units (EOU) and Export Process-
ing Zone (EPZ) schemes.

[Translation]

Development of Stums in Madhya
Pradesh

2396. SHRI SURAJBHANU SOLANKI:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the Union Government
propose to provide special assistance 10
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Madhya Pradesh and some ol .ar States for
the improvement of slums;

(b) it so, the detalls thereof;

(c) whether the Union Government
propose to adopt and implement the devel-
opment stheme in Bhopal and other district
of Madhya Pradesh on the lines of develop-
ment and improvement of slums schemes
launched in Dethi; and

(d) if not, the reasons thereto. *

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) The Union
Governmaent has no proposal for provision of
special assistance to Madhya Pradesh or
any other State for physical and environ-
mental improvement of slums.

{b) Does not arise.

(c) A comprehensive Habitat Improve-
ment Project for improvement of slums in
Indore City is being implemented with assis-
tance from Government of United Kingdom.

There is no specific scheme for slum
improvement implemented by the Central
Government for Bhopal.

(d) Slum improvement projects are
required to be taken up by the State Govern-
ments within their State Plan provisions.

[English}

Production of Scooters

2397. SHRI BUOY KRISHNA HAN-
DIQUE: Will the PRIME MINISTER be

.pleased to state:

(a) the monthly production of scooters
by the Scooters India Limited;

(b) the installed capacity of scooters
and three wheelers in the Scooters India
Limited;
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{c) whethaer this production capacity has STATEMENT
been diverted for minufacturing some other
Rems; and Monthly Prodliction of Two-Wheeler and
Three-Wheeler Scooters for the Period
(d) i s0, the details thereof? April 1991 to February 1992
THE MINISTER OF STATE IN THE  Month Two-wheelar Three-
MINISTRY OF INDUSTRY (SHR! PK . Scooters wheeler
THUNGON): (a) The monthly production of Scooters
scooters (two-wheelers and three-wheelers)
for the period April 1991 to February 1962 is ! 2 3
given in the statement.
April 310 118
(b) The installed capacity of two-wheeler
and three-wheeler scootaers is 60,000 and May 180 160
2500 per annum respectively.
. June 114 137
{c) and (d). The production capacity of
two-wheele! scooters has been diverted and July 165 238
18 being utilised by taking up job orders from
other parties The value of job orders for the August 153 290
period Apni 1991 to February 1992 is as .
under: September 20 291
(Value in lafhs of Rs.) October 112 254
November 100 277
1 DLW Vamanasi 10.79
Decomber 161 310
2. D.LW. Patigla 355 January 175 275
3. Delti Transpon Corpn. 7.53 February 102 310
4. Tata Engg. & Locumotive Total 1592 2658
Works, Jamshedpur 3.36 Allotment c: Fiats to Sium Dwellers in
inder Lok Area
§ BH.FE.L Bhopal 2.00
2399. DR. C. SILVERA: Will the Minis-
6. Diesel shed, izatnagar 1.17 ter of URBAN DEVELOPMENT be pleased

. o state’
7.  Controller of Stores.

(a) whether the Slum wing of DDA has
Ludhiana 0.07

aliotted fiats to slum dwellers in Delhi on
Cash-down basis in inder Lok ares; and
8. Sr. AO (NR), Lucknow 0.09

(b) if so, the details thereof draw-wise
9  Misc. Parties 1.76 and focality-wise?

p THE MINISTER OF STATE IN THE
Total 30.32 MINISTRY OF URBAN DEVELOPMENT
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(SHRI M. ARUNACHALAM): (a) DDA re-
ports ihat the slum wing of Delhi Develop-
ment Authority had aliotted 92 fiats on cash-
down basis in inderiok 10 the registrants of
1885 registration scheme announced for
sium dwellers and others after

their optipns regarding mode of payment.

) A reports that the specific draw
was in Januasry, 1991,

Nullesr Projects in foreign Countries

2400. SHRIRAMESH CHENNITHALA:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government have any
proposal for undertaking nuclear projects in
any foreign country; and

(b) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT?
MARGARET ALVA): (a) No, Sir. The Gov-
ernment does not have any proposal for
undertaking nuclear power projects in any
foreign country as of now.

(b) Does not arise.

Reglonal Development during Seventh
Five Year Plan
2401. SHRI V. KRISHNA RAO:
SHRI C. P. MUDALA GIRI-
YAPPA:
SHRI K. H. MUNIYAPPA:

Will the Minister of PLANNING AND .

PROGRAMME implementation be pleased
1 state.

(a) whether even after seven Five-Year
Plansthe Govemment have not yst achieved
equitable regional deveiopment in the coun-
try:

(b) ¥ 80, the reasons thereol; and
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(c) the remedial steps taken/proposed
16 be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME MPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) 1o (c). it is not correct to
say that equitable regional development has

cluding

within a State Is very much an objective of
the planning proocses. However, implemen-
tation of this objective, so far as regional
development is concerned, is tempered by
certain inherent, historic and other charac-
toristics of regions such as difference in
resources endowment, disparities in avalia-
bility of infrastructural facilities, physiogra-

phictactors and geographical condifions. So
far as developmentof backward areas within
respactive States is concerned, it is actually
the responsibility of the concemed States to
plan for this and execute programmes
through appropriste machinery established
by them . In this the Central Government
help them through the mechanism of trans-
fer of resources under modiied formula,’
previously known as ‘Gadgil Formula’, spe-
cial area programmes and devolution of non-
plan resources by the Finance commission.

Mine Sites In indian Ocean

2402. SHRI BHUPINDER SINGH
HOODA: Wil the PRIME MINISTER be
pleased to state:

(a) whetherthe recent survey conducted
by the National institute of Oceanography
have helped In identifying many mine sitesin
the indian Ocean;

(b) if so, the details thereo!;

(c) whether these mine sites are located
outside the country’s exclusive economic
zone; and

{d) i so, whether India has taken any
steps 10 claim the right for explolting thase
sites?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). No, Sir.
However, based on the surveys conducted
by the National instituted of Oceanography,
Goa, since 1982, inthe Central indian Ocean
Basin, a'Mine site was identifed eartier and
a site measuring 1,50,000 sq. km. was aliot-
ted to India in 1987, by tha International
Seabed Authority.

(c) The mine site is located outside
India's Exclusive Economic Zona.

(d) Daes not arise in view of (a) and (b)
above.

Performance by Public Sector Under-
takings

2403. SHRIMATI VASUNDHARA
RAJE: Willthe PRIME MINISTER e pleased
to state:

(a) whether some pubilic sector under-
takings have improved their pertormance
during the year 1991-92, # so, the details
thereof;

(b) whether some of these Public Sector
Undertakings are likely to come out of red by
the end of the current financial year;

(c) if so, the details thereof; and

(d) the steps taken to improve the per-
{formance of these units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) to (). As per the available
information upto 1980-91, nine PSEs who
had made losses during the previous year
have eamed profits. Theae are:

1. Maharashtra Eiohi. ..uelt L1d.
2. Visvesvarayya iron Ltd.
3. Northern Coalfields Ltd.
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4. Pyrites, Phosphates & ChemicalsLtd.
S. Mazagon Dock Ltd.
8. NEPA Lud.
7. Alr india Charters Ltd.
8. National Building Contn. Corpn. Ltd.
9. Spices Trading Co. Lid.

(d) Enterprise specific action is taken by

the concerned administrative Ministry/De-
partment or the Managemeit of the enter-
prises to improve the performance of the
loss making PSEs. These are modernisa-
tion, upgradation of technology, improve-
ment of product mix, financial and manage-
rial restructuring of the PSe etc.

industrial Growth Centree In Raichur
and Dharwar, Karnataka

2404. SHRIOSCAR FERNANDES. Will
the PRIME MINISTER be pleased to state:

(a) whether any proposal for establish-
mentof industrial Growth Centres at Raichur
and Dharwar in Karnataka is pending with
the Union Government; and

(b) it so, the time by which this proposal
is likely to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) No Sir,

(b) Does not arige.

Foreign collaborations

2405. SHRIK.P. SINGH DEO:
SHRIMATI SUMITRA MA-
HAJAN: - .
SHRIRAMNAGINA MISHRA:

Wil the PRIME MINISTER be pleased
fo state:
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(a) the number of proposals for collabo-
ration in irdustrial ventures received from
foreigncompanies dunng the last six months,
as a result of the new industnal policy,

(b) whether these have been examined
and # so, whether any of these have been
approved, and

(c) f so, the details of the approved
foreign collaboration scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF PJ
KURIEN) (a)to(c) Afterthe anncuncement
of the New industnal Policy, 1e, wef 1st
August, 1991 to 29th February, 1992, ap
provals have been given by Government as
well as Reserve Bank of India for a total of
over 890 foreign collaboration proposals
These include more than 300 proposals
enwisaging over Rs 1141 crores of foreign
equity investment e

The details of approved foreign collabo-
ration proposals viz name of the Indian
company name of the foreign coliaborator,
name of the country, the nature of coliabora-
tion and the tems of manutacture are being
puolished by the Indian Investment Centre,
New Detlhi, as a supplement to ts monthly
Newsletter Copies of these publications are
sent regularly 1o the Parliament Library

Price of Coal

2406 ASROK ANANDRAO
DESHMUKH Will the Minister of COAL be
pleased to state

(a) whether there 1s any proposal under
considerationof the Governmentto increase
pnces of coal,

(n) whether there is any link between
this proposed increase and partial privatisa-
tion of the coal industry

(c) whether the Government have re-
ceived suggestions of recommendations of
any international, financial agency on the
subject, and
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(d) it so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S B NYAMA-
GOUDA) (a) Prices of Coal were last re-
vised in December 1991 At present there 1s
not proposal to further increase these re-
vised prices

(b) In view of answer to (a) above, does
not arise

(c) No Swr
(d) Does not anse
[Translation]
Drinking Water in Rural Areas
2407  SHRIRAMNARAIN BERWA
SHRI RABI RAY
SHRI BARE LAL JATAV

SHRI SARAT CHANDRA
PATTANAYAK

Will the PRIME MINISTER be pleased
to state

{a) whether a time-bound programme
or policy 1s proposed to be formulated to find
out a permanent solution to the problem of
dnnking water in rural areas and

(b) if o0 the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAIH PATEL) (a)and (b)
As on 31 1 92, there were 4581 No Source
problem villages yet to be provided safe
dnnking water facilties in the States of As-
sam, Gujarat Haryana, Himachal! Pradesh,
Jammy & Kashmir, Madhya Pradesh, Ma-
harashtra, Meghalaya, Nagaland, Onssa,
Punjab, Rajasthan, Tripura and Uttar
Pradesh All other villages in these States
and other States/ Union Tarrtornies have
been covered tully or partially

A time bound action programme has
been formulated by the above States to
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cover the remasining No Source problem
villages by 31.3.93. The Central Govern-
ment hab released a special assistance of
Rs. 135. 81 crores to 8 States so far.

[English)
Zero'Unkt of NLC

2408. DR. P. VALLAL PERUMAN: Wil
. the Minister of COAL be pleased to state:

(a) the status of ‘Zero Unit' of Neyveli
Lignite Corporation;

(b) the time by which power is proposed
to be generated there; and

(€) the total estimated cost thereon?

“THE DEPUTY MINISTER OF STATE
IN THE MINISTRY OF COAL (SHRI S.B.
NYAMAGOUDA): (=) to {c). Government
sanctioned in March, 1989 addition of 1 X
210 MW to TPS I, know as zero Unit, at an
estimated cost of Rs. 397.26 crores. pres-
ently, the possibilities for having this project
implemented through the private sector's
participation are under examination. mean-
time, the cost of the project has escalated
and is now estimated around Rs. 712 crores
(Approx.) at 12/91 base. The project has a
gestation period of 48 months from the date
of revised sanction.

-[ Translation)

Handing over of coal Industry of
private sector

2409. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of COAL be
pleased to state: ‘

(a) whether the Government propose to
hand over the coal industry to the private
sector;

(b) if so, the reasons therefor; and

(c) the percentage of success expected
in the matter?
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THE DEPUTY MINISTER OF STATE
IN THE MINISTRY OF COAL(SHRI S.8.
NYAMAGOUDA): (a) and (b). There is at
present no proposal to hand over the Coal
Industry to the Private Sector

(c) Does not arise.

[English)

Development of Uknl Open Cast Mining
Coalfleids

2410. SHRI PIUS TIRKEY: Wil the
Minister of COAL be pleased to state

{a) whether the Government have ap-
proved development of Ukm Open Cast
mining under Western Coathelds’ at an esti-
mated cost of Rs. 11.37 crores;

(b) if s0, the estimated annual produc-
tion form Ukn;

(c) the details of the cther open cast
mines being considered for development in
the near future, and

(d) the total number of upencast mines
in western coalfields alongwith the details of
the annual production of each?

THE DEPUTY MINISTER IN THE
MINISTRY OF (SHRIS.B NYAMAGOUDA):
(a) and (b). Likni DCP of WCL (capacity 1.10
mty). has been sanctioned by the Govern-
ment in January, 1992 at an estimated capi-
tal cost of Rs. 100.37 Crores.

(c) and (d). Presently two projects viz
Gondegaon OC and Mugoh OC of- WCL are
in advance stages of appraisal by the Gov-
ernment. These two projects have also been
identitied for development in the near future.
During the year 1990-91, WCL had 19 open-
cast producing mines which produced 13.06
m.t. of coal during that year.
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Construction of Government Houses by
Organisation

SHRI G. MADE GOWDA:
SHRI C.P. MUDALA GIRI-
YAPPA:

2411,

Wil the Minister of URBAN DEVELOP-
MENT be pleased to state:

{a) whether any Organisation for provid-
ing of accommodation to Central Govern-
ment employees has been set up;

(b) if so, the number of houses con-
structed in Bangalore City by the Organisa-
tion;

{c) the number of houses to be con-
structed and aliotted to Gentral Government
employees in Bangalore City during 1991-
92; and

(d) the number of house to be con-
structed during 1992-93?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
{SHRIM. ARUNACHALAM): (a) To promote
greater access 1o housing for Central Gowvi.
Employees of different categories, an Or-
ganisation viz., Central Govt. Employees
Woelfare Housing Organisation (CGEWHO)
registered under the Societies Registration
Act of 1860, has been sat up by the Gowt. of
India under the adgis of the Min. of Urban
Development.

() to (d). The CGEWHO has been
limsing with the State Gowt. Authorities for
afiotment of land at Bangalore. As no land
has been secured in Bangailore so far, the
agency has not been able to construct any
houses in Bangalore

Tremor-Reslstant Huts
2412. PROF. K.V. THOMAS: Will the
Minister of URBAN DEVELOPMENT be
pleased 10 state:

(a) whether Central Building Research
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institute has developed tremor-resistant huts;
and

(b) i so, the salient teatures thareot?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b).
Yes, Sir. The Central Building Research
Institute has developed two tremor-resistant
structures named as Gauri Kutir (Wooden
Framed Structure) and Kedar Kutir (Steel
Framed Structure) The salient features of
these structures are as under:-

1. Regid Structure.
2. Minimal weight of superstructure.

3.  Standard lengths of each member.
in case of steel framed structure
(kedar kutir) the length of each
member is 3 m.

In the case of timber framed structure
(Gauri Kutir) the length of each member is
244. M.

4, Only spiked foundation required for
temporary structufe.

5. Can withstand wind speed of about
130 KMPH and Snow load of 100

kg/m

6.. It is a prefabricated unit which is
easily transportable.

7. Requires very litle time to errect. A
4 day hut of approximate size
16.15m(53°0")x 12.9m (42'0") can
be erected in 3 days by aparty of 2
carpenters, two fitters and 4 un-
skilled workmen.

Leasing out of new coal mines

2413. SHRISURENDRAPAL PATHAK:
Will the Minister of COAL be pleased to
state:

(a) whether the Government have de-
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cided to lease out new coal mines to some
generating agency;

(b) if so, the number of agencies shown
interest to undertake mining operation;

(c) whether Coal india L1d. is not able to
raise enough funds to open new mines; and

(d) it so, the reasons thereof?

THE DEPUTY MINISTER OF STATE
IN THE MINISTRY OF COAL (SHRI S.B.
NYAMAGOUDA): (a) No. decision has been
taken.

(b) Does not anse.

(c)and (d). Coal India’s production plans
and funding pattern are formulated in con-
sultation with Planning Commission and
Ministry of Finance.

Space Technology

2414. SHRI V. DHANAJAYA KUMAR:
Will the PRIME MINISTER be pleased to
state:

(a) whether any new inventions are made
in space technology in the country;

(b) the ongoing space programme; and

(¢) the details of achievements made so
far?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes, Sir..Notable
inventions made in space technology in the
country include several products and proc-
essas which have already been patented.
besides many innovative methodologies
have been adopted in deriving beneficial
applications of space technology in the ar-
eas of satellite communication and remote
sensing. The details of these are given in
attached statement. ’

(b) Ongoing space programme is aimed
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at establishing sel-reliant base in space
science and space technology and utilise
space technology for practical applications
particularly in the areas of communication,
meteorology, remote sensing of earth re-
sources and monitoring of environment. The
major components of the ongoing pro-
grammes/projects are:

(1) Continuation of operational National
services provided by the INSAT
system.

2) Augmenting the space segment
capacity ot INSAT system by the
launch of indigenous second gen-
eration INSAT-2A spacecraftinmid
1992,

(3) Continued in orbitopaeration of state-
of-the-art remote sensing satelltes
IRS-IA/IRS-IB and operationalisa-
tion of the National Natural Re-
sources Management System
{NNRMS) for the country.

(4) Continuation of space science
experiments through sounding
rockets/balloons.

(5) Progression of :

- second generation Indian
Remote Sensing Satellites
(IRS-IC AND IRS-ID) With
better spectral and spatial
resolution than IRS-IA/IB.

- INSAT-SB Spacecraft for
launch in 1993 and follow on
INSAT-2 series of satellites.

- Augmented Satellite Launch

Vehicle (ASLV) for launch in
1992,

- Polar Satellite launch vehicle
(PSLV) for launch in 1992-93.

(8) Development of:
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- Geostationary Sateflite Launch
Vehicle (GSLV); and

- GRAMSAT spacecraft for ru-
ral and developmental educa-
tion,

(c) Over the years ISRO has developed
indigenous capabilities in design and devel-
opment of sounding fockets for scientific and
technological experiments, satellite launch
vehicles to launch artificial earth satellites,
highly sophisticated, state-of-the-art satel-
lites for applications in communications,
meteorology, TV broadcast, management of
national natural resources and disaster
warning which are of immediate relevanceto
the national development. Besides, signifi-
cant progress is made in establishing ground
systems, satellite and rocket operation, and
utilisation of space technology for a vanety of
application of national relevance.

Notable achievements include:

(1) Opaerationalisation of indian Na-
tional Satellite (INSAT) System,
providing Communication, TV and
Radio broadcast, disaster waming,
remote area communication and
meteorclogical data relay.

(2)  Operationalisationof National Nate-
ral Resources Managément sys-
tem (NNRMS) with the state-of-
the-art Indian Remote Sensing
Satellites (IRS-1A AND IRS-IB) as
the major ingredient, supporting the
resource management in a num-
ber of areas including agriculture,
drought management, flood dam-
age assessment, forestry, landuse,
water resources and mineral tar-

geting.

(3)  Completion of the indigenous de-
velopment of the second genera-
tion INSAT-2A Spacecraft and its
readiness for launch in 1982 on
board ARIANE.

(4)  Realisation of launch vehicle tech-
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nology through successful taunch
of SLV-3 and readiness of ASLV-
D3 for faunch in 1992. Simulation
andtesting of various sub-systems/
stages ofthe Polar Satellite Launch
Vehicle.

Conduct of several successful
space science axperimentsthrough
ROHIN! series of sounding rock-
ots.

Development and transfer of 180
technologies to Indian Industries
for Production.

STATEMENT

Inventions in Space Technology

Listof Products/processes/Patents

in India and Abroad.

1. Production of Polyols contain-
ing basic Nitrogen (UK)

2. Production of Polyster based
Polyols (UK)

3. Production of Polyster based
Polyols (USA)

4. Polyols containing basic nitro-
gen (USA)

5. Productionof hydrocarbons by
thermolysis of vegetable oil
(UK)

6. Productionof hydrocarbons by
thermolysis of vegetable oils
(USA)

Patented in India

1. Fire Retardant rigid polyure-
thane

2. Production of hydroarbons
from Vegetabie oils

3. Synthesis of new Analogue-
sos Bisphenol
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4.

12.

13.

14.

15,

16.

17.

18.
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Production of polyols contain- il
ing basic nitrogen
An improved process in pro-
duction of polyols .
Production of polyols

Dry Power - Fire extinguishing
composition

A process of preparing new
Phenalic Resin

improvements in silicone put-
ties

Continuous reinforced plastic
machine

Production of Polyurethane
foam

An electro-optical instrument
t0 measure agronomical pa-
rameter

Lead dioxide coated anodes

Improved process - Vacuum/
electrolytic coating

Improvements in or relating to
vacuum/electrolytic coating
metais on metallic or dielectric
sub-startes

Domestic Electric Shock Pro-
tector

improvements in/or relating to
front/rear surface silver reflec-
tors and a process for making
the same.

Improvements in/or relating to
vacuum coating of front sur-
face silver coating on glass,
metal and dielectricsubstrates.
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Innovative methodologies success-
fully adopted in space applications:

1.

A scheme for local specific
disaster warning to rural
coastal areas in INSAT

’

A Scheme for rural telegraphy
based on satellite and operat-
ing directly from combined
Telegraph Offices in rural ar-
eas.

A Scheme for networking ra-
dio_stations and for providing
value added information
broadcast services using in-
jected camers along with TV
Transmissions.

Technology for inter-active
distant education using satel-
lites

Rugged quickly deployable
antennas for transportable
communications and Satellite
News Gathering.

Cobmined single receiver
operation of 406 MHz Search
and Rescue transponder with
different polarizations.

Innovate mission control tech-
niques and control system
design.

Land and water resources
management for sustainable
development at microlevel
Remotesensing and GIS tech-
nique bands.

Technology forco-locatingtwo
satelites in one orbital loca-
tion using stationkeeping tach-
niques and orthogonal polari-
zations for communications.
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n

indigenous state-ol-the-art sub-

system in Space Technology
1. Compact Electronic Se¥-Scan-
ning imaging Sensor System.

2. Image Analysis system and
ion softwares - (ISRO-
VISION, SIPS)

3. Hand heid Ground Truth Radi-
ometers.

4. Passive Microwave Radiome-
ters

5. Muli-Polarisation, Mult-fre-
quency. Multi-look angle Scat-
terometers.

€ 3ynthetic Aperture Radar for
Arrcraft.

7 Two band Very High Resolu-
tion Radiometer (VHRR) for
Meteorological Applicationsto
be flown on INSAT-2.

8. Infrarea Honzon Sensors,
Mementum/Reaction Wheels,
Dry Tune Gyro, Star Sensors,
L arge Solar Arrays.

9. Propulsion System for Space-
‘1aft orbit‘attitude cuntrol.

1C. Ground stations for Teleme-
try, Telecommunication and
D2ta receptior.

11. Satelite control and Data proc-
essing softwares.

12. Geographical Information
System (GIS) development
(ISROGIS, GEOSPACE).

13. Large Spacaecraft Simulation
Chamber, Anechoic Chamber,
Acoustic Test Facility.

14. Optics for space Imaging
System.

15. SAW devices, Hybrid Micro-
circults, MICs.

16. Optical Reflecting Projector
(ORP)

17. LargeFormatOptical Enlarge.

18. MultiPurpose satellite configu-
ration that combines meteoro-
logical and communications
payloads.

19. World's third largest booster
motor.

20. Large upper stage motor with
flex nozzle control and keviar
case.

21 Hgh performance upper stage
using liquid engines

Capaclty of Coal Washerias

2415, SHRI BASU DEB ACHARIA Will
the Minister of COAL be pleased to state"

(a) the total capacities of Coal Washer-
ies of Coal india Lim#ted,

(b) whethar the Government propose to
modemise ali the Coal Washeries of Coal
India Ltd., # so, the details thereof,

(c) whether the Gavernment aiso pro-
pose to have two new washurnies, and

(d) if so, the details therect !

THE DEPUTY MINISTRY IN THE
MINISTRY OF COAL (SHRIS B NYAMA-
GOUDA): (a) The total operating capacity of
Coal Washarias in Coal India Ltd. is 25.62
million tonnes of annual raw coa! feed

(b) Modernisation of the oid existing
Washeries of CIL has been taken up in
pursuance to recommendation made by an
‘Expert Committee’ set up by the Govern-
ment 10 ensure supply of 17 + 05% ash
washed coal to the Steel Plants. the work of
modernisation is in progress.
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(c) and (d). Two new washeries are
under construction and these would be
completed during the Eighth Plan period.
These Washeries are Madhuband Washery
of Bharat Coking Coal Ltd. (2.5 mill. tonnes
of annual raw coal feed) and Kedla Washery
of Central Coalfield Ltd. (2.6. mill. tonnes of
annual raw coal feed).

Central Public Sector Undertakings
Functioning without Chiet Executives

2416. SHRI HANNAN MOLLAH: Wil
the PRIME MINISTER be pleased to state:

(a) the details of the Central Public
Sector Undertakings functioning without
Chairman/Chairman-cum-Managing Direc-
tor;

(b) since when these have been func-
tioning without Chief Executives;

(c) the reasons for delay in these ap-
pointments; and

(d) the time by which the posis are likely
to be filled up?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
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GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) and (b). As per the
available information,” 34 posts of Chiaf
Executives (Chairman-cum-Managing Direc-
torManaging Director) in the Central Public
Sector Undertakings are vacant as on
28.2.92. The details of these posts are given
in the statement.

(c) and (d). These vacancies had arisen
due to various factors like superannuation of
the incumbant, termination of service, expiry
of tenure, resignation and lateral transfer
from one enterprise to another etc. As per
the procedure the Public Enterpnses Selec-
tion Board (PESB) is to consider selection
for the Board-level positions and make its
recommendations. These arethen processed
by the Government and final appointments
are made only after the formalities like veri,
fication of character and antecedents of
appointees, their past performance and vig-
ilance clearance are completed. Delay also
occurs where the appointees take time to
pin or finally do not join. In some cases, as
specific talent is to be spotted, time is taken
to fill up such vacant posts. Selection for the
Board-level position is a continuing process
and efforts are made to hll up these vacan-
cies as early as possible.

STATEMENT
SiNo Name of the Post/PSU Date of Vacancy
1 2 ‘ 3
1. CMD, Fertilizer & Chemicals Travancore
Lid. 22.3.90
2.  CMD, Hindustan Copper Ltd. 7.9.91
3. CMD, Heavy Engineering Corpn. 15.2.92 .'
4. CMD, Gas Authority of India Ltd. 2.11.91
5. CMD, Bharat Yantra Nigam Ltd. . 3.2.92

6. CMD, Indiar. airlines.

26.12.91
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S1.NoName of the Post/PSU Date of Vacancy
U 2 3
7.  CMD, Bharat Heavy Electricals Ltd. 1.12.91
8. CMD, National Aluminium Co. Ltd. 1.11.91
9.  CMD, Fettilizer Corpn. of india Ltd. 18.9.91
10.  CMD, NTC (APKK &M) L1d. 9.9.90
11.  CMD, Lubrizol india Ltd. 15.11.91
12.  CMD, North Eastern Regional Agti.
Marketing Corp. 1.1.92
13.  CMD, MICA Trading Corp. itd. 91.92
14,  CMD, Housing & Urban Development Corpn. 1.10.91
15.  CMD, Hindustan Vegetable Oil Corpn 12 7.90
16. CMD, Mineral Exploration corp. Ltd. 30.11.91
17. CMD, ITDC 15.9.90
18. CMD, Hindustan Fertilizer Corpn. 22.3.90
19.  CMD, Oil india Ltd. 22.4.90
20. CMD, Bongaigaon Refinery & Petrochemicals
Corpn. 11.5.91
21. CMD,ID.P.L. 26.3.91
22. MD, Container Corpn. of india Ltd. 1.12.91
23.  CMD, NTC (UP) Ld. 28 11.85
24.  CMD, Bharat Refractories Lid. 1.1.92
25, MD, UP Drugs & Pharm. Ltd. 74.88
26. MD, Tannery & Footwear Corpn. 24.4 91
27. CMD, Maganese ore India Lid. 1..1 .92
28. MD, Rajasthan Drugs & Pharm. Lid. 23.4.91
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SINo Name of the Post/PSU Date of Vacancy
] 2 3

29 MD, Hindustan Florocarbon Lid 251290

30 MD, Hindustan Newsprint Lid 19491

31 CMD, Spices Trading Corpn 1292

32 CMD, NEPA Ltd 1292

33 MD, Indian Railway Finance Corpn (B) 1192

34 CMD Orissa Drugs & Pharm Ltd 8192

Colonles without Etectricity and Water
Coinections

2417 SHRI DHARAMPAL SINGH
MALIK W the Mimister ot URBAN DEVEL-
OPMENT be pleased to state

{a)the number of colonies in Delhiwhich
whict aru without electncty and water con-
nections, and

(b} the steps the Government propose
10 take for improving the living conditions of
the peaplo in cuch colomes?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M ARJNACHALAM) (a) and (b)
Intarmation 1s being collactad and will be laid
on the Table of the Sabha

Concession to iIndustries in Backward
Areas

2418 SHRI K PRADHAN( Wili the
PRIMEL MINISTER be pleased to state

(a) the concessions available for astab-
hshment o! indust ies 1n industnally back-
ward areas,

(b) the name of industnially backward
districts in Onissa, and

(c) the cnitena adopted to Wentty the
backwardness of a district?

THE MINISTER OF ST/ TE IN THE
MINISTRY OF INDJSTRY (PROF P J
KURIEN) {a)'no-der to cncourage ndustn
ahsation of backward arcas a number of
State Governments are Sffor rg ¢ nancial
and fiscal concessions such as invastment
subsidy, interest subsiay tax-determents
etc The central Governmeni are opuratng
a Transport Subsidy Scheme for the North-
Eastern States, the hilly areas of Northorn
States and the Union Territories o; Andaman
& Nicobar islands and L akshadweep under
which subsidy upto 90% of the cost of tans
portation of raw materals and finished goods
from selected points to the industra unts s
awven

{b) The names of centrally deciared
backward districts in Onssa are Balasore,
Bolangir, Dhenkanal, Kalahand:, keonjhar,
Koraput, Mayurbhan;j and Phulbani

(c) The critena adopted for dentfica
tion of industrially tackward distact were, (1)
per capita food grans/commercial crops
production depending on whether the dis
trict 1s preadominantly a producer-of food
grains/cash crops (for inter-distnct compari-
sons conversion rates betwaen foodgrains
and commercial crops may be determined
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and commercial crops may be determined
by the State Government on a pre-deter-
mined basis where necessary). (ii) Ratio of
population to agricultural workers. (iii) Per
capital industrial output (iv) Number of fac-
tory employees per lakh of population or
alternatively number of persons engaged in
secondary and tertiary actwities per lakh of
population. (v) Per capital consumption of
electricty. (vi) Length of surfaced roads in
relation of population or railway mileage in
relation to population.

[Translation}
Steam Coal to Gujarat

2419. SHRIDILEEP BHAI SANGHANI:
Will the Minister of COAL be pleased to
stato:

(a) the total quantity of steam coal allo-
cation for the industries in Gujarat and the
total demant thersof;

(b) whether the industnes in Gujarat are
not getting the total quantity of steam coal
allocated to them;

(c) if so, the steps proposed to be taken
in this regard; and

(d) whether the Government are aware
that the industnal production has declined
due to non-availabilty of stream coal and if
s0, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (sHRI! S.B. NYAMA-
GOUDA): (a) to (d). Coal is mostly supplied
to industrial consumers 1n Gujarat by rail.
Railways have allocated 1220 Box wagons
of steam coal per month for industrial con-
sumers including small scale industries in
Gujarat for the calender year 1992. How-
ever, actual movement of coal to the State
depends on availability of both steam coal
and railway wagons. Government is aware
that due to movement of coal on priority to
conte sactors like power Steel and cement,
there have been some shortfalls in move-
ment of coal to the industrial consumers
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which may have affected production in such
units. However, instructions have been is-
sued to all coal companies that they should
supply at least 50% of the linked quantity of
coal to industrial consumers in non-core
sector. by rail or by road.

[English)

Loss Incurring Central Public
Undertakinge

2420. SHRISHRAVAN KUMARPATEL:
Will the PRIME MINISTER be pleased to
state:

(a) the details of the perennially loss
incurring public sector undertakings likely to
be closed down after their examination/rec-
ommendation by BIFR; and

(b) the accoummulated losses so for
suffered by them?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K
THUNGON): (a) Based on the performance
upto the year 1990-91, there are 54 sick
industrial public sector undertakings which
are required to be referred to the Board for
Industnial and Financial Reconstruction
(BIFR) for the formulation of suitable revival/
‘enabilitation schemes.

(b) The accumulated losses of these
PSEs as on 31.3.1991 were Rs. 8494.04
crores. .

Leasehold system in Chandigarh

2421. SHRIPAWAN KUMAR BAﬁSAL:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the issue of conversion of
leasehold into freshold in Union Territory,
Chandigarh was earlier tagged with Delhi
and a preliminary decision was taken .y this
regard; and

(b) i so, the reasons for excluding:
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Chandigarh from this decision?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
{SHRIM ARUNACHALAM) (a) Yes Sir

(b) Certain legal and administrative
modaltties arising therefrom are being sorted
out

[ Translation)
New Palicy regarding sale of Coal

2422 SHRI LAKSHMI NARAIN MANI
TRIPATHI Will the Minister of COAL be
pleased to state

(a) whether a new policy with regard to
sale of coal has been formulated by Coal
India Limtted from January 1992, and if so,
the details thereotf,

(b) the policies under which coal was
being sold till now to heavy and small scale
industries and V R K (Bricks Kilns) in van
ous States and

(c) whethet according tothe earhier policy
any amount of Coal India has been outstand-
ing against heavy and smallscale industries
and VR K (Bncks Kiins) or whether any
such amount has been written off and if so,
the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S B NYAMA-
GOUDA) (a) No Sir No decision has been
taken regarding a new distnbution policy

(b} Under the current coal distribution
policy, coal is/sold to Heavy and small Scale
Industries and also Brick Kilns in accor
dance with vahd sponsorship 1ssued L./ the
sponsoring authornties Thedemandofthese
sactors carry lower priorties than the core
sector @ g Power, Stesl Railways etc

(c)CoalindiaLtd have informedthatno
outstanding dues of any of the industnal or
brick-kiln consumers have been written off
According to provisional data available with
CIL foliowing were the gross amounts out-
~tand ng against consumers in diferent
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sectors as on 31 12 91

{Rs in crores)

Sector Gross amount outstanding
ason 311291
1 Loco 60 32
2 Power 1757 37
3 Steel 217 16
4 Gowt 69 02
5 Others 2228
Yol 2215

Industries In Madhya Pradesh

2423 SHRI RAMESHWAR PATIDAR
Wil the PRIME MINISTER e pleased to
state

(a) the number of small scale medium
and heavy industnies set up in public sectot
in Maghya Pradesh during each of the last
three years,

(b) whether any proposal to provide
funds and electricity at cheaper rates for
these industries has been sent by the Gov-
ernment of Madhya Pradesh to the Union
Government and

(c) ¥ so the action taken by the Union
Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRi P K
THUNGON) (a) No new Central Public
Sector Enterprise has been set up in the
State of Madhya Pradesh during the last
threoyears However, thetotalinvestmentin
Gross Block has increased from Rs 5396 12
crores as on 1-4-85 to Rs 12900 47 crores
as on 31 3 91 in this state and ¢t ranks third
in terms of Gross Block as on 31 3 91

{b) and (c) The information i1s being
collected and will be laid on the Table of the
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House.
Shares of Maruti Udyog Limited

2424. SHRIRAM VILAS PASWAN: Will
the PRIME MINISTER be pieased to state:

(a) whether the percentage of private
shares in the Maruti Udyog Limited has been
increased;

(b) if so, the details thereof;

(c) whetherthe Government propose to
give some percentage of the shares to work-
ers; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) and (b). Government has
approved the proposal of Suzuki Motor
Corporation to increase its equity in Maruti
Udyog Limnted from 40% to 50%.

(c) and (d). Government has already
agreed to disinvest its equity upto 9% of the
total 60% in favour of Maruti Udyog Limited
Employees Mutual Benefié Fund through
which the employees indirectly hold equity in
the company. in 1990-91 employees bought
26.000 shares constituting 0.24% of the total
equity, under this scheme. This year, em-
ployees have so far paid for the purchase of
6,400 shares.

Paper and Cardboard based Industries
in Garhwal Reglon, Uttar Pradesh

2425. SHRI BHUWAN CHANDRA
KHANDURI: Will the PRIME MINISTER be
pleased to state:

(a) whether the Government have as-
certained the possibilities to set up paper or
cardboard based industries in the hilly areas
of Uttar Pradesh, particularly in Garhwal
region;

(b) if not, whether the Government pro-
pose to set up such industries in this no-
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industry region of U.P_;

(¢) if so, the details there-of; and

(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.P. J.
KURIEN): (a) to (d). In accordance with the
National Forest Policy, Government of India _
do not encourage setting up of wood based
paper industry. Therefore, exemption from
previsions of industrial licensing has been
accorded to all projects in which at least 75%
pulp is from non-conventional raw material
e.g. bagasse, jute etc. All proposals in which
wood is envisaged as a raw material are
subject to compulsory licensing provisions.
[English)

Low Cost Housing Technology

2426. SHRIGANGADHARASINIPALLI:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the research and develop-
ment efforts made in developing low cost
housing technology have produced the
desired results;

(b) if so, the details thereof; and

(c) the steps taken to propagate this
technology?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHR! M. ARUNACHALAMY): (a) and (b).
Research and development activities car-
ried out by various national level institutions
like Central Builkding Research Institute,
Structural Engineering Research Centre,
National Building Organisation, HUDCOand
Building Material and Technology Promo-
tion Council etc. had led to development of
various low cost building materials and tech-
nologies which have been successfully
adopted n a number of housing projects
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undertaken by the vanous housing and
development agencies

Adoption of these technologies would
have the following impact -

(1) Saving in scarce and energy in-
tensive matenial ke, comentand
steel,

() Conservation of timber,

() Utikisation of industrial and agri-
cultural wastes thereby reducing
the pollution hazard,

(iv) Development of low cost con-
struction technologies based on
local matenals and skills,

(v) Energy conservation in building
However, large scale application
of these technologies at the field
level Is yet to matenalise owing
to a varnety of constraints

(c) The steps taken to propagate the
low cost building technologies includes -

0} Incorporation of low cost build-
ing technologies into the specifi
catons of CPWD and State
Housing and Building Agencies
and preparation of separate stan-
dards by Bureau of Indian Stan-
dards (BIS)

(v)  Operation of the central scheme
of Building Centres for demon-
stration and extension of cost
effective technologies and train-
ing of artisans in innovative low-
cost techniques at local levels,

() Support to construction of dem-
onstration housing using low-cost
technologies,
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(v)  Support to research and devel-
opment organisations for tech-
nology application and transfer:

(v) Strengthened arrangements for
large scale field applications of
cost effective technologies and
commerciahsing production of
innovative low cost materials and
components,

v1) Providing fiscal concessions for
production and adoption of cost
effactve and innovative building
materials and technologies, par-
ticularly, based on industnal
wastes lke flyash, phospho-
gypsum and red mud,

(vn) Providing institutional finance for
setting up commercial produc-
tion units of low cost materials,

(vin) Promation of cost-effective tech-
nologies inthe housing schemes
being funded by housing finance
nsttutions kke HUDCO, NHB etc

[Translation)]
Ciosed Industrial Units In Gujarat

2427 SHRIKASHIRAM RANA Willthe
PRIME MINISTER ba pleased to state

(a) the names of the industnal units tying
closed in Gujarat and the names of the
places where these closed units are located,

(b) since when these unds are lying
closed and the reasons therefor,

(c) the efforts made to revive them and
the outcome theraeof,

(d) the time by which these units are
likely to be revived, and
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(e) the number of employees and la-
bourers rendered unemployed due to clo-
sure of these units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). According to the
Reserve Bank of India, 6,174 units in the
small scale sector and 155 units in the non-
small scale sector were sick as at the end of
March, 1990inthe State of Gujarat. 116 sick/
weak units in the non-small scale sector are
reported closed as at the end of September,
1990. The major causes for sickness as
reported by banks related to technical prob-
lems, non-availability of raw materials, la-
bour problems, power shortage, natural
calamities, transport and financial bottle-
necks.

(c) Out of the 6,174 sick units in the
small scale sector, 366 units were found to
. be potentially viable and 5,754 units non-
viable. Viability inrespect of 54 units is yetto
be decided. Out of 366 potentially viable sick
units in the small scale sector, 228 were put
under nursing programmes as at the end of
March, 1990. Out of 155 sick units in the non
small scale sector, 2 units were put under
nursing programmes as at the end of Sep-
tember, 1990.

(d) No time frame within which the vi-
able units could be revived can be indicated.
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(e) Such data are not centrally main-
tained.

[English)

Supply of Frults, Vegetables by Super
Bazar

2428. SHRI NAWAL KISHORE RAI:
Wil the PRIME MINISTER be pleased to
state:

(a) whether Super Bazar and Mother
Dairy have been supplying fruts and vege-
tables, butter, vegetable oils, etc. in the

capital;

(b) if so, the total quantity purchased by
each during last three years and among paid
to suppliers; and

(c) whether both Super Bazar and
Mother Dairy have been incurring losses
since inception and If so, total losses in-
curred by each so far?

THE MINISTER OF STATE IN THE
MINISTRY OF CiIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN AHMED). (a)
and (b). Yes, Sir. The total purchase of fruits
and vegetables, butter and vegetable ol by
Mother Dairy and Super Bazar during last
three years is as below:-

{Rs. in lakhs)
;ear Mother Dairy Supz;r Bazar
1988-89 1126 524
1989-90 1348 611
1990-91 2400 552

(c) Mother Dairy has started this project
in 1988 and sincethen they are earning profit

every year. However, Super Bazar, Delhi,
suffered losses amounting to Rs. 100.05
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lakhs during first six year of its working i.e.
from 1966-67 to 1971-72. Since 1972-73
Super Bazar has been running on profit.

[ Translations]
Programmes Under N.R.D.M.S.

2429. SHRI BHERU LAL MEENA: Will
the PRIME MINISTER be pleased to state:

(a) whether the various programmes
under Natural Resources Data Managing
System are being implemented with the fi-
nancial assistance from some other institu-
tions; and

(b) if so, the details of such institutions
and the projects for which assistance has
been provided during the last three years
together with the results achieved there-
from by each of them?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) The various pro-
grammes under Natural Resources Data
Management System (NRDMS) are normally
provided financial assistance by the Depart-
ment of Science and Technology. However,
realising the relevance and need of such a
programme, the various user Departments
are coming forth to implement this pro
gramme by partly sharing the cost.

(b) An exampie of a jointly funded proj-
actis at Bankura (West Bengal) being imple-
mented by the Department of Science and
Technology in collaboration with the Na-
tional Drinking Water Mission, Department
of Rural Development. Computerised data-
base and software packages are being
developed to support the concept of local
area planning. In particular, the emphasis is
on problems of land and water manage-
ment. The studies so far have helped in
estimating the groundwater potential block-
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wise for Bankura district and in selection of
sites for some rain water harvesting struc-
tures.

Other projects being supported under
NRDMS are located in Pauri (U.P.), Sul-
tanpur (U.P.) Manger (Bihar), Gurgaon
(Haryana) Alwar (Rajasthan), Kheda
(Gujarat) Keraput (Orissa), Visakhapatnam
(A.P.), and Imphal (Manipur). Spatial Re-
source profiles are being developedforthese
districts to provide decision support for bet-
termanagement of naturalresources. These’
studies are entirely funded by Department of
Science and Technology (Government of
India).

[English]

Conversion Rates from Leasehold to
Freshoid

2430. SHR!I MUKUL BALKRISHNA
WASNIK:
SHRt MORESHWAR SAVE:

Will the Minister URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Government have re-
ceived any representation from the Apex
Association of DDA colonies regarding the
conversion rates from leasehold to free hold;

(b) it so, the details thereof; and

(c) the reaction of the Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

(b) and (c). The representationist has
requested for non-linkage between the rates
of coversion fee and and notified land rate,
conversion tee not to exceed 10 times of the
annual ground rent, non-levy of interest for
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accsepting coversion fee in instalments, no
stamp duty on conversion fee and no further
registration formalties including free con-
version in the case of flats i the total land
divided by number of flats built on it is less
than 50 sq. mtrs. per flat etc.

A view on these and other similar sug-
gestions received in this regard s being
taken, a decision there-on will be incorpo-
rated in the proposed brochure to be issued
by the lease administering authorities within
given time frame

Functioning of BHEL

SHRI CHITTA BASU:
SHRi RAM BADAN"

2431

(®)
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Will the PRIME MINISTER be pleased
to state:

(a) whether the Bharat Heavy Electn-
cals Limited is running in losses;

(b) the comparative details of profit and
turnover of the BHEL dunng each of the last
three years,

(c) whether the Government propose to
revive this company; and

(d) f so, the measures propased to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON). (a) No, Sur.

(Rs. in crores)

88—89 89—90 90—91
Turnover 2620 2021 3154
Profit before tax 193 213 201

(c) and (d) Do not arise.

Representation from Indian Paint
Association

2432. SHR! PM. SAYEED. Wil the
PRIME MINISTER bu pleased to state:

{a) whethsr the Government have re-
ceivad any representation. fram the Indian
aint Association;

(b} if so, tne details thereot,

(c)whetherthere is aproposalto reduce
the heavy duties and taxes on the paint

industry, and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). A representation from
the Indian Paint Association was received in
January 1392 seeking, among other things,
relief such as reduction in excise duty oh
paints including heavy duty and high per-
formance coatings and solventless and water
based paints, snhancement in certain ex-
emption limits for small scale sector for the
purpose of excise duty and exemption from
duty on bituminous varnishes

(c) and (d) In the Budget for 1992-93,
as a measure of additional resource mobili-
sation, excise duty on paints has been in-
creased by five percentage points. Basic
excise duty on various categories of Paints
and Varnishecss would be liveable at the
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rate of 20% and 35% ad-valorem with effect
from 1392 In addition, a special excise
duty of 15% of the basicduty 1s also liveable,
which make the total incidence of duty to be
23% and 40 25% As the rates of duty have
beenrevised recently, there 18 no proposalto
modity the structure of excise duty on Paint
Industry at present

Production of Colour Picture Tubes

2433 SHRI SOBHANADREESWARA
RAO VADDE Willthe PRIME MINISTER be
pleased to state

(a) whether the Andhra Pradesh Elec-
tronic Development Corporation has applied
for a licence to produce colour picture tubes
in collaboration with M/s Phillips of Holland,

(b) # so, the latest steps of this proposal,

(c) whether the M/s Videocon has also
evinced interest to take up this as joint ven-
ture, and

(d) the time by which the proposal 1s
likely to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI|
MARGARET ALVA) (a)to (d) A compostte
proposal for expansion of capacity and for-
eign collaboration for manutfacture of colour
picturetubes was received from M/s Andhra
Pradesh Electronics Development Corpora-
tion Ltd (APEDC) The application was
registered by Secretanat for Industrial Ap-
provals (SIA)on 11 4 86 The proposal was
not accepted by the Government of india M/
s APEDC represented againstthis decision
in December, 1988 Meanwhile, the collabo-
rator of M/s APEDC, namely M/s Philips,
Holland, informed the Government of india
thatthey had withdrawn their offer of collabo-
rationwith /s APEDC andterminated all ts
past arrangements for technology transfer
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for the manufacture of colour picture tubes
Subsequently, however, M/s Philips
changed their decision and offered to trans-
fer technology for manutfacture of colour
picture tubes to M/s APEDC and/or M/s
Videocon The Government of Andhra
Pradesh and M/s APEDC have no objection
to the consideration of application of M/s
Videocon for the grant of licence for the
manutacture of Colour picture tubes in col-
laboration with M/s Philips, Holland pro
vided

1 M/s Videocon set up the plant in
the State of Andhra Pradesh only

2 3-5% equity participation by M/s
APEDC in the project

3 Reimbursement of prior pre opera-
tive expenditure incurred by M/s APEDC in
the project

4 Nomnation of one Director from
Governmentof Andhra Pradesh onthe Board
of Direétors of the company

M/s Videocon has confirmed the loca-
tion of their plant for manufacture of colour
picture tubes in the State of Andhra Pradesh
There i1s no proposal from M/s Videocon to
take up this project as a Joint Venture
However, the'proposal of M/s Videocon I1s
under consideration of the Government of
India

Law for Persons Become Handlcapped
on Duty

2434 SHRIMATI MARAGATHAM
CHANDRASEKHAR Will the PRIME MIN-
ISTER be pleased to state

(a) whetherthe Government propose to
introduce any law for the workers who be-
come permanently handicappeu while ren-
dering service, and
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(b) if so, the measures contemplated to
safeguard the legitimate interests of such
workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR). (a) and (b). No, Sir.
Provisions exist in two legislations, namely,
the Employees’ State Insurance Act, 1948
and the Workmen's Compensation Act, 1923
for employment injury benefits to workers
covered under the respective acts.

[Translations)

Complaints regarding Issuing of Ration
Cards

2435 SHRI GOVINDA CHANDRA
MUNDA. Will the PRIME MINISTER be
pleased to state:

(a) whether the Government have re-
ceived any complaints againstthe officials of
Department of Food and Civil Supplies, Delhi
Administration regarding issuing of ration
cards in Zone 36; and

(b) if so, the details thereof and the
action taken against the guilty officials?

THE MINISTEER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRIBU-
TION (SHRI KAMALUDDIN AHMED):. (a)
Delhi Administration has reported that a
complaint of alleged misbehavior was re-
ceived; it was, however, not found substan-
tiated.

(b) In view of reply to (a) above question
doest not arise.

(English]

ODA Loan for RajJamundry Municipal
Commitiee

2436. SHRI K.V.R. CHOWDARY: Wil
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the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Rajamundry Municipal
Council has sought Overseas Development
Administration Loanfor development of water
schemes and sium development; and

(b) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM). (a) and (b). No
Sir. However, proposal was teceived from
the State Government of Andhra Pradesh to
consider upgradation of siums in Rajahmun-
dry with the assistance from ODA. The State
Government has already been informed that
it is not possible to support any additional
project in Andhra Pradesh as three projects
in Huderabad, Vishakhapatnam and Vijaya-
wada are aiready in progress with the assis-
tance from ODA.

[Translations}
Purchase of Spare Parts by C.LL.

2437. SHRIBHUBANESWAR PRASAD
MEHTA: Wilithe Ministerof COAL be pieased
to state:

(a) whether the spare pars worth mil-
lions of rupees are being purchased each
year by the Coal India Ltd.;

(b) whether these spare parts are baing
purchased at higher than the market prices;

(c) whether these spare parts are sub-
standard; and

(d) i s&. the remadial steps to be taken
by the Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDAY): (a) Yes, Sir.
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(b) to (d). According to the policy of Coal
Iindia Limited and its subsidiaries, major
spares are always purchased from Original
Equipment Manufacturers or from their sole
selling agents and only from the registered
and proven suppliers. In emergent cases,
Cll/subsidiaries also have ancillary indus-
tries for supply of spare parts.

When spare parts are purchased from
OEMs, CIL insists on their i1ssuing centifi-
cates 1o the effectthat prices charged are the
same as are being charged from other cus-
tomers, and are not excessive. From other
manufacturers, the parts are purchased on
rates approved by the DGS & D Some
manutacturers in the public sector who are
not covered by DGS & D and are also not
OEMs, appear to be charging higher prices
and CIL has imtiated a dialogue with them to
determinethe reasonablenessoftheirprices.
For imported spares, the prices are deter-
mined according to a conversion factor, the
formula for which is laid down by DGSD.

As CIL spares are purchased only from
OEMs, proven parties and also from ancil-
lary parties after proper tests, question of
buying sub-standard spares does not anse.
In case defects are noticed, suppliers are
informed for replacement free of cost. How-
ever, such cases are not many.

[English}
Coal Stockyard in Karnataka
3439. SHRIMATI CHANDRA PRABHA
URS: Will the Minister of COAL be pleased
to state:
(a) whether there is a coal stockyard at

Hunsur, Mysore to provide coal supply to
tobacco growers; and

(b} if not, the steps taken to set up a coal
stockyard there?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) No coal stockyard s being
operated by Coal India Ltd. at Hunsur,
Mysore.

(b) According to the current Stockyard
Policy, responsibility for setting up and
managing new stockyards rests with the
respective State Govermments Coal Com-
panies will offer coal for despatch to these
stockyards in accordance with the sponsor-
ships provided by the State Governments

Desalination Plant

2440. DR. R. MALLU Will the PRIME
MINISTER be pleased to state

(a) whether desalination I1s proposed to
be promoted in Eighth Five Year Plan;

(b) if so, the details thereof,

(c) the cost of producing 1 litre of water
by the desalination plants, and

(d) the type of power used in these
plants?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAI H PATEL): (a) Desali-
nation plants for drinking water supply in
rural areas are set up only as a last resort
when cost effective alternative schemes
basad on sweet sources are not feasible.
The setting up of desalination plants in Eighth
Five Year Plan will be considered after the
finalisation of the Eighth Plan outlays/strat-
egy and evaluation of the effectiveness of
the desalination plants set up during the
Seventh Five Year Plan and in 1990-91 and
1991-92.

(b) does not arise.

(c) The cost of producing drinking water
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is 5.8 paise per litre for 10 meter cube per
day capacity plant, 3.4 paise for 20 meter
cube per day capacity plant, 3.3 paise for 30
meter cube per day capacity plants and 2
paise for 50 meter and 100 meter cube per
day capacity plants. This is based on the
running of plants for 16 hours a day with full
capacity.

(d) Desalination piants do not have
usage of solar power but runon DC set using
diesel fuel when electric line power is not
available.

Scheme for Pedestrians In Cannaught
Place

2441. SHRI SRIBALLAV PANIGRAHI:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the six members committee
set up by New Dethi Municipal Committee to
study the proposal for pedestrianisation of
Cannaught Place has submitted any report;

(b) # so, the details thereqf and the
reaction of the Government ther: and

{c) if not, the time by which the report is
likely to be submitted?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) 10 (c). The
NDMC has reported that they have decided
to constitute a committee on Cannaught
Place with the President of New Delhi Trad-
ers Association as president and with the
representative of the traders and general
public as members apart from the technical
experts. The Committee has not submitted
its report so far nor any final date has been
fixed for the purpose.

[ Translations)

Cold Storage Facility in Orissa
2442 SHRI SRIKANTA JENA: Will the
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PRIME MINISTER be pleased to state:

(a) whether the sufficient storage facility
for fruit, vegetables and millets etc. is not
available in Orissa; and

(b) it so, the efforts made or proposed to
be made by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAI H. PATEL): (a) and (b).
The Government have not received any
report regarding inadequacy of storage tacil-
ity for fruits, vegetables and millets in Orissa.

There are 47 cold storages in Onssa
with a total capacity of 83681 tonnes. Per-
mission for construction of two more cold
storages has already been granted during
the current financial years.

industrial Sickness in Rajasthan

2443. SHRI KUNJEE LAL: Will the
PRIME MINISTER be pleased to state:

(a) whether large scale industrial sick-
ness is prevailing in Rajasthan;

{b) if so, the reasons therefor; and

(¢) the details of the guidelines issued
and the resources provided by the Union
Government to the various State Govem-
ments to alleviate industrial sickness and
particularly to Rajasthan?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN)" (a) and (b). According to Reserve
Bank of india, 9987 units in the small scale
sector and 46 units in the non-small scale
sectorwere sick as atthe end of March, 1890
inthe State of Rajasthan. A number of causes,
both internal and external, are responsible
forindustrial sickness. The majorcauses, as
reported by the banks, relate to marketing,
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financial, labour and production problems,
management deficiencies, power shortage,
demand recession and natural calamties.

(c) As far as sick untts in the non-small
scale sactor are concerned, no finance is
provided to the State Governments by Cen-
tral Government. Under the margin.

Renovatlon Work In Government
Quarters

2444 SHRISURYANARAYAN YADAV:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether some Government Quar-
ters have been renovated as sample houses
in sector-Xil, R.K. Puram, New Delhi,

(b) if so, whether the renovation works
are likely to be carried out in other quarters
also; and

(c) f not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M ARUNACHALAM}): (a) Repairs
have been done in one block of 8type IV and
one block of 4 type [l quarters in Sector XIl,
R.K. Puram, New Delhi, as partof preventive
maintenance. This work cannot be consid-
ered a renovation.

(b) and (c) Such repairs will be carried

out in other quarters also, depending upon
the availability of funds.

Filling of Vacant Reserved Seats

2445, SHRIGAYA PRASAD KORI: Wilt
the PRIME MINISTER be pleased to state:

(a) the number of posts of officers and
other categories reserved for Scheduled
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Castes and Scheduled Tribes which are
lying vacant in the beginning of this year in
the Ministry of Labour,

(b) the progress made with regard to
filling up the sard posts dunng last three
months, and

(c) the time by which the said posts are
likely to be filied up?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR). (a) 423 posts of offi-
cers and other categones reserved for Sched-
uled Castes and Scheduled Tribes andto be
filled up by direct recrutment were lying
vacant, at the beginning of the year 1991-92
in the Ministry of Labour and ts officers
including autonomous bodies

(b} and (c). As per available information
so far 145 candidates have been selected
against these vacancies. The target date for
filling up these vacancies, communicated to
all the Offices, is 31.3 1992

[Enghsh)

Public Sector Undertekings under
Heavy industry

2446. SHRIMATI DIL KUMAR! BHAN-
DARI: Willthe PRIME MINISTERbe pleased
{o state:

(a) the details of the Public Sector
Undertakings under the Administrative con-
trol of Department of Heavy Industry, State/
Union Territory-wise and location wise;

(b) whether some of these undertakings
are in the engineering sector also; and

{c) if so, the details thereof and if not, the
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steps proposed to be taken to set up such  THUNGON): (a) A statementcontaining requi-
undertakings in engineering sector? site detalils is placed at Statement-1.

THE MINISTER OF STATE IN THE () and (c). Yes, Madam, The details are
MINISTRY OF INDUSTRY (SHRI P.K.  gwen inthe attached statement-Il
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STATEMENT-Ht

Information pertaining to Lok Sabha
unstarred Queston No 2446 regarding
Pubiic Sector Undertakings in Engineenng
Sector under the administrative Control of
Department of Heavy Industry
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Sl No Name of Engmeenng Units
15 Triveni  Structurals Ltd, Naini,
Allahabad
16 Tungabhadra Steel Products (1) Ltd

S! No Name of Engineenng Units

1 Andrew Yule & Company Limited,
Calcutta
2 Bharat Heavy Electricals Ltd , New
Delhi
3 Burn Standard Company Ltd ,
4 Bharat Brakes & Valves Lid , Cal-
cutta
5 Reyrolle Burn Limited
6 Jessop & Company Limtted, Cal-
cutta
7 Braithwatte & Company Ltd , Cal-
cutta
8 Bharat Wagon & Engg Company
Lid , Patna
9 Bharat Process & Mechanical
Engineers Ltd , Calcutta
10 Weghbird India Ltd
1" Lagan Jute Machinery Company
Lwd , Calcutta
12 BharatHeavy Plates & Vessels Lid
Vishakhapatam
13 Bharat Pumps & Compresors Ltd ,
Naini, Allahabad
14 Richardson & Cruddas (1972) Ltd ,
Bombay

17 Cycle Corporation of india Ltd
18 Hindustan Cables Limited

19 Heavy Engg Corporation Ltd,
Ranchi

20 HM T Limited, Bangalore

21 Praga Tolls Lid Secundrabad
22 HMT (Searings) Limited

23 Instumentation Limited Kota

24 Rajasthan Electronics & Instru
ments Ltd

25 Mining & Allved Machinery Corpo-
ration Ltd Durgapur

26 Maruti Udyog Limited New Delht

27 National Bieycle Corporation Lid ,
Caicutta

28 NationalInstruments Ltd , Calcutta

29 Scooter India Limted | ucknow

Clearance to Projects in Rajasthan

2447 SHRIGUMAN MAI LODHA Wil
the Mimster of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
1o state*

(a) whether the Go*ernment of Rajast-
han has requested the Union Governmentto
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give early clearance to assist the various
projects in Rajasthan; and

(b) if so, the reaction of the Union Gov-
ernment thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) The following schemes of
Rajasthan have been pending w:th the Plan-
ning Commussion for investment approval:

1. MejaModernisation and Meja Feeder
Project

2. Jaisamand Modernisation Project
3 Narmada Canal Project (Rajasthan).

(b) The decision for investment clear-
ance for the above mentioned schemes in
the Pianning Commission depends uponthe
overall resource availabity to the State
Governmaent and sectoral prionties attached
for vanous sectors by the Government of
Rajasthan in the Eighth plan which is yet to
be finahised

Export of Coir

2448. SHRI K. MURALEE DHARAN:
Will the PRIME MINISTER be pleased to
state:

(a) the quantity of coir exported dunng
the year 1991-92; and

(b) the States from which maximum
quantity of coir manufactured and exported?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) Coir exports are monitored on
financial year basis, During the period April-
January, 1991-92, 24,822tonnes of coir and
coir products have been exported.

PHALGUNA 21, 1913 (SAKA)
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(b) Exports of coiryarn and products are
largely from Kerala. Small quantities of cor
pith and rubberised coir are also being ex-
ported. These exports are mainly from brown
hibre sector.

Rural Growth Centres

2449. DR. KRUPASINDHU BHOIL:
SHRIYASHWANTRAOPATIL:

Will the PRIME MINISTER be pleased
10 state: )

(a) whether the Government have for-
mulated any scheme to develop rural growth
centres during Eighth Five Year Plan; and

(b) ii so, the detaiis thereof and the
places dentified therefor, State-wisetogether
with the aliocation of funds proposed to be
made for them during 1992-037

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAIH. PATEL): (2) and (b).
In pursuance of Policy Measures for promot-
ing and strengthening small, iny and village
enterprizes announced on 6th August, 1991,
a draft scheme of Integrated Infrastructural
Development (including Technological Back-
up Services) for Small Scale Industries in
ruralbackward areas has been prepared
and included in the Eighth Five Year Plan
(1992-97) proposals. Details of the scheme
are being worked out in consultation with the
concerned authorities inthe Centre and State/
UT Governments.

[ Translations)

Construction of Flyover over Seselam-
pur Raliway Crossing

2450. SHRI RAM SAGAR: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:
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(a) whether any memorandum regard-
ing construction of afly over over Seelampur
railway crossing in East Delhi has been
receved, and

(b) 4 so, the reaction of the Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M  ARUNACHALAM) (a) and (b)
Yes, Sy Amemorandum has been receved
Response from Delhi Administration s
awatted

Model Village in Darbharnga Bihar

2451 SHRI MOHAMMAD AL!
ASHRAF Will the PRIME MINISTER be
pleased to state

(a) whether the Government propose
to set up model village with the assistance of
the Khadi and Village Industnes Commis-
sion in Darbhanga, Bihar,

(b) if so, the details thereof, and

{c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF PJ
KURIEN) (a) No, Sir

(b) does not arise

(c) No proposal has been received by
KVIC for assistance for petting up model
village in Darbhanga Bthar
[Englsh}

Allotment of Alternative Plots

2452 SHRICHIRANJILAL SHARMA

Wilithe Minister of URBAN DEVELOPMENT
be pleased to state,

MARCH 11, 1992

Written Answers 272

(a) whether the Government are aware
that inspite of orders of Hon High Court of
Delh, the Dei Development Authority has
not allotted alternative plots of land to sev-
eral persons whose lands were acquired for
schemes of 'Planned Development’ of Delh,
and

(b) ¥ so, the steps taken/ proposed to
be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M ARUNACHALAM) (a) and (b)
Accordingto DDA, eventhough every efforts
1s made to comply with High Coun directions
expedihously, non-availabilty of suitable plots
sometimes cause delay i implementing the
decision More ever, the Land and Building
Department of Delhi Administration and the
DDA, have been requested to clear exped:
tiously, the pending cases of allotment of
alternative plots

Centrally Sponsored Projects in Bihar

2453 SHRIMATIKRISHNA SAHI Will
the Minister of PLANNING AND PRO
GRAMME IMPLEMENTATION be pleased
to state

(a) the number of Centrally sponsored
projects in Bihar

(b) the amount allocated and 1eleased
project-wise

(c) whether the audited statement of
accounts in subkmitted by the State Govern-
ment to the Union Government, and

(d) £ so, the details of expenses during
the last two years, project-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRIH R
BHARDWAJ) (a)to(d) Informationis being
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collected and will be laid on the Table of the
House

Co-operative Group Housing Socisties

2454 SHRI PROBIN DEKA Will the
Minister of URBAN DEVELOPMENT be
pleased to state

(a) whether about 400 Co-operative
Group Housing Societies of Defhi were asked
to deposit the first instaiment of land money
recently,

{b) if so, the vumber of socicties out of
hem depostted the same,

(c) whether they have been asked to
depositthe second instalment of land money,

(d) if not, the reasons therefor,

() whether the Delhi High Court is
suer! orders (o prepare a fresh st of such
societies for allotment of land, and

1) «f so, the progress made in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHR1 M ARUNACHALAM) (a) and (b)
227 group housing sociehes were issued
demand letters in January, 91 for deposiing
50% premium of land However only 22
societies deposited the prescribed premium
Another 187 societies deposited premium of
diffenng amount but less then 50% de-
manded 18 societies did not deposit any
premium

(c) and (d} The allotment on the basis
of which demand for payment of premium
was made, was set aside by the Delhi High
Court vide its order dated 10 5 91

(e) and (f) The Delhi High Court in tts
order cited above had diected the Registrar
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of Co-operative Socteties 10 prepare a fresh
list The Registrar of Co-operative Societios
had furnished a fresh hst of 400 societies to
DDA in June, 81 however, the orders of the
Delhi High Court have been challenged in
the Supreme Court and the matter is sub-
Judice

CPWD Office at Madhopur

2455 PROF PREM DHUMAL will
the Minister of URBAN DEVELOPMENT be
pleased to state

(a) whether Hamirpur and some other
drstricts of Himachalt Pradesh a‘e at present
attached with Madhopur (Jammu and Ka
shmir) office of the Centra Pubsc Works
Department,

(b) f so, whether the Government
propose 10 attach these districts with
Shimla(H P ) office of CPWD to ¢nsure bet
ter co-ordination and

{c) 4 not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM ARUNACHALAM) (a) Hamurpur,
Mandi and Kangra Districts of Himachal
Pradesh are attached to Madhopur Central
Dwision, Central P WD

{b) and {(c) Hamirpur, Mandi and
Kangra Districts of Himachal Pradesh are
attached to Madhopur Central Dwision,
Central P WD

(b) and (c) There 1s no proposal to
attach these Districts to Stumla Central Divi
sion, Central PW D since the present ar-
rangement is satisfactory

Achievements under N R E.P. M} Orissa

2456 DR KARTIKESWAR PATRA
Wil the PRIME MINISTER be pleased to
stle
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(a) “the targets fixed and achieved in
respect of National Rural Employment Pro-
gramme in Orissa during 1991-92;

(b) whether there has been a fall in
achieving the targets: and

(c) if so, the corrective steps taken by
the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI G. VENKAT SWAMY): (a) National
Rural Employment Programme (NREP) has
been discontinued w.e.f. 01.04.1989.

(b) and (c). Does not arise.

Foreign Manpower Placement to
Employment Exchanges

2457. SHRI RAM NIHOR RAI: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government propose
to give foreign manpower placement to
Employment Exchanges;

(b) if so, the details thareof;

(c) whether the Government proposed
to abolish the policy of licence;

(d) if so, whether the Government is
likely to return the security money deposited
against the licences to the recruiting agents
without any conditions; and

(e) the details in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWARY): (2) No such proposal
is under consideration.
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(b) Does not arise.

(c) No, Sir.

(d) and (e). Do not arise.
Nehru Rozgar Yojana

2458. SHR! NARAIN SINGH
CHAUDHRI: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the main objectives of the Nsohru
Rozgar Yojana:

(b) whether any assessment has been
made by the Government about the imple-
mentation of the scheme since its inception;
and

(c) if so, the details thereof Statewise
particularly in Haryana State?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) The Nehru
Rozgar Yojana has been designed to pro-
vide employment to the urban unemployed
and underemployed poor. The employment
contemplated is of two types; one type re-
lates to the setting-up of self-employment
ventures and the other type relates to provi-
sion of wage employment through the con-
struction of public assets in the urban local
bodies and improving the dwelling units of
beneficiaries belonging to the economically
weaker sections of society.

{b) and (c). Yes, Sir. The implementa-
tion of the Yojana is assessed periodically.
The status of implementation of the States/
UTs inctuding the State of Haryana as per
reports received from them is given in the
enclosed statement.
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[ Translations]
Public Sector Undertakings in Blhar

2359 SHRi RAM LAKHAN SINGH
YADAV Will the PRIME MINISTER be
pleased to state

(a) the detads of the Public sector
undertakings in Bihar,

(b) the details of the loss and profit of
each undertaking during the last 3years and
the number of public sector undertakings
which have been closed down due to their
running In loss,

(c) the main reasons for their sickness
and the steps taken to revive them and
whether the interest of the workers/employ-
ees Is likely to be protected, and

(d) the details of the proposal for the
setting up of new undertakings in the public
sector in Bihar ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK
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THUNGON) (a) and (b) As on 31391,
there were 15 Central PSEs, having therr
registered offices in the State of Bihar De-
tails of their profits and losses during the last
three years are given in the attachec state-
ment None of these enterprises has been
closed down

(c) Thereasons for sickness are enter-
prise specific The general reasons are out-
dated technology, excess manpower, heavy
interest burden etc The sick PSEs covered
under the provisions of SICA are required to
be referred to BIFR for formulating revival/
rehabiitaton schemes While formulating
such revival schemes the BIFR may take
suggestions to protect the interest of the
workers However, National Renewable Fund
has also been set up to protect the interest of
workers likely to be affected due 1o such
rehabiltation package

(d) Setting up of new undertakings in
the Public Sector are decided keeping into
consideration the techno economic feasibil
ty of the project and balanced regional
developmen* of the country
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[English}
1989-90 1990-91
Amount paid to C.J.L. Rs. 1040 Crores

2460. SHRIPHOOL CHAMD VERMA:
Will the Minister of COAL be pleased to
state:

{a) the amount paid to Coal india Ltd.
as Budgetary supports by the Government
duning the last two years;

(b) whether in view of the financial
constraints the Government contemplate to
stop rendering financial support to Coal India
Ld ; and

(c) if s0, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) The Gross Budgetary support
to Coal India Limtted by the Government
during the last two years is as follow:-

Rs 800 crores

(b) and (c) The annual Budgetary
support to Coal India Limited 1s fiied in
consultation with Planning Commission tak-
ing into account the Annual Plan outlay, the
internal resources generated by Coal india
Limited, its borrowing capacity and other
extra budgetary resources.

Funds for Drinking Water Schemes in
the States

2461.SHRI DHARMANNA MON-
DAYYA SADUL ' Will the PRIME MINISTER
be pleased to state the total financial assis-
tance given to the State Governments for
solving dnnking water problem dunng the
years 1989-90 1o 1991-92 year-wise, State-
wise (upto December, 1991).

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHAI H. PATEL): A state-
ment is attached.

STATEMENT

(Rs. in crores)

Si. No. StateUT

Funds released for Rural Water Supply during

1989-90 1990-91 1991-92
{upto Dec. 91)
1 2 3 4 5
1. Andhra Pradesh 27.098 28.177 24.520
2. Arunachal Pradesh 2518 5.197 2.940
3. Assam 15.500 10.770 13.700
4. Bihar 28.698 24.477 15.660
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(Rs. in crores)

Sl No. State/UT Funds released for Rural Water Supply during
1989-90 1990-91 1991-92
5. Goa 0.318 1.057 (upto Qegs @)
6. Gujarat 12.082 18.327 17.580
7. Haryana 7.641 6.463 7.200
8. Himachal Pradesh 7.208 8.057 7.770
9. J&K 25.253 16.307 10 500
10. Karnataka 29 168 24.355 12.550
1. Kerala 9780 11..260 11.910
12. Madhya Pradesh 33.378 21584 31.960
13, Maharashtra 25.794 35 854 29.300
14, Manipur 3498 3.357 2.770
15. Meghalaya 4,268 6.198 2.600
16. Mizoram 2.356 2.167 1.290
17. Nagaland 7.223 5.527 2.680
18. Orissa 12.907 21.621 8.880
19. Punjab 10.156 5.337 4.730
20. Rajasthan 44 618 42587 40.400
21, Sikkim 4564 7787 3.880
22. Tamil Nadu 25.348 21.987 20.440
23. Tnpura 4.405 2.530 2.450
24, Uttar Pradesh 53.478 46.507 39.530

25.  West Bengal 19.679 14.211 10.810
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(Rs. in crores)

SI No. State/UT

Funds released for Rural Water Supply during

1989-90 1990-91 1991-92
{upto Dec. 91)

26. A& Nilslands 0.468 0.887 0200
27. Daman & D 0.100 0.528 2.400
28. Lakshadweep 1.268 0.00 0.00
29. Pondicherry 1.238 0.130 0.300
30. Delhi 0.065 0.130 0.00
31. Chandigarh 000 0.00 0.00
32 Dadra & Nagar Havel 000 000 0.00
Total 420.075 390.376 330.500

Recruitment Rules in the Department of
Atomic Energy

2462. SHRIMOI IAN RAWALE: Wilithe
PRIME MINISTER be pleased to state.

(a) whether the Department of Atomic
Energy has since framed rules for recrus-
ment and promotions for all posts in the
Department and has notified these rules;

(b) if so, the details thereof;

(c) it not, the reasons for not framing
such rules so far, and

(d) the time by which these rules are
likely to be framed and notified?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!

MARGARET ALVA): (a) The Department of
Atomic Energy has framed Recruitment
Rules for a number of posts which are in
existence In the Department and notified
them as required under Aricle 309 of the
Constrtution of India

(b) Recruitment Rulec forthrty-five posts
inthe Administrative/Accounts category have
ben framed and notified

(c) Recrutment Rulesfor 48 posts maints
mainly Group C&D and isolated posts, are to
beframed and nofified. Draft Rules for twenty-
nine posts have been framed for discussion
with staff-side, and for the comments of the
constituent units.

(d) The Department has taken up the
work of framing of Recruitment Rules for the
remaining posts which are mostly of isolated
categories in Group 'B’, ‘C’ and 'D’ which
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require discussions with the stafi-side be-
fore finalisation.

Migrant Labour

2463. SHRI SIVAJI PATNAIK: Will the
PRIME MINISTER be pleased (o state:

(a) the number of migrant workers who
have gone from one State 10 another to work
under some contractors for a fixed period
during the last three years, State-wise with
originating State;’

(b) whether the migrant workers are not
able to’get their claims settied when com-
pensation cases under Inter-state Migrant
Workers Act are taken up by commissioners
of State Government other than the originat-
ing States;

{c) i so, the steps the Government
propose to remedy the situation; and

(d) the details of the policies/schemes
tor the wolfare of migrant labour?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) to (c). Information
18 being collected and will be laid on the
Table of the House.

(d) The Inter-State Migrant Workmen
(Regulation of Employment & conditions of
Service) Act, 1979 provides that it shall be
the duty of every contractor employing inter-
state migrant workmen in connection with
the work of an establishment to which this
Act applies:-

(a) to ensure regular payment of wages
to such workmen;

(b) to ensure equal pay lor equal work
irrespective of sex;

{c) to ensure suitable condition of work
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to such workmen having regard to the fact
that they are required to work in a State
ditferent from their own State;

(d) to provide and maintain suitable
residential accommodation to such work-
men during the period of their amployment;

(e) to provide the prescribed medical
facilities to the workmen, free of charge;

(f) 1o provide such protective clothing to
the workmen as may be prescribed; and

(g) in case of fatal accident or serious
bodily injury to any such workman, to report
to the specified authorities of both the States
and also the next-of-kin of the workman.

Revision In Payment Terme

2464. SHRI HARIN PATHAK: Will the
Minister of COAL be pleased to state:

(a) whether ttie Government have
revised the payment terms for the supply of
coal to the consuming industries;

(b) i so, the details thereof;

(c) whether there is a wide gap be-
tween allotment and actual loading of coal
varing from 15 days to 3 months due to
shortage of Railway wagon;

(d) the number of textile industries in
Gujarat suffering due to shortage of coal

supply;

(e) the annual percentage of shortage
of coal supply anticipated in the coming
years; and

(f)the steps taken/proposed tobetaken
so far by the Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B. NYAMA-
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GOUDA): (a) and (b). On the advice of
Govarnment of India, Coal india Ltd. have
introduced the system of advance payments
for coal by power sactor. Under this system
State Electricity Boards and Power Utilities
will pay for the coal in advance before it is
despatched to them.

{c) Actual supply of wagons by the
Railways depends on availability of wagons
to form rakes, and availability of rail capacity
to move the rakes. Therefore some gap
between allotments of wagons, and actual
supplies cannot be ruled out.

(d) To (f). There may be some short-
falls in actual movement of coal to some
consumaers, including textile mills in Gujarat,
because of priority movement of coal by rail
to core sectors like power. However, coal
companies have been instructed to supply at
least 50% of linked quantity of coal to all
industries, by rail or by road. No shortage in
availability of coal is anticipated either in the
current year or in coming years, except for
some high quality metallurgical grade coal,
which is imported for blending purposes.
The Government is taking steps to raise the
production of direct feed and washed coking
coal from 10.5 million tonnes in the current
year to 13.97 million tonnes in 1996-97.

Memorandum of Understanding by
Public Sector Undertakings with
workers’ Unlon

2465. DR. JAYANTA RONGPI: Will
the PRIME MINISTER be pleased to state:

(a) whether the Department of Public
Enterprises has advised various public sec-
tor enterprises not to make any commitment
or sigh Memorandum of Understanding with
thelr workers' union; and

(b) if s0, the steps the Government are
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taking or contemplating to safeguard the
interestof workers in the face of severe price
rise and inflation?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K
THUNGON): (a) and (b). The issues relating
1o wage policy for the next round of negotia-
tions with the workers and industrial D.A.
formula are underthe active consideration of
the Government. Till such time the Govern-
ment formulates the new wage policy forthe
5th round of wage negotiations, the D.A. I1sto
be paid to the workers as per the existing
D.A. Scheme.

[Translations)

Deputation of I.P.S. Officers

2466. SHRIUPENDRA NATH VERMA:
Will the PRIME MINISTER be pleased to
state:

(a) whether the |.P.S. officers from vari-
ous States are taken on deputation n the
Union Government; and

(b) if so, the number of officers on depu-
tation since the last three years, State-wise
and year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes The LP.S.
officars from various State cadres are taken
on deputation to the Union Government in
the following categories of posts

(i) the posts in the Central Police
Organisations;

(ii) the posts inthe Central Secretar-
iat under the Central Staffing
Scheme; and
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(i)  the posts of Chief Vigilance Offi-  various State cadres who are on deputation
cers in the various public sector  to the Central Government since last three
organisations. years has been indicated in the Statement

(b) The number of L.P.S. officers from  &tached.
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[English)
Re-opening of Punalur Paper Mill

2467 SHRI! KODIKKUNNIL SURESH
Will the PRIME MINISTER be pleased to
state

(a)whetherthe Union Government have
taken any steps for re-opening of Punalur
Paper mili,

(b) whcthor the Government have re-
ceived any proposal from the State Govern-
ment of Kerala and present management of
the mill or from any other Government under-
takings,

(c) if so, the details thereof, and

(d) the reaction of the Union Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF PJ
KURIEN) (a) to (d) State Government of
Kerala had requested the Government of
India to consider taking over the manage-
ment of M/s Punalur Paper Mills Ltd by
Hindustan Newsprint Limited (HNL) HNL,
after conducting afeasibility study havefound
that ¢t will not be viable to run the Punalur
Paper Mills Ltd in the present State of its
plant and machinery and have, therefore,
expressed therr inability to take over the
management of M/s Punalur Paper Mills
Lid

Interaction Amongst the Municipal
Committees

2468 SHR! PRATAPRAO B
BHONSLE Will the Minister of URBAN
DEVELOPMUNT be pleased to state

(a) whether in order to develop urban
areas the Government propose to take some
steps 10 ensure belter muricipal manage
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ment ands smoother interction amongst the
municipal Committees; and

(b) f so, the details thereof and if not the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM ARUNACHALAM) (a)and (b) In
order to provide a constitutional status and a
common framework to all the urban focal
bodies throughout the country, this Ministry
has introduced inthe Lok Sabha, the Consti-
tution (Seventy Third Amendment) Bill on
16 9 91 The Bill at present 1s under consid-
eration of the Joint Committee of the Parlia-
ment, Provisions incorporated in the Bill
provide for putting on a firmer footing the
relationship between the State Government
and Urban Local Bodies with reference to
the functions and texations, powers and
arrangements for revenue shanng Other
provisions of the Bill provide for the Consti
tution of the Municipalities, ther powers
(including financial powers, functions, reser-
vations of seat for SC/ST and women, regu-
lar conduct of elections, durations of Munici-
palities, setting up of a Finance Commission
at the State level at regular intervals to
review financial position of Municipalties
Audtt of accounts of Municipal Corporations
by the Comptroller and Audttor General of
India, Elections to the Municipalty and dis-
qualfication for membership etc

Decline In Index of Industrial Produc-
tion

2469 SHRIRUPCHAND PAL Willthe
PRIME MINISTER be pleased to state

(a) whether general index of industnal
production has recorded a decline inthe first
six months of 1991 92 as compared to the
growth of 8 6 percent in the same penod
dunng 1990 91,

(b) if so, the rate of decline recorded in
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the first six months of 1991-92; and

(c) the sectors in which industrial pro-
duction has declined?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) Yes, Sir.

{b) and (c) On the basis of the Index of
Industri~l Production compiled by the Cen-
tral Statistical Organisation, the overall rate
of growth during April-September 1991-92
was (-) 0 9 per cent over the corresponding
period during 1890-91. As regards sector-
wise production, the manufacturing sector
registered a decline of (-) 2.8 per cent, and
mining sector(-) 2.2 per cent over the corre-
sponding period of last year. The electricity
sector registered a growth of 8.1 per cent
during the same period

Out of Turn Allotment of DDA Fiats to
Orthopedically Handicapped and Blind
Persons

2470 DR. AMRITLALKALIDAS PATEL:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether the Delhi Development
Authonity invited applications from orthopedi-
cally handicapped and blind persons for out
of turn allotment of DDA flats in August,
1989;

(b) f = details thereof who applied
for such allo!r .ent;

(c) the number of applicant allotted flats
by DDA so far;

(d) the number of applications rejected
and the reasons therefor; and

(e) whether any such applicants where
given personathearing by DDA's Vice Chair-
man during 1991, if so, the outcome thereof 7
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM)' (a) Yes, Sir.

(b) Approximately 2076 applications
were received.

(c) Allotment has been made in respect
of 52 cases.

(d) 1137 applications were rejected as
the same were not found deserving for allot-
ment of a flat on out-of -turn basis.

(e) Yes, Sir. Deserving amongst them
were forwarded to the authority competent
to make the out-of-turn allotments.

[Translations]

Report of the Committee Discontinuing
Compuisory English Language Paper in
U.P.S.C Examinations

2471. SHRI SHIV SHARAN VERMA.
SHRI BARE LAL JATAV:
SHRI DAU DAYAL JOSHI:

Wilt the PRIME MINISTER be pleased
to state:

(a) whether the Government have ex-
amined the report submitted by the commit-
tee constituted 1o discontinue the compul-
sory English language paper in the examina-
tions conducted by UPSC,

{b) if so, the details thereof; and
(c) ff not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA). (a) to (c). The report
submitted by the Committee in the matter is
still under consideration of the Govern-
ment.
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Applications for Industrial Units in Uttar
Pradesh

2472. SHRI ARJUN SINGH YADAV:
Will the PRIME MINISTER be pleased to
state:

(a) the number of applications received
by the Union Government for setting up of
Industries in Uttar Pradesh during each of
the last three years;

(b) the number of applications approved
and the number of applications rejected
during the period;

(r)thereasonsfor notgiving approvalto
the remaining epplications; and

(d) the efforts made by the Government
for the early disposal of these applications
which are lying pending for approval?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). During the last three
years, a tota! number of 1335 applications,
as per details below, were received from
Uttar Pradesh for setting up of Industries.

1989 - 588
1990 — 495
1991 -_ 235 -
1992 — 17
1335

Of these 317 have been approved, 396
have been rejected and 155 have been
otherwise disposed of.

(c) and {d). There are specified time
imits for the disposal of applications for
grant of industrial approvals. All steps are
taken to ensure that the applications are
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disposed of within this time frame after con-
sultation with technical authorities.

Production and Consumption of
Fertllizers

2473. SHRIKESRI LAL:
SHRI BHUPINDER SINGH
HOODA:
SHRIMATI BASAVA RAJES-
WARI:
PROF. K.V. THOMAS:

Will the PRIME MINISTER be pleased
to state:

(a) The State-wise production and con-
sumption of fertilizers in the country during
the lastthree years and inthe current year so
far, year wise;

(b)the expenditure incurred onthe import
of fertilizers duning the sad period. year-
wise together with the amount required for
1992-93 for the same; and

(c) the steps taken to make the country
seff-reliant in respect of fertihizer's produc-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (SHRI CHINTA MOHAN): (a) The
State-wise production of fertiizers in the
country during the last three years and the
current year 1991-92 (upto January 1992)
and the consumption during the last three
years is given in statements |, Il, lif and IV
respectively, attached. The fertilizar con-
sumption in the country during the current
year 1991-92 has been estimated at 135.73
lakh tonnes of fertilizer nutrients. However,
the State-wise details have not yet become
available.

(b) The expenditure incurred on the
import of fertilizers during the years 1988-
89, 1989-90, 1990-91 and 1991-92 (upto
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December, 1991) was Rs. 644.53 crores,
Rs. 1538.77 crores, Rs. 1335.82 crores and
Rs.: 1947.96 crores (Provisional) respec-
tively.

The over-all requirements of foreign
exchange for the import of fertilizers, inter-
mediates and raw materials put together in
1992-93 is expected to be around Rs. 6,000
crores. The exact requirement of import of
fertilizers only, would depend on the level of
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actual consumption in the current year and
the opening stocks available in the system
ason 1.4.1992.

{c) As a pant of the Eighth Five Year
Plan, it is proposed to set up new units and
also expand existing units, besides moderni-
sation, rehabilitation and retrofitting of exist-
ing plants, for increasing the production of
various types of fertilizers. However, Eighth
Plan is yet to be approved.
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{English)

items under integrated Infrastructure
Development Scheme

2474. SHRI C.P. MUDLA GIRIYAPPA:
Wil the PRIME MINISTER be pleased to
state the names of the items which are
eligible for financing under the Integrated
Infrastructure Development Scheme for
Small scale Industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) A draft Scheme of Integrated
Infrastructural Development (including Tech-
nological Back-up Services) for Small Scale
Industriesin Rural/Backward Areas hasbeen
included in the 8th Five Year Plan (1992-97)
proposals in pursuance of Policy Measures
for promoting and strengthening small, tiny
and village enterprises announced on 6th
August, 1991, The Scheme is underfinalisa-
tion in consultation with the concerned au-
thorities in the Centre and State/UT Govern-
ments.

[ Translation}
Acquisition of Land by DDA

2475. SHRI JANARDAN MISRA: will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Delhi Development
Authority propose to acquire land under its
action plan; and

(b) if so, the total area of land to be
acquired and the time by which it 1s likely to
be acquired?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHR1I M. ARUNACHALAM): (a) Yes, Sir.

(b) tis proposedto acquire about 17,000

MARCH 11, 1992

Written Answers 340

Hectares land by the turn of Century to meet
the urbanisation requirement.

[English)

Separate Pollcy for Sick Smali-Scale
Industrial Units

2476. SHRI SANAT KUMAR MANDAL.
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government are pre-
paring a separate policy to cure sick small
scale industrial units,

(b) whether while formulating such a
policy the desirability of dismantling all con-
trols on small-scale as well as tiny units has
been considered and if not, the reasons
therefor; and

(c) whether the Government propose to
enunciate broad features of the separate
policy for sick small scale industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF P.J
KURIEN): (a) to (c). A commitiee to review
the arrangements for meeting the working
capital requirements of small scale indus-
tries and for the rehabilitation of sick small
scale industries and to examine any other
issues relating to small scale industries has
been appointed vide RBI memorandum dt
9.12.91. The commuittee is expected to sub-
mit the report by 30.6.1992.

Items under Small Scale Industry

2477. SHRISANAT KUMAR MANDAL-
Will the PRIME MINISTER be pleased to
state:

(a) whether the scope of adding new
items to the list reserved for exclusive manu-
facture in the small scale industry, has wid-
ened now;
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(b) the efforts being made o accelarate
the expanding of the reserve list after giving
wider publicity to the reservation procedure
of small scale industry, and

{c) the other measures being taken by
the Governmentto promote andprotect small
scale industry?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF PJ
KURIEN) (a) and (b) Reservation of tems
for exclusive manutacture in the small scale
sector 1s a .ontinuous process The Advi-
sory Committee on Reservation constituted
under the Industnies (Development and
Regulation) Act 1951 meets periodically and
considers items to be reserved, to de-re-
served and the nomenclature of items to be
changed on the basis of propcsals placed
belore it Ason date, 836 items are reserved
for exclusive manutacture in the small scale
sector

(c) Policy measures for promoting and
strengthening small, tiny and village enter-
prises were laid in Parliament on 6th August,
1991 These policy measures are intended
to promote and protect the interests of small
scale sector

Exposure to Biotachnology

2478 SH"ISANAT KUMAR MANDAL
Will the PRIME MINISTER be pleased to
state

(a) the outcome of the first-ever Science
Industry National Consortium on Bio tech-
nology held in Apnl, 1990,

(b) whather the Government propose to
disseminate of for wider public awareness
as a part of involvement of people through
education and exposure to bio-technology.
and

(c)ifso, the details thereof and the steps
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taken to demystify bio-technology?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA) (a)to (c) t was unani-
mously agreed by the participants of the
April 1990 meeting, comprising Scientists,
Biotechnologists, Industnalists Entrepre-
neurs, representatives from the Financial
Institutions and Senior Government Officials
to set up a Biotechnoiogy Consortium with
the objective of permuting commercialisa-
tion of biotechnology based products an
services A company jointly promoted by
Industrial Development Bank of India and
otherfinancial institutions and industries was
constituted in September, 1990 by the name
of M/s Biotech Consortium indialLtd (BCIL),
New Delhi BCIL has taken intiatives to
generate wider public awaraness in biotech
nology through information services and has
started publishing a“News Letter BCIL has
been organising and participating in work-
shops, meetings, industry-university get-
together, technology tairs, and various other
aspects of biotechnology promotion It has
played an important role in creating aware-
ness about the scientific, technological and
commercial aspects of biotechnology
amongst the R & D Financiai and industnal
insttutions, entrepreneurs and general
public Technology, technologists and pat
ents directories are being preparedfor use of
industries

R and D Institutions and Industry

2479 SHRISANAT KUMAR MANDAL
will the PRIME MINISTER be pleased to
stale

(a) whether there exists any effective
linkage between research and development
institutions and industry to ensure substan
tial progress in industnal marketing In the
domestic and international markets
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(b) if so, the details thaereof; and

(c) if not, the measures proposed to be
taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) Yes, Sir.

(b) The National Research Develop-
ment Corporation, a public sector undertak-
ing under the Ministry of Science and Tech-
nology. has baen established especially to
develop and exploit indigenous know-how,
inventions, patents and processes emanat-
ing from varous research and development
institutions in the country The Corporation
undertakes commercialisation of laboratory
know-how, promotion and commerciahsa-
tion of inventions; development and promo-
sion of rural technology: export of technol-
ogy: and dissemination of information on
Technology Transfer. Dunng 1990-91, the
Naticnal Research Development Ccrpora-
tion earned foreign exchange to the extent cf
Rs. 98.72 'ulhs through export of indige-
nous technologies. Besides this, the finan-
cial institutions are also participating i pro-
grammes lor encouraging linkage between
R & D and commercialization of technology.

{c) Does not arisa.
Drug Companies

2480. SHR! YELLAIAH NANDI. Will the
PRIME MINISTER ba pleased to state-

(a) the details of the drug companies
owned by the Government and the total
investment made in each of them;

{b) the product range of each of the
company and thoir contribution in the total
pharmacettical sector;
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(c)thetotal pro 11 ction of butk drugs and
formulations by these companies and the
profits and losses made by each of them
during the last three years, year-wide and
company wise;

(d) whether the Government propose to
close down some of these companies; and

(e) if so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS & FERTILIZ-
ERS (DR CHINTAMOHAN:/2'to (c) Thete
are five Public sector Drug Units under the
Department of Chemicals & F etrochemi-
cals, namely Indian Drugs & f*harmaceuti-
cals Lid, Gurgaon, Hirdustar Antibiotics
tLimited, Pimpn, Pune, Bengl (.hemicals &
Pharmaceuticals Limited, Celcuita, Bengal
Immunity Lirrted. Calcutta & Sith Stanis-
trect Pnarmacedticlas Ltd Calcutta Of the
five puplic sector drug units tw.. namely
Indian Drugs & Pharmaceuticals Ltd, and
Hindustan Antibiotics Ltd. are manufactur-
ing bulk as weli as 3 number of 1~ iniulations.
The other three comparies aze mamly en-
gaged in the manufacture of formuiations
IDPL 1s a major source of vitamin k1 and B2,
Folic Acid. Indian Drugs & Pharmaceuticals
and Hindustan Antibiotics Ltd are m~jor
producers of Penwcilin G First Crystal. A
~umber of down stream units, both in the

ganised as well as in the small scale sec-

'r, depend upon the bulk drugs produced by

~se companies. The details of the author-

1 paid up capital, production, net profit

« 'ossforthelastthree years are indicated
in te ~Hached statement.

(d) and (e). There is no proposal with the
Deparntment of Chemicals and Petrochemi-
cals to close down these companies
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[Trans/ation)
Exploration of Coal

2481, SHRI SUSHEEL CHANDRA
VERMA: Willthe Ministerof COAL be pleased
to state:

(a) the details of the coal deposits and
the places where these are available;

(b)thetargetfixed for exploration thereof
for 1991-92 and the target achieved by
December 31,1991;

(c)thetargetfixed for exploration of coal
by 2000 A.D. ;

(d) whether the Government propose to
take the help of Coal India alongwith State
Governments and Electricity Boards for
achieving the said target.
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(e) if so, the steps to be taken by the
Government in this regard; and

(f) whether the private parties are pro-
posed to be allowed for the exploration of
coal in the captive mines keeping in view the
fact that the generation of power is likely to
be handed over to the private sector?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA.
GOUDA): (a) Coal reserves estimated by
Geological Survey of India as on .1.93 are
196.02 billion tonnes upto a depth of 1,200
metres. Coaldepositsinindia are distibx ted
in the sedimentary basins in the State of
West Bengal, Bihar, Madhya Pradesh,
Maharashtra, Andhra Pradesh, Onssa, Ut-
tar Pradesh and North Eastern Region.

(b) The target of meterage to be drilled
dunng the year 1991-92 and the actua!
ach'rvement ts given below-

(figures in lakh metres)

Company Jarget (1991-92) Actual (April-Dec.'91)
Coal India 3.21(2.66 revised 2.02
Limited by CIL)

Sinnareni 1.20 0.65
Collieries

Co. Ltd

(c) Planning Commussion has indic.ted
adrnilling programme of 15 06 lakh metres for
Coal India Limited and 5.40 lakh metres for
Singareni Collieries Company Ltid. for eighth
plan period as whole. The target for ninth
plan period has not yet been indicated by the
Planning Commission.

(@) to (f). Central Mine Planning and
Design Institute 1s the nodal agency for de-
tailed @xploration in the coalfield areas fall-
ing under Coal India | ted. In Godavari
Valley Coalfield, exploration work is carried

out by SC L. Actual drilling work i1s done

partly through Departmental rigs and partly

by engaging Mineral Exploration Corpora

tion Ltd. State Govt. Agencies etc. At pres

ent, there is no proposal to hand over coal
:nes to private parties.

[English)
Khadi Movement

2482 SHRI GEORGE FERNANDES
Will the PRIME MINISTER be pleased to
state:
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(a) whether the Government proposeto
intensily the Khadi Movement keeping in
view the economic conditions of the country
and

(b) if so the steps taken or proposed to
be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF PJ
KURIEN) (a) and (b) Government has
always promoted and developed the Khadi
sector through KVIC and tts institutions in
view of its unique capacity to generate large
employment opportuntties in the rural areas
1t a low capital costin the country A numbor
of steps have been taken in this direction
fromtimetotime Few of the important steps
taken in the recent times are as follows

(1) Prowvisionof cheap accessible and
comprehensive assistance for pro
motion and sustenance of khadi
industnes so as to cnsure that the
benefits reach the weaker and vul
nerable sections of the society

(2) Introduction of high speed six
spindle new modal charkhas and
Gram Laxmi looms to gear up pro
ductioin of cotton khadi in terms of
quality and quantity

(3) Intensive Khad: production and
employment generation scheme in
active collaboration with DRDA
have been taken up in different
parts of the country

(4) Setting up of Central Sliver Plants
to ensure regular and quality raw
matenals to spinners

(5) Expansion of facilities for storage
and supply of spare parts for New
Model Charkhas in ditferent parts
of the country to avoid 1dlying of
charkhas

PHALGUNA 21 1913 (SAKA)

Written Answers 350

(6) Sett ~3upof New Khadi Bhandars/
Bt avans througn financial support
from NABARD and SIDBI to make
avenues for KVI products to reach
the doorsteps of consumer

(7) Decentralisation of power in KVIC
by setting up Zonal offices

(8) Simplification of procedures for
enlistment of new Institutions
Revrtalisation of sick and problem
atic Institutions and Formation of
State Level Federation for actie
coordination etc

Apart from this 1t1s propo~ed to take up
the development of khadi product develope
ment centres Garment production centres
and Khadi export oriented units during the
Vil Nve Year Plan

Inflow of For  3n Investment

2483 SHRISYED SHAHABUDDIN wiil
the PRIME MINISTER be pleased to state

(a) the net inflow of foreign investment
in industnai sector durning 1990 91

(b) the break up of foreig~ investment
by country of origin and by industnal sub
sector and

{c) the anticipated in fiow during 1991
92?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF PJ
KURIEN) (a) to (c) Stahstical nformation
about not inflow of foreign investment i
industrial sector 1s not mamtained in the
ministry However statement <howingcoun
try wise break up af toreign investment
approve in proposals for foreign collabora
tion during the years 1930 and 1991 1s at
tached (Annex 1) Inductry wiee hreak up of
foreign investment approved in proposal for
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foreign collaboration during the year 1991is  Year Amount
also attached (Annex-Il).
1991 534.11 crores
The total amount of foreign investment
involved in the foreign collaboration propos- 1992 729.85 crores
als approved during 1991 and 1992 is as (upto Feb.92)
under:-
STATEMENT-I
(Rupees In lakhs)
SlI. No. Name of the country 1990 1991
1 2 3 4
1. Australia 62.80 261.94
2 Austria 74.35 159 03
3. Belgium _— 161 00
4 Brazil 7.98 1.14
S. Canada 66.00 485 99
6. Denmark 272.32 1117.50
7. Germany 1951.22 4180.37
8 Finland 56.66 25370
9. France 888.00 1933.69
1 Hongkong 115.00 2115.20
111 Rtaly 682.74 1781.68
12. Japan 500.15 5271.44
13. Korea(South) 706.24 615.40
14. Korea(Nerth) —_— 16.85
15. Malaysia 12.50 18.00
16. Netherlands 376.61 5§592.75
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(Rupees in lakhs)
Sl. No. Name of the country 18990 1991
1 2 3 4
17. Norway 4.00 38.23
18. Portugal —_— 16.00
19. Poland —_— 4.00
20. Singapore —_— 137.34
21. Spain —_— 33.00
22. Sweden 33.82 698.81
23. Switzerland 1350.70 3550.07
24. Tawan 64.18 45 00
25. Thailand 16.25 _
26. UK. 906.70 3210.67
27. US.A. 3448.24 18585.46
28. USSR 710.80 861.90
29. NR? 524.88 1970.00
30. China — 75.00
31. UAE. -_— 220.00
12832.14 53411 _20
STATEMENT-lI

$ .
Statement showing industrt-wise break-up o!g f,omign Investment Approvod during the year
1991.«

Sl. No. Name of the country Amount of foregn
investment involved
(Rupees in lakhs)
1 2 3

1. Metallurgical Industries 223.00
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Si. No. Name of the country Amount of foreign
investment involved
(Rupess in lakhs)

1 2 3
2. Fuels 230.00
3. Boilers & Steam 72 00

Generating Plants
4. Electrical Equipment 10139.06
5. Telecommunication 1357.91
6. Transportation 2010.88
7. Industnal Machinery 5569.79
8. Machine Tools 196.56
9. Earth moving Machinery 8.00
10. Misc. Mechanical & Engg. Industry 84.29
11. Medical and surgical Appliances 425.09
12 Industrial Instruments 206.73
13. Scientific Instruments 165.06
14. Chemicals other than fertilisers 14632.39
15. Drugs & Pharmaeouticals 79.52
16. Textiles (including dyes) 1854.70

(Printed or otherwise processes)
17. Paper & Pulp (including paper products) 440.00
18. Food processing industnes 5408.90
19. Vegetable oil and vanaspati 302.50
20. Rubber goods 108.62
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S! No Name of the country Amount of foreign
nvestment involved
{Rupees n lakhs)
1 2 3
21 Leather, leather goods & pickers 31363
22 Glass 7500
23 Ceramics 1274 36
24 Cement & gysum products 1200 40
25 Consultancy 581 00
26 Fertilisers 99 84
27 Misc industnes 6351 97
Total 5341 1—2; B

Authorised dealers of Maruti Udyog

Ltd. in Bihar

2485 SHRISYED SHAHABUDDIN will
the PRIME MINISTER be pleased to state

(a) the numberof authonsed dealers of
Maiut as on date, State-wise,

{b) the names of authorised dealers in
STATEMENT-|

Bihar with the date of appontment and the
commercial terntory, and

(c) the terms and conditions prescribed
tor the appiontment of authorised dealers?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK
THUNGON) (a) to (c) The roquirad infor
mation Is given in statements |, Il, & Ill

Number of Authorised Dealers of Maruti Udyog Limited as on date State wise

State Number

l_\ndhra Pradesh 2 -
Assam 1

Bihar 4

Goa
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State Number
Gujarat 2
Haryana 2
Jammu & Kashmir 2
‘Karnataka 2
Kerala 2
Madhya Pradesh 4
Maharashtra 7
Nagaland 1
Ornissa 1
Punjab 4
Rajasthan 3
Tamil Nadu 2
Union Territory of Delhi 7
Uttar Paradise 6
West Bengal 3

Total 56
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STATEMENT-Il

The present system for appointing Maruti
dealerships is as follows:-

1) Invitation of application on pre-
scribed forms,” for cities where
dealers are required, from aspiring
parties through release of public
advertissments.

2) Scruitiny and evaluation of all valid
applications on the following crite-
ria:-

(i) Availability of infrastruc-
ture/ land for setting up
showroom and workshop.

(i) Llocational advantage of
the above facilities.

(i Experience of the appli-
cants in business (pref-
erably in the automobile
industry).

(iv) Educational/Professional
qualifications of the appli-
cants.

(v) Financial soundness of
the applicants.

3) Preparation of a shortlist of candi-
dates, after aninterview, of althose
having the basic requirements for
the job.

4) Obtaining sealed bids from the
shortlisted candidates, jndicating
the amount they are willing to de-
posit with Maruti for being awarded
the dealership.

5) Awardofthedealershiptothe high-
est bidder.
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Assistance to Consumer Co-operatives
by NCDC
2486. SHRI BALRAJ PASSI:
SHRI N K. BALIYAN:
SHRI CHETAN P.S.
CHAUHAN:

Will the PRIME MINISTER be pleased
to state:

(a) the amount of margin money assis-
tance provided to consumer co-operatives in
each of the States, separately by the NCDC
during 1991-92; and

(b) the targets fixed tor the Eighth Five
Year Plan in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
NCDC operates two schemes viz.

(1) Corporation Sponsored Scheme &

(ii) Centrally sponsored scheme of
margin money assistance for distribution of
consumer goods in rural areas which is
being funded by M/O Civil Supplies, CA&PD
on re-imbursement basis-underthe centrally
sponsored scheme of margin assistance to
village level societies NCDC has provided
during 1991-92 up to 3 3.92 a sum of Rs.
100.10 lakhs whereas under the corporation
sponsored scheme of margin money assis-
tance to lead societies NCDC has provided
Rs. 157.28 lakhs during the same period
The State wise dotails of the assistance
provided by NCDC are shown in statement.

(b) NCDC for the Eighth Five Year Plan
period had proposed an amount of Rs. 12
crores under the Corporation Sponsored
Scheme and Rs. 20 crores under centrally
sponsored scheme of margin money assis-
tance. The centrally sponsored scheme is
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being implemented by NCDC out of the tund
provided by this Ministry on reibursement
basis But no outiay for the Eighth Five Year
Plan Perd has yet been fixed for providing
assistance under the centrally sponsored

schema of margin money assistance to wil-
lage lave! societies for distribution of con-
sumer articles in rural areas as the scheme

18 proposed to be transferred to State Govts
from 1 4 1992
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Project report for Bander Blocks

2487 SHRIVILASRAONAGNATHRAO
GUNDEWAR Wil the Minister of COAL be
pleased to refertothe reply given on Decem-
ber 12, 1991 to the Unstarred Question No
3490 and state

(a) the date on which the project report
for Bander Blocks was received,

(b) the obstacles in its execution,

(c) whether the said projects are likely to
be executed , and

(d) if so, the time by which the survey of
the remaining blocks is proposed to be
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHR! SB NYAMA-
GOUDA) (a) Two Coal mining projects have
beenidentifiedin Ba ‘erblocks in Chandra-
pur district of Maharashtra Western Coal-
fields Ltd have santioned one project viz
Morpar project in June, 1989 with a target
capactty of 0 28 million tonnes per annum
and capital investment of Rs 18 14 crores

(b) Land acquisition problems and non-
availabilty of infrastructure due to sttuation
of the blocks in the forecast area are con-
sidired as the major bottlenacks In the
execution of these projects

(c) and (d) The Morpar Project 1s ex-
pected to start porduction by 1994-95
Another project report viz Bandar (Under-
ground) is under formulation by WCL

[Translation}
Industries by American industnialists
2488 SHRIVILASRAO NAGNATHRAO

GUNDEWAR i the PRIME MINISTER
be pleased to state
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(a) whether the industrialists of the
U.S A have shown interest in setting up of
therr industrial units in India,

(b) whether they have demanded some
relaxation in this regard, and

(c) i so, the details thereof and the
reaction of the Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF PJ
KURIEN) (a) to (c) The New Industnal
Policy announced by the Government 1n
July, 1991, has generated considerable
interest amongst foreign investors from
several countries including those from the
USA Foreign investors of various coun
tries continue to seek additional informa-
tion or clanfications on the new industnal
Policy The total direct investment in india
proposed by US companies in the foreign
collaboration approvals 1ssued after the
announcement of the New Industrial Policy
totals amount 177 29 crores till 31st De
cember, 1991 Thisismorethan 5 times the
US investment approved during the
calender year 1990

Allotment of accommodation to Retired
Industrial Workers

2489 SHRISANTOSHKUMAR GANG-
WAR Wilithe PRIME MINISTERbe pleased
to state

(a) whetherthe Government propose to
allot accommodation at cheaper rates to
the 'abourars working in industrial sector
after their rotirement

(b) ¥ so, the details thereof,

(c) whether any directions have been
1ssued to the States in this regard and

(d) if so, the details thereof ?
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. DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGHGHATOWAR) (a) The Government

i« not formulated any scheme to allot
accommodation at cheaper rates to labour-
ors working in industnal sector after thier
retirement

(b) to (d). Do not anse
[Englsh)

Investment in Burn Standard Co. Ltd.

2490 SHRIHARADHAN ROY Wilithe
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PRIME MINISTER be pleased to state the
total investment made in M/S Burn Stan-
dard Co. Lid after its nationalisation unit-
wise tili date?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK
THUNGON) Thedetails of investment made
in Burn Standard Co Ltd after its national-
sation unt-wise till 31st Docembor, 1991 are
as under -

(Rs in lakhs)

(a) Howrah Works
(b) Burnpur Works
(c) Ranigan) Works
(d) Gulfarban Works
(e) Jabalpur Works
(f) Niwar Works

(g) Salem Worhks

(h) Off-shore Division

(1) Head Office
(including R & D projects)

1806 64

653 26

256 93

141 60

ARR

101 32

2393 41

2341 45

9372

Total -

Plots to Weaker Sections in Karnataka
2491 SHRIMATI BASAVARAJES

WARI Wil the Minister of URBAN DEVEL

OPMENT be pleased to state

(a) whethar the Karnataka Government
has allotted plots to poor people if so the

- 785944

details thereof

(b) whether the Government proposeto
provide hinancial assistance 1o those peple
to constract the houses ana

(c)f so how much ¢ hac teen pro
vided by the housirg orjanisalions ke
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HUDCO etc. in implementing these pro-
grammes?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) to
(c).Housing s a state subject and the state
and the Union Terrtory Governments are
free to formulate housing schemes for vari-
ous target groups in accordance with their
priority and financial sources, and through
State Plan provisions The details of plots
allotted to poor people by the Gowvt, of Karna-
taka and assistance for house constuction
by State agencies are not available with the
General Govornment.

HUDCO since inception and upto
31.1.1992 has sanctioned 606 projects in
the State of Karnataka to different borrowing
agencies for different types of schemes.
These schemes with a project cost of Rs.
871.69 crores and HUDCO loan commit-
mentof Rs 419,79 crores will provide 634185
residential units, 368 non-residential build-
ings and 4110 developed plots for various
income groups. More than 90% of the dwetl-
ing unnts and 50% of the plots sanctioned are
meant for economically weaker sections/
low income groups.

Recommendations of the Ramanujan
Committee

2492. SHRI DHARMABHIKSHAM:
SHRI MUKUL BALKRISHNA
WASNIK:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government have
constituted a Committee to look into the
recommendations of the Ramanujan Com-
mittee and to suggest amendments of the
Trade Unions and Industrial Disputes Act;

(b) if so, the details thereof ;
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(c) whether several recommendations
of the Ramanujan Committee were unani-
mously accepted by the 40th Labour Minis-
ters’ conference;

(d) if so, the details thereof ;

(e) the details of the recommendations
not accepted by the Conference ; and

(f) the time by which the recommenda-
tions are likely to be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (g to {f) There was
a consensus of opinion in the 40th Confer-
ence of State Labour Mnisters held on
February 6,1992 that the unanimous recom-
mendations of the Ramanujan Committee
on new industrial relations law should be
accepted The Conference also recommend
that a group of five State Labour Ministers
should examine the areas of disagreement
in that report with a view 1o arnving at con-
sensus and submit their report for consid-
eration by the Indian Labour Conterence.
The Ministry of labour has accordingly con-
stituted a Committee comprising the Labour
Ministers of Andhra Pradesh, Maharashtra,
Tamil Nadu, Uttar Pradesh and West Bengal
underthe Chairmanshipof Shn P.A. Sangma,
Minister of State for Coal.

Alleged Irregularities In Tenders of
Singareni Coal Mines

2493. SHRI DHARMABHIKSHAM: Will
the Minister of COAL be pleased to state:

(a) whether irregularities were commit-
ted in allotting tenders in Singareni coal
mines; and

() if so, the “details thereof and the
corrective steps taken in this regard?

THE DEPUTY MINISTER N THE
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MINISTRY OF COAL (SHR! S.B NYAMA-
GOUDA): (a) According to information re-
ceived from Singareni Collieries Company
Limited no iregularities were committed in
alioting tenders in Singareni Collieries
Company Limited.

(b) Does not arise.
[ Translation)
Complaints against Gazetted Officera

2494. SHRIRAJESH KUMAR
SHRI ARJUN SINGH YADAV:

Wili the PRIME MINISTER be pleased
to state’

(a) the number of complaints received
against the Gazetted Ofticers auring the
last three years and the nuriber out of
them, who balong to the Indian ~dministra-
tive service and the Indian Pnlice Service;
and

{b) the action taken agains. those found
guilty?

THE MINISTER OF STATE itt THE
MINISTRY OF PERSONNE.. PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MATIMARGARET ALVA; (3) ang {1, The
information 1s being colkctod and will be
lard on the Table of the House

Funda allocated by the Dapartment of
Elsctronics

2495. SHRI DAU DAYAL JOSH!: Will
the Minister of PRIME MINISTE R be pleased
to state:

{a) the total funds aliocated for the pro-
grammes launched in four insitutions for
development of technology in Indian lan-
guages and providing knowledge of Sanskrit
grammar and law;
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(b) whaether the funds allocated for the
purpose have been utilised properly; and

(c) it not, the reasans therefor?

THE MINISTER OF STATE 'IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT
MARGARET ALVA): (a) A total amount ¢’
Rs. 5.00 lakhs has been allocated for a
project entitied”Preparation of curriculum
guidelines and course material for introduc
tionof Sanskrit Vyakarana, Nyaya, Mimamsa
and Nirukta to Linguists and Computer Sci-
entists” for the following four insttutions
under the Technology Development for In
dian Languages (TDIL) Programmes of

Department of Electronics:

1. Shn Lat Bahadur Shastri Rashtnya
Sanskrit Vidyapeeth, New Delhi (For Vyakar
ana)

2. Rashtriya Sansknt Vidyapeeth, Titu
pat (for Mimamsa}

3. Gurukul hangar Unversity, Hardwa-
(for Nirukia)

4. Sumpurananand Sanskrit University,
Varanas' %o Nvaya)

(o Yes, Su
(c) Does not anise
[Enghsh]
Masnufacture of Cars
2496. PROF RAM KAPSE W/ th.
PRIME MINISTER be pleased o state
(a)whetherthe Union Goverpment have

retused licences to manutacture cars
certain applicants, and
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(b) if so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN): (a) and (b). During the years 1990
and 1991 the proposals received from the
following companies/persons for the manu-
facture of passenger cars were rejected by
the Government as the capacity already
created was considered sufficient to meet
the projected demand:

1. M/s. Eichier Motors Ltd.

2. Uttar Pradesh State Industrial Dev.
Corporation.

3. Mss. Acqua Marine Ltd.
4. Shri S.N. Kaza
5. Shri Surinder Kapur.

Remote sensing Mechanism for Cy-
clone Forecast

2497.PROF. UMMAREDDY VE-
NKATESWARLU: Will the PRIME MINIS-
TER be pleased to state:

{a) whetherthe Remote Sensing Mecha-

nism is also sending any message of cy- -

clone forecast;
i

(b) if so, whether such messages are

being transferred to cyclone prone Coastal ,

areas to alert them of the natural clamities;
and ;

{c) if so, the administrative network
looking after it particularly in Andhra Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MABGARET ALVA): {a) Yes, Sir.
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(b) Yes, Sir.

(c) The India Meteorological Depart-
~ment (IMD) is the nodal agency for providing
cyclone warnings in India. These warnings
"are generated by four Cyclone Warning
Centres on the east coast and two on the
west coast. Cyclone warning bulletins for
coastal Andhra Pradesh are provided by the
Cyclone Warning Centre at Visakhapatnam
functioning under the charge of a senior
officer of the rank of Director.

In Andhra Pradesh, cyclone warnings

are issued by the Cyclone Warning Centre at

. Visakhapatnam which utilizes the INSAT
generated information and is also backed by
.two high power Cyclone Detection Radars at
Visakhapatnam and Machilipatnam. The
Visakhapatnam centre works in close coor-

dination with the Meteorological centre at

Hyderabad and these two centres maintain
liaison with State Government and other
user agencies.

Cyclone Warning Centres In Andhra
Pradesh

2498. PROF. UMMAREDDY VE-
NKATESWARLU: Will the PRIME MINIS-
TER be pleased to state:

(a) whether there is any network of
cyclone warning mechanism in coastal ar-
eas of Andhra Pradesh;

(b) if so, the "details thereof ;

(c)v whether there is any proposal to
further strengthen the cyclone warning net-

work inthe Coastal areas of Andhra Pradesh;
“and

(d) if so, the “details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC

~ N
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GRJEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) Yes, Sir.

{b) ACyclone Warning Cantre functions
at Visakhapatnam for providing cyclone
warnings to the coastal areas of Andhra
Pradesh. This Centre at Visskhapatnam is
equipped with modern facilities which in-
clude weather and wind Yinding radar, Satel-
lite image reception equipment and ade-
quate telecommunication links.‘ in addition,
two powerful Cyclone Detection Radars are
operational in Andhra Pradesh, one at
Visakhapatnam and the other at Machili-
patnam. Apart from issuing warnings to all
the user agencies including Government
functionaries, Cyclone warnings in Telugu
and English are also broadcast to 47 desig-

s nated receiving centres in the coastal areas
of Andhra Pradesh through a very depend-
able satelite based dirext comunication
system known as Disaster Warning System
{DWS) Cyclone warnings are also widely
disseminated for the publicthrough print and
electronic media.

(c) Yes, Sir.

(d) During the current year, 1992 10
Disaster Warning Systems are proposed to
be installed in the coastal areas of Andhra
Pradesh.

{Translation)

Ammonia Plant in Bharatpur,
Rajasthan

2499. SHRI GIRDHARI LAL BHAR-
GAVA:Wilithe PRIME MINISTERbe pleased
to state:

{a) whether the Union Government have
teceived proposals from Government of
Rajasthan in regard to the setting up of
Ammonia/Di-Ammonia PhosphatefAcrylic
Fibre/Nitro Cellulose Plants in Bharatpur,
Rajasthan.
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(b) i 30, whether the Mathura Refinery
has assured to provide 2 iakh tonnes of
Naphtha every year for this purpose; and

(c) the time by which the Union Govern-
ment propose to grant approval to these
projects?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) The Union
Government have not received any pro-
posal from the Government of Rajasthan for
sefting up ammonia, di-ammonia phosphate
and acrylic fibre plant in Bharatpur, Rajast-
han. Regarding nitro cellulose, information
will be collected and placed on the Table of
the House.

{bj ang {c}. Us not anse.
Investment In Agricuitural Sector

2500. SHRI RAM TAHAL CH-
OUDHARY: Wil the Minister of PLANNING
AND PROGRAMME IMPLEMENTATION be
pleased 1o state:

(a) the amount invested in each Statein
the agriculture sector during the last two
years and its percentage to the total invest-
ment made; and

(b) the efforts made by the Union Gov-
ernment to enchance investment in the agri-
culture sector?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
H.R.BHARDWAJ): (a) Available information
Is given in Statement.

(b) Government have been continuously
making efforts to encourage agricuftural
investment and these efforts have been kept
up during the last two years as well The
public sector outlay in irrigation which is &
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major investment in agriculture, was Rs.
4109.81 crores in 1990-01 and Rs. 4808.95
crores in 1991-92. Besides, in order 10 en-
‘courage private sector investmentin agricul-
ture a number of schemes have been intro-
duced such as reclamation and stabilisation
of ravinous areas, soll consetvation incatch-
ment areas, National Water-Shed Develop-
ment Programme for the Rain Fed Agricul-
ture, Reclamation of Saline and Akall soils,
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Assistance to Smafl & Marginal Farmers for
oconstruction of shallow tubewstie/dug wells,
provision of adequate and timely credit to
farmers through institutional agencies such
as Cooperative Commercial Banks and
Regional Rural Banks. the Governmenthave
alsotaken steps to encourage productiviry in
agriculture andto proteci -stums to the farm-
ors.
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Supply of Coal to fake Companies

2501. SHRI MURTYUNJAYA NAYAK:
Will the Minister of COAL be pleased to
state:

(a) whether the attention of the Govern-
ment has been drawn towards the alleged
supply of coal to fake companies:

(b) if so, whether any inquiry has been
conducted in this regard;

(c) i so the action taken against the
concerned officers; and

(d) if not, the reasons thersfor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHR!I S.B NYAMA-
GOUDA): (a) to {d). The information i1s being
collected and will be placed on the Table of
the House

[English}

Performancs of units providing intra-
structure facliities

2503. SHRI GURUDAS KAMAT: Will
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be plaased
fo state:

(a) whetharthe performance of the units
providing infrastructural facilities has been
poor during 1990 and 1881;

(b) if so, the reasons therefor:

(c) the sectors where the performance
has been poor; and

(d) the steps being taken to improve

PHALGUNA 21, 1913 (SAKA)
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their perfarmance?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI
H.R.BHARDWAL): (a) and (c). The Depart-
ment of Programme Implementation moni-
tors the performance of 9 infrastructure
sectors namely, Power, Coal, Steel, Rail-
ways, Telecommunications, Fertilizers,
Cement, Petroleum and Shipping & Ports
with reference to targets for the financial
year. The enclosed statements -| & Il give
details of the performance otthe 9 infrastruc-
ture sectors for the period April'90-March91
and April'g1-Jan ‘92 The performance of al!
the sectors except Petroleum and Telecom-
munications has oeen significantly hi§her
over the comparable previous periods,
though the same has tallen shortof targets in
most cases.

{b) The petroleum production was ag-
versely affected due to a high Gas to Oil
Ratio in Bombay High wells, water cut in the
Gujarat section, disturbed conditions in
Assam and Strike by the ONGC officers. The
Tale-instruments production was attected
duetolow capacity utilisation in public sector
units and paucity of orders from the Deptt. of
Telecommunications . .

(d) The performance of industrial infra-
structure sectors is periodically reviewed at
the MOS (Pl)'s leve! to sort out operational
problems. The Administrative Ministeries
inttiate action to tide over the bottlenecks.

The Cabinet Committee on Infrastruc-
ture under tho Chairmanship of the Finance
Minister has been constituted to, inter-alia,
consider problems ol infrastructure and give
appropriate directions
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Drinking water in the viliages of Tamil
Nedu

2504. SHRIR. JEEVARATHINAM: Wik
the Minister of PRIME MINISTER be pleased
fo state:

(@) whether there is no arrangement for
storing pure drinking water ln various vil-
lages of Tamil Nadu;

(b) whether drainage facility is aiso not
available in these villages; and

(c) if so, the steps proposed to be taken
to remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHAI H. PATEL): (a) Al vil-
lages of Tamil Nadu have been covered fully
or partially with drinking water facilities.

(b) About 16.85 perceniage of rural
population (1981 census) has been covered
with rural sanitation facilities.

(c) The partially covered villages/habi-
tations in Tamil Nadu will be taken up for full
coverage during the Eighth Five Year Plan
period for supply of drinking water under the
normal plan programmes of State sector
Minimum Needs Programme and Centrally
Sponsqred Accelerated Rural Water Supply
Programme. Construction of rural sanitation
Iatrines will aiso be taken up under MNP and
centrally Sponsored rural Sanitation Pro-
gramme with the available funds approved
on year to year basis.

[ Transiation)

Sclence and Technology as the basis
for Devalopment Schemes
2508. SHRIMATI SHEELA GAUTAM:
Will the Minister of PLANNING AND PRO-
GRAMMEIMPLEMENTATION be pleased
10 siate:
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(a) whether the Planning Commission
propose 10 make the science and technol-
ogy as the basis for the effective implemen-
tation of various developmenal schemes
which are proposed to be launched in the
Eighth Five Year Plan;

(®) if 30, the detalls thereof; and

{c) whether all the State Governments
have been asked to set up independent
departments of Science and Technology?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAL): (a) The Directionat paper for
Eighth Five Year Plan (1992-97) states that
science and technology efforts would have
to be deployed widely to cover all the basic
areas of development.

(b) The strategy for S&T development
for the Eighth Five Year plan would be as
follows:

(0] Laying greater emphasis on scien-
tific and technological content of
all programmes in the socio-eco-
nomic sectors;

() Giving priority to implementation
of programmes having most direct

impact on Society;

(i)  Wentitying and implementing na-
tional technology missions and
S&T projects in a mission mode in
selected areas;

(iv)  Aiming at improving the quality of
S&T education and training at all
levels;

(v) Providing for a significant trust in
selected areas of advanced re-
ssarch to reach international lev-
ols;
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(vi)  Ensuring, through fiscalincentives,
that research is carried out by and
within the production and service
sectors;

(vii) Acceleratingthe processs of com-
mercialisation of research to in-

duce greaterof purposivenessand -

better links between reaearch and
industry;

{viiiy -Taking appropriéte steps, allround,
for moving into the age of lnforma-
tion Nelematics.

(ix) Encouraging research and inno-

vation in the tools and techniques -

cftraditional occupations (i.e. agri-
culture and rural aitisanship) and
inducing its widespread adapta-
tion.
(c) No, Sir. planning Commission has
not asked ail the State vamments {o set

up independent departments of science and
technology.

Water Supply and Sewage Dlspoul.
Schemes

2507. SHRIMATI SHEELA GAUTAM:

Willthe Minister of URBANDEVELOPMENT -

PHALGUNA 21, 1913 (SAKA)
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be pleased to state: .

(3) whetherthe State Governments have
submitted water supply and sewage dis- -
posal schemes of major towns to the Union
Government for approval;

(b) if so, the details thereof, State-wise;
and '

(c) the policy adopted by the Union -
Government in this regard? ‘

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHR! M: ARUNACHALM): (a) Yes, Sir.

{b) A list of projects received irom the
State Govts-/UTs is enclosed at Statement|.

(c) Normaily, water supply and sewer-
age projects are reffered by the State Govts.
to the Union Gowt. for clearance from techni-
cal angle and/or for securing axterna! assis-
tance. The schemes are examined on the
basis of the criteria iaid down in the Manual
on ‘Water Supply and Treatment’ and
‘Sewerage and Sewage Treatments. -

STATEMENT
S No Name of State/Scheme Estimated Cost Rs. lakhs
1 2 3
" ANDHRA PRADESH

1. : Augmaentatior, of water supply to

Sidipet-investigation report 1000
2. Rauadurg eohprehen'séve water supply

improvement scheme-Investigation-report 164
3. Project tor providing water supply

Rayachoti and other villages 345
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Sl No Name of State/Scheme Estimated Cost Rs. lakhs

1 2 3

4. Augmentation of water supply to twin cities of
Hyderabad and Secunderabad proposed for World 03000
Bank assistance 64000

5. Remodaelling of Sewerage Scheme of Hyderabad
and Secunderabad 3270
MAHARASHTRA

6. Augmentation of Sholapur water supply 7454
scheme

7. Water Supply arrangement to Nhava Sheva sub 7090
region, stage-li

8. Maharashtra water supply and sewerage projucts- 61400
Stage-ll
TAMIL NADU

9. Combined water supply/scheme to Hosur and adjoining 908 54
areas
GOA i

10 Underground drainage scheme to Margao town 1450 1
DELHI

11 Construction of 10 MGD Sewerage Treatment 5210
Plant at Yamuna Vihar
MADHYA PRADESH

12 Project of Augmentation and Improvement of 32540
Raipur Water Supply Scheme

13 Guna Water Supply Augmentation Scheme 1535 0

14 Sawe e & Sewage Disposal Project (Indore) Phase | 54800

15 Shivount Water Supply and Sewerage Project 5653 0
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Si. No Name of State/Scheme Estimated Cost Rs lakhs

1 2 3
Himachal Pradesh

16 Improvement & Augmentation of water supply 3962 0
to Shimia town and UD Project

17 Improvement & Extenston of sewerage System 30470
of Shimia town under HPUD Project

18 Project for Augmaentation of water supply and 5420
Sewerage System in Manali town under HPUD Project
UTTAR PRADESH

19 Gorul Barrage Project in respect of water 9290

supply to Agra & Mathura towns
RAJASTHAN

20 Preliminary Prosposal for IDA assisted urban 40640 0
water supply & Sewerage Project

21 Reorganisation of Water Supply Scheme for Ramgan 11350
Mand: Suket and 14 villages of Tehseel Ramgan)
Mand, Distt Kota

JAMMU & KASHMIR
22 Integrated Environmental Project for Greater
Snnagar Areas Under revi-
sion
23 Sewerage & Drainage Project of Greater jammu
Areas —Do—
Pondicherry
24 Setting up of Sewerage Treatment Plant Activate d 292 G

Slidge process for Pondicherry town

25 Water Supply Schemo for Zone- It Muthiplpet of 4
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SL No Name of Siate/Scheme Estimated Cost Rs. lakhs
1 2 3
PONDICHERRY.
26. Water Supply Scheme for IX-Raddiar 280.0
Palayam of Pondicherry City.
WEST BENGAL
27. nprovement of Wxta: Supply Suheme for Midnapore
M. i~pality, Midnapore —
28 Comprehensive Water Supply Scheme for Siliguri
Urban Agglomeration 4596.0
BIHAR
29, Feasibility report on integrated project Water Supply, 19558 0
Sewerage and Solid Waste Maniagement for Patna.
30. Feasibilty report on imegrated project for Water 14707.0
Supply, Sewerage and Solid Waste Management for
Ranchi.
ASSAM
31. Water supply Scheme for Guwahat: City. 15420 0
32. Water Supply for Jorhat town. 29100
33. Sewerage, sewage treatment and storm water 16730.0

drainage scheme for Greater Guwahati city.

Construction of Godowns on Gram
Sabha Land

2508. SHRIMATI SHEELA GAUTAM.
Wilithe Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether the Government are aware
of the illegal construction of godowns on the
lands of Gram Sabhas in Delhi;

(b) if so, the number of cases of itlegal
construction of godowns on the lands of
Gram Sabhas which came to the notice of
the Government during the last three
years;

(c) the action taken so far in this regard;
and

(d) # not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALM): (a) Yes, Sir.

(b) Four such cases have beenreported
by Deihi Administration.

(c) Ejectment proceedings under sec-
tion 86-A of the Delhi Land Reforms Act
1954 are reported to have been initiated and
are currently in progress in the court of
Revenue Assistant (KWC) , Delhi.

(d) Does not arise in view of reply to part
(c) above.

Alteralions in DDA Flats

2509, SHRIMAT!I SHEELA GAUTAM:
Willthe Ministerof URBAN DEVELOPMENT
be pleased to state:

(a} whether prior approval is necessary
to make aftorations or to cover baicony to
use it as a room in MIG, LIG and Janta tiats
of the Dethi Development Authority,

(b) if so, whether the allottee has io visit
oftices of tha Authonty several times n this
regard;

(c; whethet the Government propose to
make necessary amendments in the regula-
tions fiamed by DDA ior *he convenience of
aliottees;

(d) i so, th. details tnes2of ; and
(&) if not, the reasons therefxr?

THE MINISTER OF STATE IN THE
MINISTI!Y O URBAN DEVELCPMENT
(SHRI M. ARUNACHALM:: {a) Yes, Sir,

(&) ' (e). As per existing policy the
aliottee has to take permission of the DDA
for making changes in the flat us pe the
standard plan available with the DDA At
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present there is no proposal to change this
policy.

Construction of Roads in Rajasthan

2510. SHRI GIRDHARI LAL BHAR-
GAVA:Willthe PRIME MINISTERbepleased
to state:

(a) whather the Ranganathan Commit-
tee had recommended for construction of
roads in Sawai Madhopur, Dholpur and
Shahbad regions of Kota District of Rajast-
han;

(b) if so, whetherthe Government have
since accorded its approval for Sawai Mad-
hopur and Dholpur but did not give priority 1o
Shahbad region;

{c) if so, the reasons therefor;

(d) whether the Government are con-
sidering the said proposal of the State for
qranting priority 1o this reqion also as per the
recommendations made by the Ranganthan
Committee;

(e} if s0, the time by which a decision is
likely 1o be taken in this regard; and

{f) i nct, the reasons thorefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
{SHRIUTTAMBHA!H PATEL); (a) Yes, Sir.
The name of the Cormittee is Ramanathan
Zomminee and not Ranganathan Commit-
tee.

(b} and (¢). Urcer the Centrally Spon-
sored Scheme of crnstruction of roads in
special problem are :s of Madhya Pradesh,
Uttar Pradesh and Rajasthan, funds were
allotted for construction of 13 roads in Sawai
Madhopur district of Rajasthan. State Gov-
emment have not sent any proposal for
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assistance under the scheme for Shahbad
region of Kota district.

(d)to (f). As the scheme is being tranfer-
red tothe State Sectorthe Question of giving
priority o Shahbad region of Kota district
does not arise.

Rural Employment Programmes in
Rajasthan

2511. SHRI GIRDHARI LAL BHAR-
GAVA:Willthe PRIME MINISTERbepleased
to state:

(a) whether the Government are con-
sidering to 2xpand the National Rural Em-
ployment Programme;

(b) if so, wnether more financial assis-
tancae is likely to be provided to the drought
prone areas of Rajasthan under this pro-
gramme;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHR! G. VENKAT SWAMY): (a) Nationat
Rural Employment Programme (NREP) has
been discontinued w.e.f. 01/04/1989.

(b) to (d). Do not arise.
Gas Cracker Complex in Rajasthan

2512. SHRI GIRDHAR! LAL BHAR-
GAVA-Wilithe PRIME MINISTERbe pleased
to state:

(a) whether the Government have re-
cewved any proposal from the Government
of Rajasthan to take out C-2/C-3 from Hajira-
Bijapur Jagdishpur gas pipe line before its
supply to Kh~nd Power Plant and to setup a

.eful ¢ a1 s cracker complex at some
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place in Rajasthan;

(b) if so, the details thereof ; and

(c) thetime by which approval is likely to
be accorded by the Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHANY): (a) and (b).
A proposal had been received from Rajast-
hanGovernmentfor acracker complex based
on gas from Hazira-Bijapur- Jagdishpur
pipeline.

(c) Having regard to the overall demand
supply projections of products, availability of
feed stock and other techno-economic as-
pects, setting up of Cracker Complex in
Rajasthan is not contemplated.

Foreign visits by officlais of National
Small Industrles Corporation Limited

2513. SHRI BALRAJ PASSI:
SHR! RAMAKRISHNA
KUSMARIA:
SHRI PRABHU DAYAL KATH-
ERIA:

Will the PRIME MINISTER be pleased
to state:

(a) the number of countries wvisited by
the officials of the National Small Industries
Corporation Limited and the countries in
whose exhibitions they have participated
during 1980-91 in order to promote Indian
Industries;

(b) the number of international exhibi-
tions organised by the National Small Indus-
tries Corporation Limited during the last two
years; and

(c) the places of where the said exhibi-
tions were organised?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF P.J
KURIEN) (a) According to National Small
Industries Corporation, with a view 1o pro-
mote exports for small scale sector by par-
ticipating in exhibitions abroad, mostly or-
ganised by the Trade Fair Authortty of india,
# pasticipated in the exhibiions in phillipt-
nes, Kenya, US A, Maurtius, West Ger-
many, Nepal, formerly USSRandU K during
the year 1990-91 Coinciding with these
exhibmons, the officers of the Corporation
also visted 14 other countries dunng the
period for the Corporate Business

(b) The Corporation has not organised
any International Exhibition in overseas
countries

(c) Question does not anse

[Enghsh}

Hoarding of essential Commodities

2514 SHRI RABI RAY

SHRIP M SAYEED

SHRI MRUTYUNJAYA
NAYAK

SHRI JEEWAN SHARMA

SHRIMATI GEETA MUKHER-
JEE

SHRI MORESHWAR SAVE

SHRI HARIN PATHAK

Will the PRIME MINISTER be pleased
to state
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{a) whether State Governments and
Unon Terntories have va:t powers under
the Essential Commodtties Act, 1985 to curb
hoarding,

(b) ff s0, the detaris thereof , and

(c) the break-up of dehoarding of hid-
den stocks during the last two months, State
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI
BUTION (SHRI KAMALUDDIN AHMED) (a)
and (b) The Essential Commodities Act,
1955 provides for control and regulation of
production, supply and distnibution and trade
and commerce in commodities which have
been declared essential under the Act The
Central Government has delegated various
powers under the Act to State Governments/
UT Administrations, with a few condttions
The State Governments/UT Administrations
have issured controlorders, interms of these
powers, to provide for licensing of dealers,
quality control, display of prices, stock limits
for items etc

(c) As per reports received from State
Government /AT Administrations upto
29292, the value of goods confiscated,
State-wise, under the Essential Commodi-
ties Act during December, 1991 and Janu-
ary, 1992 s given in the statement an-
nexed Statistics for the month of Febru
ary, 1992 are not yet due from State Govern-
ment /UT Administrations

STATEMENT
Value of goods conhiscated, state-wise, under the Essential Commodities Act, 1955
(Rs in lakhs)
S No State/UT December, 1991  January, 1992 o
! 2 3 4
1 Andhra Pradesh 1088 NA
2 Assam Nit Nil
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(As. in lakhs)
S.No. StateUT December, 1991 January, 1992
1 2 3 4
3. Arunachal Pradesh Nit Nil
4. Bihar N.A. N.A.
5. Gujarat 36.10 27.80
6. (Goa 0.01 1.52
7 Haryana Ni! Nil
8 Himachal Pradash Nit Nil
9 Jammu & Kashowr NA. N.A
10 Karnatka 0.90 NA.
11 Kerala 059 NA
12. Madhya Pradesh 5.34 N.A.
13. Maharashtra 7.03 1393
14. Manipur Nl N.A
15. Meghalaya Nil N.A.
16. Mizoram Ni#t Nil
17. Nagaland Nil Nil
18. Onssa 0.17 N.A
19. Punjab 049 157
20. Rajasthan N.A. N.A.
21. Sikkim Nil Nil
22. Tamil Nadu 19.27 18.60
23. Tripura Nil Nil
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(Rs. in lakhs)
S.No. StateUT Decomber, 1991  January, 1992

1 2 3 4 ’
24, Uttar Pradesh 68.15 2.16
25. West Bengal 13.13 N.A.
26. A & N Islands Nit N.A.
27. Chandigarh Nil Nil
28. D & N Haveli Nit Nil
29. Delhi 0.78 0.12
30. Daman & Diu Nil Nil
31. Lakshadweep Nil Nil
32. Pondicherry 0.03 0.02

[Translation) THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (PROF. P.J.

Closed Industrisi Units in Bihar KURIEN): (a) Accordingto the Reserve Bank

2515. SHRI RAM TAHAL CH-
OUDHARY: Will the PRIME MINISTER be
pleased to state:"

(a) the names and locations of the in-
dustrial units in Bihar lying closed, since
whenthese are lying closed andthe reasons
therefor;

(b) the efforts made for their rovival and
the outcome thereof;

(c) the time by which these units are
likely to be revived; and

(d) the number of employees and work-
ors rendered jobless due to the closure of
these units?

of India, 5,007 units in the small scale sector
and 40 units in the non-small scale sector
were sick as at the end of March, 1990 in the
State of Bihar.

According to the latest Reserve Bank of
India data, 23 non-SS| sick/Weak industrial
units were reported closed as at the end of
September, 1990. The major causes for
sickness as reported by banks related to
technical problems, non-availbility of raw

. materials, labour problems, power shortage,

natufal calamities, transport and financiel
boltlenecks.

{b) Out of the 5,007 units in the small
scale sector, 476 units were found to be
potentiaily viable and 4,394 units non-viable.
Viability in respect of 137 units is yet to be
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decided. Out of 476 potentially viable sick
units in the small scale sector, 321 were put
under nursing programmes as at the ned of
March, 1990. Out of 40 sick units in the non-
SSI Sector, 2 units were put under nursing
programmes as at the end of September,
1990.

(c) No time-frame within which the vi-
able units could be revived can be indicated.

(d) such data are not centrally main-
tained.

[English]
Supply of Coal

2516. SHRI GEORGE FERNANDES:
Will the Minister of COAL be pleased to
state: ”

(a) whether the Union Government
propose to beneficiate alitypes of coal being
supplied to power and other sectors;

(b) whether most of coal reserves are of
inferior grades;

(c) if so, whether any steps have been
taken to improve coal supplies to various
consumers; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) Most of the coking coal sup-
plied to the Steel sector i1s being washed
before despatch. An Expert Committee set
up by the Government had recommended
use of beneficiated non-coking coal in new
thermal power stations located more than
1000 Kms. away fromthe coalfields. Accord-
ingly, it has been decided to set up pit-head
coal beneficiation plant for power grade coal
for supply to distant power stations which are
willing to bear the extra cost of beneficiation.
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(b) Over 60% of coal resources in the
country are of inferior grades.

{c) and (d). Complaints on quality of coal
supplied to power and other sectors gener-
ally relate to supply of over-size coal, pres-
ence of extraneous materials such as shales
and stones etc. To overcome these prob-
lems, provision during mining of Coal, segre-
gation of stones at the time of loading and
setting up beneficiation plants are some of
the steps being taken by the coal compa-
nies.

[ Translation)
Entry into Government Service

2517. SHRI HARI KEWAL PRASAD
SHRI P. M. SAYEED:

Will the PRIME MINISTER be pleased
fo state:

(a) whether the Government proposes
to mcrease the upper age hmtt for recrut-
ment to the Central Government services;

(b} if so, the details thaereof ; and

(c) the time by which this proposal 15
likely to be finalised?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCE AND PENSIONS(SHRIMAT!
MARGARET ALVA): (a) to (c). The existing
age limits for appointment to various posts
have been fixed keeping in view the nature of
duties and requirement of educational quali-
fications etc. At present, there is no propasal
to raise the age limits.

Medium and Large ndustries in U.P.
2518. SHRI HARI KEWAL PRASAD

Will the PRIME MINISTER be pleased to
state:
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(a) the total amount proposed to be
invested for setting up medium and large
industries in Uttar Pradesh during the cur-
rent year and the Eighth Five Year Plan;

(b) the amount proposed to be ear-
marked by the Union Government for setting
up small scale industnes in the State during
the said period;

(c) the total number of medium indus-
trial units proposed to be set up duning the
Eighth Five Year Plan; and

(d) the names of the places in Uttar
Pradesh where these are likely tobe set up?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P J.
KURIEN): (a) to (d). Industrialisation of a
state is primanly the responsiblity of the
State Government concerned Central Gov-
ernment supplement therr efforts to the ex-
tent possible The outlays approved for set-
ting up of large, medium and small scale
industries in the State of Uttar Pradesh dur-
ing the 8th Five Year Plan period (1992-97)
has not yet been finalised However, n the
annual plan of Uttar Pradesh for the current
year (1991-92) the Planning Commission
have approved an outlay of s 6450 lakhs
for setting up large and medium industnes
and Rs. 4436 lakh for wilage and small
industnes.

Allotment of Fiats to MP’s

2519 SHRIBARE LAL JATAV- Wilithe
Minister of URBAN DEVELOPMENT be
pleasedto referto the reply given on Novem-
ber 20, 1991 to the Unstarred Question No.
3and state: -
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(a) vthether the information regarding
the quota fixed for Members of Parliament
and the year-wise number of flats allotted to
them during the last ten years has been
coliected;

(b) if so, the details thereof ; and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALM): (a) to (c). The
information is being collected and will be laid
on the Table of the Sabha

Grants to Khadi and Gramodyog
Commission, Bombay

2620. SHRIVILASRAO NAGNATHRAO
GUNDEWAR. Willthe PRIME MINISTER be
pleased to state"

(a) the detgils of the grants provided by
the Union Government to Khadiand Gramo-
dyog Commission, Regional Centre, Bom-
bay during the last two years;

(b) whether the Government propose
to increase these grants during 1992-93;
and

(c) f so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. PJ.
KURIEN) (a) The detais of the grants
provided by the Union Government to Khad
and Village Industries Commusston, Bom-
bay dunng 1990-91 and 1991-82 are as
follow -

(RS. in Crores)

1990-91 1991-92

1. Khadi Grant

86.00 87.00
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{Rs. in Crores)
1990-91 1991-92
2. Village Industries Grant 18.00 19.00
3. Science and Technology Grant 1.0 1.00
4, Biogans Grant 787 6.27
Total 11287 113.27

(b) and (c). Government propose to
provide the same amount for 1992-93 as
was provided during the year 1991-92.

[English)
Coal Production at Singareni Collisries

2521. PROF. UMMAREDDY VE-
NKATESWARLU: Will the Minister of COAL
be pleased to state:

(a) whether there has been any im-
provement in the coal production at Sin-
gareni collieries during April-January 1991-
92 as compared to the corresponding period
of preceding year;

(b) it so, the details thereof,

(c) whether the coal requirements of
Ramagundam Thermal Plant are met from
Singareni Collieries; and

(d) f so, the detals for the last three
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) and (b). According to provi-
sional data turnished by Singareni Collieries
Company Ltd. (SCCL) they have produced
16.41 million tonnes of coal from April'91 to
January'92 as against 14.24 million tonnes

produced last year durnng the same penod
i.e. an increase of 15.2%

(c) and (d) Major part of Ramagundam
Super Thermal Power Station's requirement
is met by SCCL Upto February '92 SCCL
have suppled 6.036 milllon tonnes of coal at
ramendundum STPS. In 1990-91, SCCL
had supplied 5.035 millon tonnes and in
1989-90, 4 991 million tonnes to Ramagun-
dam STPS.

Non-Supply of Raw-material to Burn
Standard Co. Ltd.

2522 SHRIHARADHAN ROY. Will the
PRINE MINISTER be pleased to state:

(a)whetherthe Union Government have
received some representations from the
employees/Union of M/S Burn Standard Co.
Ltd Regarding non-Supply of raw material,
spare parts and manning of reteratory units
of the company,

(b) if so, the details thereof, and

(c) tha action taken by the Government
on these representaitions?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN)- (a) and (b) Two petitions signed
by two of the office bearers of the Refractory
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& Ceramic Workers' Union of Raniganj
Groups of Burn Standard Company Limited
(BSCL) 1990, and on August 20, 1990. The
petitionns inter-alia mentioned, in passing,
regarding non-supply of raw material, spare
parts and manning of refractory units of the
company.

(c) As the Raniganj Group of refractory
units with their present installed facilities are
in a position to supply only traditional refrac-
tories, which are oresently not used by
modern steel plants, the demand Is limited.
In view f this, the production against avall-
able orders has not suffered due to want of
raw materials and manpower is more than
adequate for present level of turnover. Since
nationalisation of thése units, the company
has spent Rs. 256.93 Iskhd towards renew-
als and replacement of existing plant and
machinery .

Modernisation of M's. Burn Standard
Company Limited

2523. SHRIHARADHAN ROY: Will the
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PRIME MINISTER be pleased to state:

(a)whetherthe Govemment have drawn
up scheme for the modernisation and diver-
sification of M/s. Burn Standard Company
with new technology on its nationalisation;
and

(b) # so, the modemisation schemes
launched in each engineering unit and re-
fractory unt of the company after its nation-
alisation?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON). (a) and (b). After the nationali-
sation of Burn Standard Company, Govern-
ment have approved a number of schemes
modernisation, upgradation of technology
and diversification. Unit-wise details of the
schemes approved are given in the attached
statement.
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Annuai Targets for Core Sector

2524. SHRISYED SHAHABUDDIN: Wil
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
fo state:

(a) the annual targets fixed in respect of
nine core sectors i.e. power, coal, steel,
railways, tele-communications, shipping and
ports, fertilisers, cement and petroleumn and
natural gas during 1990-91 and 1991-92;

(b) the achievement made by these
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sectors during the above period;

(c) the inter-annual growth rate in terms
of or at constant prices and in terms of
quantum of production ; and

(d) the target fixed in respect of above
core sectors for the year 1992-93?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H R.
BHARDWALJ): (a)to (d) A statemntslaidon
the Table of the House
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Financial Recruitments for Fertliiser
Projects during Eighth Plan
2525. SHRI M. V. CHAN-

DRASHEKARA MUR-
THY:

SHRI NITISH KUMAR:

SHRI V. SREENIVASA
PRASAD:

Will the PRIME MINISTER be pleased
to state:

{a) whether the Government has set up
an inter-ministerial working group to study
the financial requirements for setting up fer-
tiiser projects during the Eighth Plan period;

(b} if so, the details thereof ; and

(c) the steps contemplated by the Gov-
ernment to tone up the production capacity
of fertliser units through out the country?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR CHINTA MOHAN)- (a) No, St

(b) Does not anse

(c} The Government Is continuosly
monitoring the production of fertilisers by
manutacturers. Apart from revamp and re-
habilitation and retrafitting of existing old
untls, it is also actively assisting the manu-
facturers in obtaining raw materials such as
natural gas, petroleum feedsteels, coal etc.
.and services such as electricity, water etc. It
also assists them in aliocation of wagons for
despatch of finished fertilisers. As a result of
‘these measures, the capacity utilisation of
existing plants is by and large being main-
tained at a very high lavel

Strategy for Public Sector
2526. SHRI M.V. CHAN-
DRASHEKRA MURTHY:
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SHR! V. SREENIVASA
PRASAD:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government have
worked out a three point strategy to improve
the performance of public sector;

(b) if so, the details thereof ; and

(c) whether the sick public sector units
are incurring heavy losses; and

(d) if so, the steps contemplated by the
Government to make them profitable?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) and (b). The strategy to
improve the performance of public sector
has been announced in the Industriai Policy
Statement of July, 1991.

(c) and (d). As per the performancs of
the enterprises during 1890-91, there are 54
sick public sector enterprises which have
incurred a loss of Rs. 1472.88 crores. The
enterprises which are covered under the
provisions of SICA are required to be ref-
fered to the Board for industrial & Financial
Reconstruction (BIFR) for formulatin of re-
vival/ rehabilitation schemes for these enter-
prises.

[Translation)

Essential Commodities to Labourers
and Farmers

2527. KUMARI UMA BHARTI" Will the
PRIME MINISTER be pleased to state: *

(a) whether the Essential Commodities
are being made availableto the landless and
poor labourers and small farmers at reason-
able rates in the country;
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(b) if so,whether any complaints have
been received in this regard; and

(c) if so, the action taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED): (a)
to (c). The Public Distribution System is
universal in Character and does not distin-
guish the beneficiaries based on income or
occupation etc. While the Central Govern-
ment has assumed responsibility for pro-
curement, storag and transportation of key
essential commodities, viz. rice, wheat, levy
sugar, edible oils, kerosene and soft coke
the implementation of the PDS rests with the
State Governments UT Administrations.
Complaints about non-availability of PDS
items are looked into by the State Govern-
ments and UT Administrations and remedial
action taken.

The Central Government has advised
the State Governments/UT Administrations
to monitor the supply and availability of
essential commodtties to the consumers,
undertake regular inspection to curb unfair
trade practices, diversion of PDS commodi-
ties into the open market and over see the
distribution of the commodities from the fair
price shoﬁs to the consumers. State Gov-
ernments/UT Administrations have also been
requested to set up Vigilance Committees at
various levels including at Fair Price Shops/
Village level by involving consumers, par-
ticularly representatives of women, volun-
tary and Consumer organisations. Strength-
ening and streamlining of PDS 1s a cortinual
process.

Adultration of Coal

2528. KUMARI UMA BHARTI: Will the
Minister of COAL be pleased to state:

{a) whether the complaints of adultra-
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tion of coal being supplied from coal mines
have beeén received;

(b if 80, the percentage thereof; and
(c) the steps taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) to (c). Coal consumers, mostly
power stations, have made complaints about
receipt of oversized coal and presence of
stones, shales and other extraneous mate-
rial. In certain mines, thin bands of clay and
stone occur inter-beded in the coal seams
While mining coal from such seams, those
bands get mixed with coal. Following stops
are taken to minimise the quantity of stones
and shales in coal sent to consumers'-

(1) while loading coal at the face in under
ground mines, these extraneous matenals
are segregeted.

(ii) In the stocks on surtace, wherever
feasible mannual picking is done to remov
shale and stone pieces, and

(iii) In Coal Handling Plants slow mov-
ing picking belts are provided where picking
up of shale and stone pieces is done.

Revival of closed Coal Mines
2529. SHR! RAJESH KUMAR-
SHRI PIUS TIRKEY:

SHRI RAM VILAS
PASWAN:

Wilithe Minister of COAL be pleased to
state:

(a) whether the Government have for
mutated any policy to revive the closed coal
mines in Bihar after they declared as uneco-
nomical;

(b) if so, the details thereof ;
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(c) 1 8o, the time by which these mines
are proposed to be opened,

(d) the number of {abourers working in
said mines,

(e) whether any schemes has been
formulated to rehabilitate the workers ren
dered jobless, and

(f) # so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI SB NYAMA
GOUDA) (a) to {f) Closed colhenes fall in
two categories

(1) Those collieries which were taken
over as closed and still continue to remain
closed

(2) Those collienes which were taken
over as working or which were opened after
nationalisation but which are now closed

REASONS FOR COLLIERIES OF
CATEGORY | CONTINUING TO REMAIN
CLOSED ARE

(1) Those could not be merged /re
grouped or amalgamated to form areconsti-

tuted mine

(2) Lack of infrastructural faciiies on
account of geographical focation

(3) Isolated patch deposit with very smail

reserves and seasonal workability

(4) Insufficent geological data available
for such mines

(5) Non availability of reliable working
plans in respect of oid wo.kings

(6) Not viable techno economically
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REASONS FOR CLOSURE OF COL-
LIERIES OF CATEGORY Il ARE

(1) Exhaustion of extractablo raserves

() Highly uneconomic working without
any potential for future viabilty

() Aderse geo-mining conditions
() Safety considerations

Efforts are being made to re-open such
of the closed collieries where intensive ex
ploration efforts have given indications of
therr potentiality for commercial explotation

Recently Government of Bihar has
constituted a Joint Inspection Committee to
study the feasibility of working the closed
colheries in Bihar The Committee would
submit its report to Government of Bihar it
may be possible to indicate f and when
these mines will be reopened for working In
case of colileries of category Il Coal India
Limited rehabiiitates the Workers by redploy
ment etc Since these collieries are closed
the question of number of labourers working
in them does not arnise

Manufacture of Superior Quality of Coal
at Rajarappa Coal Projects

2530 SHRI RAJESH KUMAR Will the
Minister of COAL be pleased to state

(a) whether superior quality coal has
been manufactured at Rajarappa Coal Proj
acts with the help of washing machine,

(b) whether the affluent from the coal
machine is released in the Damodar river
which causes pollution

(c) f so whether any action has been
taken or proposed to be taken by the Gov
ernment to control the poliution and
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(d) if so, the daetails thereof ?

THE DEPUTY MNISTER IN THE
MINISTRY OF COAL (SHRIi S.B. NYAMA-
GOUDA): (a) Rajrappa Project is an inte-
grated project compnsing of an open cost
mine and a pithwaws washery with a rated
capacity of 3.00 million tonnes per annum of
raw coking woal. Medium coking coal is
washed a' Hajarappa washery to produce
clean cagl with ash%in the range of 17.5%
whic s supplied to Steel plants.

(b) to (d). Rajarappa Washery is de-
signed as a closed water circuit plant from
where no effluent is discharged in normal
circumstances. it is only during prolonged in
failure or other unforeseen interrruption in
the normal working of the plant, some efflu-
ent may overflow. However. there are series
of ponds made for collection of effluent when
dischrged. The Effluent is, thereafter col-
lected and reclaimed from these ponds. To
improve the recovery of effluents, following
actions are besing taken by the Central
Coalfields Limited:

(i) Construction of three slurry ponds for

recovery of solids from the effluents;

(i) Extension of slurry treatment circuit
with addition of thicker floatation machines
and filters; and

(iii) Action has also been taken to pro-
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cure shovsl for the mechanised recovery of
dry slurty from the slurry ponds.

Assistance to co-operatives for Provid-
ing Essentlsl Commodities

2531. SHRI RAJESH KUMAR:
SHRI DAU DAYAL JOSHL:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Union Government
provide financial assistance to the coopera-
tives for providing essential commodities to
the urban consumers,

(b) f so, the funds provided to each of
the States dunng the last three years; and

(c) the details of ihe co-oper ative activi-
ties in which the said funds were utiised?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRIKAMALUDDIN AHMED) (a)
Yes, Sir.

(b) and (c). Statements indicating the
funds provided to each of the States during
the last three years alongwith the details of
the Coop. activities in which the said funds
were utilised during the year 1988-89, 1989-
90 and 1990-91 are given in the Statement |
and il



Written Answers 450

PHALGUNA 21, 1913 (SAKA)

449 Wnitten Answers

- y € 14 s 02’6 ysepeid 1elin
- - - . - €Lt eindui}
. : . € . 090 APEN w2y
- - S 4 . oLs veyisefey
} 8 - b - SE'6 eiyseseyepy
- : > . i ot ysepeid edypepy
. - - . 1 £2'¢c exeleusey|
. . L 2 - 0£'E jereing
. : 9 . - 09 reyg
. - € S L 00'6 wessy
. . . . ! o5’y ysepeid eiypuy
{yye| U 'sy)
Buippng jo uolionsisUOD  UBA IOy YIURAq flRWS LOH'ST  edois ndag junowy 1L°N/eus eyl jo eweN

'68-8861 Buunp seeiy veqn u

Uy 50007 JOWNSUO?) JO JUBWDOIEABD 10) SWEYIS PEIOSUODS Afeijues 8y) Jepun pepincid eouB]SISSE [B1ouBulY 8simelelS Buimoys juewelels

{*ININILVLS



MARCH 11, 1992 Written Answers 452

451 Written Answers

18InO Jreley pazig obie = OYST.

1 | 22 51 S v SL relo]
. - b 1 . S6 1 {ebuag 1s8M
(yxer ui sy)
Buipying jo UOHOMUISUOD  UBA fIGOYY  YouRIq JRWS .OHS7 elosudeq  junowy 1°n/eus eyi jo sweN




PHALGUNA 21, 1913 (SAKA)  Written Answers 454

453 Written Answers

- - !

000'0E'01 npeN jwey
000'SY'EL ueyiseley
000'09 indivepy
000°1E'29  esyseseyepy
000'SS'2 eeio)

000°£2'82 eyejeusey

0QQ'00°04 ner
000'00'9 e0D
000'05'21 1eseing
000'SE'E wessy

000'55'2} ySepeid BiypUY

0l 6 g £

9 [

Aysnpuj uoineaouey ysesiweid sseuisnq Jo
Jownsuo)  uoneqeyey uoisuedxy UOONNSUOD  UBA 8)IQOW youelg [lewsS ,0HST €015 ‘Ndeg ('sy)

esoding

junowy drvees

'06-6864 JeeA ey} buunp

sBoly UeqQ/N Ul "sd00) Jewnsuo) jo juewdoleasp 10) wWeyds peiosuods Ajesiues Jepun pepirald 8oUEISISSY [BI1oUULS JO SHBIEP 8SIMBIEIS

H-INIW3LVLS



MARCH 11, 1892 Written Answers 456

455 Written Answers

1enO Ireley pozig e6ie] = O'H'SM,

Z S S 4 144 12 9 000°'€2°26'} -jejog

: . . . - . - 00000 puels| N3V

- -- - - 14 14 - 000'00'8  o|bueg isepm

- -- - - S 3 - 000'GE'6L  ysepeid leln
0} 6 8 V4 9 S | 4 £ 4 3

Aasnpuy vonesousl ysesiwesd sseuisng jo
JOUNSUOD  uOEMKBYeY UOISUBRDXJ  UONONJSUOD  UBA 8IQOW youesg jewsS ,0HST 8i0is udeq (sy)

junowy LveEis

esoding




PHALGUNA 21, 1913 (SAKA) Written Answers 458

457 Written Answers

000ST T TaveN

000'Sy'Ll  eBliyseieyely

. - - 2 000'SS'e ysepeid eAypep
- - - € 000'0S'y ejeioy
- . - Si Q00'0L'} L eyRjRUIRY
. . - . - 0CJ'00'Ct ner
- - - - - 000's8'01 leselng
- - : - } 00009 ieyg
. -- - . F4 000'50'L wessy
- - - £ 000'22'S 1 ysepeid eiypuy

oi 6 ] yi 9 s F4 [
ses|wely

0J0)S ‘NOBg sseuisnq p umopob Ansnpu|

uorsuRdxy 40 uofionusuoy 'SU0D uoeIIqeYeY UBA 8/IGOW YoUBJg (WS .OHST 6/0IS Udeg  ('sy)

— UG

Junowy lnveieis

16-0661

Buunp svely UBQI U1 "d00D J8WNSUOY) JO JUBLICOJOASP 10} BLIBYDS PBJOSUODS AlfEIUSD 8Y] 18pUN PEPIACID 8OUBISISSE (BIOUBUY 8SIMEIBIS

i-AINJW31ViS



MARCH 11, 1992 Written Answers 460

459 Written Answers

2 € L 4 4 (24 000°21'28'+ eloy
- - - - - - 000'06'¢ neQ ueweq
- - s - - . 000°01'6 PuBiSIN 3 VY
! ! - - S 000's2'st  febueg isem
- 3 1 ! 000'G1°ZL  usepeid reun
- - 3 l 000'S0°L1 NpeN [wey
- .- - - 8 000'0€'6 ueyiseley
. .- . - b 000°'59'Y essuo
- -- 1 - - 000'00'0€ weioziy
0l 6 g V4 9 S c }
sesjweld
0I0)S ‘ydeq sseuisnq g umopoB Ansnpyf
uorsuedxy  jo uoNONASUOD 'SUCD  UOWBIIGRYSY UBA 8)IqOW Youesg jlews ,OHST eloiS udeg  (H)
esoding Junowy 1nvems




461 Written Answers
[English}

Additional Benches of Central Adminis-
trative Tribunal

2532. SHRIMATI
KUMARI
SHRIMATI RITA VERMA
SHRI CHETAN PS.
. CHAUHAN
SHRI ANNA JOSHI

MAHENDRA

Will the PRIME MINISTER be pleased
to state

(a) whether the Government propose to
set up four additional benches of the Central
Administrative Tnibunals,

(b) if so, the places where these benches
are proposed to be set up, and

(c) the time by which these will start
functioning?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCE AND PENSIONS(SHRIMAT!
MARGARET ALVA) (a)to (c) Aproposalto
set up three additional benches of Central
Administrative Tribunal at Chandigarh,
Jabalpur & Calcutta and a new bench at
Nagpur 1s under consideration of the Gov-
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ernment The benches willbe set up as soon
as necessary approvals have been obtained

industrial Licences to States

2533 SHRIMATI MAHENDRA
KUMARI
SHRIMATI RITA VERMA

SHRI MAHESH KANODIA

Wil the PRIME MINISTER be pleased
to state

(a) the number of letters of intent and
industnial licences 1ssued dunng 1990 and
1991 for setting up of industries in varnious
States, and

(b) the proposed location of each of
these industries, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF PJ
KURIEN) (’) A statement s enclosed

(b) Details such as name & address of
the Undentaking location, item(s) of manu-
facture, capacity and number & date of issue
of all letters of intent and industrial hkcences
1ssud are published regularly by the Indian
Iinvestment Centre in their ‘Monthly Newslet-
ter ' Copies of this publication are being sent
to the Parliment Library regularly
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[ Translation)
Coal Mines in Rajmahal Hills

2534. SHRI SIMON MARANDI: Wil the
Minister of COAL be pleased to state:

(a) whetherthe Government have iden-
tified the coal mines on large scale in the
ranges of Rajmahal Hills in East Bihar;

(b) if so, the details thereof;

(c)the year-wise production of coal from
these coal mines for the lastthree years, the
details of the sale and the year-wise profit
earned by the Government;

(d) whether heavy loss is being incurred
due to large scale smuggling and illegal
extraction of coal;

PHALGUNA 21, 1913 (SAKA)

Written Answers 470

(e) if so, the time by which the Govern-
ment propose to nationalise the coal mines
of these regions; and

(f) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B. NYAMA-
GOUDA): (a) and (b). Inthe Raymahal Hills in
East Bihar, Rajmahal O.C. mines with rated
out put of 10.5 million tonnes per annum is
under implementation, and the old Lalmatia
underground mine has been amaigamated
with Rajmahal open-cast Project. Besides,
Hurrah 'C’ mine has been planned to be
developed in near future.

(c) The coal company has furnished the
following details of coal production, sales
realisation and profitioss from Raymahal
mines:-

1988-89 1989-90 1990-91
Coal Production (Lakhs tonnes) 26.87 11.87 25 01
Sale Proceeds (Rs. Crores) 23.95 36.88 34.19
Profit/Loss (+) (-) (-) 9.49 (-) 26.38 (-)31.80

(Rs Crores)

(d) to {f). The Government has no report
of any heavy loss arising out of smuggling of
coal and #ts illegal extraction. Isolated inci-
dences of illegal mining and pilferage of coal,
as and when come to their notice, are dealit
with by the coal company, with the help of
local law and order authorities. All mines as
well as projects under implementation are
being operated by the Eastern Coalfields
Limited (a Subsidiary of Coal india Ltd.) as
such the question of nationalisation does not
arise.

[English)
Bharat Heavy Plate and Vessals Lid.

2535. SHRI.V.V.S. MURTHYS: Willthe

PRIME MINISTER be pleased to state the
steps being contemplated in the Eighth Five
Year Plan for the development of the Com-
pany dunng the Eighth Five Year Plan pe-
riod. The outlay will be utiised for the manu-
facture of equipment for power plants, gas/
coal based sponge iron plants and other
process plants etc.

Assistance to Andhra Pradesh under
Housing Projects

2536. SHRIM V. V. S. MURTHY: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:
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(a) the financial assistance allocated to
the Govemment of Andhra Pradesh under
the Housing Projects during 1989-90, 1980-
91 and 1991-92 till date;

{b) whether the funds have been fully
utthsed,

(c) ff so, the details thereof; and

(d) the financial assistance to be allo-
cated dunng the Eighth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM ARUNACHALAM) (a)to (d) The
information is being colletted and wiil be laid
on the Table of the House.

Funds to Andhra Pradesh under
Trysem

2537 SHRI MV V.5, MURTHY Wil
the PRIME MINISTER be pleased tc state

(a) the amount ailocated to the Govern-
ment of Andhra Pradesh under TRYSEM
Scheme during 1989-30, 1990-91 and 1991-
92,

(b) the number of beneticiaries under
the scheme during the above period in Andhra
Pradesh, and

(c) whether there 1s any proposal to
enhance the allocation under this scheme
duning Eighth Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHAI H. PATEL) (a) Duning
1989-90 and 1990-91 separate allocations
were not being made for recurning expenses
under TRYSEM The expenditure on this
account was being met from over-all alloca-
tions for Integrated Rural Development
Programme The allocation under this head
for Andhra Pradesh during 1991-92 1s Rs.
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132.10lakhs. Under TRYSEM infrastructure
headthe allocation during 1989-90, 1990-91
and 1991-92was Rs. 92.68 lakhs, Rs. 110.84
lakhs and Rs. 117.20 lakh respectively.

(b) The number of youthtrained is given
below.-

1989-90 1990-91 1991-92

11,361 15,020 11,609

{upto January, 1992)

(c) Allocation for Eighth Plan has not
been finalised yet.

Funds Allocation for Rural Develop-
ment

2538 SHRI MV VS MURTHY Wit
the PRIME MINISTER be pleased to state

{a)the 2ot of firds allocated under
rurar davelopment programmes durning the
last threa years year wise, Slats wise and
programm.e wise,

(b)the unspentmoney as ondate, State-
wise and programme-wise together withrthe
reasons for the same,

(c)whetherthere is any proposaltoform
a Supervisory Body by inciuding the con-
cerned MPs In it over the Distnict Rural
Development Agency and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
{(SHRI UTTAMBHAI H PATEL). (a) State-
wise allocations under varous rural devel-
opment programmes for the years 1988-89,
1989-90 and 1990-91 are given in the State
ments | to VII

(b) In the implementation of any pro-
grammae there 1s hikehhood of some balance
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remaining unspent atthe end of the financial  bers of the Governing Body of the District
year. The State Governments utilise such  Rural Development Agency (DRDA) which
amounts early in the next financial year. draws up annual plans and oversees imple-

mentation of the same.
{c) and (d). MPs and MLAs are mem-

STATEMENT-|
Integrated Rural Development Programme (IRDP)

(Rs. in lakhs)

5-!. No Sfalu:’U T 1988-89 1989-90 1990=91
1 2 ) 3 4 5

1 Andhra Pradesh 4922 08 5502.91 5502.91
2. Arunachal Pradesh 427.20 469.44 469.44
3. Assam 1493.76 1502.92 1502.92
4, Bihar 9609.33 11025.89 11025.89
5. Goa 89.00 97.80 97.80
6. Guijarat 2306.64 2266.10 2266 10
7. Haryana 691.08 542 26 542.26
8. Himachal Pradesh 361 06 194.14 194.14
9. J&K 572 09 272.13 271.13
10. Karnataka 2973.30 3444.34 3444.34
11. Kerala 1805.79 1871.12 1871.12
12. Madhya Pradesh 6599.79 7297.04 7297 04
13. Maharashtra 5076.53 5894.54 5894 54
14.  Manipur 118.61 43.51 43 51
5. Meghalaya 192.30 130.54 13C 55

16. M zoram 178.00 195.60 195 GO
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(Rs. in lakhs)
Sl. No -StateUT 1988-89 1989-90 1990=91
1 2 3 4 5
17 Nagaland 186.90 205 38 205 38
18 Orissa 3557 74 3605.01 3605 01
19 Punjab 71850 458 57 458 57
20 Rajasthan 3229 64 351463 3514 63
21 Sikkim 35 60 39 12 3912
22 Tamit Nadu 4697 52 4940 56 4940 58
23 Trnpura 164 18 153 97 153 97
24 Uttar Pradesh 13186 37 14727 97 14727 97
25 West Bengal 5389 59 6155 62 6155 62
26 A & N Islands 44 50 48 90 48 90
27 Chandigarh 890 978 078
28 D & N-Haveh 890 978 978
29 Daman & D 17 80 1956 1956
30 Delhi 44 50 48 90 48 90
31 Lakshadweep 44 50 48 90 500
32 Pondicherry 3560 3912 3912

All india 68795 30 74775 05 74731 16
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f 5 mn lakhs)

{Training of Rural Youth for Selt Empolyma»nt (TRYSEM)

Sl No. StateUT 1988-89 1989-90 199091
1 2 3 - :; ;—
1. Andhra Pradesh B 94 00 B t 7'_.”8 "1—;7—2;
2 Arunachal! Pradesh 824 988 988
3 Assam 28 14 3202 3202
4 Bihar 183.28 234 98 23498
5 Goa 340 408 408
6 Gujarat ‘460 48 30 48 30
7 Haryana *2 60 1156 1156
8 Himachal Pradesh 614 414 4.14
9. J&K 1100 5.78 5.78
10. Karnataka 57.24 73.40 73.40
1. Kerala 33.96 3988 39.88
12. Madhya Pradesh 126 82 155 52 155 52
13. Maharashtra 97.66 125 62 125 62
14. Manipur 258 092 0.92
15.  Meghalaya 3.e8 278 2.78
16. Mizoram 3.44 412 412
17. Nagaland 3.60 432 432
18 Orissa 68.90 76 82 76 82
19, Punjab 13.26 9.98 978
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(Rs in lakhs)

{Training of Rural Youth for Salt Empolyment (TRYSEM)

S_I A;o State/UT 1988-89 1989-90 199091
1 2 3 4 5
20 Rajastyan 6176 7490 74 90
21 Sitkim 070 084 084
22. Tam | Nad 8958 105 30 105 30
23 Trpu » 290 328 328
24 Uttur Pr desh 25226 31388 31388
25 ‘West Bennai 102 18 13118 131 18
26 A& Nislan s 085 102 102
27 Chandigarh 018 021 021
28 D & N Havel 018 021 021
29 Daman & D 035 042 o2t
30 De'ts 085 102 102
31 Lakshadwe3ap 08s 102 1, 02
32 Ponaicherry 0138 082 082

Al 1ndia 1316 06 1595 48 1595 28
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(Rs. in lakhs)
St No. StateUT 1988-89 1989-90 1990=91
1 2 3 4 5

1. Andhra Pradesh 2504 00 2301.00 2301.00
2. Arunachal Pradesh 454.00 417.00 417.00
3. Assam 137-00 1370.00 1370.00
4.  Bhar 2950 00 2710.00 2710.00
6. Goa 5100 §0.00 50.00
8. Gujarat 1612.00 1464 00 1464.00
7. Haryana 1000 00 867.00 867 00
8. Himachal Pradesh 642 00 640 00 640 00
9. J&K 1916 00 1913.00 1913 00
10. Karnataka 2304 00 2116 00 2116 00
11. Kerala 1177 00 1076 00 1076.00
12. Maghya Pradeeh 277300 2547.00 2547.00
13. Maharashtra 3334 90 3063.00 3083.00
14. ., Manipur 308(90 308.00 308.00
15. Meghalaya 420 () 420.00 420 00
16. Mhzoram 143 117.00 117.00
17. Nagaland 4224 422.00 422.00
18. Orissa 1312 U 1206 00 1206.00
19.  Punjab 418 0f 384.00 384.00
20. Rajasthan 4172 GG 3666.00 3666.00
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(Rs. in lakhs,

Sl No. State/UT 1988-89 1989-90 1990=91
1 2 3 4 5
21. Sikkim 372.00 372.00 372.00
22 Tamil Nadu 1986.00 1824.00 1824.00
23. Tripura 350.00 350.00 350 00
24, Uttar Pradesh 4646.00 4268.00 4268.00
25. West Bengal 1793.00 1648.00 1648.00
26. A & N Islands 40.00 40.00 40.00
27. Chandigarh — — —
28. D & N Haveli 12.00 12.00 12.00
29. Daman & Dws 28.00 20.00 20 00
30. Delhi 13.00 13.00 13.00
31. Laxshadweep 10.00 10.00 10.00
32. Pondicherry 26.00 26.00 26.00

All India 38542.00 35640.00 35640 00
STATEMENT-V
(Rs. in lakhs)
Central Rural Sanitation >rogramme (CRSP)
-SI. No. State/UT 1988-89 . 1989-90 o 1990;;7
1 2 3 4 ;—
1. Andhra Pradesh 116.280 102.600 102.600
2. Arunacha, Pradesh 3510 3.090 3.090
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(Rs. in lakhs)

Central Rural Sanitation Programme (CRSP)

Si No. State/UT 1988-89 1989-90 1990=91
1 2 3 4 )

3. Assam 42.160 37.200 37 200
4. Bhar 205530 181.350 181.350
5. Goa 1.700 1.470 1.470
8. Gujrat 56.440 49.800 49.800
7. Haryana 19.210 16 950 16 950
8. Hmachal Pradesh 18.530 16.350 16 350
9. J&K 22.780 20 100 20 100
10 Kamataka 92.820 01 800 821 900
1 Kerala 83.810 73 950 73 950
12. Madhya Pradesh 137.360 121 200 121 200
13. Maharashtra 149.430 131 850 131850
14 Mantpur 4760 4 200 4200
15  Meghalaya 6.120 5 400 5 400
16. Mizoram 2210 1950 1950
17.  Nagaland 4.420 3900 3900
18. Onssa 71.400 6300 63 000
19. Punjab 20.480 66 600 66 600
20. Rajasthan 75.480 €6 600 66 600
21. Sikkim 111.870 1 650 1650
22, Tamil Nadu 125.970 111.150 111,150
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(Rs. in lakhs)

Central Rural Sanitation Programme (CRSP)

Sl. No. StateUT 1988-89 1989-90 199091
1 2 3 4 5
23 Tnpura 9.350 8.250 8.250
24, Uttar Pradesh 300.390 265.050 265.050
25.  Wast Bengal 123.830 109.350 109.350
26 A & N Islands 0.340 0300 0030
27 Chandigarh 0.030 0030 0750
28 D & N Haveli 0.340 0.750 0.300
29 Daman & Dw 0.680 0.030 0.030
30. Delty 1.360 0.630 0.630
3t. Lakshadweap 0030 0.300 0300
32. Pondicherry 0 850 1200 1200
All India 1700.000 1500.000 1500.000

STATEMENT-VI
(Rs in lakhs)

Drought Prone Area Programme (DPAP)

Sl No. State/UT 1988-89 1989-90 199091
1 2 3 4 5

1 Andhra Pradesh 1203.00 1203.00 1203.00

2. Bihar 828.00 828.00 828 00

3. Guarat 746.00 746.00 748.00

4. Haryana 135.00 135.00 135.00
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(Rs. in Iakhs)

Drought Prone Area Programme (DPAP)

St No. State/UT 1988-89 1989-90 1990=91
1 2 3 4 5
5.  Jammu &Kashmir 21450 214.50 214.50
6. Karnataka 1249.00 1249.00 1249.00
7. Madhya Pradesh 809.00 809 00 809.00
8.  Mabharashtra 1343.00 1343.00 1343.00
9.  Orissa 621.00 621.00 621 00
10. Rajasthan 514.00 514 00 514.00
11.  Tami Nadu 657.00 657.00 657.00
12 Uttar Pradesh 1386.00 1386.00 1386 00
13. We-<* Bangal 517.50 617.50 517.50
Total 10223.00 10223 00 10223.00
STATEMENT-VH
(Rs. in lar 1s)
Desert Development Programme (DDP)
Sl. No. State/UT 1988-89 1989-90 14 91
1 2 3 4 5
1. Andhra Pradesh 225.00 225.00 225.00
2. Haryana 425.00 425.00 425.00
3. Rajasthan 3800.00 3800.00 3800.00
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(Rs. in lakhs)

Desert Development Programme (DDP)

Sl. No. StateUT

1988-89 1989-90 1990=91
1 2 3 4 5
4, Himachal Pradesh 200.00 200.00 200.00
5 Jammu & Kashmir 300.00 300.00 300.00
Total 4950 00 4950.00 4950 00
Devalopment of Stums ices for the Poor” was launched in 1990-91

2539. SHRI GOPI NATH GAJAPATHL:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to state.

(a) whether a central scheme Is being
impiemented for the development of siums;

{b) ¥ 50, since when and the works
undertaken for the development of slums;

{c)whether Govemment propose to take
some steps for the development of slums in
some major cities onpriority duringthe Eighth
Plan; and

{d) if so, the dotails thereof and the
funds earmarked therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b). A
Centrally sponsored schame called “Urban
Basic Services” was launched in 1986 on a
pilot basis for the convergent provision of
social services and physical amenities in
slums through the formation of community
groups. On the basie of experience gained,
a revised scheme called “Urban Basic Serv-

which emphastses provision of social serv-
ices, such as, mother and child health care,
pre-school learning, non-formal education
and assistance to disadvantaged groups in
cojunction with provision of physical ameni-
ties under the State sector scheme of “Envi-
ronmental improvement of Urban Slums”.

(c) and (d) The details of the Viiith Plan
have not yet been finalised

Dectine in Exports by BHEL

2540. SHR!I MOHAN SINGH: Will the
PRIME MINISTER be pleased to state"

(a) whether BHEL has been diversify-

ing fts products range to utilise its capacity
consequent upon its dechine in exports; and

(b) i so, the percantage of deciine in
exports of BHEL dunng 1990-91 as com-
parec to the exports in the year 1989-907

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K
THUNGON): (a) and (b). Thereis nodec”
in the exports of BHEL, rather export nave
bean increasing as indicated below
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(Rs. in crores)
1988-89 1989-90 1990-91
BHEL Exports (Physical & Deemed) 276 381 490

News items Captioned ‘NDMC Land
Scam-Administration on Allotment

Sparee’

2541. DR. LAXMINARAYAN PAN-
DEYA:

DR. AMITLAL KALIDAS
PATEL.:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the attention of the Govern-
ment has been drawn 1o the news item
captioned "NDMC land scam Administrator
on aliotment spree” appearing in the 'indian
Express’ dated January 14, 1992;

(b) whether any enquiry into the affairs
of the New Dethi Municipal Committee has
ben made; and

(c) if s0, the outcome thereof and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
{SHRI M. ARUNACHALAM): (a) Yes, Sir.

(b) No, Sir

(c) The Government has asked for a
report in this regard.

Recruitment Through Employment
Exchanges

2542. DR. LAXMINARAYAN PAN-
DEYA:

DR. AMIT tAL KALIDAS
PAYT L

SHRIMADAN LAL KHURANA:

Will the PRIME MINISTER be pleased
to refer the two news-items captioned “For-
eign jobs also through exchanges” and
“where hope turns into frustration” appear-
ing in the Hindustan Times dated January
17, 1992 and state:

(a) whether henceforth vacancies for
abroad will be filled up through Employment
Exchanges only and private persons will be
filled up through Employment Exchanges
only and private persons will be completely
eliminated;

(b) i 0, the details thereof;

(c) whether many of the Government/
semi-Government/autonomous/public sec-
for undertakings etc. do not notify the vacan-
clestothe Employment Exchangesbutfillup
such vacancies directly of their own; and

(d) # so, the steps taken to ensure that
recruitment is made through the Employ-
ment Exchanges only and the long roll of
unemployed youths is reduced?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWARY: (a) No such proposal
is under consideration in the Ministry of
Labour.

(b) does not arise.

{c) and (d). In accordance with the in-
structions issued by the Department of per-
sonnel and Training, all vacancies arising
under the Central Government Offices/es-
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tablishments (including quasi-Govemment
institutions and statutory organisations), ir-
respective of the nature and duration (other
than those filled through the Union Public
Service Commission, Banking Recruitment
Board, Staff Selection Commission efc.) are
to be filled through the Employment Ex-
changes alone. The vacancies can be filled
from other perishable sources only where
the Employment Exchange concerned is-
sues a non-availability cortificate. Similarly,
recruitment to posts in public enterprises
carrying pay-scales the maximum of which
does not exceed Rs. 1250/- per month s
required to be made only through the Em-
ployment Exchanges.

Drinking Water Projects with Assis-
tance of World Bank

2543 DR. LAXmINARAYAN
PANDEYA-
SHR! ANNNA JOSH!:
SHRI KUNJEE LAL:
SHRI MRUTYUNJAYA
NAYAK:
SHRI DAU DAYAL JOSHI.

Will the Minister of URBAN DEVELOP-
MENT be pleased o state:

PHALGUNA 21, 1913 (SAKA)
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(a) the places in the country, State-wise
where drinking water projects are being
implemented with the assistance of World
Bank or L.I.C. at present together with their
present status;

(b) the places where the Government
propose to launch new drinking water proj-
ects with the help of World bank or LIC,

(c)thedetails of the expenditure likely to
be involved on each of the projects, and

(d) the e schedule for completion
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM,) (a)SinceWater
supply 13 a State subject, the status of drink-
Ing water projects, inciuding LIC funded, is
not being moniored by the Central Govern-
ment. However, a list of ongoing World Bank
water supply projects, which require prior
clearance of the Central Government in 1s
given enclosed statement.

(b) to (0). No new project has been
posed for World Bank assistance in this
sector.

STATEMENT

On going World Bank aided Water Supply and San#tation Projects.

1. Gujarat Water Supply and Sewerage

project

2,  Tamil Nadu Water Supply and Sanitation

project.

Anand, Godhra, Nadiad, Bhavanagar,
andJamnagar, rural water supply in 9
regonal and problem wvillages.

Coibatore, 20 towns, 521 rural

habitations; Madura;; Salem, 11
iowns, 264 rural habilations, 44 small/
media towns; Manaparal Municipahty
and 59 way-side villages; Pudukottal
Municipaitty, 3 fown panchayats and
15 way-side villages; Pollachi unici-
paily and 11 way-sxde villages, Thiru-
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3.  Kerala Water Supply and Sanitation
Project.

4. Tnird Bombay Water Supply and
Sewerage Project

5.  Madras Water Supply and Sanitation

Project.

6.  Hycerabad Water Supply and Sanitaton

Project.

7.  Maharashtra Rural Water Supply Project.

MARCH t1, 1992
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annamalai municipality; Sankarankoit
Municipality, Alagulam Town Pan-
chayat and 88 way-skie villages;
Kancheepuram Municipality.

Puthencurz and adjoining four
panchayats; Greater Cochin Devel-
opment Area (12 Panchayats; four
sub-usban panchayats of Kottayam,
Quilon Municipality & adjoing 6 pan-
chayats, Adoor and Pathempuram
Panchayat, thithava and adjoning 4
panchayats, villappil panchayat.

Bombay.

Madras.

Hyderabad and Secunderabad

Distncts of Thana, Pune, Satara,

Sangli, Ahmednagas, Aurangabad,
Beed, Latur, Buldhanaand Chandra-

pur.

[Translation)
Urban Art Commission

2544, SHRI MUMTAZ ANSARL Wil the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Government propose to
nominate/appoint saome members of ‘Urban
Art Commission

(b) if so, the detals thereof; and

(c) the time by which these appoint-
ments are fikely o be made?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHR! M. ARUNACHALAM): (a) and (b).
Yes, Sir. 3 members are to be appointed by
the Government.

{c) No definke time can be given by
which these appointments will be made.

Racruitment of Handicapped Persons

2545. SHRI MUMITAZ ANSAR!: Wil
the PRIME MINISTER be pleased !0 state:

(@) whether the Government propose to
recruit biind and handicapped persons in
Group 'A’ and 'B' Services;
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(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMATI
MARGARET ALVA): (a) to (c). The proposal
to provide for reservation for physically
handicapped including the visually handi-
capped in Group A&B posts in under consid-
eration of Government.

[English)
Vacancies of Beidars in C.P.W.D.

2546. SHRI KANIYA MUNDLA: Willthe
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether vacancies of Beldars in the
reserved category of Scheduled Tnbes are
lying vacant m CPWOD in its Electrical Goor-
dination Circle, |.P. Estate, New Delh:;

(b) whaether the persons sponsored by
the Employment Exchange are awaiting for
their selection; and

(c) if so, the time by which formalities for
selection are likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) There 1s a
backlog in the vacancies reserved for the
Scheduled Tribes due to non-availabiity of
muster roll Beldars belonging to Scheduled
Tribes.

(b) and (¢). The Employment Exchange
had sponsored the names of candidates on
24.2.1992, The candidates have been called
for imterview on 26.3.92 and formalities for
selaction will be completed as soon as pos-
sible.
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Wax industry in Bihar

2547. SHRI RAMASRAY PRASAD
SINGH: Will the PRIME MINISTER be
pleased to state:

(a) whether the wax industry in Jahana-
bad district of Bihar is facing crisis due to
shortage of raw material;

(b) if so, the steps taken by the Union
Government to make the raw material avail-
able to the ware industry; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J
KURIEN): (a) The Government has not re-
ceived representation regarding inadequate
avallability of slack wax/paraffin wax from
small scale units in the Jahanabad district of
Bihar

(b) and (c). Do not arise.
Funds under Jawahar Rozgar Yojana

2548. SHRIRAMASHRAY PRASAD
SINGH:
SHRI LALIT ORAON:

Wilt the PRIME MINISTER be pleaseg
to state*

(a) the allocation of funds under the
Jawahar Rozgar Yojana for the current fi-
nancial year 1992-93, State-wise;

(b) the amounts proposed to be re-
leased by April, 30, 1992; and

(c) the amounts actually spent and the
employment actually generated under the
Jawahar Rozgar Yojana, during 1991-92,
State-wise?

THE MINISTER OF STATE IN THE
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MINISTRY OF RURAL DEVELOPMENT
(SHRI G. VENKAT SWAMY): (a) and (b).
Tha Budget Estimates for Jawahar Rozgar
Yojana (JRY) for the year 1992-93 is Rs.
2046.00 crores, The Statewjse allosation for
1992-93 as well as amounts: sed to be

MARCH 11, 1992
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(c) As per the reports received from the
States/Union Territories so far, Rs. 1590.90
crores have been spant and 501-97 million
mandays of employment has been gener-
ated under Jawahar Rozgar Yojana in the
countty upto January, 1992. The Statewise

released by April 30, 1992 have not been  details are given in statement.
finalised.
STATEMENT
Amount spent and Employment Generated under JRY During 1991-92,
SI. No. State/U.Ts. Amount spent Employment
. (Rs. in Lakhs) Generated
(lakh Mandays)
1 2 3 4
1.  Andhra Predesh 11355.76 431.26
2. Arunachal Pradesh 120.67 3.54
3. Assam 2576.12 56.53
4. Bihar 18554.33 467.48
5. Goa 248,57 6.85
6. Gujarat 6494.51 153.98
7. Haryana 1097.14 18.26
8.  Himachal Pradesh 689.59 21.25
9. J&K 788.92 2676 “
10.  Karmataka 6100.11 219.92
1. Kerala 4368.38 107.36
12. Madhya Pradesh 20171.26 874'.60
13. Maharashtra 11723.90 ; 451 .69
14 Manipur 139.12 2,68
15.  Meghalaya 341.62 871
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SL No. State/U.Ts. Amount spent Employment
(Rs. in Lakhs) Generated '
(lakh Mandays)
1 2 3 4

16.  Mizoram 186.32 428
17. Nagaland 366.01 14.91
18. Onssa 7992.45 196.60
19. Purjab 751.36 13.00
20. Rajasthan 9403.60 274.32
21, Sikkim 198.97 7.32
22. Tamil Nadu 14749.50 579.44
23. Tripura 312.32 8.43
24.  Uttar Pradesh ., 27929.53 959.51
25. Waest Bengal 12104.18 299.91
26. A& Nislands 46.77 1.47
27. D &NHavel 69.45 297
28 Daman & Dis 2325 0.75
29. takshadweep 39.18 1.74
30.  Pondcherry 147.42 423

Total 159090.31 5019.756

Sealing of Bulldings by MCD {a) whether the Municipai Corporation

of Delhi had sealed/demolished bulldings in
various pars of Delli durning the last six
2549. SHRI RAMASHRAY PRASAD  months;
SINGH. Wilithe Miruster of URBAN DEVEL-
QOPMENT be ploased to state: {b) #f so, the details thereof;
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{c) whethar after the demolition/seating (b) the names of the companies produc-
owners of the buildings started with their "9 ©0al;
construction activities; and
(c) the month-wise production thereof;

(d) it s0, the action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) to (d). The
information is being collected and will be laid
on the Table of the Sabha.

[Translation)
Industries in UP

2550. SHRI RAJVEER SINGH: Wilithe
PRIME MINISTER be pleased to state:

(a)whether the UnionGovemment have
received some proposais from Govemment
of Uttar Pradesh for setting up new indus-
tries in Bareilly and Badaun district; and

(d) f s0, the details thereof and the time
by which this is likely to be approved?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) and (b). During past 3 years
one proposal sach had been received for
setting up new industries in Bareilly and
Badaun districts, from the Government of
Uttar Pradesh and these have been ap-
proved.

Production of Coal
2551. SHRI RAJVEER SINGH:

DR. LAL BHADUR RAWAL:
SHR! SIMON MARANDI:

Will the Minister of COAL be pleased to
state:

(a) the quantity of coal of various types
produced in the country since January,
1991;

(d) whetherthe Government have taken
any action to increase their production dur-
ing the last three years;

(e) if so, he details thereof; and

(f) the total requirement of the cooking
coal in the country?

THE DEPUTY INISTER IN THE MINIS-
TRYOF COAL (SHR!IS.B. NYAMAGOUDA):
(a) The information is given in Statement-|.

{b) and (c). the information is given in
statement -ll.

(d)and (e). Steps taken to augment coal
production, inter-akia, include opening of new
mines, modemisation of existing mines,
application of new technologies to achieve
maximum results and ensuring timely availa-
bility of inputs and infrastructural facilities.

(fy Presumably the Hon'ble Member
desires 10 know the total requirement of
coking coal in the country. The total require-
ment of coking coal of the integrated steel
plants for 1991-92 is 32 million tonnes.

STATEMENT-
Grade-wise production for the period
January, 91 to January, 92
{million tonnes)
NON-COKING
A 3.24 )
B 24.25
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(Miion tonnes)
NON-COKING
c 50.31
D 27.31
E 35.55
F 57.10
Un-graded 1.12

Total 198.88

Written Answers 514
(Mifiion tonnes)
COKING
Metallurgical & 52.22
Non-hnked
washery grade
Grand Total 25110
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Training to Rural Youth for Seif Em-
ployment

2552. KUMARI PUSHPA DEVI SINGH:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Government propose to
launch amassive schemetotrain ruralyouths
to make them capable of eaming their liveli-
hood;

(b) if so, the details thereof;

(c) the funds earmarked therefor during
1992-93; and

(d) the total number of youths expected
to be given training under thaf'scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI UTAMBHAI H. PATEL)" (a) A cen-
trally sponsored scheme [Training of Rural
Youth for Self-Employment (TRYSEM)] was
launched on 15th August, 197%.

(b) The objective of the scheme is to
provide technical entre-preneurial skills to
rural youth from families below poverty line
to enable them to take up self-employment
including wage-employment. The expendi-
ture under this scheme is shared equally by
Central and State Governments.

(c) During 1992-93 the Budget alloca-
tion (Central shara) is as follows:

] Recurring expenseson TRYSEM
: Rs. 20.00 crores

(i) Strenthaning of TRYSEM infra-
structure : Rs. 8.00 crores

(d) The indicative target for coverage of
training to rural youth under TRYSEM has
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Written Answers 518
been fixed at 4.25 lakh youth annually.

Demolition of Harljan Basti of Palam
Extension

2553. SHRI VISHWANATH SHASTRI:
Wilithe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether DDA has demolished the
houses in Harijan Basti of Palam Extension
Delhi;

(b) whether most of the houses were
constructed on the plots allotted under the
housing schemes forthe Scheduled Castes;

(c) if so, the details thereof; and
(d) the action taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) Delhi De-
velopment Authority has reported that it has
not demolished any house in Harijan Basti,
Palam. D.D.A. has however, got the en-
croachment removed from its own land {all-
ing in KhasraNo. 34 ka 1,9, 10, 11,12, min
on 5.2.92, This land was acquired videaward
No. 157/86-87 dated 19/9/1986 and its va-
cant physical possession was taken over
from Land Acquisition Collectorland &
Building Department, Delhi Administration
on 13,10.1986.

(b) to (d). Do not anse n view of reply to
Part (a) above.

[ Trans/ation)
Devslopment of Eastern U.P.
2554. SHR! RAM PUJAN PATEL: Will
the Minister of PLANNING AND PRO-

GRAMME IMPLEMENTATION be pleased
fo state:
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(a) the details of the assistance pro-

vided by the Union Government to the Gov-

" ernment of Uttar Pradesh for the develop-
ment of eastern Uttar Pradesh;

(b) whether any commission has been
set up for the purpose;

(c) if so, whether the recommendations
of the Commission have been implemented
by the Government; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE FOR THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) The devolution of assis-
tance by the Union Government to the State
Governments, including Uttar Pradesh, is
through the mechanism of (i) transfer of
resources under modified formula, (i) spe-
cial area programme such as Hill Areas
Development programme, Tribal Sub Plan
etc., and (iii) devolution of non-plan resources
by the Finance Commission. The assistance
is provided for the State as a whole and not
for any part thereof except for assistance for
the special areaprogrammes, which is given
for tackling specific problems identified on
the basis of national importance. Assistance
for the special area programmes, therefore,
fiow only to the States where the identified
problems exist.

(b) to (d). In 1962, the Planning Com-
mission andthe Government of Uttar Pradesh
appointed a Joint Study Team, under the
Chairmanship of Mr. B.P. Patel, to report on
the progress of socio-ecoftomic develop-
mentof four Easterndistricts of Uttar Pradesh
and to suggest measures for improvement.
Thosmohuropogtodthatmostonho
recommendations were implemented.

Worid Bank Assistance to Madhya
Pradesh for Water Supply Projects

2555. SHRISURAJ BHANU SOLANKI:
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Wilithe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether World Bank's assistance
hasbeen provided to Governmentof Madhya
Pradesh for water supply projects;

(b) ¥ so, the details thereof; and

(c) the time by which these projects are
likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) No, Sir.

(b) and (c). Do not arise.
[English]
Strategy for Public Sactor

2556. SHRI R. SURENDER REDDY:
Will the PRIME MINISTER be pleased to
state:

~

(a) whether the Government have
worked out a 3 point strategy to improve the
performance of public sector; if so, the de-
tails thereof;

{b) the number of sick pubtic sector units
at present state-wise; and

(¢) the amount likely to be invoived to
rehabilitate these units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) The strategy to improve the
performance of public sector has been an-
nounced inthe Industrial Policy Statement ot
July, 1991.

(b) and {c). Onthe basis of performance
of enterprises during 1990-91, there are 54
sick enterprises. State-wise list of these
enterprises is given in the enclosed state-
ment. The sick enterprises which are cov-
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ered under the provisions of SICA are re-
quired to be referred to the Board for Indus-
trial & Financial Reconstruction (BIFR) for
the formulation of suitable revival/rehabilita-
tion schemes. While examining the revival/
rehabilitation plans, the BIFR shall draw up
enterprise specific schemes and the amount
involved in such rehabilitation activities shall
differ from case 1o cas .

STATEMENT

Sl.-No. State/Name of PSE

ANDHRA PRADESH
1.  Southermn Pesticides Lid.
ASSAM

2.  NorthEastern Regional Agricultural
Mkig.

BIHAR

3.  Bharat Refractones Ltd.

4, Heavy Engineering Corpn. Lid
GUJARAT

S.  NTC (Gujarat) Ltd.
HARYANA

6. indian Drugs & Pharmaceuticals
Lid.

KARNATAKA
7.  Bharat Gold Mines Ltd.
8.  Vignyan industries Ltd.
9.  Mandya National Paper Mills Lic.

10.  NTC (APKKM) Lid.
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Sl No. State/Name of PSE

KERALA

11.  Cochin Shipyard Ltd.
MADHYA PRADESH

12 NTC (M.P.) Ltd.
MAHARASHTRA

13.  Maharashtra Antibiotics Ltd.

14.  Richardson & Cruddas (1972) Ltd.

15.  National Bicycle Corpn. L1d.

16.  NTC (Maharashtra North) Ltd.

17. NTC (South Maharashtra) Ltd
NAGALAND

18 Nagaland Pulp & Paper Milis Lid.
ORISSA

19.  Orissa Drugs & Chemicals Ltd.

UTTAR PRADESH

20.  Tnven Structural Ltd.

21. Bharat Pumps & Compressors Ltd.
22.  Scooters India L1d.

23. Tannery & Footwear Corpn. Ltd.

24.  British India Corpn. Ltd.

.

Cawnpore Textie Ltd.

26.  Eigin Milis Lid.
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Sl No. State/Name of PSE

SL No. State/Name of PSE

27.

29.

31.

&

37.

39.

41.

NTC (U.P.) Ltd.

U.P. Drugs & Pharmaceuticals Ltd.
WEST BENGAL

Indian lron & Steel Co. Ltd.

Bengal Chemicals & Pharmaceuti-
cals Ld.

Smith Stanistreet & Pharmaceuti-
cals Ltd.

Bharat Process & Mechanical
Engineers Lid.

Braithwaite & Co. Ltd.

Mining & Allied Machinery Corpn.
Ltd.

Weighbird India Ltd.

Bharat Brakes & Valves L1d.
Biecco Lawrie Ltd.

Cycle Corpn. of India Ltd.

Hooghly Dock & Port Engineers
Ld.

Bharat Ophthalimic Glass Ltd.

National Jute Manufacturers Corpn.
Lid.

Rehabilitation industries Ltd.
Birds, Jute & Exports Corpn.

Tyre Corpn. of India Ltd.

&

National Instruments Ltd.
46.  NTC (West Bengal) Ltd.

47. Central Inland Water Transport
Corpn.

48. Bengal iImmunity Ltd.
DELHI

49, Fertilizer Corpn. of india Ltd.

50. Hindustan Fertilizer Corpn.

5§1.  Hindustan Shipyard Ltd.

52. Central Electronics Ltd.

53. National Seeds Corpn. Lid.

54, Intelligent Communications System
Lid.

Shortage of Drinking Water in Delhi

2557. SHRIRAMDEW RAM.
SHRI TEJ NARAYAN SINGH:

Will the Minister of URBAN DEVEL-
OPMENT be pleased to refer to the reply
given on December 18, 1991 to Unstarred
Question No. 4334 and state: .

(a) whether the information regarding
acute shortage of drinking water in Delhi
has since besn collected;

(b) if 0, the details thereof; and

(c) i not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
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(SHRI M. ARUNACH ALAM): (a) to (c). The
Municipal Corporation of Dethi has reported
that out of the colonies mentioned in the
earlier Question, only Shahdara comes in
the Union Territory of Dethi and the rest fall
in U.P. While information in regard to water
supply peraining to colonies falling within
Uttar Pradesh is not available, water supply
in respect of Shahdara is reported to be
satistactory.

Participation of Workers in Manage-
ment

2558. DR. VISHWANATHAM KANI-
THE:
SHRI SRIBALLAV PANI-
GRAHI:
SHRI RAM VILAS PASWAN:

Will the PRIME MINISTER be pleased
to state:

(a) the progress made further in the
procedure initiated by the Government in
regard to the participation of workers in
management;

(b) the extent to which this policy s
being implemented in public sector under-
takings;

(c) whether any discussions have been
held with the trade union ieaders in this
regard; and

{d) it so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): (a) The Participation
of Workers in Management Bill, 1990 was
introduced in the Rajya Sabha on 30th May,
1990. A numberof notices for moving amend-
ments to the Bill were received in the 155th
Session of the Rajya Sabha. The Bill has not
yet been taken up for consideration by the
House.
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(b) A scheme on employaees’ participa-
tion in management was notified by the
Centralgovemment on December 30, 1983,
it is applicable to all Central Public Sector
Undertakings except those which are spe-
cifically exempted. A majority of the Central
Public Sector undertakings have introduced
workers’ participation in management at the
shop floor and the enterpnse level.

(c) No discussion has specifically been
held with the trade union leaders regarding
the aforesaid Bill.

(d) Does not anse.

Circular to ban Promotions

2559. DR. ASIM BALA:

SHRI V.S.
AGHAVAN:

VIJAYAR-

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government have is-
sued a circular to impose ban on promotions
to different cadres; and

(b) if so, the details and the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA): (a) and (b). Govern-
ment have not issued any general orders
imposing a ban on promutions.

Scheme for Casual Employess

2560. PROF. MALINI BHATTACHAR-
AYA: Willthe PRIME MINISTER be pleased
to state:

(a)whetherthere are disparities in wages
and conditions of work batween permanent
and casual employees;
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{b) whether on the basis of a Supreme
Count judgement in 1982, a scheme was
prepared to ensure justice 1o the casual
employees;

{c) if so, the details thereof; and

(d) the extent to which the scheme is
being implemented in Public Sector Under-
takings?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR! PABAN
SINGH GHATOWAR): (a) The wages and
condition of work of the permanent and casual
employees are governed by different sets of
rules.

(b) to (d). The Supreme Court in their
judgement in the Asian Games Complex
case through Writ Petition No. 8143 of 1981
issued cenain directions. Their directions
with specific reference to the violation of
labour laws in the execution of works in the
Asiad Projects were brought to the notice of
the concerned authorities in the Central
Government as well as the Dethi Administra-
tion for necessary action. The observations
of the Court regarding irregular deductions
of jamadari commission from the wages of
the workers and inadequacy of the punish-
ments for violation of labour laws were
brought 10 the notice of the State Govemn-
ments and Union Territory Administrations
with the request to prevent the practice of
Jamadari commission. They were also re-
quested 1o take up the matter regarding
inadequacy of punishments awarded with
the respective High Courts for issue of nec-
essary instructions to the judicial officlal and
magistrates.

[Transiation)

Vacation of Accommodation by Ex-
Ministers and Ex-MP'a

2561. PROF. RASA SINGh RAWAT:

MARCH 11, 1992

SHRI G. MADE GOWDA:

SHRI JAGAT VIR SINGH
DRONA:

PROF. PREM DHUMAL.:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the details of the ex-Ministers and
ox-MPs who have not vacated Government
accommodations uptill now;

(b) the details of the efforts being made
for getting the Govemment accommoda-
tions vacated from these ex-Ministers and
ex-MPs and time by which these are likely to
be vacated;

{c) the details of the arrears of amount
pending under various heads against ex-
Minister and ex-MPs and the efforts being
made to recover the same; and

(d) whether the Government propose to
formulate any new guidelines in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): (a) and (b). A
statement giving details of ex-Ministers and
Ex-MPs who have not vacated the general
pool accommodation uptill now is attached.
Cancsliation of aliotment of accommodation
in all the cases has been done and neces-
sary steps are being taken under the Public
Premises (Eviction of Unauthorised Occu-
pants) Act, 1971 to get the premises va-
cated. The Prime Minister has also taken up
the matter with the ex-Ministers and ex-MPs
for vacation of the premises.

(¢) Information is being collected and
will be laid on the Table of the Sabha.

(d) No, Sir.
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STATEMENT
Sl. No  Name of Ex-Minister/Ex-MP Bungalow No.
1 S$/Shn Dinesh Singh 1, Thyagaraja Marg
2. HK L Bhagat 34, Pnthvi Raj Road
3 Janardhan Poojan 7 Akbar Road
4 Mahabir Prasad 17, Teen Murti Marg
5 Vasant P Sathe 2, Knshna Memon Marg
6 Smt RK Bajpa 6, Ashoka Road
7 M Thambi Duras 25, Tughlak Road
8 Bhajaman Behra 1, Teen Murti Lane
9 Ajay Singh 5, Safdarjung Lane
10 Bhaktacharan Dass 14, Teen Murti Lane
11 Harmohan Dhawan 11, Teen Murti Lane
12 K C. Pant 7, Thyagaraja Marg
13 Ramp Lal Suman 20, Wiilingdon Crescent
14 Purshottam Kaushik 13. BR Mehia Lane
15 Smt Vyyant Mala Bah 76, Lodhi Estate
16 Mano; Pandey ClI/67, Mot Bagh
17 G K Moopanar 24, Akbar Road
18 Late Sh Darbara Singh 9, Knshna Menon Marg
(Enghsh) (a) the names of the districts 1n Bihar
that have been included in the list of non-
No industry Districts in Bihar industry districts,

2562 SHRI RAM LAKHAN SINGH
YADAV- Wil the PRIME MINISTER be

plaased to state:

consideration of the Govarnment,

{b) whether a proposal for setting up
industnial units i the said districts 18 under
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(c) if so, the time by which these indus-
trial units are likely to be set up; and

{G) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) InBihar, Arurangabad, Bhojpur,
Khagria, Nalanda, Purneaand Saharsahave
been declared as No-Industry Districts.

(b) to (d). Industrialisation of an area is
primarily the responsibility of the State
Government concerned. The Central Gov-
ernment supplement the efforts of the State
Government wherever possible.

Underthe Growth Centre Scheme, Bihar
has been allotted six growth centres, out of
which locations of five have been selected
and announced. A growth centre each is
proposed to be developed in the districts of
Aurangabad and Purnea. The selected centre
would be provided with all basic infrastruc-
ture facilities for industrial development. The
scheme would be implemented during the
Eighth Five Year Plan.

[ Translation}

Applications for Industries In Bihar

2563. SliNI RAM LAKHAN SINGH
YADAV:Will the PRIME MINISTER be
pleased to state:

{a) the number of applications received
by the Union Government to set up indus-
tries in Bihar during the last three years;

(b) the number of applications cleared/
rejected;

(c) the reasons for these applications
lying pending since long; and

(d) the efforts made so far for early
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disposal of those applications pending for
industrial clearance?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) and (b). During the period
1989 to 1992 (upto 20.2.92) 149 applica-
tions to set up industries in Bihar have been
received. Ofthese 149 applications, 26 have
been approved, 44 have been rejected and
15 have been otherwise disposed of.

(c) and (d). There are specified time
limits for the disposal of applications for
grant of industnal approvals. All steps are
taken to ensure that the applications are
disposed of within this time frame.

[English}
Explorations at Dwarka
2564. SHRI ATAL
VAJPAYEE:

SHRI SHANKERSINH
VAGHELA:

BIHARI

Will the PRIME MINISTER be pleased
to state:

(a) since when explorations have been
carned out at Dwarka by the National Insti-
tute of Oceanography, Goa;

(b) the findings thereof;

(c) whether an analysis of these find-
ings has been made;

(d) it so, the conclusions thereof;

(e) whether there is any proposal for
exploration at Dehotsarga near Somnath;
and

(1) if so, the details thereof?

THE MINISTER OF STATE IN THE
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MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT1
MARGARET ALVA): (a) and (b). Underwa-
ter explorations of Dwarka carried out since
1982 have led to the following significant
findings:-

— a jetty and inner and outer fortifica-
tions;

— Mooring stones and large 3-holed
anchors datable to 1500 BC found in 12.5
metre water depth.

— A number of antiquities, such as seal
inscribed jar, anchors, pottery, iron, bronze
and copper artifacts and bases of flagposts
recovered.

(c) and (d). As per the tentative conclu-
sions drawn, the legendary city of Dwarka is
believed to have been a large fortified port-
city built by reclaiming land from the sea and
subsequently submerging in it. The exca-
vated city could be assigned to 1600 B.C.
based on the Thermoluminiscence date.

(e) and (f). Explorations in the vicinity of
Somnath upto 10 metre water depth were
carnied out in January, 1992

Finance for Rural Water Supply and
Sanitation Projects

2565. DR. Y.S. RAJASEKHAR

REDDY:

SHRI RABI RAY:

SHRI GOP! NATH GAJAPA.
THE:

SHRIMATI BASAVA RAJES-
WARI:

SHRI DHARMABHIKSHAM:

Will the PRIME MINISTER be pleased
to state:

(a) whether the Government propose to
setup anational leva! financing institution for
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rural water supply and santtation projects to
attract public contribution and investment in
this sector; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
{SHRIUTTAMBHAI H. PATEL)" (a) No, Sir.

(b) Does not arise.
[ Transiation)
Purchase of Land In States

2566. SHRI RAM PUJAN PATEL: Will
the PRIME MINISTER be pleased to state:

(a) the names of the States where resi-
dents of other States cannot purchase land;
and

(b) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
{SHRI G. VENKAT SWAMY): (a) and (b).
The information 1s being collected from the
State Governments and will be laid on the
table of the House.

[Enghsh)
Workers affected by ‘Exit Policy’
SHRI TARIT BARAN

TOPDAR’
SHRI RUPCHAND PAL

2567

Will the PRIME MINISTER be pleased
to state-

(a) whether a large number of employ-
ees of the sick public sector undertakings
may lose their jobs in the coming years as a
result of “Exnt Policy™;



835 Written Answers

(b) i so0, the number of the employees
likely to be affected as a resuit thereof; and

(c) the basis for caiculating the number
of these employees?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR! P.K.
THUNGON): (a)to {(c). As perthe Sick Indus-
trial Companies (Special Provisions)f Act
1985, all sick industrial companies in the
public sector are liable to be referred to the
Board for Industrial & Financial Reconstruc-
tion (BIFR) for the formulation of suitable
revival/rehabilitation schemes. Basedonthe
performance upto the year 1990-91, there
are 54 such sick industrial public sector
undertakings and the total number of regular
employees in these 54 enterprises are 3.33
lakh as on 31.3.1991. BIFR which will con-
sider specific viable proposal for suitable
revival/rehabilitation and may also examine
the number of employees becoming redun-
dant in each case.
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Disinvestment of Shares in Public
Sector Undertakings

2568. SHRI CHITTA BASU: Will the
PRIME MINISTER be pleased to state:

(a) whether the Government have car-
ried out disinvestment of shares inthe Public
Sector Undertakings;

(b) i so0, the names of the Undertakings
and percentage of disinvestment in each of
these; ’

(c) whether the Government propose to
go in for further disinvestment of shares in
Public Sector Undertakings soon; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI P.K.
THUNGON): (a) to (d). Disinvestment of
shares of afew selected public sector under-
takings has been carried out the details of
which are given in the enclosed statement.
There is no proposal to go in for further
disinvestment in the current financial year.

STATEMENT
Sl. No. Name of the PSE %age of
. disinvestment
1 2 3
1. Hindustan Petroleum Corpn. Ltd. 20.00
2. Indian Railway Constn. Co. Ltd. 0.27
3. Minerals & Metals Trading Corpn. 0.67
4.  Bharat Petroleum Corpn. Ltd. 20.00
5.  Bharat Earthmovers Ltd. 20.00
6.  Videsh Sanchar Nigam Ltd. 20.00
7. State Trading Corpn. 7.98
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SLNo. Name of the PSE %age of
disinvestment

1 2 ' 3

8.  Hnarat Heavy Electricals Lid. 20.00

9.  Shipping Corpn. of India 20,00
10.  ladian Petrochemicals Corpn. Lid. 20,00
1. HMTud. 5.43
12.  Dredging Corpn. of india 144
13. Pt Electronics Ud. 20.00
14.  Cochin Refineries Ltd. 10.01
15.  Indian Telephone Industries 20.00
16.  Adrew Yule 1357
17.  Hindustan Organic Chemicals Ltd. 20.00
18.  Hindustan Cables Lid. 3.64
19.  Madras Refineries Lid. 20.00
20. Mahanagar Telephone Nigam Ltd. 20.00
21.  Rashtriya Chemicals & Fertilisers Lid. 5.84
22.  Steel Authority of india Ltd. 5.00
23, Neyvel Lignite Corpn. ) 5.00
24.  National Aluminium Co. Lad. 2.72
25.  Hindustan Zinc Lid. 20.00
26.  Bongaigaon Refineries & Petrochemicals L1d. . 2000
2. Mational Fertizers Lid. 228
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Sl No.” Name of the PSE %age of
disinvestment
1 ° 2 3
28.  Fettilizers & Chemicals (Travancore) Ltd. 154
29.  Hindustan Photofilms Mig. Co. Ltd. 16.05
30. CMC L. 16.69
12,00 hrs. to examine the situation and open relief
centres on a large scale and make arrange-
[Translation) ments to send wheat and money from here.

MR. SPEAKER: | shall call you one by
one. Kindly sit down,

[interruptions)

SHRI KHELSAI SINGH (Sarguja): Mr.
Speaker, Sir, people in Vadafnagar Devel-
opment Block in Sarguza district of Madhya
Pradesh are facing starvation. in village
Bijakura, thedaughter-in-lawof RabaiPando
Bakli and her grandson Babu Lal died of
starvation on 16.2.1992. On 5.3.1992 in
Navgai village, Birju Pando and in village
Koguar one Gond tribal died of starvation.
The situation over there has become quite
gnm now. The tribalg have neither wheat,
nor money nor any relief centres have been
opened there. For many years, there has
been scanty raintall due to whichthe produc-
tion of wheat is on the wane. There is no
vegetation in the forests. The Pando tribe
largely survives upon vegetation. there is
need to open relief centres in these villages
tailing which the poor tribats will perish of
_starvation,

Through you, | would like to request the
Hon. Prime Ministerto sendthe hon. Agricul-
lure Minister and the hort. Minister of Food to
Vadutnagar in Sarguija district and ask tham

SHRI DIGVWAYA SINGH ( Rajgarh):
Mr. Speaker, Sir, in the tribal area of Madhya
Pradesh, relief schemes are simply notbeing
implemented. | am not concerned how many
reliet schemes have been launched by the
Madhya Pradesh Government but § would
certainly like you to instruct the Union Agri-
culture Minister and the Minister of Food to
look into the matter. | seek your protection in
this matter because the situation over there
has become quite grim. People have neither
wheat nor water and people are dying of
hunger. We seek your intervention. Kindly
direct the hon. Minister to send a Central
team to assess the situation there and
communicate our feelings to the Hon. Prime
Minister.

Earler also, that region was aftected by
drought in 1967, At that time, SVD Govern-
ment was in power. The SVD Government
did the same thing which the Government is
doing today. The then Prime Minister, Shri-
mati IndiraGandhiherself wentto Vadafnagar
and she launched relief works there in one
year, aimost one lakh people were given
work. But till now, no relief work has been
started in Madhya Pradesh. The Jawahar
Rozgar Yojana is being misused. The Chief
Minister of the State has written a letter, in
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which it has been stated that 13,000 labour-
ors are working there. Previously, almost
one and a hall lakh people were getting work
whereas today only 13,000 people are get-
ting work there. That ia the reason, Mr.
Speaker, Sir, we seek your protection in this
matter. We are very much worried. We are
sitting here, but people are dying of hunger.
We are not abie to go to our constituencies.

Hon. Speaker, Sir, | request you to give
us some protection. .........(Interrup-

Mr. Speaker Sir, the entire public distri-
bution system has collapsed. Whatever food
grains are sent for distrnbution we soid in the
black market. The Central Government
wanted to supply foodgrains to tribals on
subsidized prices. What to tak of cheaper
foodgrains, they are not getting foodgrains
at all and they are dying of hunger. That is
why we are extremely unhappy and there-
fore, seek your protection. (Interruptions)

MR. SPEAKER: lf the tribals are facing
a problem regarding foodgrains, then we
would like that whilethe State Governmentis
looking after it, in future the Central Govern-
ment should also look after this aspect. |
would therefore, like to urge the Minister of
Parliamentary Affairs that he should discuss
this with the concerned Minister and render
as much help as is possible.

[Interruptions)
[English)

MR. SPEAKER: | willcometo you. lfyou
please speak one after the other many of you
will be abie to make the points. Now Shri A,
Charles to speak.

{interruptions)

SHR! A. CHARLES (Trivandrum): Sir,
n the Eighth Lok Sabha, in the year 1988,
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th@then Minister of Energy Shri Vasant
Sathe made a categorical statement in this
august House that the Kayamkulam Ther-
mal Project for Kerala was sanctioned. He
had also made it clear that when once it was
stared it might take a maximum of four years
for the completion of the Project. We hoped
that by the year 1992 we would getthe much-
awaited energy in Kerala. Kerala s facing an
acute power shortage. It is very unfortunate
that after four years even the final sanction
has not been given for the Kayamkulam
thermal Project. it was as prestigious project
of having acapacity of 3000 megawatts But
in the process of the Project being proc-
essed it was pruned to about 800 mega
watts. And now it is proposed to be dropped.
| was shocked to hear an answer last week
that the Project is being reconsidered again.
That means at some stage, somewhere that
has been cancelled. We are not aware of
that. Personally, | had been to one place of
that area called Choolathervu where atarge
number of fishermen resisted that Project.
But we managed them to be uprooted and
they were removed. It is now pending with
the Environment Ministry. All the Hydel

-Projects in Kerala have been cancelled. The

much-talked about Silent Valley Project,
when that was cancelled, we were assured
thatthe Pooyamkutty Project would be given
to us. Now, the Pooyamkutty Project is also
with the Environment Ministry. No Hydel
Projects are coming up. The only hope of
Kerala is that of Thermal Project, that is, the
Kayamkulam Project. Probably withintwo or
three days they are going to take a final
decision in this regard. Therefore, on behalf
of the 2.7 crores of people ot Kerala, | appeal
that Thermal Project may be given to Kerala.
| further appeal that the Kayamkulam venue
should not be shifted and that Project should
be allowed and to save Keralafromthe acute
Power crisis. (Interruptions)

SHRIP.C THOMAS (Muvattupuzha)' it
is a very serious matter. The power situation
in Kerala is very very acute {interruptions)
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SHRI RAMESH CHENNITHALA (Kot-
tayam): Wo are all agitated over this issue.
Al the Members have raised this issve. We
are all directly conoemed with this. Unfortu-

nately, the Government has not taken any *

decision. The Environment Minister is here.
he must say some thing {interruptions)

MR, SPEAKER: ¥ all of you are speak-
ing, &t is not being recorded.

. {interruptions)

SHRI SAIFUDDIN CHOUDHURY
(Kastwa): Their demands should be taken
note of by the Government. (Interruptions)

SHRIP.C. THOMAS: Kerala is facing a
very acute power shortage.

MR. SPEAKER: Pleasotake your seats.
Yesterday | was requesting the friends from
this side to speak one after the other. Today,
1 am requesting you to speak one after the
other. Please take your seats.

[interruptions]

SHRAI P.C. THOMAS: We are agitated
over this because of the urgency of the
situation.

MR. SPEAKER: it has now become
amply clear that all of you are concerned and
thathas been noted. Wae take it that allofyou
have donethat...... including the hon. Minis-
tor.

[interruptions]

SHRI P.C. THOMAS: You must give
some direction 10 the Government: (inter-
ruptions) )

SHA E. AHMED (Manjeri): Sir, | would

request you to give a directiontothe Govemn-
ment in this regard.
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MRA. SPEAKER: Please skt down. |
cannot give direction on each and every-
thing. 1 do not have that authority. | cannot
give a direction in all these things.

SHRI P.C. THOMAS: You may please
use kind worlds.

SHRI RAMESH CHENNITHALA: The
hon. Ministerof Parliamentary Affairs is here.
AT least, he must say some thing. (Interrup-
tions)

T have taken note of it and the matter will
be looked into. (Interruptions)

MR. SPEAKER: The non Minister has
very chivairously got up and said that he will
3600 to it that the matter is fooked into. Now it
is more than enough.

[Interruptions)

SHRIBASU DEB ACHARIA (Bankura):
Sir, the US Administration is still a betting,
helping and encouraging Khalistani activi-
ties. Recently one of the aides of the Presi-
dent Bush has written a leftter to Dr. Aulakh,
President of the so-called Council of Khalis-
tan in USA where he has expressed the
hope that Dr. Ahulakh will find strength and
courage 10 continue as an advocate of Inter-
national Human Rights. Another Assistantto
the President Bush whose name is Mr. C.
Gregg Paterstayer, has aiso stated that the
Bush Adminietration will continues to be very
concermned about the intemational Human

MR. SPEAKER: Malter may be serious
But | will caution the Members to be careful .

{interruptions)
SHRI BASU DEB ACHARIA: The Bus..
Administration will continue to be concerned

sbout the intemational issue of human rights
and all nations should recognise the univer-
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saldeclerstion of Human Rights. This is very
serious. The Bush Administration is interfer-
ing in the internal affairs of our country.
{interruptions)

MR. SPEAKER: Whatever matter Shri
Acharia raises is always serious.

. {interruptions}

SHR1 BASU DEV ACHARIA: The Bush
Administration is encouraging, aiding and
abetting the Khalistani activities. We de-
mandthatthe Foreign ANairs Minister should
make a statement on this whether there is a
direct intervention from the Bush Admini-
stration and whether the aides of Mr. Bush
had written a letter in order to encourage the
Khaiistani terronist and secessionist activi-
ties in our country. | demand that the Foreign
Aftairs Minister should make a statement on
this. (Interruptions)

SHRI MANORANJAN BHAKTA (An-
daman & Nicobar Islands): Mr. Speaker, Sir,
| join with Shri Basu Deb Acharia that this is
a very serious matter. When on the one
hand, the Government of India is trying to
have a very good relations with the Govern-
ment of USA, on the other hand, one of the
aids of the President Bush has written a
letter to the so-called President of Khalistan
in USA Dr. Garmit Singh, which is amatter of
alarm.

linterruptions)

MR. SPEAKER: No. This will not go on
record. | have already warned you on that.
You are alleging certain things which cannot
be replied to be the foreign dignitaties onthe
ficor of the House. '

[interruptions)

MR. SPEAKER: This kind of prasump-
tion is more than allegation.

SHRI MANORANJAN BHAKTA: We
haye referred to a letter that has been re-
ported.

MR. SPEAKER: What you have said is
mmanalqdbnn‘ndphmbewdm.
{ am not allowing it on the record. You
proceed now.

SHRI MANORANJAN BHAKTA: The
question is, when a letter has been written by
oneof the aides of the the President and that

MR. SPEAKER: Are you authenticating
that letter?

SHRI MANORANJAN BHAKTA You
have many times allowed discussion.

MR. SPEAKER: t am allowing you also
But you belong to the Government side, you
have to be more caretul;

{interruptions)

SHRI MANORANJAN BHAKTA: You
have allowed discussion many times ,

MR. SPEAKER: | am allowing you also.
But i am cautioning You.

[Interruptions)

SHRI MANORANJAN BHAKTA: | am
only mentioning what has been reported in
1@ press. That 1s why, our request s that this
1s a very sensdive mater, and thercby the
Government should come out whether it is
true or & is untrue. And the Government
should make a statement. incase, there is a
letter patronising or encouraging the Khalis-
tani activists in the USA, in that case, the
Govermnment of India should protest ta the
Government of USA. That is why, | roquest
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thatthe Government should come and make
a statement. And you, from your Chalr, can
ask the Government because the confusing
in the minds of the people, must be cleared.
The Gavemment should come out with a
statement and that is my request.

S, this is avery serious matter. Andour
Prime Minigter has made & categorically
clear that terrorism and such other things
should be discussed in the international fo-
rum. if these things are happening, then the
Government should come out with a state-
ment and it should protest it. And that is my
request.

SHRI SAIFUDDIN CHOUDHURY: The
question about raising such matters of sen-
sitive nature is well taken. The point is that
when we raised this issue of Pentagon paper,
the same thing was said by you. Now it has
been proved that there exists such an inter-
nal paper and their officials have said to our
foreign Secretary * please do not take it
seriously.” If it is not to be taken seriously
then why do they prepare this kind of a paper
and get it leaked out, at a time, when our
Foreign Secretary has to visit U.S.A? These
are all pressure tactics and we must be
cautious about how they deal with o'r coun-
try? What they want from our country?

Sir, this particular letter is in response to
a letter written by Dr. Aulakh to President
Bush. (Interruptions)

MR. SPEAKER: You yourselves are
saying that this is a letter is response.

[nterruptions]
SHRI SAIFUDDIN CHOUDHURY: No,
Sir, Certain things come in paper. When they

are not contradicted by those people who
are in authority either in U.S.A. or in our

MR. SPEAKER: Having allowed you to
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spesk, | am saying each word of yours. You
are saying that this letter is in response.

SHRI SAIFUDDIN CHOUDHURY: Cer-
tainly, but how can | know that. (interrup-
tions)

MR. SPEAKER: That is what { am
saying.

SHRI SAIFUDDIN CHOUDHURY: It is
for the U.S. administration to tell that no
such letter has been written. That was a
news item.

MR. SPEAKER. You may please go
ahead in your own fashion.

SHRI SAIFUDDIN CHOUDHURY" | am
not concemed if somebody writes to the
President and he has a right to give a
reply. Now the question is this: f that
refers to certain things pertaning to an-
other country, one has to be careful :n
seeing what kind of a reply 1s going to be
given. We have to see whether that is
going to encourage certain things which
are totally the internal affairs of another
country. | have no dispute on a President
writng a letter to somebody, or his
aidewriting a letter to somebody But the
content of the letter is that is somebody is
encouraged to take up the human rights
question, i is very good. But what about

. the human rights of those  ~ple who are

being killed in Punjab?

Yesterday, 15 iabourers were killed
and they are silent. But something eise is
happening, they are making 80 much hut-
{abaioo on this. This is a double standard,
which we do not accept. This is what
needs to be condemned and they must be
toid in clear terms that this kind of dilly—
dallying and secretly doing something and
putting pressure on this Government, is
not going to be telerated by this ccuntry
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and also this kind of arm twisting method
which they are trying to undertake.

We are condemning this atttude of
the U.S. Administration.

[ Transtation]

SHRI RAB! RAY (Kendrapada): Mr.
Speaker, Sir, | agree with you that the
name of the President of a big nation like
that of the U.S.A. should not be mentioned
here. | am of the view that they should not
have written such a letter. Such a letter
has been written by a close associate of
Mr. Bush. | believe that we have some
misunderstanding about Britain and the
U.S.A. The people who go from here and
settie there interfere in the internal matters
of our country and in these the US.A.
administration extends them full support.
But in case of England, we are satisfied
that the British Government is taking some
steps In this regard. Their Home Secretary
has also said the same thing here. He has
said that if any thing wrong like this is
done there, the Government would take
action against it. But we have some suspi-
cion about the U.S.A. which is not becom-
ing clear. In fact, Shri Basu Deb Acharia
initiated the discussion. Two points have
alreagdy been raised about the U.S.A. One
is about supply of wheat. If we supply rice
to Cuba, they won't supply wheat 1o us. it
was 30 nice on your part to accord permis-
sion for it by which the Government's stand
has become clear. Secondly, the point of
48 page document was also raised. it was
reported in -every newspaper that it was
under consideration at Pentagon and it
shotild not be taken seriously. The Secre-
tary, Ministry of External Affairs has also
made a statement in this regard. There-
fare, neither. |, nort this House, nor you
should wish that a close associate of Mr.
Bush should write such a letter to a Khal-
istan activist. & would be construed as
interlarence in our internal matter. There-
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fore, the Government shouki made it clear.
The House as well as wg would feel happy
if a letter about Khalistan is not given any
cognisance by the Government.

{Engiish}

SHRI NIRMAL KANT! CHATTERJEE
(Pumdum): | shoukd begin by congratulat-
ing you.

MR. SPEAKER: Why should you! ?

SHRI NIRMAL KANT| CHATTERJEE:
| will explain that. Because you permit us
to raise such issues

MR. SPEAKER: In a way this is a
googly though this is not a cricket ground!

SHRI NIRMAL KANTI CHATTERJEE:
We are in the habit of uttering the truth,
Why should we restrict ourselves? The
point | am making is, because you allow
us o raise......

MR. SPEAKER: Because you have
mentioned this | would say that we are
very much interested in taking up the
important matters on the ficor of the House.
it would be wrong to shut out any impor-
tant matter from being iscussed on the
tioor of the House. But at the same time
this is the highest authority in the country.
Each word you speak has a meaning. It
has an impact in the country and outside
the country. That is why when we speak,
let us spesak in such a fashion that your
authority is exercised, exercised in the
correct manner and it would create more
problems them solve the problems.

-SHRI NIRMAL KANTI CHATTERJI: In
the course of the last few days we have
been able 10 assert the supremacy of the
Parliament. Had these questions not been
raised as Rabi Rayji very correctly pointed
out, the Govemment would not have been
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forthcoming with such statement as, not-
withstanding whatever the US Government
says, we will supply rice to Cuba. This is
the kind of assertion from the Government
which from our side we weicome.

Similarly, despite our differences with
our BJP colieagues and perhaps with Rabi
Rayji also, we demanded it even on the
human rights question. We raise the ques-
tion and then we welcome the assertion of
the Government of India on the human
rights questions which are being utilised
by more deveioped powers to interfere in
the domestic political situation of different
countries. This is another question.

« Once again the issue is that of human
nghts. With the dismanting of the Sowviet
Union tt is being felt in certain quarters in
the US that they have the world on their
fingertips and they can do whatever they
want to do So it has become urgent for
indian people to stand up in such a man-
ner that even the rest of the people in the
third world countries, rest of the people in
what is considered to be South feel cour-
aged that here is a country which is tke a
fion standing against the audacity of the
US Government or whoever is there in the
US. it is this that is desired from the
Government.

We believe you will also direct the
Government, as you have directed on pre-
vious occasions, to come out with a state-
ment either denying whataver news we
have got or saying that yes, such a report
is there. And without-any hesitation the
Government, in unanimity with the Parlia-
ment, should condemn correspondence.

SHRI CHITTA BASU (Barasat): | would -

not have taken your time normafly. -
MR, SPEAKER/ R is House's time.

SHRI CHITTA BASU: & is an impor-
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tant issue in view of the fact that the
question of human rights have been raised
or invoived in this. On previous cocasions
{ have mentionad here in this House that
the question of human rights is not an
abstract idea. ¥ USA feels that what is
happening in Punjab today by way of the
kiling spree by the militants 18 also a
question which is equal to that of human
rights, then & is nothing but devaluation of
the function and percegtion of the human
rights.

Sir, the United States of America has
been imerfering in the internal affairs of
our country, by way of ading and abetting
the militants and terrorists who are operat-
ing in our country, threatening the unity,
integnty and even the independence of the
country. Having regard to these very facts,
| want that the Governmertef India should
made it clear to the United States of
America that #t is unfair for them to inter-
fere in the internal affairs of this country.
Our Foreign Secretary 18 in the United
States of America now and he is having
talks with the important officials of the US
Administration. | hope you will advise the
Minister of Parliamentary Affairs, to advise
our Foreign Secretary — now having talks
in USA —‘ to give vent 1o our feelings,
feslings which have been expressed more
or less, by all sections of the House. { think
you can advise the hon. Minister.

MR. SPEAKER: He has already
showed his inclination to respond.

SHRI BHOGENDRA JHA (Madhu-
bani): Sir, should | take it that without
howing you will not pay heed? | have
been raising my hand.

MR. SPEAKER: | take & that | do not
have to give chance to 542 Members.
Okay, you please speak now.

(interruptions)
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SHRI BHOGENDRA JHA: | seidom
give trouble. As a protest, since you have
not given me tima,1 will keep quite. (Inter-
ruptions)

MR. SPEAKER: No | am giving you
time.

(Interruptions)

SHRI BHOGENDRA JHA: | am not in
the habit of that. (interruptions)

You may tell me. Sir. | never want 1o
how! or do like that.

{interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRI-
MAT! MARGARET ALVA): Shri Jha, he is
asking you 10 speak. (/nferruptions)

SHRI BHOGENDRA JHA: | am not
begging. Please do not help. (intermup-
tions).Mr. Speaker, Sir. there is a chain of
events. Day before yesterday, yesterday
and even today, we are coming to know
that despite the Pressier Amendments, USA
is supplying arms to Pakistan which desta-
bilities this region. We will have to maich 1
up which again tells upon our economy.
The Finance Minister has gone 1o seek
some help from USA, which has 10 be
diverted towards the Defence expenditure
because the Americans are sending arms
to them despite the Pressier Amsndments.

The other day, we had raised the
issue that the Pentagon in s secret docu-
mant, has talked about preparing the so-
called “India’'s hegemonistic ambitions in
South-Asia”, thersby they are provoking
wmmmmom.m

— to fise against India.
mnmm&»mmswm
Asian region is being attempted to be

disturbed by USA.

This is a concerted policy. R is not
only the quastion of one secret document,
no the question of only supplying rice 1o
Cuba, nor the question of only supplying
arms to Pakistan, nor the question of
support to Khakstan in the name of human
rights.

So, | ask the Government through
you, Si, as to whether the Govemment is
taking all these things coherently and
coming out with a definite statement so
that USA should know — desprie the dis-
mantiing of the Soviet Union - india as a
nation, india as a non-aligned nation and
india as a part of more than 125 countries
of the world, wil stand up and will not
compromise the sovereignty and will not
be black-mailed.

Therefore, the unanimous voice of this
House has to be conveyed through you,
Sir. | think, even il the Government hesi-
tates, you should convey this unanimous
feeling of the House. | do not think that
there can be two voices on this point
because our national sovereignty, integrity
and peace in the region are all inter-con-
nected and they are being disturbed by
USA. (intenruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI RANGARA-
JAN KUMARAMANGALAM): Mr. Speaker,
Sir, the views of the hon. Members have
definitely been takien note of by the Gov-
smment. We shall ascertain the facts and
come shortly back o the House with the
full picture so that if it is a correct repon,
the Government would clarily its stand
very clearly. ¥ the repont is not correct
aleo, we would inform you. We would come
back to the House.
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SHRI SOBHANADREESWARA RAO
VADDE (Vijayrawada): Ms. Speaker, Sir, |
wish 10 reaw your kind attention 10 the se-
rious inconvenience that is being experi-
enced by the travelling public because of
the inefficient operations of Vayudoot serv-
ices between Hyderabad and Vijayawada.

in the Eighth Lok Sabha, the then
Govemmaent had assured that Boeing fights
would be operated to Vijayawada, which is
a very important Place, by strengthening
and extending the runway. But till now, the
work has not started and the travelling
public are very much suffenng. | urge upon
the Government through you to take
necessary steps immediately for strength-
ening the runway and operate Boeing air-
craft to Vijayawada airport to serve pas-
sengers in a better. (Interruptions)

SHRI SYED SHAHABUDDIN (Kishan-
ganj): Mr. Speaker, Sir, a writer by the
name P.N. Osk, whose name must be
familiar o some of us, has published a
book called Some Blunders of Indian His-
torical Research in which he has made
certain statements about the Holy Prophet,
about Islam, about Kada and Mecca. Thece
are atrocious and have injured our senti-
ments. Unfortunately that book has been
aoquired by the Parliament Library. | do
not wise fo say anything very strong as |
am sure that every Member of the House
is conscious about not hurting the sensi-
bilities of any community. (itenuptions)

MR.SPEAKER: | wilf look o &.

SHRI SYED SHAHABUDDIN: There-
fore, that book should be withdrawn from
the Libraty. (Mnterruptions) The Govern-
ment should immedistely prescribe that
book. That is my demand from the Treas-
ury Benches.

SHRI EBRAHIM SULAIMAN SAIT
(Ponnani): This book has now come 1o the
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and Musims. it is not history.
Nobody can establish. (Intemuptions) & is
deliberately creating tension in the coun-
try. Such book has now come to the Li-
brary here which is maligning the Prophet
by giving wrong information, saying that
Grand Mosque in Mecca was a temple. it

SHRI SULTAN SALAHUDDIN OWAISI
{Hyderabad): Mr. Speaker, Sir, it has been
said that the Taj Mahal was not built by
Shah-Jehan, but was built by some king
and there are so many other such illustra-
tions. ¥ it is accepted as history, then there
will be no trace of our history. | think no
sane person will consider it to be connect
whatever he said about islam. &t has been
said that prophet Mohammed was not a
Musiim. Such statements hurt people’s
sentiments. it is not history at all . It Is just
hurting somebody’s sentiments. Would it
be right ¥ we also write such things about
any other community. The most distress-
ing thing is that this book has been ac-
quired by the Pariament any Library. At
least the sentiments of the people should
be taken imo account that history has
been presented mn a distorted manner.
Therefore, | would request you to seize
this book and bring the matter to an end.

SHR1 LAL K. ADVAN! (Gandhi Nagar):
Mr. Speaker, Sir, | agree with the view that
in respect of any book that hurts the sen-
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sbillties of any section, of the population
you or whosoever is in charge of the
Pariament Library, has to be careful has
fo see it

This general tendency or aftitude to
ask for prescribing the book only because
it does not agree with our concption of
history, or that this particular viewpoint
does not maich with my conceription of
history, is not right. And | g even point
out in this regard that there should never
be double standards. | remember a contro-
versy that arose in Maharashtra When
people asked me whether that book shouid
be prescribed or not, | said that | was not
in favour of prescribing that book though
some of them said that that was wreverent
towards Ram.

SHRI RAM VILAS PASWAN (Ros-
era): it was Riddles of Rama.

SHRI LAL K. ADVAN!: Yes. There-
fore, in this matter what is important is that
so far as historical interpretation is con-
cerned, let anyone make his own interpre-
tation' But howsoever ndieculous t be, it
should not be prescribed. This 1s my first
point. Secondly, there should never be
double standards in this regard. Otherwise
what will happen is, if you prescribe one
book and let a similar book of another kind
remain, then that would create bad blood
and tension. This should be kept in view. |
have not gone through the library and ¥ |
were to point out books in that library
which, | can claim, hurt the sentiments of
this religion or that religion, then that also
should be taken note of by you, Sir. (inter-
ruptions)

SHRI EBRAHIM SULAIMAN SAIT: |
agree that double standards should not be
there. {interruptions)

SHRI LAL K. ADVANE: | would siso
plead with my frionds that this hardly the

way in which this issue is to be raised. 1 do
not know whether he would ba very happy
because his name has got publicity which
he would never have got had it been
pubhcised or advertised all over the coun-
try. This is hardly the way in which this
issue 13 raised unless someone wants 1o
promote that particular book. | do not know.
But |, for one, would think that in a matter
of this kind which comes within your
purview, it a letter is written 10 you and i
you are 10 judge it, then that would be the
best way. (Interruptions)

SHRI SYED SHAHABUDDIN: Sir, my
appeal through you 1s to the Government.
There is a law in this country against blas-
phemy, against hurting religious sentiments
and against religious offences. All | want is
that that law should apply. This is not a
academic work and this is not a scholarly
work. This is an act of blasphemy and
therefore, we demand that this book must
be prescribed. (Interruptions)

[Transiation)

SHRI VIRENDRA SINGH (Milirzapur):
Shn Shahabuddin had boycotted the Re-
puvhc Day on 26th January on the pretext
of religoins offence. H should also be dis-

cussed. (Interruptions)
(Enghsh)

MR. SPEAKER: | have heard the views
expressad by the hon. Members very care-
fully and we would certainly take a very
careful action of this. As far as acquisition
of the book concemed, we have a men-
thod. The fitles of the books, and not the
books, are put before the kbrary Commit-
tee and the Members of the Library
{Committes) are not in a physical position
to read each and every page of the book
and when it is suggested, taking into con-
sideration the tities, they do acquire the
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books and the books are kept in the K-
brary.

As far as this particular book is con-
cermned, 1 do not know its contents and we
will centainly and carefully examine all those
things. There are two sides of this issue
which are expressed very deeply and the
two sides cannot be lost sight of. And any-
thing we do (with) respect to one book can
be asked to be done with respect to some
othere book also. Now, that is the issue
we shall have to judge and assess very
very carefully. We will certainly do it. On
the one hand, we would not lke anything
o be acquired or kept in the library which
hurts the feelings. On the other hand, we
would not fike to take a decision which
would really create problems in acquiring
the books aiso. So, | will very carefully go
through it and what is necessary will cer-
tainly be done.

(interruptions)

AN HON. MEMBER: What is the reac-
tion of the Governmenmt?

SHRI RANGARAJAN KUMARAMAN-
GALAM: Mr. Speaker, Sir, certain demands
have been made for proscribing a book.
We will examine the matter because | do
not know what the book contains. The
Govemnment will certainly look into it.

{ Transiation)

DR. RAMESH CHAND TOMAR
(Hapur): Mr. Speaker, Sir, | would like to
draw the attention of the august House to
an important matter.

Uttar Pradesh is the largest sugar-
cane producing State in the country. Sugar
industry of the State in which nearly 30
lakh sugarcane growers and lakhs of la-
bourers are directly involved. There are
105 sugar mills in the State which could, at
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prasent, crush only S3 percent of totsd
sugarcane grown in the State. The remain-
ing 87 percert sugarcane is utilised in
khandsari units and for producing jaggery,
fodder and seeds eic. Due to lack of
sdequate number of sugar mills, 2/3rd of
sugarcane does not fetch remunerative
price.

Sir, abundant sugar-cane is produced
in my constituency, Ghaziabad. But there
are not suffient number of sugar mills there
because of which the farmers of my con-
stituency wil have to give the sugarcane
at the cruisers at much lower price. Due to
this, the economic condition of sugarcane
growers is deteriorating. It is, therefore,
very necessary to set up at least two sugar
milis so that the farmers of my area could
get a good price for their sugarcane.
Necessary steps should be taken in this
regard.

Mr. Speaker, Sir, through you, 1 would
like to state that some 154 applications are
pending with the Central Government since
long for issuing licenses for setting up
sugar mills at about 80 places.

Therefore, Mr. Speaker, Sir, 1 would
urge the Central Government to give clear-
ance to issue licences for setting up sugar
mills in Uttar Pradesh.

Mr. Speaker, Sir, it is well known that
if the sugar cane is crushed in sugar mills,
recovery of sugar canes to 10-11 percent
whereas it is only 4-5 percant in Khandsari
or by power expellers. it is clear as to how
much loss the. country suffers. While, On
one hand, setting up of sugar miils in Uttar
Pradesh will benefit the farmres, at the
same time it will help in solving the unem-
ployment problem.

Therefore, t would again like to re-
quest the Central Government to issue
icences for setting up sugar mills in Uttar
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Pradesh in the national s well as public
interest.

SHRI GUMAN MAL LODHA (Pali);
Mr. Speaker, Sir, through you, | would like
to draw the aftention of the House to a
vety imporiant matter. Lakhs of employees
belonging to 196 branches of rural banks
all over the country are agitating for the
last several days and they are staging a
dhama. They have also given a notics to
go on strike from 31st March. The national
tribunal award should be implemented by
amaigamation of 196 branches of rural
banks into an All india Rural Bank. | have
drawn the attention of the hea. Finance
Minister also towards this problem and |
had requested him to take constructive
and creative steps in this regard so thaf
lakhs of employees working in nearly 400
branches of 196 rural banks and who are
agitating this time could be beneftted. There
is much discontent among them and it is
an injustice to them,

I, would, therefore, like to request that
an All India Rural Bank should be consti-
tuted by nationalising all the branches of
the rura! banks in the country and their
service conditions and conditions for cus-
tomers shouid be decided. What happens
today is that officers of the sponsored
Banks come on deputaticn to these banks;
They work as Managers for 3 yews in
these branches and induige in corrupt
Ppractices and create many scandais there.

So, my submission is that all the
branches of Rural Banks should be amal-
gamated and National Tribunal Award
which was accepted after the Supreme
Court verdict, should be implemented. &
had been agresd to by the former Finance
Minister...... {interruptions)

MR. SPEAKER: | am again saying
that there are 542 Membars in the House.

The Members who have akeady spoken
during the Question Hour should not speak
under Rule 377 and those who have al-
ready spoken under Rule 377 should not
speak during Zero Hour, o that everybody
gets a chance to speak.

SHRI SATYA PAL SINGH YADAV
(Shahjshanpur): Mr. Speaker, S, the jour-
nalists and press photographers fo Uttar
Pradesh are in great danger. There are
many such instances in which the press-
men have been beaten in coliusion with
the administration.

Sir, | had myself gone to Kanpur.
There was a murderous assault on the life
of press-photographer, Abhir Singh Alias
Lalla. He was hit by the head and beaten
mercilessly. The Government of Uttar
Pradesh shed off its responstbrity by just
sanctoning a meagre amount of Rs.
10,000. Sir, the most shameful thing 1s that
the photographers were attacked only
because they had entered the venue of
BJP meeling during the course of ther
President’s Ekata Yatra.

MR. SPEAKER: #t will get more pub-
licity. if you peopie to on speaking on this.

SHRI SATYAPAL SINGH YADAV:
There was a clash between senior journal-
ists and photographers and police and the
Senior Superintendent of Police threw a
challenge to them. The result was that he
engineered an assault on the photogra-
pher. The Chief Minister is taking of en-
quiry only... (intenruptions)...

MR. SPEAKER: It is over, please keep
quiet now. This matter is being raised
agsin and again. if you will speak more, it
would get more publicity.

... {interruptions)

SHRI SATYA PAL SINGH YADAV:
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Sir, the journalists will continue o be in-
sulted in this manner,

(English}

SHRI RUPCHAND PAL (Hooghly): Will
the Prime Minister assure that the strike by

MR. SPEAKER: You have agreed to
speak one after the other and also if a
Member has ‘spoken in Question Hour he
will not speak during the Zero Hour.

Yes, Shri Virendra Singh.
[Translation}

You had given a very good sugges-
tion. Please speak on it and don't go into
other issues.

SHRI VIRENDRA GCINGH: Mr,
Speaker, Sir, | will speak only on that. Sir,
| had gone to my constituency. There we
had discussions on the miserable life led
by District level, State level and national
level sportsmen. It sent shivers down my
spine, when | heard all that.

! would like to draw the aftention at
the Government towards a basic prcblem
faced by the sportsmen, which is linked to
our national honour. Mr. Speaker, Sir, this
question is related to the condition of our
sportsmen and women from rural areas
who play at the District, Zonal, Pegional
and National level, who dndi¢ate the prime
of their youth to bring laurels to their dis-
tricts, States and the country Unfortunately,
the Government doesn't make any provi-
sion to provide a livelihood to these pecple,
once they retire from active sports. As a
result of this, people living in rural areas
are not taking any interest in sports. It is
also because, while on the one hand rural
sports is being neglected, on the other, the
sportsmen from the rural areas lead a
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pitisble lfe at the end of their caresr.
Gavernment setvants are paid monthly sal-
ary for the service they render to the na-
tion and they are also assured of pension
or other pension ary bensfits after their
superannuation. They are provided these
facilities because while in service, they
contributed their mite o the nation’s pres-
tige.

12.48 hrs.
[MR. DEPUTY-SPEAKER in the Chair)

But Mr. Deputy Speaker Sir, why
doesn’t the Government pay atiention to
the conditions of the rural sportsmen, who
through sheer hard work, dedicate their
youth, to the service of the country and
add to the glory of the nation? It is pre-
cisely because of this that our sports stan-
dards are falling, despite allocation of crores
of rupees for sports.

Mr. Deputy Speaker, Sir, | am not
against the benefits being provided to the
Government servants, but | would certainly
like to know the remedial steps being taken
by the Government to improve the lot of
those sportsmen, who devote their prime
of life for the country's esteem. | sincerely
hope that you will be kind enough to direct
the Government to pay attention towards
this very important national problem and
provide facilities to the sportspersons due
to them, at the level they play and also
make a provision to provide pension to
block level, district level, state level and
national level players. Similarly, it seems
that the miserable condition of sportsper-
sons in the rural areas. Therefore, Mr.
Deputy Speakar, Sir, the wide coverage
given to urbane games and players should
be restricted. | am not saying that | am
opposed to cricket of Tennis but the village
level sporispersons should be given simi-
lar coverage and facilities... (/nferrup-
tions) ... Mr. Deputy Speaker, Sir, this



565 Written Answers PHALGUNA 21, 1913 (SAKA)

would give a big boost to sport across the
country and raise the standard of Indian
sports to international level. Those manag-
ing sports activities in the country including
the President of the National Olympic
Committee do not have any sports back-
ground whatsoever and this explains the
reasons for the mismanagement of sports
in the country. In this regard, | would like
to say that the matters concerning sports
should be taken up for discussion ... (Inter-
ruptions)

SHRI SURYA NARAYAN YADAV
(Saharasa): Mr. Deputy Speaker, Sir, |
would ke to draw the attention of the
House towards the phgh; of the poor in this
sprawling metropolis of Delhi. About one
or one and a haff months back some
labourers from Bihar were doing the work
of loading and unloading at the Railway
Cement Shedding at Shadurbasti, and were
staying in the nearby Jhuggi clusters. Some
personnel from the C.R.P.F. and Delhi
Police set on fire their Juggis and made
away with their household items. | wrote
letters in this regard to both the Hon.
Prime Ministor and the hon. Minister of
Home Affairs, but no action has been taken
on it so far. The Hindi daily ‘Rashtriya
Sahara’ and another monthly magazine
have published complete details about this
gory incident. The Government has neither
taken any legal action against the culprits
not has it initiated any relief work. | urge
the hon. Prime Minister and the hon. Min-
ister of Home Affairs to take stringent action
against the guilty officials and provide re-
lief to the hapless labourers...(Interruptions)

{English]

SHRI RUPCHAND PAL:- Sir, the jute
mills strike in West Bangal is entering the
44th day today. When the Members of
Pariament had gone and met the Pume
Minister, he had given an assurance that
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you do everything and intervens to settle
the dispute between the workers and the
jute mills. The West Bengal Government
has done everything still no settiement
could be arrived at. More than two lakh
workers in West Bengal are suffering. It is
an important industry. it is a very important
foreign exchange eamer but the Govern-
ment of India has not done anything in
spite of their assurance.(interruptions)

SHRI SUDARSAN RAY CHAUDHURY
(Serampare): Sir, | went to the Prime Min-
ister myself in the middile of January. |
asked for his intervention. The Prime
Minister assured me as well as Mr. Gu-
rudas Dasgupta, Member of Rajya Sabha
that within two or three days, the matter
will be look into. You first try to locate Mr.
Ashok Gehiot and necessary steps will be
taken. Unfortunately, 44 days have gone
by but nothing has come out. {inferrup-
tions) Shri Hannan Mollah has raised the
matter in the Question Hour. The jute
industry is an important foreign exchange
earner industry. (Interruptions)

SHRI BASU DEB ACHARIA (Bankura):
You direct the Textiles Minister to made a
statement on this or you allow a Calling
Attention on this. It is a serious matter,
Their lives are at stake. The Governmont
should come out with a statement.

At this Stage, Shri Sudarshan Ray
Chaudhuri and some other hon. Mem-
bers came and stood on the Floor near
the Table

MR. DEPUTY SPEAKER: Does the
rule permit that the Minister should re-
spond on the spot? It 1s impossible. You
can bnng this matter on the Floor of the
House either under Calling Attention or
under some other rule. Then the Govern-
ment will take action, But you cannot expect
the Government to respond on the spol.
Kindly resume your seats.
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SHRI BASU DEB ACHARIA: You al-
low it under Calling Attention tomomow.,

MR. DEPUTY SPEAKER: Youwr can
make use of the Rules of Procedure.

SHRI BASU DEB ACHARIA: We have
already given a notice.

MR. DEPUTY : Zero Hour
is meant to raise extraordinary matters
which have occurred after 10 AM. and
before 11 AM.on the way to Pariiament.
Such matters can be raised.

SHRI BASU DEB ACHARIA: We have
gven notices several times, but the Gov-
emment has not responded.

SHRI RUPCHAND PAL: The Govern-
ment is doing nothing.

SHR! BASU DEB ACHARIA: We want
the Minister of Textiles 1o come here make

a statement. (Interruptions)

SHRI ANIL BASU ( Arambagh): The
Textile Minister has assured that some ac-
tion wilt be taken, but nothing has been
done. (interruptions)

MR. DEPUTY SPEAKER: My infor-
mation is that you have given a notice for
Cafling Attention; and your Calling Atten-
fion ts under consideration by the Speaker.

(Interruptions)

SHR1 MANORANJAN BHAKTA: This
is an important issue. Two lakh workers
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are on sirke. The strike has been going on
for the last 45 days. The Government is
silent over the matter. This is not good.
(interruptions)

MR. DEPUTY SPEAKER: Your Caliing
Attention is under consideration by the
hon. Speaker. Therefore, you will be given
a chance %0 discuss it on the front of the
House.

(interruptions)

SHRI NIRAMAL KANTI CHATRTER-
JEE: The strike of 45 days is not a matter
which can be deak with calimly. We waited
patiently. We want the Govemment of india
10 intervene; we want some assurance
from the Government. (interruptions)

SHRI BASU DEB ACHARIA: The
Minister can make a statement. Two lakh
workers are on strike. Tt , ‘» of 40 lakh
jute gorgers is at stake.(/r.ierruptions)

SHRI RANGARAJAN KUMARAMAN-
GALAM: To allow Caling Attention is the
prerogative of the hon. Speaker. Let us go
o the Chamber of the hon. Speaker and
discuss with him. (Interruptions)

SHRI BASU DEB ACHARIA: In pro-
test we walk out of the House.

At ths stage, Shri Basu Deb

Acharia and some other hon. Members
loft the House.

{interruptions)

MR. DEPUTY SPEAKER: Papers ©©o
be laid on the Table.

- eapm——
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13.01 hre.
PAPERS LAID ON THE TABLE

Annual Report of and review on the
working of National institute of Urban
Aftslrs, New Delhl for 1986-87 and tha

Siatement for deiay etc.

[English)

THE MINISTER OF STATE IN THE
MINSTRY OF URBAN DEVELOPMENT
(SHRI M. ARUNACHALAM): On behalf of
Shrimati Shella Kaul | beg to lay on the
Table:~

(1) () A copy of tha Annual Report
(Mindi and English versions)
of the National Institute of
Urban Affairs, New Delhi, for
the year 1988-87 along with
Autiited Accounts.

(i) A statement (Hindi and Eng-
lish versions) regarding Re-
view by the Government on
the working of the National
Institute of Urban Affairs, New
Dethi, for the year 1986-87.

(2) A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at(1) above.[Placed inLibrary. See
No. LT-1506/92]

(3) (i) A copy of the Annual Report
(Hindi and English versions)
of the National Institute of
Urban Aftairs, New Dethi, for
the year 198788 along with
Audited Accounts.

(i) A statemem (Hindi and Eng-
- fish versions) regarding Re-

(4

(5)

(€)

view by the Government on’
the working of the National
Institute of Urban Affairs, New
Delhi, for the year 1987-88.

A statement (Hindi and English
versions) showing reasons for de-
lay in laying the papers mentioned
at(3) above.[Placed in Library. See
No. LT-1507/02}

A statement (Hindi and English
versions) showing reasans for de-
lay in leying the *Annuai Report

" and Audited Accounts of the Na-

tional Instifuteof Urban Affairs, New
Delhi, fortheyear 1988-89. [Piaced
in Library. See No. LT-1508/92]

() A copy of the Annual Report
(Hindi and English versions)
of the National Institute of
Urban Affairs, New Delhi, for
the year 199091 along with
Audited Accounts.

(i) A statement (Hindi and Eng-
lish" versions) regarding Re-
view by the Government on
the working of the National
Institute of Urban Atfairs, New
Delhy, for the year 1890-91.

A statement (HindL and English
versions) showing reasons for de-
lay in laying the papers mentioned
at (6) above.[Placed inLibrary. See
No. LT-1509/92)

Notifications under Standards of
Weights and Measures Act, 1976

THE MINISTER OF STATE IN THE

MINISTRY OF CIVIL SUPPLIES AND
PUBLIC DISTRIBUTION (SHRIKAMALUD-
DIN AHMED): | bag to lay on the Table:-

mmmwmmucoummmmmmm.ofummMaim New
Delhi, for the year 1988-89 was laid on the Table on the 16th May, 1999.



§71 Papers Laid MARCH 11, 1992

(1) Acopy each of the following Notifi-
cations (Hindi and English versions)
under sub-section (4) of section 83
of the Standards of Weights and
Measures Act, 1976:~

() TheStandards of Weights and
Measures (Packaged Com-
modities) Amendment Rules,
1992 published in Notification
No.G.S.R.50(E) in Gazetta of
India dated 17th January,
1992.

(ii) - The Standards of Weights and
Measures (Packaged Com-
modities) Second Amendment
Rules, 1992 published in Noti-
fication No. G.S.R. 88(E) in
Gazetie of India dated the 6th
February, 1992. {Placed in
Library. See No. LT-1510/92)

Annual Report of and Reviews on the
working of the Soclety for Applied
Microwave Electronics Engineering and
Ressarch Bombay for 1987-88, 1988-89
snd 1989-D0 with Audited Aocounts
olc.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (SHRIMAT!
MARGARET ALVA): | beg to lay on the
Table:=

(1) (a) A copy of the Annual Report
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Electronics Engineering
and Research, Bombay,
for the year 1988-89.

() A copy of the Annual
Accounts  (Hindi and
English versions) of the
Society for Applied Mi-
crowave Electronics En-
gineering and Research,
Bombay, for the year
1988-89 together with
Audit Report
thereon.{Placed in
Library. SeeNo. LT-1512/
82)

{c) (i) A copy of the Annual
Report (Hindi and Eng-
lish versions) of the Soci-
oty for Applied Mac-
rowave Electronics Engi-
neering and Research,
Bombay, for the year
1989-90.

(i) A copy of the Annual’
Accounts (Hindi and
English versions) of the
Society for Applied Micro-
wave Electronics Engi-
neering and Research,
Bombay, for the year
1989-90 together with
Audit Report
thereon.[Placed in
Library. SeeNo.LT-1513/

(Hindi and English versions) 92]

of the Society for Applied

Microwave Electronics Engi- (2) A statement (Hindi and English
neering and Research, Bom- varsions) regarding Review by the
bay, fortheyear 1987-88 along Government on the working of the
with Audited Accounts.[Placed Soclety for Applied Microwaws
in Library. Sea No. LT-1511/ Electronics Engineering and Re-
92) soarch, Bombay, for the year

() () A copy of the Annual
Report (Hindi and English
versions) of the Society

1987-988, 1988-89 and 1989-90.
[Placed. in Library. See No.
LT-1514/92]

for Applied Microwave (3) A statemenmt (Hindi and English
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versions) showing reasons for de-
lay in laying the papers mentioned
at (1) and (2) sbove. [Placed in
Library. See No. LT-1515/92]

Annual Report of and Review on the
working of the Nations! Productivity
Council, New Deihl for 1990-91

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): | beg to lay on the Table:-

m

2

A copy of tha Annual Report (Hindi
and English versions) for the Na-
tional Productivity Council, New
Deihi, for the year 1990-91 along
with Audited Accounts.

A statement (Hindi and English
versions) regarding Review by the
Govemmant on the working of the
National Productivity Council, New
Delhi, forthe year 1990-81.[Placed
in Library. See No. LT-1516/92]

Annual Report of and Review on the
working of the Hindustan Insecticides
Limited, New Deihi for 1990-91 etc.

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): | beg to lay
on the Table:-

M

A copy each of the following

papers (Hindi and English versions) under
sub~ section (1) of section 619A of the
Companies Act, 1956:-

{) Reviewbythe Governnmenton
the working of the Hindustan
insecticides Limited, New
Dehhi, for the year 1990-91.

{ii) Annual Report of the Hindus-
tan Insecticides Limited, New
Delhi, for the year 1990-91
along with Audited Accounts
and comments of the Comp-
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trofler and Aud*or General
thereon.[Placedin Library. See
No. LT-151782]

(2) A copy of the Memorandum of
Understandingfortheyear 1991-92
between the Rashtriya Chemicals
and Fertilizers Limited and Depart-
ment of Fertilizers, Ministry of
Chemicals and, Fertilizers (Hindi
and English versions). [Placed in
Library. See No. LT-1518/92)

Annual Report of and Review on the
Working of the National instituts of
Rural Development, Hyderabad for

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIG. VENKAT SWAMY): | beg to lay on
the Table:~

(1) @) A copy of the Annual Report
(Hindi and English versions)
ofthe National institute of Rural
Development, Hyderabad, for
the year 1990-91.

(i) Acopyofthe Annual Accounts
{Hindi and English versions)
ofthe National Institute of Rural
Development, Hyderabad, for
theyear 199091 together with
Audited Report thereon.

(iii) A copy of the Raview (Hind:
and English versions) by the
Government on the working of
the National Instimute of Rural
Development, Hyderabad, for
the year 1990-91.(Placed in
Library. See No. LT-1519/82]

Annual Raport of and Review on the
working of the Bharat Leather Corpora-
tion Ltd., Agra for 1990-91 and State-
ment for delay

THE MINISTER OF STATE IN THE
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MINISTRY OF INDUSTRY (SHRI P.K
THUNGON): | beg 1o lay on the Table:-

(1) A copy each of the following pa-
pers (Hindi and English versions)
under sub-section (1) of section
€19Aofthe Companies Act, 1956:~

() Astatement regarding Review
by the Government on the
working of the Bharat Leather
the year 1990-91.

(i) Annual Report of the Bharat
Agra, for the year, 1990-91

@ A statement (Hindi and Enghish
versions) showing reasons for de-
lay in laying the papers mentioned
at(1) sbove [PlacedinLibrary. See
No. LT-1520/92]

Notifications under Empioyess ‘State
insuranoe Act, 1948 and Annusi! Report
of and Review on the working of the

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR! PABAN
SINGH GHATOWAR): | beg to lay on the
Table:—

(1) Acopy each of the following Notifi-
cations (Hindi and English versions)
under sub-section (4) of section 97
of the Employses’ State insurance
Act, 1948~

@

]

@)

®)

Papers Laid 578

13291 P & D in Gazette of
india dated the 21st Decem-
ber, 1901,

() The Employees’ State Ingur-
ance (General) (Fourth
Amendment) Regulations,
1991 published in Notification
No. N~1213291 P & D in
Gazette of Indiadatedthe 28th
December, 1991 {PlacedinLi-
brary. See No. LT-1521/92}

A statement (Hindi and English
versions) on action taken or pro-
posed to be 1aken on Convention
No. 180 and Recommendation No.
170 adopted by 71st Session of the
international Labour Conference
(June, 1985) [Placed in Library. See
No. LT-152292)

A statement (Hindi and Enghsh

versions) on action taken or pro-

poshd to be taken on the Conver-
sion and Recommendation adopted
by the 72nd session of the General
Conference of the intemational
Labour Organisation (June,
1988).[Placed in Library. See No.
LT-152382)

(1) A copy of the Annual Report
(Hind: and English versions)
of the Central Board for Work-

Education for tha year
1990-81.

A statement (Hindi and English
versions) showing reasons for de-
{ay in laying the papers mentioned

—~
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13.02 hrs.
ESTIMATES COMMITTEE
&
Elsventh Report

[English)

SHRI MANORANJAN BHAKTA (An-
daman & Nicobar islands): | beg o
the Eleventh Repon (Hindi and English ver-
sions) of the Estimates Committee on Action
Taken by Government on the recommenda-
tions contained in the Eleventh Report of the
Committee (9th Lok Sabha) on the Ministry
of Finance, Department of Economic Affairs
{Banking Division) — Manpower Require-
ments in Nationalised Banks.

13.02 1/2 hrs.

PETITION RE: GRANT OF INDIAN
CITIZENSHIP TO THE CHAKMA AND
HAZONG TRIBALS OF ARUNACHAL

PRADESH

[Transiation]

SHRILALIT ORAON (Lohardaga): Ibeg
to present a petition regarding grant of indian
Citizenshipto the Chakmaand Hazong tribals
of Arunachal Pradesh, signed by Shri Uttam
Chakma, resident of B-5/67, Safdarjung
Enclave, New Dethi.

13.03 hrs.
MATTERS UNDER RULE 377

[English}

(D  MNeedforconstructionofanew
Alrport in Cochin

SHRI P.C. CHACKO (Trichur): Naval
Asrodrome at Cochin is being used by the
Civil Aviation Department for domestic op-

PHALGUNA 21, 1913 (SAKA)

Rule 377 578

erations but no improvement has been made
to Cochin Airport for the last 15 years.

Air Buses or any other big aircraft can-
not land at Cochin airport and small aircraft
now operating cannot meet the traffic re-
quirements of Cochin. Cochin is not only a
contral place of the State of Kerala, but also
a place of tourist importance. Considering
the vast tourist potential of the State, expan-
sion of Cochin Airport may-be considered on
@ top priority. ’

As decided in a meeting with the Minis-
ter of Tourism and Civil Aviation on 14-9-
1991 the District Collector of Emakulam has
submitted three proposals for a new Airpon
at Cochin.

The main objection of the Ministry of
Civil Aviation for this new Airport was due to
paucity of funds. Therefore, it is suggested
that a set up with NRI participation on the
pattern of Konkon Railway Board be consid-
ered for the construction of the Cochin Air-
port and the Central Government should
take immediate steps in this regard. .

() Need to recognise Vaimik!’
and ‘Boya’ tribes in Karnataka
as Scheduled Tribes

SHRI GANGADHARA SM:anALLI

indupur): Valmikis, Boyas tribes in South

ﬁn ) leading a semi-nomadic life

with hunfings and fruit gathering as their

ions. But even four decades after

ence thelr social and economic lite

has not improved much. Recognising this

fact, the Kamataka Government gave them
the status of scheduled tribes.

1 urge on the Ceniral Govern also
to provide them scheduled tribes status.

(M) Need for sarly construction of

an oll depot st Aonls, Utter
Pradesh

{ Transiation]
SHRI FiMVEER SINGH (Aonla): Mr.
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[Sh. Rajveer Singh]

Deputy Speaker, Sit, the Government gave
approval for the setting up an ofl depot inthe

adequate compensation so far. Apart from
that, the construction work of the oil depot is
yetto commence, atthough the Govemnment
has earmarked crores of rupees for the
purpose. The setting up of this oil depot will
solve the petroldiesel shortage problem of
the area. The more the delay, the sscalation
in the cost of construction would be more.
Therefore, itis very essentialto complete the
project atthe eartiest, to meet the oil require-
ments of the area.

Therefore, itis my humble requesttothe
Union Government 1o start the construction
work of the oll depot at Aonia at the earfiest.

(iv) Need 1o relesss funds to the
Government of Gujarat under
Agriculture and Rurasl
Co-operative Debit Rellet
Schems, 1990

[Englksh

SHRI KASHIRAM RANA (Surat): The
Government has introduced the
Agricultural and Rural Cooperative Debx
Relief Scheme, 1990 in the light of guide-
lines given by the Govemment of india. The
schems envisages sharing of the financial
burden by the Central Government and the
Gujarat State Government in the ratio of 50
: 50. Out of a total financial burden of Rs.
553.58 crores, the Central Government's
schools of equal amount, that is, Rs. 176.79
crores. The amount to be bome by the State
Govemment under the scheme is to be re-
ceived from the Govemment of india as loan
through NABARD,

Govemmentof indiahas sofar released
agrantof Rs. 107.406 crores and loan of Rs.
107.406 crores through NABARD of State
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share. Thus, the total amount received is Rs.
214.812 crores, whicirhas been passed on
o the State Co-operative Bank and State
Land Development Bank.

Now, an amount of Rs. 138.768 crores
is required to be released by Govemnment of
india ~ haf of it as grant and the remaining
half as loan through NABARD. Government
of india has been requested from time to
time to release the amount quickly.

in these 1 urge on the
Central to release the remain-
ing immediately.
(V) Need to fix uniform rate for
storage of potatoes in cokd

storages throughout the coun-
try

[ Translation)

SHRIMANJAY LAL (Samastipur): Hon.
Mr. Deputy Speaker Sir, the conditionof the
farmers in the country is going from bad to
worse. Apart from the problems caused by

middiemen. This year, the potato crop in
Bihar has been severely hit by frost. Their



631  Matters Under
{Saharasa): Sir, | would ke 10 raise a matter

partaining to the Doordarshan relay centre’

located m my Parliamentary constituency of
Saharsa. The transmission capacity of this
relay centre is 30 low that the reception of
programmes is not clear even in Saharasa
clty. | had raised this matter in this august
House, earlier also, but k was of little avall.
My constiluency comprises of two Districts
viz. Saharasa and Sapaul. i tha people of
Saharasa itself do not receive these pro-
grammes, clearly, one can imagine the level
of transmission in the other district. This is
one of the major reasons for the backward-
ness of the region and there is a lot of
resentment in the people as they are not able
1o view Doordarshan programmes.

Therefore, | request the Union Govern-
mentto set up a highpewer transmitter atthe
Doordarshan relay centre in my constitu-
ency, Saharasa and also set up a low power
transmitter in the newly set up district of
Sapaul, to enable the people of both these
districts to clearly view the programmes and
thus beneft from &t. Such a step would not
only raise the educational standard ot the
people of my constituency, but also enable
viewars in the neighbouring country of Nepal
to watch the programmes properly. No fur-
ther delay shouid be made in this regard.

(vli) Need to increase frequency of
Calicut - Sharjsh fiights

[English]

SHRI E. AHAMED (Manjeri): Sir, itis a
spacification that indian Airlines have oper-
ated a new flights from Calicut airport to
Sharjah with A~320 Airbus aircrafts. Now
this fiigit is operating only three days in a
week, 1t is reliably learnt that there is heavy
booking for months in advance on this route.
There is maunting public demandto operate
fights from Calicut to Jeddah (Saudi Ara-
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bia), Abu Dhabi (UAE), Muscat (Oman),
Dobha (Qatar) besides increasing frequency

* of the present operation of Calicut-Sharjah

flights. | would, therefore, request the Civil
Aviation and Tourism Ministry to direct the
indian Aiines to increase and make
Calicut-Sharjah daily flight and to introduce
newflights form Calicut airport to Abu Dhabi,
Muscat, Jeddah, Doha, stc.

(vill) Needtoaliot LSHS tueito Kar-
nataka Electricity Board for
Augmenting electricity pro-
duction through dlesel gen-
erstion sets

SHRI OSCAR FERNANDES (Udupi):
Karnataka Electricity Board has taken up a
project to set up six diesel generator sets at
Yalahanka near Bangalore. Each set will
have a capacity producing electricity to the
oxtent of 21.32 MW. The diesel generator
sets are very essentialfor the power—starved
Bangalore city which has many large—sized
public sector undertakings in the service of
the nation

The first und, i.e., one diesel generator
set is under installation and is due for com-
missioning by the and of March, 1992. But
the unit will run only on LSHS fuel which has
to be aliotted by Ministry of Petroleum and
Natuzg! Gas through Indian Oil Corporation.
in spuc of repeated requests from the State
Government, the allotment of LSHS fuel has
notyet been done by the Ministry. As the first
untt is due for commissioning during this
month, it is utmost urgentthat LSHS fuel is
aliotted immediately. This will go a long way
in helping a number of large and medium
industries, particularly public sector under-
takings, which are facing power—cuts due to
shortage of power supply by Karnataka
Electricity Board and will ultimately help
increase the industrial production of the
country.
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13.11 hrs. Shri Lokanath Choudhury — Not pres-
¢ . o,
COMMITTEE ON PRIVATE MEMEBRS,
BILLS AND RESOLUTIONS Shrl Indrajit Gupta ~ Not presant. Shri-
mati Gesta Mukherjee — Not present. Shri
Fifth Report Sobhanadreeswara Rao Vadde ~ Not pres-
ent. Now, Shri Girdharl Lal Bhargava may
[English) move.

SHRI RATILAL VARMA (Dhanduka):
Sir, | bag to present the Fifth Report (Hindi
and English versions) of the Committee on
Private Members' Bills and Resolutions.

MR. DEPUTY SPEAKER: Tha House
stands adjourned for lunch to meet again at
2.10.p.m.

13.12 hrs.

The Lok Sabha then adjourned for lunch
till ten minutes past Fourteen of the Clock

? e———

14.17 hre.

The Lok Sabha re-assembled after lunch
at seventeen minutes past Fourteen of the
Clock

[MR. DEPUTY~SPEAKER in the Chair)

STATUTORY RESOLUTION RE: DISAP-
PROVAL OF THE PUBLIC LIABILITY
INSURANCE (AMENDMENT) ORDI-

' NANCE, 1992
AND
PUBLIC LIABILITY INSURANCE *
(AMENDMENT) BILL

(English}

MR. DEPUTY SPEAKER: We shali now
take up tems 14 and 15 together — Statu-
tory Resolution and Public Liabillty insur-
ance (Amendment) Bill.

[ Transiation)

SHR!I GIRDHAR! LAL BHARGAVA

{(Vaipur): Mr. Deputy Speake?, Sir, | beg to
move the following resolution:

“That this House disapproves of
the Public Liability insurance
{Amendment) Ordinance, 1992
(Ordinance No. € of 1992) promul-
géted by the President on tha 31st
January, 1992"

Mr. Deputy Speaker, Sir, my resolution
is to disspprove of the Ordinance. | am
submitting that the Public Liability insurance
Act, 1991 was enacted to provide immediate
relief to the victims of accidents occurring
while handling any hazardours substance.
Underthis Actthe Government had provided
that a prescribed amount would be paid as
interim relief to the accident victims who
handle hazardous substances as they are
not responsible for the occurrence of any
accident and it had also provided that every
such person would have to deposit insur-
ance premium. Since the principal Act did
not prescribe the limit of amount to be paid
and since the insurers did not cooperate at
any stage, it could notbe implemented. They
said that they would not give an insurance
policy for an unlimited liability. Hence it was
teitthatthe liabilty of the insurance company
should be limited to the amount of insurance
policy. Although tha liability of the owner will
remain unlimited under this Act the insur-
ance company will pay only insured amount.
What | mean to say is that it has been
provided in the Bill that the Environmental
Reliet Fund will be established with the extra
amount collected from the person handling
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hazardous substances. The amount received
as insurance premium and exira amount
received from owners will be used for provid-
ing relisf 10 the victim in case any accident
occurs there. This is the sole purpose of this
Bill. | understand tha aim of establishment of
the Fund. The Govemment has expiained
definitions as also the limit of amount to be
insured.

Besides this, the Government has said
that the owner of an underiaking cannot
transfer his property to another person.
Suppose that somebody suffered a loss in
an accident and i he wants to evade pay-
ment, he cannot do so. My point is that while
the purpose of the Bill is good the Govem-
ment shouid have brought forward the Bill
straight away. It is not proper to get the
Ordinance, promuigated by His Exceliency,
the President again and again. My first ob-
jection is that His Excsllency, the Presdent
should not be bothered for this matter again
and again. This should have come through a
Bill. The hon. Minister should kindly en-
lighten us about the objective with which he
wants to move this Bill here. t seemsthat the
insurance companies did not cooperate with
him. Now, how much insurance will the
Government get done through this? What
shall be the aims and objectives of the Fund
which they want to establish? In what man-
nerthe relief will be provided tothe individual
working in factory and will he be able to
present property holders, the owners of the
tactory from transferring their property ? When
Iget the answaer to allthese questions, | shall
put my views. | support the disapproval of
this Ordinance and put this resolution betore
the House.

MR. DEPUTY SPEAKER: Resolution
moved:

“That this House disapproves of the
Public Liability insurance (Amendment)
Ordinance, 1892 (Ordinance No. 8 of
1942) promuigated by the President on
the 31st January, 1982."

(Amond)& 506
|Engiish)
14.22 hws.

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONEMNT AND FOR-
ESTS (SHRI KAMAL NATH): Sir, | beg to
move:

“That the Bill to amend the Public
Liabllity Insurance Act, 1991, be
taken into consideration™

As the Members are aware, the Public
Liability insurance Act, 1991, was enacted
with the object of providing immediate relief.
There has been some msunderstanding
with some of the learned Members. This Bill
is imited to immediate relief, and not com-
pensation, to the victims other than work-
men of the tactory in respect of accdents
that might while handling hazardous sub-
stances. The Act provides for the owner who
has contro! over handling hazardous sub-
stances o pay specified amounts to the
victims as interim relief by taking insurance
policy for this purpose. The interim reliet
would be based on no fault liability which
means that the claimant for relief shall notbe
required to plead and establish that the dis-
aster, injury or damage in respect to which
the claim has besn made was due to any
wrongful act, neglect or default of any per-
son. ¢

Tha Act relieves the victims of approach-
ing the courts and nvolving themselves in
the litigation to obtain refiet. .

As per the provisions of the Act, the
units handiing hazardous substances have
to take insorance policies by 31st March,
1992. However, the Act could not be imple-
mented on account of the General Insurance
Corporation not agreeing to give insurance
policies for uniimited liability cover as pro-
vided in the Act. Moreover, they wanted that
the insurance should only cover chemical
accidents and not any incklent occuring in a
factory as a result of which some persons
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[Sh. Kamal Nath) and shall be deposited by the insurance

company to the Fund. However, this would
suffer physical harm. it was suggested that  be only an immediate refisf measure. The

there shouid be a monetary limit on the
policy so that the insurance policy is within
the acceptable norms of commercial and
financial prudence in respect of limits and
financial cover. inter~Departmental consul-
tations were held to overcome this problem.
it was the consensus that the fiabliity of the
insurance companies should be limited to
facilitate the issuing of the insurance policies
to the hazardous units. This was possible
only by an amendment of the Act. Therstore,
we have proposed to amend the Public Lia-
bility Insurance act, 1991.

The most important feature of the
amendment is limting the liability of the
insurance companies and creating an Envi-
ronmental Relief Fund to meet the residual
hability for the relief of the victims at the time
of an accident. i is proposed that the owner
shalltake insurance policy which shalinotbe
less than the paid up capital of the company
handting hazardous substances. Rupeaes fifty
crores have been prescribed as the maxi-
mum limi.

. Inorder io expedite payment of relief to
the victims, a time frame for depositing the
amount by the insurance companies is pro-
posed o be fixed by the proposed amend-
ment. This period has been limited to 30
days for the money to be deposited with the
Collector of the District where accidenttakes
place, by the insurance company. The Col-
lector will ensure that the insurance com-
pany’s maximum labilty does not exceed
the fimit prescribed in the insurance policy.

We have visualised an eventuality when
the claim amount is more than the insurance
cover. For this purpose, | am proposing 10
create an Enviconmaental Relief Fund which
shall be administered by my Ministry. Every
owner holding a policy shall credit a sum not
exceeding the amount of ks premium to this
fund. This amount would be paid to the
insurance company along with the premium

ultimate liability for meeting the total com-
pensation shall be with the owner.

Ancther eventuality, which we have
visualised, is the removal of transfer of prop-
erty by the owner with a view to evading
payment by him. We have proposed 1o re-
strict such a pre—empted action by the firm.

Some changes in the definitions have
also been preposed to make them more
explicit. "Occurrences” or “incidents” have
now been exciuded from the purview of
“accidents” which is defined as any sudden,
unintentional occurence. it was felt that the
partnersof any firm, members of an associa-
tion and all or any of the Directors, Manager,
Secretaries or other officials of the company
responsible for handling chemicals should
be treated as owner. The same 18 proposed
in these amendments.

Sir, 10 make the mpiementation of the
amendment effective, we have framed Rules
in respect of the same and have framed a
draft oulline of a scheme for the Enwiron-
mental Relief Fund which would be notified
shortly after consultation with all concerned.

1 would seek the support of the hon.
Members of the House and would weicome
and value their suggestions and comments.

With these words, | move the motion for
consideration of the House.

MR. DEPUTY SPEAKER: Moation
moved:

“That the Bill to amend the Public
Liablity insurance Act, 1991, be
taken into considaration”.

+

MR. DEPUTY-SPEAKER: There are
amendments to the Motion for Censidera-
tion. Shei Girdhari Lal Bhargava.
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SHRI GIRIDHARI LAL BHARGAVA
{(Jaipur): | beg to move:

“That the Bill be circulated for the
purpose of eliciting public opinion
thereon by the 15th June, 1992."

[English)

MR. DEPUTY-SPEAKER: Shii Dau
Dayal Joshi ~ Not present. Shri Prof. Rasa
Singh Rawat.

PROF. RASA SINGH RAWAT (Ajmer):
{ beg to move:

“That the Bill be circulated for the

purposeof eliciting opinionthereon
by the 30th June, 1992."

MR. DEPUTY-SPEAKER: The time
aflotted for discussion is one hour.

SHRIRUPCHAND PAL (Hooghly): This
is & very important Bill and the time can be
extended so that the Members can express
their views. (Interruptions)

MR. DEPUTY SPEAKER: There are
quite a number of speakers. The List is fairly
and pleasingly big. Therelore, those who get
the opportunity of speaking sarlier, should
keap in mind the convenience of the subse-
quent speakers also. | shall call Shri A.
Cahrles.

SHRI A. CHARLES (Trivandrum): Sir, |
stand to support the Public Liability Insur-
ance, (Amendment) Bill, 1982 now brought
before the House.

The amendment has become essential
after one year of its pasaing. It has become
nacessary whenthegrowth ofindustries has
resuited in increase in the number of opera-
tions of hazardous nature and haturally ithas
increasedthe riskof accidents notonly tothe
workmenbut also 1o the very innacent people

21, 1913 (SAKA) and Public
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who happen o be in the vicinity of industries
wherever they are located in the country.
Even during the festival season, there are
fire-works and crackers. These are all made
both by the licensed and unlicensed per-
sons. There are about 8,000 industries iden-
?ifbdashazardous. This number is increas-
ing.

The Public Liabillty insurance Act, 1981
was initiated in order to give relief to those
who are involved in the accidents and who
mostly come from the weaker sections of
sociaty.

Incidentally, | may say that it appearsto
me that the nature of the offence should
have come under the tortoius law. But quite
unfortunately, the law relating to torts is in
the infant stage in this country. In almost all
the devsioped countries, such Acts are not
necessary because they get huge amounts
as damages. The tortious liability arises out
of breach of a contract primarily fixed by law.
The contract is towards persons generally
and it breach is redressable for an action for
unliquidated damages. There is no fimit to
the damages 1o be given. In alil the devesl-
oped countries, even for minor accidents
they get huge amounts.

There are very interesting cases. | will
explain one interesting case. There was one
lady in UK travelling in a train. She met with
a minor accident and incidentally her fip
dashed against a door resutting in a minor
injury. She went 1o the hospital. She fully
recovered just after afew days. But she said
in acourt of lawthat she met with an accident
and this particular wound has caused huge
damages to her and she said that she does
notgetthe usualpleasure inkissing because
her lip was damaged. The court accepted
the plea and the huge amount was given as

.damages.

In our country, ¥ a person has met with
an accident and if he meets with death, the
amount given is very nominal. .
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{Sh. A. Charles} Sir, s0 also the hon. Minister has well

About ayear ago, in Kerala some wrong
medicine was administered to a patientin a
Government hospital. Two person immedi-
ately died. The State Government gave Rs.
$,000/- sach as compensation.

So, one thing that is not valuable here in
this country is life.

1 am happy that in this Bill sufficient care
has been taken to give suitable compensa-
tion wherever necessary. That compensa-
tion should be given as expeditiously as
passible.

in fact, in 1991 when this Bill was dis-
cussed in the House, some of the hon.
Members have pointed out that the provi-
sions of the Bill are not sufficient to give
compensation instantaneously. Theyfeltthat
there were some lacunae howthe Insurance
Companies would allow the Insurance Poli-
cies. All these doubts were raised then. But
then the Minister said that everything had
beentakencare of. Butitis nowfound that all
the doubts expressed then have come true.
| am glad that the hon. Minister has brought
forward this legisiation to rectify those de-
focts. :

Sir, while going through the Bili, | am
happy that sufficient care has been taken to
give the relief as expeditiously as possible.
Some definitions have been changed; espe-
cially the definktion “Owner”. Those who own
the establishment are now included. ¥ this is
notthere, then it would have been a loophole
for the real culprits to eascape. Under the law
possession is pnma facie ownership. if
somebody is in possession of these hazard-
ous things, # some incident or accident
happens, naturally he has to be held respon-
sible. kis not that one who is in control above
is responsible. The actual culprit mustbe the
one who owns &. | think the enlargement of
the definition is well in keeping with the
purpose of this Bill.

explained about the amendment to Section
4. Within 30 days the amount has 10 be
deposited by the insurer. | appreciate this
particular clause. Within the shortest pos-
sble time, the Company is made liable to
pay it. But should point out one thing. Under
Section 5(3), it has been stated:

*“The Central Government may, by
notification, make a scheme speci-
fying the authority in which the re-
lief fund shall vest......"

This is the most important section of this
amending Bill. | wouid like to know from the
hon. Minister how long will he take to pass
the subordinate legislationorthe rules andto
issue necessary orders so that the amount
deposited by the insurer actually reaches
the victim. All these exercises are made in
order to see that the money. | reaches the
victims. It is not that the Insurance Company
should deposit the amount with the Central
Government and that should remain there.
have a senous doubt about this. | am seri-
ously concerned about this because in a
number of cases it takes years together to
get it doen because of the red_tapism. it
takes years together for the subordinate
legislation to be passed. So, there should be
atime—frame here. it may be three monthsor
she'months. Within that poinm of time, neces-
sary orders should be issued by the Central
Government. There also, there should be a
stipulation that within 30 days of the receipt
of the amount from the insurer, it should
actually be given to the victim. If not, the
purpose of the whole amendment will be
lost. So, ! think the hon. Minister will appre-
ciate my views in this regard. While answer-
ing, he will certainly ensure that the legisia-
tion would be passed within the ime-frame
and also the relief would be extended to the
real victims also within a particular
time~frame.

| come to the next point. To determine
what exactly is the accident, its scope has
also been enlarged. That aiso covers an-



other major difficulty here. So, | think the Bill
that is before this House has been
well-drafted and it takes care of the weeker
sections. | have one thing to say. Even in
1991 when the parent Act was being dis-
cussed, many hon. Members pointed out
that there were the casual iabourers,
contract-labourers etc. and they were not
being covered by this Act. Of course, the
Workmen's Compensation Act s there. |
think all the unorganised labourers who ere
aiso the victims of such accidents should
also be taken care of.

With these words, ! support this Bifl.

SHRI V. DHANANJAYA KUAMR
(Mangalore): Sir, |do not understand whether
to weicome the measures proposed now or
to opposa it for the simple reason that before
the provisions of the ariginal Act passed in
the year 1991, could be implemented the
Government had to come up with so many
amendments to the Act. The original Act
itself contains 23 sections and we see a
number of amendments being proposed
through this Bill,

The Minister has been bringing to the
notice of the House that tha Act provides for
immediate reliet to the victims in the case of
accident occurring while handiing any haz-
ardous substance. But we see that not only
an immediate relief should be granted but an
adequate relief is also to be granted. Apart
from this provision, we find no other provi-
sionforclaiming areliefin suchcases wherein
a third party who is not engaged in the
manutacture of such hazardous substance
is involved in an accident and becomes a
victim,

The present amendment proposes 1o
firnit the Siability ot the insurance company. |
do not understand the approach of the
Govemmant in this regard for the simple
reason that in the Schedule of the original
Act, the amount of refief that woukibegranted
istined. inthe case of fatal accident, the refief
witl be Rs. 25,000 per parson in addition to
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limitforwhich is again fixed upto a maximum
of Rs, 12,500. This provision of granting
telief to the victims in the case of such
accidents would be very well compared with
the provisions in the case of third party risk
involved in a motor accident. In the case of
motor accident also, originally, there was a
fixad liability cast on the insurer. But in view
of the pronouncement of the Supreme Court,
the Govemment had to come up with an
smendment to the Motor Vehicles Act itself
making the liability of the insurer unlimited in
the case of third party risks.

The insurance company after all s a
creature of a statute. | do not understand
why the Government should take keen inter-
est in agreeing to the request of the insur-
ance companies to limit #ts fiability for pay-
ment of relief 1o the victims. Now the liability
cast on the owner, as contemplated in the
original provisions of the original Act itself,
would remain unfimited Naturally, a doubt
arises as to how the balance of the relief
amount granted could be recovered from the
owner uniess e full insurance cover is made.
Of course, a provision is baing sought to be
introduced to grant an order of temporary
injunction preventing or restraining theowner
from induiging in the acts of removing or
disposing of his property, with the object of
avoiding payment immediately after the
accident. But has the Government consid-
erod whether the value of the property that
would remain in the hands of the owners
would be adequate to meet the relief that
would be granted by the collector?

Sir, in the case of motor accidents
wherein so far as three parties are con-
cemmned, the insurer has to bear the unlimited
fiabilty and in such cases the insurance
company fixes the premium to be collected
from the owner. Then, why not in this case
also, such a provision be made and a fixed
pmmiumcolodedﬁomlhoirmmhn
owner? Instead of that, we find & provision,
that is, that a separate fund is craated
which is cafled as “Reliel Fund” and the
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insurer will have to pay the premium to the
insurance company; he will have to make an
equal contribution to the Relief Fund also so
that, at best, the relief that would be granted
is such that on the one side the kability is
limited so far as the insurance company is
concerned and we can expect an equal
amount to0 be received out of this Relief
Fund. So, in a way are we not imposing are
straint on the collector in rewarding the re-
lief? That is, a signal is given to the collector
saying that the liability of the insurer is so
much and equal amount is available in the
Relief Fund and you should not grant more
than what is contemplated. And even if he
grants, there is no provision how to recover
the money from the owner. We are just
satisfied or we are asked to be satisfied with
a provision saying that the liability of the
owner is unlimited. But we know that the
moment the owner is landed in such a liabil-
ity, when he is placed in such a circum-
stance, naturally he would try to avoid; he
would say that whatever  had, | have already
pledged to the insurance company or that |
have already contributed to the insurance
company, and that | have made an equal
contribution to the Relief Fund due to which
| am restrained from selling my property
also; so whaere from | should get the money?
in such a case, are we not driving the victims
again to the Courts, begging for the ade-
quate relief?

So, the Government with enormous
powers would very well direct the insurance
company to have an unkmited power and
meet the relief, whatever is granted by the
coflector.

Sir, as our seniorcolleague, ShriGeorge
Fernandes was making a mention just yes-
terday, while he was speaking on the other
Bill, that is, "The Destructive Insects and
Pests (Amendment and Validation) Bilt", that
we have opened up for the foreign multina-
tionals and we expect more and more for-

oign nationals to come here and invest. At
this juncture, we are remained of the Bhopal
Gas Tragedy. So, whenever, we make a
provision, these should be the guidslines.
Wae should keep all these things in mind and
when there is a chance of such hazards,
more and more peopie becoming victims of
such hazards is on the anvil. Should we not
makse provisions for giving the minimum re-
lief which is also the ultimate relief? Such
relief should be adequate relief. Actually Ido
not know whether we are making a mockery
of the legis!ation making power of the Parlia-
ment. Bafore the Act which was enacted in
the year 1991 could be implemented, the
Government had to come up with so many
amendments because the provisions of the
Act could not be implemented for long.

So my submission is, even at this stage
#t is not too late for the Government to make
a rethinking on the whole issue and make
suitable amends, so that the reliefthat is due
to the victims is properly compensated and
adequate relief is granted.

MR. DEPUTY SPEAKR: Your melodi-
ous voice has taken many hon. Members to
meditation!

SHRI V. DHANANJAYA KUMAR: it is
the sumptuous meal provided by the hon.
Railway Minister that is responsible, Sirl

SHRI RUPCHAND PAL (Hooghly): Mr.
Deputy Speaker Sir, a little more than 14
months back when discussions were taking
place on this original Bill, which became the
Act subsaquently, there were great doubts
whether it would be possible at all to imple-
ment 1, whether the insurance companies
wouid be agreemg to that. it was said at that
time by the Minister that wide consultations
were taking place at all levels, including the
General Insurance Company.

Only afew days back we found from a
statement from the Chairman, GIC, ShriS.V.
Mony, which has come out in the Economic
Times that the General Insurance Company
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ments to the public fiabilities insurance. He
has also said that as many as 1.5 lakh
insurance policies would be issued by the
deadline of 31st March 1992, That is the
profit that is going to accrue to the GIC.

Avery significant remark which acquires
greater significance in the context of the
liberalisationthatis taking place, inthe context
of the pressure that is being exerted on the
question of our acceptance of TRIMS, TRIPS
and GATTS is that it may be recalled that
GIC s advised to issue policy againstthe Act
which was adopted by the Parliament last
yoar. it was asserted that unlimited liabifity
could not be under—written by international
insurers and therefore they asked for rellef
with prescribed limits. That is why the Gov-
emment has come out with amendments to
the Bill as claimed by GIC limiting the liabifity
to Rs. 50 crores.

You know the recen: statement made
by no less a person than the Chief Econc
mist of the Worid Bank Mr. Lawrence Sum-
mers with whom we have contracted the
structural arrangement. He has stated that
the dirty industries belonging to the rich
nations should be shifted 1o the third world
countries. There is no protection. What has
happened is that even after the great disas-
ter of the Bhopal Union Carbide we have not
learnt any lessons. Even the other day there
were reports from Udaipur, Rajasthan about
H'acid which is used for dysing purposes.
Most of the dysing industries are shifting
their H'acid producing units to third world
countries and a large number of them are in
our country only. The underground water,
the river water and all sorts of drinking water
have been poisoned permanently and the
people who are drinking that water areledto
slow deaths. This is coming at such a time
when great caution should be taken about
what this Government means by this ‘limita-
tion'. The Government means to say thatthis
will provide immediate reliel. What is the
oxparience of the poor peocple who had been
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meviahndumonc.rbudohdmy?nhas
happened in 1984, seven long years or about
eight years ago. Only 200 rupees per month
is given, that 100 for a limited number. Thou-
sands of them had died; hundreds of thou-
sands of them had been permanently dis-
abled and nothing has come out. But, now in
abig way, the multi-national companies are
coming in. In the background of the state-
ment of Lawrence Summers, ali the dirty
industries are coming in.

Sir, very recently, the World Bank has
become not only market-{riendly, but also it
has become environment-friendly. | con-
gratulate our Minister. We failed to congratu-
late Shri Manmohan Singh for the steps he
has taken to open up the room, to open up
our aconomy. But, he has taken a stand, till
now it is there, that the Montreal Resolution
orProtocol that is very much biased in favour
of the rich nations. Only the other day, in the
gathering of NGOs from South Asian
countries......(Inferruptions) Sir, 1 think what
has come out in the Press is true.

*Couth Asian countries, to discuss the
forthcoming UN Conference on Envi-
ronment and Development (UNCED)
shared one thing. An acute sense of
outrage against the way and inherently
moral concern like the environment was
In use, to further the commercial and
political interests of the rich”.

It is heavily biased. | am giving you only
one example. When Bangladesh proposed
to set up—a poor country, a Third World
Country — a thermal plant, it has been said,
*“No. World Bank, you cannot give them any
loan, bacause it will pollute the fly ash, the
environment”. Then, the Bangladesh Gov-
emment said that through your consumption
pattern, by your production of
carbon-di-oxide, you will pollute the envi-
ronment, heat up the atmosphere, as aresult
of which the sea level is going to rise and as
a rasult of which, the international expetts
say, there will be nothing like Bangladesh
after a fow years. It wili totally submerge.
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But, there is na one to listen to that voice.
We, the Third Worid Countries are becoming

the victims of the consumption pattem of the
rich nations

| am mentioning all these things be-
cause the multi-nationals are coming in &
big way. All the hazardous industries will
come up. Right now, we have about a littie
more than one thousand such chemical
industries and more than one-third of them
are hazardous. | am not mentioning about
the smafl ones like Sivakasis, where smalil
children are working and face a lot of difficul-
ties. They die and they are killed. In the
diamond polishing factones aiso, they be-
come blind permanently. in the Carbon fac-
tory, in the glass factory, there is no law to
protect them. They are not covered by the
Workars’ Compensation Act.

¥ this Bill is passed now, then the
multi-nationals will come and shift their dirty
industries in the country like India with only
Rs. 50 crores. But their per capita will be
much more than that — several times more
than that amount. So, why should you limit
that? After the experience of Union Carbide
incident, you should never agree to that.

13.00 hrs..

Moreover, they want 10 share the latest
technology for environmental control and
ecological balance. They will have their own
technology. They will dump the obsolete
technology. They will be doing af these
things only for their profit. Let me remind alt
of us one thing that when an air passenger
dies in an air crash, you pay him Rs. 5 lakh.
in a raliway accident, you pay Rs. 2 lakh.
When a poor man, who has no hold on his
own, is l{lbd because of the hazardous
industry, you are limiting the Rabitity. Why
should you fimit the liability? You are not
limiting the liabiiity in other cases. General
Insurance Companies have been making so
much profit. | think, the Govemment should

listen to ali these things. | believe that ade-
quate provision will have to be madae to give
immediate relie!. | do notknow whetherhe is
contempiating any other comprehensive Bill
but the shifting of dirty industries is going on.

15.01 hrs.
[SHRI SHARAD DIGHE in the Chair

Several multinational companies are
producing all the hazardous substances —~
somaetimes surreptiously. Who knew what
was being produced in Bhopal? Who knew
it that the gas that was used by Nazi Ger-
many was being produced here for some
other purpose. What was being producedto .
kill the pests, was aiso used for killing
human-beings. When human beings are
killed, there is no adequate relief. There is no
provision for prevention. 1 think in the back-
ground of the liberalisation, in the back-
ground of the demands of World Bank, IMF
and GATT, in the background of the philoso-
phy of the rich nations to shift the whole onus
of their consumption o the Third World has
been stated.

May | mention that in the South Com-

- mission, the Secretary-General was Mr.

Manmohan Singh? There he stated cate-
gorically that tha South shouid teke care, the
South should unite and protect themselves
In the face of this new onslaught on environ-
ment. With these words, | request the Hon.
Minister that he should bring about rieces-
sary changes. | oppose that provision of
limiing the liability to Rs. 50 crore. | demand
that it should be an unlimited liability as it
happens in the case of others. it may be true
that small industries will not be able to do it
because their paid—up capltal is limited, But
the multinational companies are coming with
larger amount of paid-up capital. Why should
we limit & to Rs. 50 crore only. With these
words, | oppose the Bill.

SHRIPRAFUL PATEL (Bhandara): Mr.
Chairman, Sk, | rise in support of the Public
Lisbility Insurance (Amendment) B, 1992,



As we are all, aware with the rapid pace of
industrialisation, a iot of new industries are
coming up which are causing agrave danger
to our environment as well as 1o he health
and safety of our citizens. Time and again,
wo have seen many accidents take piace not
only in the bigger cities but in all parts of the
country. it is also a fact that those industries
which have come up for the past so many
years, we cannot ensure that these indus-
tries be shifted to remote and far areas. At
the same time, it is also a known fact that for
any progress in our country, as far as indus-
trialisation is concemed or for the upliftment
of our society or for the welfare of our citi-
zens, new industries will have 1o be set up.
And with the advancement of technology,
there would be certain hazards which indus-
try may cause to the people in general. But
in the past, as far as our country is con-
cerned, many accidents had taken place
and as a result of them, not many people
have baen able to be benefited by any kind
of timely or suitable relief. The Government,
about ayear ago, enacted the Public Liability
Insurance Bill, 1991. But as a result of this
enactmentthe insurance companies raninto
a lot of problems which necessitated the
Government to bring in this amendment bill.
We may debate a ot as to whether this
amendment is necessary or not. | have been
hearning some of our friends speaking that
the liabilty should not be restricted to Rs. 50
crores or to the paid-up capital. The basic
theme of this amendment has to be under-
stood and taken in the right spirit because
although the bill was actually been brought
into force, no insurance company in our
country was willing to go in for public insur-
ance liability so far and there are so many
reasons for that. i is because the nature'and
the structure of our insurance companies in
our country is very very differant from those
insurance companies operating in other
countrigs. That is why, inspite of the legisla-
tion, no industry was covered under this
legisiation or insurance liability.

Now, the basic point which has to be
understood is that this is a public liability
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insurance. Of course, for the welfare of
workers, we do have our regular legislation
like the Workmen's Compensation Act wheye
the workers or the victims of accidents can
get their legitimate claim or whatever rights.
This does not mean that the workers working
in those factories, where accidents might
take place, will not be covered under those
separate legislations. But at the same time,
what we fail to understand is that this envi-
ronmental relief fund which is sought to be
created is only a kind of an interim relief
which the people who might be suffering
from accidents would otherwise be deprived
of now. Fhat does not bar them from getting
relief from any other legislation or going to
the court and seeking suitable compensa-
tion for the loss which has been caused to
them. As we have seen in the Bhopal gas
tragedy and several other accidents, people
make a lot of uproar saying that they have
been suffering and that they have not been
given their legitimate claim by the Govern-
ment orby thecompany or any other agency.
But that is definitely going to be the case
because there is no suitable legislation or
suitable agency which can fix the interim
relief and hand it over to the victims. Herice,
the basic theme of this amendment bill is to
create an environmental relief fund which
would only act as a kind of an interim reliefto
those people suffering from accidents Atthe
same time, the insurance par of this is that
the liability shall be restricted to Rs. 50
crores. Now, there would be bt of problems
in this also because any company which is
dealing with hazardous chemicals cannot
just go in for an insurance cover of Rs, 50
crores. There may be a small unit having a
paid-up capital of, say, Rs. 10 lakhs and a
turnover of, at the most, Rs. 50 lakhs and if
that company is also dealing with hazardous
chemicals, then that company cannot go in
for a cover of Rs. 50 crores because the
premium itself would be probably more than
the paid-up capital of that company. Let
alone liability part. We are just talking of the
premium part of it. So, some kind of a suit-
able mode will have to be found out by the
Government where the insurance compa-
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nies and the Government can sit together
and work out some feasible scheme which
can be implemented fairly. So, | would re-
quest the hon. Minister basically to give
some incentive or encouragement for the
smaller companies which would notbe in a
position to pay the premium for an unlimited
liability of Rs. 50 crores or paid—-up capital of
Rs. 10 lakhs or so. For them, Rs. 50 crores
is unlimited. You may find out some ways
where small companies having a paid up
capital of Rs. 10 lakhs or so, will also have
some incentive to go in for this kind of insur-
ance scheme.

As far as the basic structure is con-
cemned, lwould like to say that certain defini-
tions which were very vague, are now made
more precise. Earlier, the definition of an
accident was very vague. Also, the definition
of the people who are the owners and who
would be held responsible for accidents was
also very vague. Because of the vague defi-
nition, a lot of people were not held respon-
sible directly. With this new legislation, the
definition, of those who are directly involved
and who can be prosecuted for any kind of
offence, is made very clear. | am sure that
this will help the workers a lot because the
onus is now on those people who run such
hazardous factories, and those who are
engaged in similar activities and they would
be forcad to go in for this kind of insurance
cover. Therefore, | fully support the Public
Liability Insurance (Amendment) Bill, 1992.

| would also request my friends on the
other side not to have any fears with regard
tomulti-national corporations. They are afraid
that the multi-nationals are coming and
invading the country. That seems to be stan-
dard phrase nowadays, for anything that is
being done by the Governments. Even in
their own countries such as USA, where the
multi-national corporations operate, some
accidents do take place. It is not necessary
that when they come here, thay would be
coming only with an intention of creating

accidents and causing injury to our people.
Thatkindof afear is unwarranted. We should -
have a right approach. For the first time, we
are having a legislation which is going o give
at least some kind of relief to the workers
who have been suffering for so many years.
Therefore, we must support it with a positive
attitude. After achieving success in this re-
gard, | am sure that the Government will
think of further ways of strengthening the
system in future sothat the workers, the poor
and common men will be benefited by this
kind of a legislation. Thank you very much.

SHRI BOLLA BULLI RAMAIAH (Eluru):
The Public Liability Insurance Act which was
enactedin 1991 is now soughttobeamended
with some modifications. It is suggested that
the present modifications are mainly to take
care of the extra liability for providing imme-
diate relief to the victims of accidents which
mightoccur while handling hazardous chemi-
cals. This istotake care of the compensation
that is required to be paid when death or
injury is caused due to accidents that may
occur while handling hazardous substances.
Probably, this may be an afterthought of the
Bhopal Gas Tragedy, where the real insur-
ance cover hasto be substantially increased
in order to take care of such problems.

As mentioned by an earlier speaker, the
insurance cover raquires substantialamounts
on safety factor. But it should not be beyond
the capactty of the industry which handles
this sort of hazardous chemicals. There are
s0 many chemicals which are required in
pharmaceutical industry which manufactures
life saving drugs. We cannot avoid those
things. Atthe same time, we cannot formally
provide such high insurance cover. Paid up
capital of the industry, market value and so
many other things are mentioned. But what-
ever it is, the premium itself is going to be so
big and it is going to pose a big problem.
There must be some reasonable justifica-
tion. You must take into consideration fac-
tors such as the type of industry, the size of
industry, the type of accident and the type of
chemicals that are handied, etc.
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The Environment Relief Fund, which
they want to create is very good but | would
sagthat Government should also contribute
something to this Fund, as they are doing in
the case of rail accident or road accident or
anyothersuch actident. Govemment should
alsotake the responsibility by contributing to
this Fund because almost all the industries
are contributing substantially towards the
excise duty, sales tax and income tax.

Then, the risk covered the insurance
scheme will take care of other problems.
Under Section 7 (a) it has been provided that
the insurer is required to pay any amount in
terms of such award within a period of 30
days of the announcement of the award, So,
this depends upon the insurance company
how quickly they make arrangement for this.
The owner of the factory, industry or any
other corporation should follow the guide-
fines given by the Government. 1 would say
that the Government should make reason-
able guidelines and the cost of production
should also be included as a part of this
amount. So, if you can accommodate the

cost of production, it is a very good thing.

More than anything else, | would sug-
gest that the Government should take the
intiative to provide training with regard to
prevention of such accidents. A training
should be given as to how to handle such
hazardous materials and how to prevent
suchaccidents from being taking place. Then
even in spite of all this, the accidents may
occur due to the power failure or due to the
fault of the workers. Whatever it is, both the
Government and the management should
take the responsibility. We cannot say that
the management is solely responsible for
the accident. The insurance company also
cannot give us a lower premium. Unlass a
part of it is contributed by the Government, it
will not work, and the chemical industry will
face so many problems.

Today, in spite of the fact that we take so
many safety precaution accidents are taking
place. Same is the case with other countries.

PHALGUNA 21, 1913 (SAKA) and Pubi Li
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In France about 60 to 70 per cent of power
generation is from the Atomic Power Plant,
Basides this we have other industries fike
the pharmaceuticals, plastics and so onwhich
are quite essential for our fivelihood. Simi-
larly, inthe field of agriculture, pesticides and
insecticides are very essential. We cannot
avoid them. | would say that ¥ you want to
provide for Rs. 50 crores, it is going to be a
very big amount. | hope you will reconsider
it and readjust it on the basis of the capacity
of the plant. | hope the Government will take
care of this problem.

| Translation)]

SHRI GEORGE FERNANDES (Muzaf-
farpur): Mr. Chairman Sr, first of all | would
Tike to know from the hon. Minister whether
this law has ever bean implemented by the
Government or not? As per my feadback, till
now no date has been decided upon for the
implementation of this law by the Govern-
ment and despite that the Government has
come up with an amendment in the House.
So all this compels us to raise doubts on the
sincerity of the Government.

The hon. Minister has stated in his state-
ment that.

{English]

The Act could not, however, be imple-
mented on account of the insurance compa-
nies not agreeing to give insurance policies
for unlimited liability of the owners.”

[ Translation]
This raises two questions. | am taking it

for granted that the law has not been imple-
mented because it has been stated that

[English]

“could not however be imple-
mented.”
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The first question that arises is about
the importance being attachad to this august
House by the Insurance companies. To my
mind violation of any law passed by this
august Housa or refusal to not to adhere to
any law, whether date for its implementation
has been decided upon or not, by any Gov-
ernment organisation or any other organisa-
tion, directly means contempt of the House.
1 would like to know from the hon. Minister
whether the issue has been pondered over
or not? All the aspacts connected with the
amendment of this law be debated upon in
this august House. Thoutthe law was passed
by both the Houses of Parliament, but the
hon Minister has come before the august
House with the statement that.

[English)

“The insurance companies are not
agreeing to give insurance policies
andtherefore, | am coming before the
House to amend this law.”

[Translation]

So what is the sanctity and importance
of this august House and Parliament. How
can the General Insurance Corporation dare
to say that it does not care for this law. What
was the reason that GIC had refused to
implement this law and had asked the Gov-
ernment to get the amendment.

{English}

SHRI A. CHARLES: Your Governmant
had passed itin 1991. Atthat time, you were
the Minister and you passed it.
[Translation}

SHRI GEORGE FERNANDES: Keep

one thing in mind. The Government has no
definite shape. Formation of Government is

MARCH 11, 1902 and Public 808
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a peculiar phenomenon in which any person
- whather | or you can become a Minister.
There Is no certainty in regard to the policy a
particular Government may follow.

. [English}

SHRI RUP CHAND PAL: At that time, it
was Mr. Chandra Shekhar's Government
which was supported by you.

[ Translation}

SHRIGEORGE FERNANDES: This Act
was passed in 1991 and our Government
was out of power in 1990. Thus it is un-
material as to who was in power. The ques-
tion is that this House has passed the law. At
that time perhaps you may be here and we
may be there, rather you as well as that
Government may be there and we may be
here. And, not only this House, but the other
House also passed tha law. In view of it, how
can this iaw be discussed here today. Gen-
eral Insurance Company refused to cbey the
Parliament. Therefore, the hon Minister
proposes an amendment in this law. | would
like to raise this significant matter before
you. We would like that adefinite view should
be formed here in this respect.

When | was called, | was in great diffi-
culty. | did not want to speak on it because |
had viewed it casually and | had doubts in my
mind. But when the discussion started it was
essential for me to participate in the discus-
sion. Therefore, my submission is that | am
not at all ready to relate this House to this
faw. | would urge the hon. Minister that it
won't do meraely by thinking over the matter.
He should nat include himself in disgracing
the House as it is being done by bringing this
faw here.

The other side of the matter is that the
GIC doaes not work under Tata or any other
multinational company. GIC is run by Fi-
nance Ministry and the matter comes under
the auspices of Finance Ministry, Had it been
proposed by a business man, it would have
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been a ditferent matter. In thai condition the
House would have been displeased and
also have had challenged Birlaand Tata. But
here the matter is related to Shri Manmohan
Singh, the Minister of Finance. Generally a
Chairman of a company cannot directly ref-
use to accept. They must have conveyed
their apinion to the Ministry of Finance,Which
inturn, would have advised him not to bother
about the matter at all by saying that every-
thing has changed now, it is a new era, old
laws are of no value any more; we are
burrying our 40 years old policies, how can
we obey these laws. Hence, comes theissue
of the Ministry of Finance. Perhaps the hon.
Minister of Finance must have developed a
misconception that nobody would dare to
challenge him. But the question is that the
House is being disgraced and we would not
spare anybody for this at any cost.

Our able friend Shri Charles submitted
that Shrimati Maneka Gandhi was the Minis-
ter of Environment in the Cabinet of Shri
Chandra Shekhar. (Interruptions) Delivering
the last speech on this Bill she has stated
that

[English)

This is on page 597 of the Lok Sabha
proceedings dated 7th January, 1991~

*lam grateful to the hon. Ministerwho
have given their valuable sugges-
tions. | hope these suggestions will
help us.”

Leave it

*We had held intensive discussion
over the last three years with the
General Insurance Company and
other associations. The Bill is based
on the scheme determined by an
Expert Committee. & will be our en-
deavour 1o make the scheme going
30 that immediate refief could be
provided to the victims, *

[ Transiation)

1 would not fike to go into the details as
to how the discussion can be held on this
law. He is guilty of what is being done in
various industrial units, what is being done in
and outside Kota Nuclear Plant or at other
places of the country. They are quality of all
these mishappenings and want to get rid of
by providing ameagre amount of Rs. 25,000/
—to the victims.

There is a provision in the law that this
law is not applicable to the Government
factories and the Government can exempt
itself from the provisions of this law. It is
evident from this provision as to how much
serious the Government is to implement this
low. Leave the matter of other places aside,
the Badarpur Thermal Power Station and
Indraprastha Thermal Power Station are
largely responsible for pliuting the environ-
mentaf Delhiby ejecting about 300tonnes of
coal dust everydat. if not others, at least the
hon. Minister is cretainly aware of the fact.
Those who have gar/ens of their own, may
realise the tact if they see the coal particles
lying in their gardens. It is also visible when
the peopie clean their throat in the monring.
The elder people can tolerate all this. But
what will be the life of the youngers in the
metropolitan cities like Delhi. Will anybody
assess what will the thewr condition? it is a
matter of fact that people inhale coal dust
which is being spread by these plants in the
entire city.

SHAI VWAY N. PATIL (ERANDOL):
Electrostatic precipitator has baen installed
there.

SHRI GEORGE FERNANDES. Where
is precipitator, ther has been no improve-
ment in the city in the reaspect. {(/nterrup-
tions) it may be true but the facts cannot be
denied. Therefore, | do not think that it is a
law worth apprecialile. We would not like to
go into the discussion that the imposition of
this law would bnng about a revolution.
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| would fike to raise a basic issue. Mr.
Chairman, Sir, you are a well experienced
person and have presided the sittings of the
Housefor several yoars/ You held the post of
Speaker in Maharashira Legislative Assem-
bly and in my opinion no other Members
knows more about the rules and procedures
of the House than you know. You have the
compilete knowledge about the matters of
contempt of the House or the Privileges of
the House. Therefors, { would like to submit
to you that when the Goveral Insurance
Company has refused to obey the law en-
acted by the Govemment, you are the per-
son who can safeguard the dignity of the
House. We would like that you should post-
pone the discussion being held on this law
immadiately and direct the hon. Minister to
take measures for the effective implementa-
tion of the law which we passed eariier. ¥ at
all, amendments are required then the Min-
wstry of finance and your Ministry of should
discuss the problems and then only the
matter. Can be discussed in the House.
Otherwise, Mr. Chairman, Sir, | think that
there has been no exampie of such a dis-
grace to the House as has been done by the
General insurance Company which has re-
fused to obey the law in writing and the hon.
Minister has brought it here in the House.

(Engiish]

SHRI VIJAY NAVAL PATIL: Mr. Chair-
man, it is true that some lacunae were loft in
{aw in the Act passed in 1991 and some
difficulties were expressed by some insur-
ance companies.

SHRI GEORGE FERNANDES: What
about your ruling?

MR. CHAIRMAN: What rulingcanigive?
¥youwant (o raise any question of contempt
of the House, raise it according o the rules.
This is not the way for raising &.

SHRI GEORGE FERNANDES: There

because the insurance companies are re-
fusing 10 accept itthis amendment is needed.

MR. CHAIRMAN: The law is before the
House for the last two or three days. ¥ you
wantto raise i, raise it according to the rules.

SHRI GEORGE FERNANDES: | am
now raising . | will give you a format letter.

MR. CHAIRMAN: That is not the rule.

SHRI GEORGE FERNANDES: This
Housae is absolutely soversign in so far as its
authority is concemed.

MR. CHAIRMAN: It is sovereign. it fol-
lows the rules.

SHRIGEORGE FERNANDES: You are
the protector of the dignity and the autonomy
and provilleges of this House. if this House is
told by the General Insurance Company that
it cannot implement the Act, what is to be
done?

MR. CHAIRMAN: | can protect you,
provided you proceed according to the rules.

SHRI GEORGE FERNANDES: | will
give you in writing.

SHRI VLIAY NAVAL PATIL: Mr. Chair-
man, the General insurance Company ex-
pressed some doubts and its inability to pay
compensation 10 the victims of accidents
provided in the Act and o have enough
safeguards to give proper insurance cover
also. This amendment has been brought for
this pumose.

. We allknowthat the word ‘hazardous' is
associated mainly with petro—~chemical in-
dustries. We have seen that after pofiuting
Denube in Europe, the Europeancountries -
specially Germany —are coming in a big way
with joint ventures for having petro~chamical
compilexes in india.
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in Tharie beit of Maharashtra, many
chemical industries are coming up. The
peoplahave approached the Supreme Court
under public interest litigation to stop the
swarming of these industries in that area
becausethese are hazardous industries and
there is a likelihood of accidents.

Mr. Chairman, Sir, when the accident
takes place, it takes years to fix the liability
and the quantum of compensation. And that
is why, after the Bhopal tragedy, it took
saeveral years even for the Supreme Courtto
arrive at the final decision. That is why, this
Act was passed in 1991. Now an amend-
ment has come to that.

| would like to suggest that the Law of

Torts needs to be codified and absolute and

strict habilty are defined in that.

The Supremeﬁuﬂ in Shriram Fertilis-
ers casae, while giving its judgement has laid
downthe principle ot liability that there should
be no defence availablie for contributory
negfligence. That is the main principle enun-
ciated there. We know that whenever south
accident takes place, it is the weaker stratas
of the society who are affected andto a large
oxtent they are the vicitims of this. And
whether it may be the accident of oil tankers
at Raniganj or toppling of a road tanker
carrying chemicals at western highway near
Bombay, it is the tribal people, the weaker
section of the society, who are the victims to
this.

Mr. Chairman, Sk, | would have been
glad if an amendment for increasing the
compensation has been brought here along
with this amendment. The amount of com-
pensation Rs. 25000 or Rs. 10000, is very
small. Easlier it was discuased in 1991 in
regard to the formation of Advisory Commit-
teo. Whenever the Advisory Commitiee is
formaed for datermining the insurance liabil-
ity, only the Ofticers of the Central Govern-
ment are represanting in that Committee. A
suggestion was made earlier... (Interruptions)
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THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): Which com-
mittee are you referring to?

SHRI VIJAY NAVAL PATIL: As per
Clause 21 of the Act, Advisory Committee
has tobe formed. That is provided in the Act.
it consists only of Central Government Offi-
cers. | would like to suggest that some offi-
cers and representatives of the State Gov-
emment should also be included in that
Committes.

This is not going to help in its full form.
Wae have to take other adequate safeguards
also. The Government has to consider a
point as to what should be the distance of a
hazardous chemical industry specially from
& town or a metropolitan city; whether it
should ba 50 miles or 100 miles. We are a
very big country. Ours is a subcontinent. We
cancarry thegas pipeline from Bombay High
to Jagishpur or from Hazira to Mathura and
onwards. So, if we just decide that such
industries should be neartheforest, nearthe
jungles, whaere there is very less habitation,
then there willba very less chance of people,
men and animals falling victims to any acci-
dent that take place. That | consider is an
important suggestion. There is on industrial
area coming up near Kurkumb, sixty miles
away from Poona and about 250 miles away
from the metropolitan city of Bombay. So,
the chemical industries can go there. They
shouid not be near Ankieshwar, near Surat
or in Wapi where there is dense population
and which are surrounded by other indus-
tries also. ,

Iwould also like to suggest that the ime
is ripa nowto consider whether we shouid go
in for very big petro-chemical industries
where, if an accident takes placas, the loss 18
in crores of rupess and where people die in
hundreds and thousands. In such cases we
have {0 see whether the upper limit of insur-
ance which is Rs. 50 crores, is going o help.

Ot course, the General Insurance
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Company has suggested that one-time
compensation should not be more than Rs.
2.5 crores and the total compensation in a
year should not be more than Rs. 5 crores,
but | understand, the Government has sug-
gested that one-time compensation should
be about Rs. Five crores and the total com-
pensation for the year should not be more
than Rs. 15 crores. According to the calcula-
tion, the General Insurance Company is
going to get a premium of about Rs. 125
crores if all the industnes abide by the enact-
ment and pay the premium by the deadiine
fixed, that is, 31st March, 1992

Under these circumstances, | do not
agree with Shri George Fernandes that t-is
is a contempt of the house. It was a real
inabilty expressed by the General Insur-
ance Company. The circumstances that
existed, needed an amendment in the Act.
That amendment is rightly brought here and
it has to be supported by all sections of the
House so that whatever s stipulated in this
Bill, that is, the target date fixed for these
ndustries to pay the premium and take the
insurance cover, can be achieved.

With these words, | support the Resolu-
tion and thank you for giving me the time.

[Transfation]

PROF. RASA SINGH RAWAT (Ajmer):
Mr. Chairman, Sir, ourcolleague ShriGeorge
Fernandes has raised certain Constitutional
objections regarding the Public Liabiity in-
surance {Amendment) Bill. Of course, thaise
objections require Government's considera-
tion as to why the Government itself could
not impress upon one of its Departments to
follow the conditions of the resolution which
has been passed by the House, tha supreme
institution of the nation. Was this issue pre-
sented before the.Cabinet? is 50, the ques-
{ions arise whether the Minister of Finance
was consulted in this regard whether officers
of the General insurance Companies had
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been examined in this connection. A period
of more than one year has passed when this
law enacted. Some accidents might have
definitly occurred during this period and the
victims of those accidents would have been
deprived of the benefits of the environmental
relief funds. i this Act would have been
implemented properly, they might have got
compensation etc. Therefore, in my apinion,
the Gavemment shouid consider it sariously
=nd in future also, whenever the Govern-
ment brings any such bill, it should consider
it deeply before introducing it, so that the
Government may not face such an embar-
rassing situation as it is facing today.

1 support the spirit behind the proposed
amendment in the Public Lialnlity Insurance
Bill, 1991. This Bill was brought with a view
to provide immediate relief to a number of
peopie affected from accidents on such
places who were engaged in carriage,
moulding and handing of such items. A
decision was taken to control the accidents
and to provide a prescribed amount to the
affected persons and itwas also made obliga-
tory for the owners of the companies to take
Insurance policies for such purposes, but
they did not take the Insurance policies
because the Insurance companies raised
some disputes. This Amendment has been
made to remove this shortcoming. Accord-
ing to it, the liability premium of the Insurance
companies has bean limited and the liabili-
ties of the owners have been made unlim-
ited.

Mr. Chairman, Sir, | would like to state
that the liabilities of the Insurance compa-
nies should also be made unlimited. 1 have
reasons in support of my contention, Sup-
pose some serious accident occurs in a
small factory while moulding and handiing
such items and the owner of the factory is not
in a position to provide any compensation, of
immaediate relief or interim relief to the victim,
then how the compensation can be recov-
erad from him. insuch asituation, therefore,
| would like that the Government should
seriously think over the issue of limiting the
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lisbilities of the Insurance companies to the
limit of the premium. in the event of such
accidents, it should have o ba considered as
to what were the ciroomstances, the nature
of the accidents, the reasons, of the accid-
ednis, the situation of the surroundings, the
number of persons living in the victinity, the
number of persons affected or killed notonly
inside the factory b also outsid it due to the
accident. All thsese factors must be taken
into account.

Mr. Chairman, Sir, we have not still
forgotten the Bhopal gas trageday. Even
today, these thousands of people state
demonstation at Boat Club every year at the
anniversary of the Bhopal Gas tragedy be-
cause the people could not be able to get
adequate relief. We are grateful to the Su-
preme Coun whose verdict has helped the
victims in gettin some relief. Otherwise, the
Union Carbide caompany had mde every
effort to deceive the victims and if the com-
pany would have succeeded in its attempt to
deceive the victimsm, it wouid have been
unique incident in the Indian hidtory. | would
like to point out to the Govemment that even
today, there is a close relation between
Insurance and Compensationinthe country.
The factories owners do not bather about
any accident, because they think that their
factories are accident proof and even if any
accident takes place, they will get insure-
ance claims in the shape of compensation.
But even crores of rupees cannot revive
those who loss their lives in accidents. The
compensation cannot take the place of a
husband for a wite, of a father for a child, of
the only eaming member for a family. This
should be considered, seriously as to as to
who are responsible for these accidents,
why such accidents occur and whetherthese
accidents can be controlied.

Mr. Chairman, Sir, | would like to point
out that there is a close relation between
industrial security restrictions and manage-
ment. Negligence on the part of manage-
ment can out do all the significant produc-
tion, and the huge profit of atactory. Unless
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proper securily is provided to the workers,
They may be victims of the accidents. It also
affects the heaith of the people living in the
nearby colonies. In this way, earning huge
proft is totally immaterial. Therefore, it is
very essential to pay attention to these three
things. It must be taken into account as to
how the security can be maintainde, how
environment can be made healthy for the
labourers, how their lives can be protacted
andwhat arrangements have baen made so
far in this regard. Otherwise the payment ot
the premium of the Insurance, amounting to
Rs. 25,000 only, will not compensat the loss
of the valuable life of man. How can a small
child of the victims be able to meet this
expenditure upto the age of 18? What will be
the future of the family of a vichm who has a
big family or who died leaving after him
various sorts of huge loans. What will be the
lot of those innocent persons who lived only
in vicinity of the factory and did not work in
that factory. Sir, | therefore, would like to
statethroughyouthat ttis awise stepthatthe
Government has fixed the environmental
reliet under the public liabiltty Insurance. No
doubt, it will provide reliet to them, but, will
the bureaucrats of the Insurance companies
or the Collector issue orders for this pur-
pose? In the circumstances, the Govern-
ment should keep more rights with it so that
itmay be able to provide relief to the affected
person without any delay. The affected per-
sons should not face the vaguries and red-
tapism of bureaucrats, corruption and brib-
eries. The officers of the Insurance compa-
nies do not pay any attention unless they are
given bribes. Such a situation should always
be avoided. It is the duty of the Government
ta keep a close watch on it. Only the enact-
ment of law will not serve any purpose. To
asure the proper implementation of law is
also the duty of the Government.

Emphasis should also be made on tak-
ing steps to contain accidents in industries.
Sir, according to survey conducted in India,
there are 641 such industrial institutions in
the country as are still in the grip of danger.
At any moment, accident may happen there.



In order to avoid such accidents, no meas-
ures have yet been taken at all. There is a lot
of negligence and laxity in this regard onthe
part of the management, The Inapectors or
the inquiry authorities sent on behalf of the
Government are given bribes to keap them
mum and they return without fulfilling their
duty. These days, clothes are dyed in Pali
district of Rajasthan and poisonous material
emitting out of the workshop is mixed with
water; and the poliuted water creates prob-
lem for the healthy and innocent residents of
the villages. People living in the vicinity of the
Atomic Power Plan of Rawatbhata in Kota
district have bacome hunch-backed due 10
poliution through effluents of uranium emit-
ted from the Plant. We have to pay attention
to these problems of the affected people.
Therefore, | was saying thatthe Govemment
should make joint schemes keeping in view
the welfare of labourers and management
as well as the ecology and environment of
the area. .

{ would fike to say one thing more. The
Government will make laws forthe labourers
inthe organised sector, but we have to think
about the labourers in the unorganised sec-
or. Inthe Metropolitan cities like Delhi, lakhs
of labourers dwelling in slum clusters are
engaged in construction work. Wil such a
type of law be effective for them in case they
meet accident while working in high rise
buildings? Has any arrangementbeen made
by the contractors and construction compa-
nies for the labourers, who work in hard and
miserable conditions. We have fo pay aften-
tion in this regard too, and their working
conditions should also be improved.

Sir, | am very distressed to point outone
thing that our Government considers itself to
be a wellare Government and tall clalms are
made sbout safeguarding the interests of
iabourers and farmers, but when an interna-
tional Conference of labour was held in June
1988 and it was decided at 75th session of
that Conference that special laws would be
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made about healith and security of labourers
the representative of the Government ex-
pressed his inability to do so. The name of
the conference was "Recommendation 175°.
Perhaps 175 recommendations were made
in &. There is already Compensation Act,
Employee State insurance Act, Public Liabil-
ity Insurance, besides factory Act stc. At
present there is no need of its implementa-
tion,

Sir, through you | would tike bring to the
notice of the House that avery year 5 to 7
people die while mining in stone qdarries in
the vicinity of Dethi and many hon. Members
raise the matter of providing compensation
fo the next of kin and their families in this
House. But no attention has been paid by the
Govemment to their problems. Who will pay
for their insurance cover? Have the owners
of these quarries been bound for it? Will they
also come under the purview ofthis Act? The
Govemnment should also pay attentioninthis
direction.

& should safeguard the interests ot
workers working in mines, water, quarries,
air pressure area or in units manufactunng
explasives. You must not have forgotten the
incident of Sivakashi. Young children make
cracke:s in Sivakashi in Tamilnadu. Many
people died in an accident there and no one
survived in some of the families. Attention
should be paid to the miserable condition of
such peopie as well as to thd areas in which
they are situated. Godowns storing explo-
sives one located in areas where there are
vesidential colonies. We can imagine the
loss which may occur by an accident in the
godowns situated in residential colonies.
insuatral accidents are becoming a hurdle in
the progress of the nation. The nation loses
crore of rupees due to industrial accidents.
Many lives are also lost in these accidents.
Besides, innocent peopie living in the vicinity
also become victim of the accident. Then
there is poliution and other far-reaching ef-
fects becauss of these industries being lo-
cated in residential colonies. Many peopie
become disabled in these accidents, The
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Public Liabiiity insurance (Amendment) Bill
should be passed and the Govemment
should remove the shortcomings of this Bl
...(interruptions) ... The amount of Rs. 25000
is very less and out of it Rs. 12500 are for
medical expenses. We will have to think over
it seriously. At the time of fixing insurance
premium their liability should be unlimited. |
strongly support this Bill for its futuristic spirit
of the interests of labourers. in this Bill the
provisions should be made for the workers
working in mining, construction or those who
get electrocuted and in a motor accident or
drovm and security for the workars who are
engaged in demolition of house. If this is not
done the Government will have to introduce
amendment again to remove the shoricom-
ings | conclude with these words.

[English)

SHRI GRORGE FERNANDES: Mr.
Chairman, Sir, | am speaking under rule 340.

[Translation)

| propose to adjourn the debate. | have
raised a very important question. At that
time, {did not have this page of the Bill which
1 just now brought from the Library. ht is draft
fo the original Bill,

[English}
Rule 340 says:

*At any time after a motion has been
made, a Member may move that the
debate on the motion be adjourned.”

The Public Liability Insurance Act, 1991
was passed by the Houses of Parliament, by
Lok Sabha on 7th January, 1991 and by
Rajya Sabha on 9th January, 1991. There is
2 s6al on this saying that it was assented fo
by the President on 22nd January, 1991 and
this is Act No, 6 of 1991.

{Transiation}
This Bil was passad by Lok Sabha and

Rajya Sabha and was welcomed in every
quarter.

16.00 hrs.

The Government and the Hon. Presi-
dent gave so much importance to the Act
that the latter gave his assent to it within 11-
12 days of its being passed by the Parlia-
ment. | am again coming to the point | had
raised earlier. The Act which has beenbrought
forward here by the hon. Minister Shri Kamel
Nath today, bears his signature dated 17thof
February.

[English]

The aforesaid Act was passed by this
Housae on 7th January, 1991, by the Rajya
Sabha on the 9th of January, 1991 and that
was assented to by the President of Indiaon
the 22nd of January, 1991. We should at
preciate the importance given to this Act.

The aforesaid Act could not, however,
be implemented on acoount of insurance
companies not agreeing to give insurance
policies for unlimited fiability of the owners.

[Transiatior)

Eartier aiso, a Bill was brought forward
in this House in this regard. | have said
earlier also that it is direct breach of privilege
of this House and is acase of contemptof the
House. The letter which | have sent to you
just now, states that.

(English]

The Public Lisbility insurance (Amend-
ment) Bill,1992 seeks to amend the provi-
sions of the Public Liability insurance Act,
1991. The Act has been assentad to by the
President on 22nd Januwy, 1991. in the

. statement of objects and reasosy, the Minis-

tor states that the Amendment Bill had to ba.
introduced because of the insurance com-
panies not agreeing to give insurance poli-
cles for unlimited kability as visualised inths
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onginai enactment. This act of the insurance
companies istantamount to gross contempt
of Parliament and also an insultto the coffice
of the President of India.

| hereby move that the House take up
this matter of breach of privilege under rule
222, As the matter has grave implications, |
urge that it be taken up immediately.

[ Translation}

And in this context, | have made a motion
to adjourn the debate on the Motion under
rule 340. My Privilege Motion is....

[English)

MR. CHAIRMAN: | would not aliow you
todiscuss this matter unless leave is granted
to you. Theretore, | have allowed you to
speak so far. But hereatter if you want to
develop the whole subject, | would not allow.

SHRI GEORGE FERNANDES: | am
seeking your leaves. You must aliow to make
my submission.

MR. CHAIRMAN: You have raised two
questions. The first point is under rule 340.
You want that the debate on this motion be
adjourned. Secondly, you are also basing
your plea regarding contempt of the House,
the notice for which you have just nowgiven.

Let me deal with this first, ¥ | allow you,
then you can go ahead. The whole House
knows and | also know what you are raising.
Therefore, atthis stage, | will have to give my
views.

SHRI GEORGE FERNANDES: You
must hear us before you give your ruling.

MR. CHAIRMAN: The point whether
you can raise both these questions, | will
have 1o deal first and then | will have to
decide.

SHRI GEORGE FERNANDES: At the
moment, | am at rule 340 for adjournment of
debate on the motion.

MR, CHAIRMAN: You yourse! mix Rule
340 with the privilege motion.

SHRI GEORGE FERNANDES: | have
brought in the privilege aspect only to make
the point ciear and to draw the attention to,
the seriousness of the matter.

MR. CHAIRMAN: You are basing your
plea under rule 340. On the basis of the
notice, it has been raised.

(Interruptions)

MR. CHAIRMAN: Let me deal with this
now. | would not allow you to discuss the
whole thing. Because otherwise, there is no
point in rejecting or accepting it If it is to be
accepted or rejected, at this stage, | must
give my ruling. If | aliow you to discuss the
whole thing and then either | acceptor reject,
then there is no point in giving a ruling

{(Interruptions)

MR. CHAIRMAN. | do not want any
help. | will dea! with whatever Shn George
Fernandes, the hon. Member, has asguad

(Interruptions)

SHRI RAM NAIK (Bombay North):  am
on a point of order. My point of order is that
the debate 'is not going according to the
rules, The most important point has been
highlighted by hon. George Fernandes. In
addition to that, whether this onginal Act,
Public Liabilities insurance Act, 1991 has
came into operation or not is a moot point.
Now that has been raised.

MR, CHAIRMAN: You are raising some
other point than what Shri George Fernan-
des has raised, Pointof Order must arise out
of what Mr. George Fernandes has
raised.
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SHRIRAMNAHK: Whatever ShriGeorge
Fernandes wants to say, he has said (/nter-

ruptions)

MR. CHAIRMAN: You sit down please.
1 cannot hear everybody at atime. | will hear
the Membars one by one. I will allow you to
speak if it is necessary.

SHRI RAM NAIK: The first sentence of
para 2 of the Objects and Reasons says:~

“The aforesaid Act could not, how-
ever, be implemented on account of
the insurance companies not agree-
ing to give insurance policies for un-
limited hability of the owners."

The point is the Act has not come into
operation. Here the Government says that
insurance could not be given. Insurance
could only be given when the Act comes into
operation. The Act has not come into opera-
tion. And the Government comes forward
and tells us that this could not be imple-
mented only because the insurance compa-
nies have not agreed.

What hnas been stated in the Act and
what has been stated in the Objects has
been highlited properly by hon. George
Fernandes.

So, 1 am supporting his contention and,
atthe same time, whatevar is goingon, is not
according to the rules and, that 1s why itis in
the interest of the Lok Sabha that the debate
shouid be stopped and suspended and the
hon. Minister verifies it.

Ot course, before you give your ruling,
you may naturally ask the han. Minister to
clarity!

So, itis desirable in the interested of Lok
Sabha proceedings that the matter should
be suspended here and the debate should
be carried afterwards. That is my submis-
sion.

Public Li
Insurance (Amend.) Bi

MR. CHAIRMAN: | would like to know
from the hon. Minister whether the Act had
come into force. :

SHRI KAMAL NATH: | could intervene.
Mr. George Fernandes has raised a point, |
would like to dispel some of the misgivings
on this.

| do on principle agree with him that an
Act passed by Parliament cannot possibly
be flouted and, if it is flouted, it ines amount
to a privilage issue and is contcript of the
House.

| will endeavour to explain why it is not
so,

The Act passed in 1991 made it incum-
bent on industries to take out a policy.

This Act did not make it incumbent on
the insurance companies to give the policy.
(Interruptions)

MR. CHAIRMAN : Will you first make it
clear whether the Act came into force?

SHRIKAMAL NATH: The Actcame into
force on 1-4-1991.

SHRI SYED SHAHABUDDIN
{Kishznganj): What is the indication?

SHRI KAMAL NATH: After that, the
insurance companies did not refuse, They
submitted that this unlimited liability which
they have been exposed to, if that so, then
this House could make adequate budgetary
provision for it. Because, if there is a ques-
tion of unlimited liability, all the appropria-

. tions, financial appropriations are done by

this House only. So, they submitted thal the
question of unlimited liability has not been
appropriated by this House itself. This mat-
ter was considered. | would also additionally
add that this matter, in discussions eartier,
was considered whether the liability of an
Insurance Company could be limited. it was
atthattime, when the Act was passed by this



House in 1991, considered that could per-
haps be done under the rules 1o be framed.
But subsequently it emerged that it could not
be done under the rules. That means, the
limitations could not be provided under the
rules, So, the Insurance Companies and the
Finance Ministry then heid discussion with
us asking what is the way out. | would cer-
tainly agree with Shri George Femandaes if
the Insurance Companies said: “No, we are
not willing to give any insurance.” The point
that he made was thatin my statement | have
said that this Act could not be implemented
on account of the Insurance Companies not
agreeing to it. They were not agreeing inthe
given situation at that time. If they wers
directed by the Finance Ministry to do so,
they would have done so.

SHRIGEORGE FERNANDES: t makes
more complicated. Is it not getting more
complicated?

SHRI KAMAL NATH: Let me finish. You
can certainly have your say. So, the Finance
Ministry then the Banking Division - also felt
re—insurance is not possible in the case of
unlimited liability, re—insurance is not pos-
sible and in such cases it has to be quanti-
fied. So, i is that which led to this amend-
ment. It is not a question of the insurance
Companies flouting it; the Insurance Com-
panies not agreeing to it. It is not the case.
It was their submission.

SHRiI RAM NAIK: Have the rules been
framed?

MR. CHAIRMAN: This submissionis for
my purpose.

(Interruptions)

SHRI GEORGE FERNANDES: | wish
to make a submission. | cannot stand unless
you sit down.

MR. CHAIRMAN: There cannotbe afull
debate on this.

SHRIGEORGE FERNANDES: | am not
asking for a full debate.

MR. CHAIRMAN: Some points were
raised. | can decide now on hearing the
clarification of the Minister.

SHRIGEORGE FERNANDES: No. This
is precisely onthe Minister’s clarification that
Iwant a clarification. Mrs. Menaka Gandhiin
her concluding speech in the House when
this Bill was moved, and when it was passed
on the 7th January, 1991 said like this. Here
is our Law Minister who made a very impres-
sive speech and praised the Minister for
having brought forward that very historic Bill.
The words were his own. Mrs. Menaka
Gandhi says:

"We have held intensive discussions
over the last three years with the General
Insurance Company and other Associations.
The Billis based on a scheme determined by
an Expert Committee. it will be our endeav-
our to keep the scheme going on so that
immediate relief could be provided to the
victims".

[ Transiation)

Mr. Chairman, Sir, as the hon. Minister
is saying that an Act has been passed and it
will not be incumbent on them. With due
regards toyou, | would like to submit thal you
have been an eminent lawyer. Mr. Chair-
man, Sir if the Act Says that insurance cover
is to be provided by the general insurance
companies and they are under the Govern-
ment's control, will you say that

(Engfish]

it, was not incumbent on them to in-
sure?... {inmerruptions)
[English)

SHRI A. CIIARLES: | am on a point of
order.



MR. CHAIRMAN: No point of order,
please. | have followed his submission. Now
#t is for me to decide. Shri George Feman-
des, you are repesting what you have al-
ready said.

Now, a point of order was raised by the
hon. Member Shri Ram Nakk saying that the
proceedings are not going on according to
the rules because as the Act had not come
into force further amending Act cannot be
moved in this House. There is no substance
because the hon. Minister has already made
it clear that the Act came into force on 1st
April, 1991. So, this is absolutely in order.
There is no substance in the point of order
raised by the hon. Member Shri Ram Naik.

As far as this contempt of the House
notice given by the hon. Member ShriGeorge
Femandes is concemned, | submit that ac-
cording to rules, the notice should have been
given by 10 O'Clock today. And if it is given
after 10 o'clock tomorrow as per Rule 223.

(Interruptions)

SHRI RAM NAIK (Bombay North): It
can be given in the House also.

(Interruptions)

MR. CHAIRMAN: Let me finish. Why do
you intervene when | am giving my ruling?
Now there is a proviso which says that pro-
vided further that the Speaker may, if he is
satisfied about the urgency of the matter,
allow a question of privilege to be raised at
any time during the coursae. ff you are relying
uponthis, | say that there is no urgency as far
as this matter is concerned because this Bill
was circulated on 26th February, 1992 and it
was introduced on the 3rd March, 1992.
There was sufficient time for the hon. Mem-
ber 1o give notice. The Statement of Objects
and Reasons were also circulated. The state-
ment on which Shri George Fernandes is
relying upon was known to him and to the
whole House aven on 26th February, 1992.
So, | do not consider that there is now any
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urgency. The notice will be dealt with by the
hon. Speaker according to Rule 223 and if
leave s given by the hon. Speaksr, it may be
considered by this House.

{Interruptions)

SHRI GEORGE FERNANDES (Muzaf-
farpur): In the context of your decision now,
1 press for my motion under Rule 340.

MR. CHAIRMAN: Asfar as motion under
Rule 340 is concerned, our Rule 341 says:

*If the Speaker is of opimion that a
motion for the adjournment of a de-
bate is an abuse of the rules of the
House, he may either forthwith put
the queston thereon or dechne to
propose the question.”

I decline to propose the question in view
of what | have decided as far as this matter
of contempt of the House is concemed.

Now Shri P. C. Thomas to speak.
(Interruptions)

SHRI P.C. THOMAS (Muvattupuzha):
Sir, | am glad to support this Bill which is
intendedtogive secunty to people who come
across accidents by handling of hazardous
substance in factories. Though the Bill was
passed in 1991, as you have just seen, there
were some anomalies which stood in the
way of poor persons getting the benefit of it
in the normal manner.

| am happy that the amendments which
have been proposed by the hon. Minister
and which have moved hcre would give
proper relief to such persons. It is of utmost
interast to note that though the principle of
the Actisto helpthe poorpersons whocomse
across neighbouring sides of factories or
who are incumbent to come across the
mishandling or even accidental handling or
such types of misuse by the factory owners,
yet it is sory to note that till now proper
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arrangements have not been macde for con-
tinuous losses that have been taking place.

16.19 hrs.
[SHRI RAM NAIK in the Chair}

Iam coming to another point. The ques-
tion of continuous losses caused by mishan-
dling or handling of hazardous substance in
the factory is amatter of great concarn which
also, | would submit, shouid be taken note of
by the Government at this stage. | have also
an example to quote. There is a factory
called Fertilisers and Chemicals Travancore
Limnted (FACT) (Interruptions) | would like to
have the ears of the Minister. The Minister
may kindly lend his ears to me.

| would like to submit there are cases
where continuous losses are occurring to
the neighbaurs lving in the surroundings of
the factory. There is a specific case which |
can submit and about which, | had already
put some parliamentary questions, to which
1 had the opportunity to get some answers. it
was about the handling of hazardous sub-
stances by such factories. | was pointing one
factory specifically, that is, Fertilisers and
Chemicals Travancore Limited, (FACT),
Cochin, whether the people residing nearby
are, for the past several years, suffering due
to some affluents which come out of the
factory. When | had put a question on this in
the Parhament, | received the answer from
the hon Minister that was true and that
environmental poliution is being caused by
the affluents which are coming out from the
FACT, Cochin division. But it was unfortu-
nate to know, when in this Parliament ses-
sion, | had put another question for which |
got a proper answaer, that the factory owners
have not 1aken proper care in this matter
because the answer that was given shows
that thoughthare has been continuous losses
to the neighbours, the loss has not been
assessed so far.

Bill which provides for disturbances caused
to persons in the locality also, by way of
handing of hazardous substances by the
owners of the factories, the Minister may
kindly think of bringing a new lagislation in
this respect aiso for the factories are nat
even ready to assess the losses which are
being caused to the neighbours for several
years and for which no compensation is
being paid for the last several years.

There is absolutely no law for this pur-
pose. There may be the Civil Court where
the persons can go; and | understand that in
this particular case, some persons have
gone to the Civil Courts and they have got
decrees In thetr favour. But the poor persons
in the localtty are not even in a position to go
in for cases. When the Minister has been so
punctualto bring about thisimportantamend-
ment at this very stage of the session, |
request That the Minister may also take into
account these things and bring in a proper
legislation to give proper compersation for
the continuous losses which are occurringin
this way.

| do not Ike to take much of the ime of
the House, and also all the other pownts
which | also share, have already been sub-
mitted.

| once again congratulate the Govern-
ment for having brought this Bill. And | hope
that the new Fund which has been formu-
lated will really serve the purpose of giving
proper relief at proper ime to the persons
who are succumbed to or who are getting
injured by the use of hazardous substances
in the factories.

[ Translation)
MR. CHAIRMAN: Shri Chhedi‘Paswan.
SHRI KAMLA MISHRA MADHUKAR
{Motihari); Mr, Chairman, Sir, this 8il, which

has been brought forward by the Govern-
ment in this House...(Interruptions)
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[Transfation)

SHRI KAMLA MISHRA MADHUKAR:
Mr. Chairman, Sir, i am not Chhedi Paswan.
1 am Kamia Mishra Madhukar.

[English]

MR. CHAIRMAN: Since you have al-
ready started speaking, you may kindly
continue. Do you want to speak?

[Transtation)

SHRI KAMLA MISHRA MADHUKAR:
Mr. Chairman, Sir, ageneral consensus has
been arrived that Government brought for-
ward this Bili only because the 1291 Bill was
not implemented. it also becomes clear that
even though laws are enacted, they are not
implemented. It is proved by the non-imple-
mentation ot {aw earlier enacted by the
Government.

The Government enacted a law. but it
wasforcedto bring an amendment Bili as the
General insurance Companies did not agree
to implement the same. it is clear that the
government has bacome unsuccessfulin its
objective. The same has been sad by the
Members of their side also. it shows that the
appeal is not comprehensive. The Bili has
beenbrought in ahaste. As aresult, they had
to bring an amendment bill. again. Thare-
fore, the debate on this Motion should be
adjourned and all of its aspacts should be
considered fo make it more comprehensive.

There is afactory in Champaran district.
Two-three incidents have taken place thére.
But in spite of those incidents, the factory did
not abide by the anti-poliution laws made by
the Gavernment How that smail factory can
come undet the purview of the law, Hazard-
ous substances are being used in cracket
manufactuting factories also. ¥ something

21, 1913 (SAKA)
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untoward happens there, how they will be
given protection under this Bill, because it
has been provided in this Bilt that there
should be an insurance of Rs. 50 crore, The
Government has not paid aftention towards
this fact it is not possible for small business-
men to get such a big insurance policy.

According to the new liberaliasation
policy of the Government, the foreign com-
panies are being invited to set up business
here and there is a rapd growth in the
number of multinational companies. What
provision has been made in this Bill in this
regard?

Some 3-4 days back, | have read in the
newspapers that the surface of earth is get-
ting hotter any by the year 2025, the level of
underground water will rise up by 26 metres.
Your intention is to provide immediate relief.
Although the intention is clear, this Bill can-
not achieve the desired am. The Govern-
ment should recons:der as to how to make it
more effective. The important Bill that is
related to the lives of labourers should be
reconsidered

Shn George Fernandes has rightly said
that it is the failure on the part of the Govern-
ment that the law could not be implemented,
though it was enacted. The hon. Minister
should tell, what is the guarantee to imple-
ment the law after it is enacted. You are
going to make a new law after amending it
The Government should pay attention to ¢
Secondly, the suggestions given by the hor
Members should be taken into acoount amn
then 4 new Bill brought. | realies that your
intention 18 good. But merely good intention
doss not serve the purpose. One has to
make full arrangements to implement the
law The Government should give us the
guaramaee of all thase things and tell us how
the Bil will be implemented. Besides, what
would be the amituds of the Govemmaent
towards smafl entrepraneurs? The Govem-
ment have promotad multi-national compa-
nies in india. Have they been kept under the
scope of the Bill? Nobody has forgotten the
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Bhopal tragedy till now. it killed several
people. A legal suit has been filed if the
courts of America. The relief amount de-
cided to be given to the families of deceased
and injured is insufficient. The victims of
tragedy are dying of starvation. Nobody is
taking care of them. In my opinion, the Bill
brought forward by you should be strictly
implemented. It is my request.

[English}

SHRI A. ASHOK RAJ (Perambalar) Sir,
on behalf of the All india Anna DMK Party,
| would like to say a few words about the
Public Liability Insurance (Amendment, Bill.

First, an Act was enacted in 1991,
namely the Public Liability insurance Act
with the object of providing immediate re-
liefto the victims of accidents that might
occurwhile handling hazardous substances.
After dealing with the accidents, the Clause
was changed now. Now it is said that:

*Accident means an accident involv-
ing a fothitous or sudden or unin-
tended occurrence while handling any
hazardous substance resulting in
countinous orintermittentor repeated
exposure to death of, or injury to, any
person or damage to any property but
does not include an accident by rea-
son only of war of radio—activity”.,

Sir, lwould like to suggest that when we
are enacting the laws, it is better to make the
words very clear so that at a later date when
people approach the Courts, they should not
be misunderstood andthat can be done very
oasily. So, what I request isthat we can avoid
use of such iengthy sentences so that when
we are taking it to legally constituted Courts,

t can be done very easily.

As regards this Bill is concerned, | really
‘come this Bill, as we see the objectives of
' ich are very good. At the same
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time, we are seding that so many cases are
there which are not attended to.

The Act could not be implemented on
account of the insurance companies not
agreeing togive insurance policies for uniim-
fted fiabllity of the owners. Really itis a
wondering thing. When it is the Government
companies, it hasto act. Why they are refus-
ing is a strange thing. Anyhow, that fault is
remedied here. Now, it is like this: The liabil-
ity of the insurance companies should be
limited to the amount of the insurance policy,
though the ownver's fiability shall continue to
be unlimited under the Act. So, itis changed
now. In order to help, the Government has
come forward to create the environmental
relief fund. But when this environment relief
fund is set up, | request that necessary
precaution should also be taken to safe-
guard the interests of the workers.

in the Act, there is a change. It says:

‘the insurer who is required to pay
any amount in terms of such award
and to the extent specified in sub-
section (2B) of section 4, shall, within
a period of thirty days of the date of
announcement of the award, deposit
that amount in such manner as the
Collector may direct;”

i request the hon. Minister to say about
the period within which the award shouid be
given. it is not important. Sometimes the
people are taking long period. Actually the
beneficiary is not at all bensfited by that. So,
the time-limit should be given for that.

MR. CHAIRMAN: The time allotted for
this Bill is over. Now there are still four or five
speakers. | would request every speaker to
complete within five minutes. Your five min-
utes are over now. Plaase try to conclude as
early as possible.

SHRIA. ASOKARAJ: Accarding to sub-
section 8, it should be clearly done. Mr. Rasa
Sing Rawatfrom the BJP was referring to the



837 Statutory Resolution re. PHALGUNA 21, 1913 (SAKA)

thmvnloﬂhonlicL
Amond)adhmhy

children’s employment inthe cracker units of

Tamil Nadu. Our leader, Chief Minister Pu-

ratchi ThalaiviJayalalitha was taking neces-

sary steps to safeguard the interests as well
.as the safety of the children.

Lastly, | would like to know about the
workers working on casual labour in un-
authorise units. We are speaking only about
the workers in the authorised units but we
are not telling anything about them. In order
to enable workers understand properly about
the benefits, we should give publicity. Con-
sidering the number of accidents that are
occurring throughout the length and breadth
of the country, the publicity can be given
through Radio, TV and newspapers. An
advisory committee should also be set up. It
should be associated with the representa-
tives of social organisations, with cfficers
from the insurance companies and the gen-
oral public. implementation of the entire
scheme would depend upon the adequacy

yof the insurance cover. Hazardous units are

' supposed to calculate the risk. There are
guldelines as to how the insurance premium
is to be calculated. Hence the medical ex-
penses should also be increased.

SHRI PRITHVIRAJ D. CHAVAN
(Karad): Mr. Chairman, Sir, | rise to support
this amendment Bill. This Act, which has
been hailed as historic legislation, has it

¢ genesis in the worst industrial tragedy of
Bhopal. Indian Judiciary has pronounced
some landmark decisions in the Bhopal
compensation case and aiso in the Delhi
Oleum Leakage Cese, where the principie of
nofault liability was established, inthe oleum
leakage case, Shriram Fertilisers were held
. absolutely liable. Thoughthis Actwas passed
in January, 1991, it could not be given effect
simply because General Insurance Corpo-
¥ ration could not insure with unlimited liability.
This issue was just discussed in the House
and the Chair had given a ruling. The Minis-
ter has also explained. The general Insur-
ance companies in india are after all public
companies. They have to conduct the insur-
ance business acoording to the principles of
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insurance and they are responsible 10 the
Partiament. No insurance company can
conduct its business when the liability is not
know. They would not even know what pre-
mium is to be charged. This lacuna is sought
10 he corrected in this amendment of the Act.
Section 2 seeks to clarify centain definitions,
Particularly the definition of the ‘accident’
and definition of the ‘owner’. | have a few
thingsto say onthat, but I will come to it later.
The main part is the amendment of the
Section 4 which limits the liability amount to
what is expressly written in the contract and
also puts the minimum and maximum limit
onsuch amourt. The minimum amount being
the paid-up capital of a company. The maxi-
mum limit has been put as Rs. 50 crores.
There have been some objections to this Rs.
50 crore limit and | agree with some of the
Members because large plants today can
easily have a paid-up capital of , let us say,
Rs. 500 or Rs. 1000 crores. A unclear plant
can have a paid-up capital much larger than
that. So, why limitthe liability to Rs.50 crores?

But Sir, there is a point. We are now
going to put this additional liability on the
industrial establishments, which had been
set up long time back,, to pay the premium.
if the premium is calkculated on Rs. 1000
crores, or RS. 500 crores, then premium
could become a huge or asuntand their prof
Liability would be affected. Irequestthe hon.
Minister that this provision should be looked
at afresh. You could have a limit of Rs. 50
crores for old companies but in the case of
new undertakings which are going to come
up tomorrow, and particularly with the liber-
alised Industrial Policy, for the MNCs which
are likely to come in, please raise the maxi-
mum limit on the paid-up capital. it can be
Rs. 100 croras or Rs. 200 crores or own Rs.
500 crores.

The other amendment to Section 4 to
provide many to sheate Relief Fund. Section
7 also is amendment and it seeks to prevent
the owner from disposing of the assets to
escape liability. There can be no argument
about this. This is a very welcome provision.
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The new Section 7 (A) is to create the Envi-
ronment Relief Fund.The House must wel-
come this historic enactment to come into
effect. But | have some suggestions 1o makse.,
| will not take much time of the houss, but
discuss suggestions.

My problems are with some definitions.
First of afl, definition of ‘accident' is soughtto
be changed. | have no problem with the
definition of accident which preciudes acci-
dents by reason of war. But why praciude
accidents of radio-activity. it means that the
Goverriment wants to avoid paying compen-
sation. In case of nuclear accidents. | do not
exactly know what tgha Governmaent wants.
We all know that the nuclear accident has a
potential of causing ths biggest disaster. We
know about the Three Miles Island in the
United States and the Chernabyle accident
in Russia. Let us hope that it doas not hap-
pen in india. But why are we trying to pre-
clude radio activity eccidents or nuclear
accidents? | cannot understand this point.
The original Act defines handling and limit it
to transportation by vehicles only. | cannot
understand why this limitation? in the Envi-
ronment Protection Act, the definition of
handling includes transportation by all means.
Now, why, in this Act, transportation by
vehicles only has been kept? Are we to say
that handling by some other means like cart
of something is not to be included? This part
also needs to be seen.

Thirdly in the definition of hazardous
substances, the Government has brought in
quantity now.l cannot understand why quan-
tity is brought in. We have a very clear
definition of the hazardous substancesin the
Environment protection Act. Now, by bring-
ing in concept of quantity, Government will
define a hazardous substance by the exe-
cuting rule making.

There is one more problem in Section 4
in deciding the maximum fimk of insurance in
case of partnership firms. How are you going

1o find out the assets of these firms as these
firms have no paid-up capital? who ia going
1o decide about i? Is it going 1o be decided
by the insurance companies or the advisory
committaes ? I needs to be clarified In the
rules.

The original Act gives time of one year
o a company to get the liability insurance. |

think this time is too much. it should be done .

within three months.

Anocther point which had been debated
when the original Act was passed was about
exemptions with the Act seeks to give to the
Centraland State Governments. Thisis highly
discriminatory. t appears to violate Article
14 of the Constitution which ensures equal
protection to everybody. | request the Gov-
emment that local bodies State and Central
Government owned corporations should be
deleted. You can have some powers exemp-
tions of State and Central Government
departments but not for Corporations.

Finally, lwould like to say thatthe amount *

of compensation is very small in the Bhopal
Gas case, the Supreme Court has given
something like one to three lakhs of rupees
for the victims. Even thought it is an immedi-
ate relief, the amount of Rs. 25,000 is too
meagre.

Thaere is one other point. It is stated that,
the Collector is going to decide the extent of
compensation in the case of injurias. How is
the Cotlector going to decide whether it is a
permanent partial disability or a permanent
total disability. Even the Supreme Court ju-
rists have nor been able to decide the extent

of injuries in the Bhopal gas tragedy. Then,,

how is the Collector going to decide this?
This point needs to be clarifled.

Lastly, | would like to mention that Rs.
6.000 for damage to property ‘today's costo!
living Is . This figure needs to be
changed. can be done by the Govern-
ment through delegated power.

»

»
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On the whole, it is a very welcome Act
which needstobe putinto sffectimmediately
and | request the House for its total support
for this legisiation.

SHRI SYED SHAHABUDDIN ( Kishan-
ganj): Mr. Chairman Sir, | thank you for
giving me a few minutes but | have a few
amendments. | would not like 1o take too
much time of the House.

MR. CHAIRMAN: Right now, you may
speak on the amsndment as well.

SHRISYED SHAHABUDDIN: Right Sir.

. | would like to place the sequence of
events before you. The Act was enacted and
a notification was issued. And after that, |
presume, as prescribed under the law, vari-
ous industrial concerns approached the
insurance Company with proposals of insur-
ance. Now, there is only one General insur-
ance Company and it appears that R refusad
to honour or accept these proposals. It is not
yet clear and | would like the hon. Ministerto
clarify. Why was it that the objections that
were raised at this stage by the Insurance
Company did not come to the notice of the
Companies and the Government during the
there years of proceeding discussions? |
would also like to know as to who or what
was the real factorbehind it. We are advised
that the real situation was this that the indian
insurance Company, viz. the GIC is not
under-writing its own policies. It is being
under-written by a foreign multi-national or
by agroup to foreign multi-nationals. | would
like the hon. Ministerto clarify this point. Why

' is it that a company which has the monopoly
o all the general insurance business in this
JAountry cannot be seff-sufficient unto Reell?
Why must it rely on & under-writer who is for
removed from our shores? And on the dicta-
tion and refusal of those under-writers, it
sesks to defy a legisiation duly enacted and
notified by the peopia of india. This is the
question that | am raising. | am not pressing
the issued privilege. | would lke the hon.
Minister to clarify this point. Did the insur-

ance company, facing the situation arising
out of the reluctance of foreign companies
over which they have no control, come to the
Govemnment and say, "Sorry, this is the
position we are in. Either you liberate us from
the muitinational, or allow us 10 defy this
plece of legislation."? Then, | would also like
to know from the hon. Minister as to how
much money was involved. How many pro-
posal are involved which have not yet been
implemented under the law which remained
as a dead letter?

Now { would like to raise the question of
limitation. There are two categories of people
and the Bill is not clear about it. There are
manufacturers of hazardous substances and
there are the users of hazardous Substances.
Almost every indusry uses some hazardus
substance in one way or the other. Surely, a
clear distinction can be made between the
liabilty of @ manutacturer like the Union
Carbide and the liability of a smalil scale
industrialist who is using sulphuric acid inthe
industrial process. But the law makes no
such distinction. My own view would be that
as for the manufacturer, the liability should
be unlimited and as for the industrial user,
the liability may be fimited. This distinction
may be made on a rational basis. We cannot
treat all or them alike. Therefore, | feel that
the law as it stands and the Bilithat hascome
before us, lacks clarity and a proper rational
basis of classification.

Now, the hon. Minister tells us that it is for
affording immediate relief and not that is not
aquestion of compensation. First, | question
this observation. There is a very nebulous
fine between relief and compensation. infact
relief is now being ordered by severaal High
Courts in casesof personal injury as amatter
of right, as a matter of obiigation Relief can
be the first stage of compensation, the first
instaliment of compensation. Therefore, a
sharp distinction cannot be made on that
point. But assuming that we take the hon.
Minister's statement at its face vaiue, he is

. vefy amious but at the same time he has
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taken nearly 14 months to come before tha
house with this amendment while the clouds
released by the Bhopal gas disaster con-
tinue to poison our environment.

Sir, | would like to raise the question of
ordinance, which | raised yesterday. The
Government has falien into the habit of using
its ordinance making power. What was the
immediacy? When did the Insurance com-
pany plead inability to act under this Act,
under this legisiation; what was the date of
decision as the matter again perhaps was a
matter of consultation between various
Departments concemed, and if the decision
date was 31st March, surely, when the Par-
{iament was going to meet in the last week of
February, there was enough time for this bill

to be presented to the House suo moto and -

not for the regularisation of an ordinance
which was already promulgated. Therefore,
| would like the hon. Minister to clarify this
point because | find that time and again we
are faced with ordinances on which we have
got no control.

My final point is that there are certain
inaccuracies in drafting. | do not understand
even the definition and | have submitted
thre» small amendments to that effect. i
says, "Accidents mean an accident involving
efc. etc., an oocurrance while handling any
hazardous substance.” Now, handling is a
verb which requires a subject, a doer. it is
just not clear. Sometimes it is totally acciden-
tal and somatimes it can be man made, itcan
be the fault of a worker, fault of the manage-
ment that a pipe has rusted and i simply
exploded. Therefore, instead of using an
active verb perhaps better drafting would
have been through the use of a passive verb
saying that in the process of a hazardous
substance being handied something occurs,
| am not hete to teach five points of grammar
but | do believe that our standard of drafting
is going down and much HKtigation is arising
because of the poor and inaccurate drafting.

Next it speaks of exemption of acci-
dents caused by war or radioactive sub-

stances. The hon. Minister may let us know
whether he includes accident caused by civil
commotion or civil disturbance. Is he pre-
pare o apply this law in case of injury to
person and property caused by a civil com-
motion?

My third point is that | simply do not
understand this phrase ‘Environmentai Fund'.
There is a separate Environment Protection
Act. This is merely, as the hon. Minister has
explained a fund to provide relief for the
victims of explosions arising out of the use of

hazardous substances. | think againthereis .

lack of clarity. | do not think a law should be
passed which should be prima facie unclear.
Therefore, Sir, with these words | place my
views before the House. | think the hon.
Minister should review this piece of legisia-
tion and should come back to the House to
seek our approval.

MR. CHAIRMAN: Yes, Mr. Minister.

SHRI NIRMAL KANT! CHATTERJEE:
{Dumdum) Sir, there is another speaker from

our party. | hope his name has skipped your
aftention.

MR. CHAIRMAN: 1| do not have any
other name.

SHRI NIRMAL XANTI CHATTERJEE:
Sir, we had given Shri Mukherjee's name.

MR. CHAIRMAN: All right, Shri Ajoy
Mukherjee may speak.

SHRI AJOY MUKHOPADHYAY (Krish-
nagar): Mr. Chalrmen, Sir, the time is very
limited and | shall be very brief.

Sir, the point raised by the hon. Member
Shti George Femandes, | am in agreement
with that. But, since, the Chair-Person, that
is the presiding Officer, has given a ruling, {
am not questioning that ruling. But the ques-
tion is, why this Bill has been brought in? is
it due to the genaral insurance companies’
not agresing to give insurance policies for
uniimited liability of the owners or is it a step
for clearing the path of foreign multinationals
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to comd in the service sactor? This point
must be made clear. Without raising any
question about the good intentions of the
hon. Minister, many questions have come
up. Because, the Bhopal Gas Tragedy is still
fresh in our memory. The muiti-national
company, Union Carbide india limited was
responsible for deaths of thousands of per-
sons and the colossal loss of property and
unprecedented damage to the environment.
But they have not been properly punished or
the victims have not been compensated in
real terms.

Now, in the background of the industrial
policy of the Government of india, every-
thing is being relaxed in the name of liberali-
sation. No licence is necessary. Even the
locational licence has been given a go bye.
So, the danger to the people of this poor
country is increasing. My point is that this Bill
should be re-drafted because in defining the
accident, it has been started and | quote:
“Accident means an accident invo.dng a
fortuitous, or sudden or unintended occur-
rence while handling any hazardous sub-
stance resulting in continuous or intermittent
or repeated exposure to deathof, orinjuryto,
any person or damage to any property but
does not include an accident by reason only
of war or radio-activity.” You have axcluded
war or radio-activity. If there is an accident,
in nuciear plant then it will not come under he
purview of this Amendment Bill. This is
dangerous. in the Actitself, Central Govern-
ment has the power. By issuing a Notifica-
tion, they can exempt from the operation of
Sub-Section 1 “any ownar, namely, the
Contral government or the State Govern-
mentor any Corporation ownad or controlied
by the Central Government or the State
Government or any local authority...” So, if
any accident takes place in a public sector
undertaking or in a Govarnment department,
than the people who wiil be insured or who
will die will not be compensated. | think, this
is something which is absurd. So, all these
things require changes. Moreover, now-a-
days, when the Government is bent upon
removing the distinction between the public
saector and private secior throughiits so called
new policies, then the public sector and the
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Government departments must come under
its purview.

17.00 hre.

The rationale of the Act was all right. But
the Act has not come in operation. The Bill
was enacted in 1991 and thereafter not a
single application has been made interms of
that Act. Now you have come here with this
Public liability Insurance (Amendment) Bill.
So, there is every apprehension that this Bifl,
if enacted, will not be implemented in future
also.

Moreover, the copensation which has
been proposed here is too meagre; and the
big companies, big multinationals will be
spared; and small fries will be hard-hit; they
willcome under the net of this Bill. I think this
is highly objectionable. The intention might
be good. Butjhe Bill has been drafted in such
a way that the psople who handle, the poor
workmen who handle hazardous things, will
not be secured at all; and the people who are
residing in the localities of these companies,
the mebers of the public who are residing in
the locality of these companies, will not be
benefited, they will not be spared at all.

With these words, | oppose the Public
Liability Insurance (Amendment) Bill and
request the Minister to bring a coprehensive
Bill before the Parliament. Thank you.

MR. CHAIRMAN: Now the Minister will
reply to the debate.

SHRI KAMAL NATH: | am thankful to
the hon. Members for asking valuable sug-
gestions. At the outset, | would like to reiter-
ate the points made by some of the friends
thatthe legisiation passed by this House was
fiouted. The experience of Shri George
Femandes on the Floor of this house is
undoubtediy-much more than | and any of
us. | am equally conscious that if such a
situation wasthere, | would have not have let
it happen. | did look at this matter as to what
is the reason for them-the General Insur-
ance Companies on a legisiation passed by



647 Statutory Resolution re.

A%md) Ordinance
{Sh. Kamal Ndh]

both Housss of Parliament and having re-
ceived Presidential Assent-not doing it?

After having gone into the facts-prior to
this, it has gone to he Cabinet also-! did look
at that aspect; It struck me and more so &
struck very easily Mr. George Femandes
and many others. But, that is not the case.
What happened was when the discussion
was held on the concept of the legisiation
with he GICs, this unlimited liability issue did
not come up. When this Act came into being,
and when certain aspect of that legislation
was discussed with GICs, there was an
Impression that we could correct it underthe
subordinate Legislation, under the rules to
be laid down.

it wasonly inJuly 1991 that we received
the first communication from the General
insurance Companies not defying it, but
stating that under the present system where

there is no appropriation-the appropriaion
mago by this house for...

SHRI SRIBALLAB PANIGRAHI (Deog-
arh): Was this not isublalised at that time?

SHRIKAMAL NATH: This was not visu-
alised at thattime. So, their opinion and their
submission was that taking on this uniimited
liability would, in case of atragedy like Bhopal,
really liquidate the insurance Companies. i
would not serve the end of the insurance
policy itself. So, if the Government or if the
Finance inistry so desired it could be done. ¥
this House is willing to provids unlimited
liabiiity this house can very well appropriate
an unlimited liability.

in the discussion there was ancther
question to this. the question being re-insur-
ance. Re-insurance of unlimited liability is
not in insurance pariance. it does not hap-
pen. Discusaions ware held with the Finance
Ministry and the Department of Banking and
with the insurance company. Butthen t was
considerad, what the use was of having
interim reflef if thera is a ceiling on it. interim
relief, ¥ it is arequirement, it is arequirement.

MARCH 11, 1992
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It we have to have interim relief we have to
have &t

SHRISYED SHAHABUDDIN: Who was
the re-insurer? Which was the company
which was supposed to be the re-insurer, or
underwriter?

SHRI KAMAL NATH: | am afraid, the
Finanoe Minister will have to answer this.
This is a question which could be righth:
posed to the Finance Minister. As hon.
Member Shn Shahbuddin would agree,
whether we should have-reinsurance at
and whethaer the re-insurer shouidbe X, Y, A
or B is a question for the Finance Ministry to
look into.

SHRIGEORGE FERNANDES: Justone
question, Mr. Minister. Will you deny that the
re-insurer is a foreign agency, meaning a
foreign company?

SHRIKAMAL NATH: Ido notknow 1am
afraid the Department of Insurance does not
come under me. | wish | could answer this.
Neither can | assert it nor can | deny it.

SHRI SYED SHAHABUDDIN: Consid-
ering their request, you could have asked
this question.

SHRI KAMAL NATH: We considered
not who the re-insurer was; but whether re-
insurance was required. Re-insurance is an
important element of insurance because if
there is a heavy liability and if the insurance
company does not have re-insurance they
will not be able to meet the liabilty under that
insurance. So, it is always good to know-at
least | would think so-that it is good to know
that the insurance company has got re-
insruancae. &t only re-assures us much more.

Then, after that, when these discus-
sions wete carried out, they were concluded
in December-the question was raised by
Shri Qirdhari Lal Bhargava and some other
Members,- then the question arose, about
the need for this Ordinance. The choice
before me was to elither come up with the
Ordinance to ensure that | would like to
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share this with the House-the indian compa-
hies do not come back and say that there is
not enough time. it was for tha companies to
take out the insurance by the 31st March;
because there was a time iimited prescribed
that the insurance policies must be taken out
by the 31st march. &t was bocause of that, |
thought, even a ‘ew days, would give us
some leverage to ens."e that the companies
take out this insurance. 1 did not want to lose
one whole year and come back and give
these companies dealing with hazardous
chemicals more time, because there was
obviously-as it was explained-then a charge
on the companies because for them not to
have this insuranca is very good. They have
to to pay this out their revenues. So, that is
why, | chose to have the Ordinance and
thought that we should not lose a day 1o see
that these companies do not come back to
me and say that there is not time enough to
take out this insurance. That was the neces-
sity for the Ordiance. That is why we sought
a Presidential Percimation in this regard.

SHRI SYED SHAHABUDDIN: How
many policies have they registered from the
date of the Ordiance till date?

SHRI KAMAL NATH: | would not be
able to give this information now.

SHRI P. C. THOMAS (Muvettupuzhs):
That is why they are opposing it-forone year.

SHRI KAMAL NATH: But the intention
was o get on with i as soon as possible. The
intention was not to lose time up to the 31st
March, 1982,

Ona of the points which has been made
is that this is not adequate. This Act, for
which | have come seeking an amendment
fo this House, deals only with interim relief.
When there I8 an accident and an immediate
relief is sought 10 be paid, who is to psy-
either by the Chief Minister or the State
Government or the Prime Minister, from his
Relief Fund or the Central Government. t
does not happen. And in the proocess of
trying to find out as to who is going to pay, the
District authorities of the place where the
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accident has taken place had t run in a
diractions seeking funds from somewhere,
whether it is the State Government or the
Central Government. There is no hard and
fastfund andthere is no composite fund from
which this could be paid. That is why, this
legisiation of 1991 was enacted for providing
interim relief.

Shri Shghabuddin has said that there is
a dotted fine between relief and copensa-
tion. What he missued out was the word '
interim. This interl relief is to provide an
immaediate relief. When somebody has been
injured, he needs money and his wages
have been stopped. It does not cover the
workmen. The workmen have another Act.
They have an umbrelia of another Act. This
covers he non-workmen, people who are
outside the factory and who do not ocome
under the other legislation. So, this Act of
1991 is only for the interim aspect of relief. it
is not a relief. It is an interim relief. The
question as to what will be the final relief,
whether it is called ‘compensation’ or by
whatever name, is a separate issue alto-
gether. We are at the moment dealing with
the amendment to the Act, which only deals
with the imterim aspect of it. So, it was neces-
sary to prescribe a tie limit. in this Amend-
ment, atime limit has been prescribed as 30
days. No questions-is there any negligence;
is their willlul negligence; is their anything
irregular?-will be asked. The fact that an
accident has taken place is good enough.
And the Insurance company will have
remit to the Collector within thirty days the
amount determined by the Collector on the
basis of medical reports.

One question was raised as to how will
the Collector know. The Collector is the
senior most official of a District. There canbe
no batter person thas him 1o evalk:ate from
the medical authorities, from other such
authorities, what the impact is. Once tha
accident has taken place, the insurance
company will be required, without any ques-
tions being asked to ramit the amount to the
Collector within thirly days. So, the Coliector
knows by birtue of his ownthatthere is afund
available. We considered another possibility
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that if tha limitations provided under the Act
for the paid-up capital of Rs. 50 crores, he
extent of the policy taken out is not ade-
quate, we keptthat safeguard also. We have
chosentocreate an Environment Relief Fund.
Amount to Environment Relief Fund will be
paid at the time of taking the insurance policy
and it will be credited by the insurance
companies to this fund. So, in the insurance
policy, it is not limited. This impression...
(Interruptions)

SHRIV. DHANANJAYA KUMAR: What
is the machinery for recovery of the unlimited
Hability of the owner in case of big accidents?
There is no provision in the Act.

SHRI KAMAL NATH: Sir, the liability of
the owner is not limited. The Hability of the
Insurance Company is limited. This is the
point we have to understand.... {interrup-
tions)

SHRI V. DHANANJAYA KUMAR: What
is the machinery exactly for recovery of the
money from the owner in case of unlimited
liablility? is he be driven to the Civil Court?...
(Interruptions)

SHRI KAMAL NATH: There are other
legislations and we have provided that he
cannot dispose of his assets. We have pro-
vided this safeguard. The focus is nct on
determining how we do this or how we do
that. The focus is that the pecple who are
affected get the interim relief. Thefocusison
that. So, while creating a limited liability, a
determined liability for the insurance com-
pany, the Hiability of the factories, of the
industrial units has not been made limited.
Excess amounts required outside the value
of the policy will come out of the Environment
Relief Fund. This Environment Reliet Fund
will be built up over the course of time. We
have said that the surcharge on the insur-
ance premium which will go towards the
Environment Rellef Fund, will not be in ex-
cess of the pramium but R will be squalto his.
So, this Fund will develop, this Fund will
expand and this would jead to an adequate

viding for any shortfall which may occur.

A point was made that this will be too
ocostly for small units. For the small units, the
policy will be limited to their paid up capital.
So, it is not that this will have an adverse
effact on tham. | think it is their duty to have
such a policy in case of an accident. What
will be taken into consideration at the time of
taking out the policy will be the nature of the
hazardous substance they are dealing with.
kis notthatthere will be a standard premium.
The nature, the risk involved wili be quanti-
fied. So, all this will be considered and the
small units will not have difficulty in this. ifeel
80, Sir. .

Ancther thing which has been men-
tioned is about training programme, eic.
There are training programme conducted.
There are disaster management plans for
major units, for hazardous units. For other
large projacts, we are insisting from my
Ministry for disaster management plans, etc.

One of the points made by one of the
mebers was that now with the liberalisation
policy, a large number of multinationals will
come up with healthy polluting units. i would
like to assure the House that we wili not allow
industries which are not environmentally
compatible. As we know, all such industries
require an environmental clearance where
hazardous material is involved.

A reference was made to some World
Bank Report saying that hazardous chemi-
cals will be dumped into India. We are signa-
tories to the Basel Convention ard there are
constratints and restraints in that. So, | do
not think that such an eventuality will come

into being.

Shahabuddinji has raised the question
of handling, as it is being defined... (Interrup-
tions).

SHRIMATI MALINI BHATTACHARYA
{Jadavpur): Have you been able to present
Union Csirbide fro using hazardous materi-
als oven afterthe Bhopal disestertook place?
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SHRI KAMAL NATH: Sir, tha question
is not of preventing. in the course of manu-
facture, hazardous chemicals are used. That
is afact of life. if that is the will of this House
that we do not want any industry in the
country which deals with hazardous chémi-
cals, | am afraid, alarge part of our industries
will have to be shut down.

As | was raplying to Shahabuddinji, we
will be bringing in under the hazardous
substance rules, 179 chemicals which are
above the threshold limit. So, under the
hazardous substance rules, 179 chemicais
are being specified. if this House so wills that
we should not have any manutacturing units
dealing in hazardous chemicals, it will mean
closure of aimost 60-70 percent of ourindus-
try.

SHRIMATI MALINI BHATTACHARYA:
The point is whether they are maintaining the
precautions and the safeguards.

SHRI KAMAL NATH: The Union Car-
bide plant at Bhopal is closed. Because it is
closed, they are not using any chemicals.
That is in relation to Union Carbide.

Another point made by Shahabuddinji
has been on some definitions andonwhether
cwil riots will be exempted. We believe that
civil riots is something which can be fore-
seen by industrial units and they could and
should take adequate safeguards against
such eventuality. We have only eliminated
war. That Is done nomally in insurance
practices.

SHRI SYED SHAHABUDDIN: Sir, in alt
the policies which are taken by a shopkeeper
or a businessman, this clause is there that
the insurance does nat cover war or civil
commotion. My point was that do you intend
that this liability should be there; or otherwise
the lawis not clear. That is my only point. You
must decide whether an accident in which a
hazardous substance comss to poliute the
atmosphere and cause injury because of a
civil disturbance, then will that come under
the purview of this law?

SHRIKAMAL NATH: Weleelthatwe have
envisaged that the industrial units should-
and they can-take inta accounteventuality of
civildisturbance and in such case they should
build adequate safeguards.

SHRI SYED SHAHABUDDIN: 1 am

SHRI KAMAL NATH: Sir, taking that
into consideration we have not exempted
the question of civil disturbance. We have
only exempted a situation of war.

SHRI AJOY MUKHOPADHYAY: What
about radio activity?

SHRI KAMAL NATH: Where the ques-
tion of radio activity is concerned, the com-
mon insurance practice is that accidents by
nuclear and radio active material are not
coming for insurance cover. This is the prac-
tice being followed. | think thatthis is the best
practice and it should be in conformity. As
soon as insurance companies start giving
the insurance policies covering radio activ-
ity, then we shall also have the same thing.

One of the points which have been
made, in the course of this debate-though a *
bit outside-is the question of Montreal Proto-
col and UNCED Conference. | would, very
briefly, like to assure the hon. Members hat
India’s interests will be protected. There is
no question of us being pressurised or sub-
verted by any of the developing countries. |
can assure the hon. Members that none of
the weapons of the developing countries-
aid, trade and debt-will be allowed to be used
for us to give any concessions or for us to
accept any conditions or stipulations in any
of the conventions which may be reached.

SHRI AJOY MUKHOPADHYAY: Wil
you stand the pressure of the Finance Min-

istry?

SHRI KAMAL NATH: Ithink the Finance
Ministry and the Govemnmant are very envi-
ronmentally conscious. it is not a question of
standing pressure. Our Government will be
facing the situation collectively.
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHR! P. CHI-
DAMBARAM): Ploase pay attention to what
he is saying.

MR. CHAIRMAN: Please do not disturb
the Minister.

SHRI KAMAL NATH: There is no ques-
tion of us being pressurised. As we all know
the UNCED Conference is being held in
Brazil. tis going to be, perhaps-I do not want
to say perhaps-| say ‘shall’ be the biggest
Conference ever held and the hon. Prime
Minister will be leading the Indian delega-
tion. I reiterate the assurance that we will not
be compromising on any conditionalities or
stipulations.

In conclusion | would like to reassure
some hon. Members, who made some

SHRIGEORGE FERNANDES: Are you
trying to play a joke at the expense of the
Prime Minister on the conditionalities?

SHRI KAMAL NATH: There is no ques-
tion of a joke. It is the Prime Minister’s policy
which | am implementing.

One of the points made by my hon.
friend was about the problems being faced in
the Fertilisers and Chemicsls, Travancore
(FACT). He has brought this to my notice
eariier also. | would lke to assure that | will
send a central team to go and examine this
issue. | will get this investigated and see that
corrective action is taken. One of the points
which was exprassed was the iberalisation
and relaxationwhich are taking place whether
in Industry or in Commerce and | may say
that they are not a reflection of liberalisation
or relaxation on the environmental frent.

SHRI RUPCHAND PAL: Sir, | made a
point about the ‘H’ Acid industry, because of
whichdrinking water inlarge areas of Rajast-
han ike Udaipur and other places has be-

sonous. What about it?

SHRI KAMAL NATH: Sir, | possibly
cannot react to specific cases. But the hon.
Mamber is very right that H-Achid has been
a problem. H-Acid has been banned for
production in the manufacturing countries,
but not banned for use. So, this-H-Acidl is
being manulactured in india, jt is not a ques-
tion of H-Acid alone, it is a question of many
chemicals like this and many chemicals are
coming to our notice because withthe devel-
opment of science a very small quantity of
toxic chemicals can cause enormous dam-
age. Previously you required a very large
quantity of chemicals.

SHRIRUPCHAND PAL: The chemicals
which have been banned in the western
countries are being manufactured here.

SHRI KAMAL NATH: There are some
chemicals which have been banned. We are
exaimining this issue of how to deal with
chemicals which have been banned for
manufacture, but notbannedfor use. We are
exaiming this in detail. There is a question of
closing or not closing the industry here. We
are exaiming it in to initality, we will have to
take a holistic approach on this.

| wouid like, in cenclussion, 1o assure
the hon. Mebers that this liberalisation or
relaxation is certainly there, but itis not atthe
cost of environment, it is not and shall not be.
I would sesk cooperation {from all sections of
this house towards passing this legislation. |
think this Amendment today will enable usto
implement it satisfactorily. All aspects have
been examined and | am happy to say that
somae of the anamolies which have come up,
the dicuies we have g0t we have been
able to correct them and | would dispel the
doubts expressed by some Members as to
what is the guarantee that this would nowbe
implemented. | can assure the House that
sfter having had another look, after examin-
ing it indetail, this Act will now be imple-
maented after the passing of the Amendment,
Thank you very much.
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SHRI SRIBALLAB PANIGRAHL: Sir, |
have just & point 1o be ciarified by the hon.
Minister. We well approciate the anxiety and
the sincerity of the Government to give
immediate relief to the victims in such cases.
But, Sir, tha procedure provided for deciding
tha cases by the Collector is the Civil Proce-
dure Coda. Ha will record the svidence and
in that process also lawyers will appear. Sir,
it may dalay the disposal of cases.

SHRI KAMAL NATH: | wili dispel this
doubt. In tha rules to be provided | am
conscious of tha problems of such kind of
situations. In the rules to be fraud we are
spacifying, rrespectiveof claims for re-claims
orwhatever itis by anybody’. We afe speci-
fying atime imit.

SHRI SRIBALIAB PANIGRAHI: Three
months time limit is there. But ¥ the Civil
Procedure is adopted, | think it will not be
within three months that t can be settled and
therefore, suma sort of summary procedure
can be gone thiough.

SHR! KAMAL NATH: One of the aims
and objects of the Bl is to away with all that,
not 12 get into civil clzims. So, that will be
adequaiely taken caro of in the rules that the
Distnct Collector will merely make an as-
sessment and in the circumstances he istha
best parson to make an assessment. Once
ha makes that assessment, the insurance
company will have to remfit the amount to
hum within 30 days. it is not a question if the
District Collector on a spacific case fails, |
don't think why ha should fail if there has
beenthe accident, and he isthe best manon
the spot to make certain assessment, but
there will be no question of any délay being
caused by any of the acts or by the Civil
Procedure Code or anything of that sort.

[ Transiation)

MR. CHAIRMAN: Shri Girdhari Lai,
. 0a8e speak in brief.

SHRI GIRDHARI LAL BHARGAVA
{(Jaipur): Mr. Chairman, Sir, | shall speak in
brief. Usually | speak iess.

and Public
insurance (Amend.)

MR. CHAIRMAN: Mr. Bhargava, the
hon. Home Minister has to make a state-
ment. That is why | am requesting you o
speak in brief.

SHRIGIRDHARILAL BHARGAVA: Sir,
if this is the matter, | would like the hon.
Home Minister to make his statement first.
After that, | will speak.

MR. CHAIRMAN: No piease. Thers are
not many amendments to it. Let us conclude
it first. After that tha hon. Home Minister will
make a statement. You please speak.

SHRIGIRDHARILAL BHARGAVA: Mr.
Chairman, Sir, | request that the hon. Home
Minister may make fis statement first. After
that | will speak.

MR. CHAIRMAN: This Bill has to be
sent to the other House also. Therefore. you
shouid start your speech immaediately.

SHRIGIRDHARILAL BHARGAVA:Mr,
Chairman, Sir, first of all, | would like to draw
the afttention of the hon. Minister to the
statutory objection raised by Shri George in
the beginning.

[English] :

"Tho aforesaid Act could not however

be implemented on account of insur-
ance company not agreeing to give
insurance policy for unlimited liability of
the owners.”

[ Transiation]

it is true that the former Minister Shri-
mati Maneka Gandhi had got this bill passed
in the House aftter deciding all the points but
the insurance company did not agree. ftis a
contempt of the Parliament, the supreme .
body in india. in spite of that you have
brought this Bili today. You have not replied
satistactorily. | would fike that no mistake
should be committed on your part because
your name is Kamal Nath. Kamal (Lotus)
was our election symbol and you are the
Masterof lotus. if your name is vanished, our
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name would automatically vanish and then
ours would be an awkward position. | am
your well wisher. You have removed all the
lacunae taking it into account from every
angel. There is no lacunna in it. Buttime is all
powaerlul. Let us see what happens.

The Bili you have brought is good, but
there are some lacunae in it about which |
would iike to make submission. The owner
shall deposit the money equal to the pre-
mium in the Relief Fund. My submission is
that the Fund will be attractive and the insur-
ance company and the owner will be cov-
ered in it if the Central Government provides
grants equalto the premium to the Fund and
peopie will praise you. You may consult the
hon. Finance Minister. We may pass the Bil
tomorrow. At present the Ordinance is in
force.

Secondly, it is not clear as to how to
recover money from the owner. It has been
mentioned thatthe property cannotbe trans-
ferred. Nothing in detail has been said inthis
regard. This is the lacuna.

There is one major lacuna which | feel
and perhaps you might be also feeling. If a
person dies, the Collector would give Rs.
25,000. But Rs. 12,500 would be given for
one’s medical treatment in case one's leg or
am is broken. Why have you put this restric-
tion on the Collector.

Mr. Chairman, Sir, my submission is
that the Supreme Court has held that there
cannot be a restriction on the acount to be
given to the third party. This is not my deci-
sion. It is the judgment of the Supreme
Court. The liabilities of the insurance com-
pany should be unilimited. Only then it would
do good to the country.

Hon. Minister, | have aiready said that |
am your great admirer. So if you accept my
points it will be very good. There is no Minis-
ter in the Cabinet like you. if you accept my
point, | will withdraw the resoiution for the
disapproal of the Ordinance. This matter
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should not work as a hinderance between
you and me. Our Chief Whip is also of the
view that if you accept my point, | will with-
draw the resolution which is there for the
disapproal of the Ordinance. Otherwise, it
wouid not be proper If division takes place.
Therefore, | would like to request to consider
my constructive suggestions. After that | will
withdraw the resolution.

SHRI KAMAL NATH: | would like to
reguest Shri Bhargavaji that though he has
made suggestions but it would have been
better if the had gone through he Bill deeply.
He has suggested that the grants should be
provided by the Centre. In this context, |
would like to say that no such situation would
arise whenthe insurance limitiscrossed and
oven the Environment Relief Fund which is
being formed, is not able to provide relief. In
case any such situation arose, the Central
Govemment would bear ahand. The Central
Government, which is the Government of
the Congress Party, always stretches its
hand forward.

SHRI GIRDHARI LAL BHARGAVA: |
am very much afraid of the hand (which is the
election symbol of Congress party). This
hand is very dangerous. Please do not move
iton. You just talk about Kamal (Lotus), (the
B.J.P's election symbol).

SHRIKAMAL NATH.  think you are not
afraid of ‘Kamal'. We will be able to pass itby
May. This ordinance will be null and void on
April 3. So it is essential to pass it before 3rd
April. | request Shn Bhargava to recalculate
his amendments for suggestion. | would ke
to make it clear what we are passing is nota
Bill but it is only an amendment Bill. This is
not 1991. Had you given these suggestions
in 1991, it would have some-what beneficial.
Today we are passing only some amend-
ments to enforce the 1991 Bill. So | think
there is no need to circulate these 3-4
amendments for suggestion.

SHRIGIRDHAR! LALBHARGAVA: The
hon. Minister has assured to accept my
suggestions. | hope... (Interruptions) Thare
should be no such mistake in future and i
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Disapproval of the Public Liabil
Insurance (Amend.) Oldinancoﬁy
you intend to introduce an amendment,
please introduce the comprehensive Billina
constructive way...(/interruptions) There is
nothing to laugh in it. it is a serious matter. |
have moved the Motion o declare it null and
void by the permission of Chief Whip, 1
withdraw it after the hon. Minister's assur-
ance.

|English)

MR. CHAIRMAN: Would you like to
withdraw it?

SHRI GIRDHARI LAL BHARGAGVA: |
seek leave of the House to withdraw the
Statutory Resolution.

MR. CHAIRMAN: Hasthe hon. Member
leave of the House to withdraw his statutory
Resolution.

SOME HON. MEMBERS: Yes, yes.

The Statutory Resolution was, by leave,
withdrawn.

MR. CHAIRMAN: Now we come to the
Motion for consideration of the Bill. There are
amendments to the Motion. Shri Girdhari Lai
Bhargava.

[Translation)

SHRIGIRDHARI LAL BHARGAVA: Mr.
Chairman, Sir, | am not putting pressure.
The statement will come at half past five. '
am devoted to the chair and obey it.
[English)

| seek leave of the House to withdraw
my amendment No. 1.

MR. CHAIRMAN: Has the hon. Member

leave of the House to withdraw his amend-
ment.

SOME HON. MEMBERS: Yes.

The amendment No. 1 was, by leave,
* withdrawn.

.
.

and Public Liabiiity 862
Insurance (Amend.) B

[Transiation)

PROF. RASA SINGH RAWAT (Ajmer):
Mr. Chairman, Sir, | will conclude with one
point. i would like to know the names of the
insurance companies which have written
letters and raised the objections. Please
provide some detalils of the references if any,
about that correspondence. So we may be
able 1o come o0 know the basis of their
denial.

MR. CHAIRMAN: Would you like to
withdraw it?

PROF. RASA SINGH RAWAT: Mr.
Chairman, Sir, according to your order | am
prepared to withdraw. But this House must
know the facts on what ground it was denied
because it has been passed by this House.
! seek leave of the House to withdraw my
amendment.

[Enghish}

MR. CHAIRMAN: Has the hon. Member
leave of the House to withdraw his amend-
ment.

SOME HON. MEMBERS: Yes.

[ Translation]

The amendment No. 3, by leave of the
House, withdrawn.

{English]

MR. CHAIRMAN: Now | shall put the
consideration motiontothe voteofthe House.
The question is:

“That the bill to amend the Public
Liability Insurance (Amendment) Bill
be taken into consideration.”

The motion was adopted.
MR. CHAIRMAN: Now the house will

take up Clause by Clause consideration of
the Bill.
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SHRI SYED SHAHABUDDIN (Kishan-
ganj): 1 beg to move:
Page 1, lines 12 and 13-
for “While handling any hazardous
substance substitute “in the course
of hazardous substance being
handed’ )
page 1, line 15—

after "war” insert * or cwil distutbance”
(6)

MR. CHAIRMAN: Are you preasing your
amendmems?

SHRI SYED SHAHABUDDIN: in view
of tha clanfication given by the hon. Minister,
| seek leave of the House to withdraw my
smendments

MR. CHAIRMAN: Has the hon. Member
lvave of ilve House to withdraw his amend-
ments,

SOME HON MEMBER-' Yes

The amendments No. § and 6 were, by
leave, withdrawn.

MR CHAIRMAN: The question is:
*Clause 2 stands part of the 8ill.”
The motion was adopted.
Ciause Z was acided to the Bill.
Clausas 3 to 5 were added to the Bil.
Clauses 6 and 8 were added to the Bill.

Clause 1, Enacting Formula and the long
Title were added to the Bill.

SHRI KAMAL NATH: | beg to move:
“That the Bill be passed.”
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MR. CHAIRMAN: The question is:
‘l‘hutho'albopuud.'
The motion was adopted

1742 rs.
BUSINESS ADVISORY COMMITTEE
12th Report
[Enghsh]

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTRY OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN KUAR-
MANGALAM). Sir, | beg to present the 12th
Repor ot the Business Advisory Committee

17.43 hra.

STATEMENT BY MINIS TER
IEnglish)

Video Casettes reisting to assassina-
tion of iate Shii Rajiv Gandhl

THE MINISTER OF HOME AFFAIRS
{SHR! S. B. CHAVANY): ! nse to take this
statoment in ragard to video cassettes relat-
ing to the assassinmon o' late Shri Rajiv
Gandhi.

The special Investigating Team of the
CBlwhichis investigating the case has sofar
soized 467 vdeo cassettes one of which
was found to be brand new and unused. The
remaining 486 cassttes have been viewed
and are stillbeing viewad by ateam of inves-
tigating officers tor identitying the trames
that couid be relevant to the case.

A
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Video Cassetiss relating

So far, the SIT has been able to seize
only two video cassettes covering the public
meeting at Sriperumbudur on May 21, 1991
prior to the assassination. One video cas-
sette was videographed by one Babu who
had been engaged to do so by Shri A. J.
Dass, the organiser of the public meeting at
Sriderumbudur on May 21, 1991. This cas-
sette covers the function before the arrivalof
ShriRajivGandhiat Sriperumbudur. it shows
amusic performance being rendere 1 10r the
audience by Shanker Ganesh and party and
thereafter, an announcement by Shri A. J.
Das on the garlanding and presenting of
shawls to Shri Rajiv Gandhi. The cassette
then shows in a blurred manner a crowd
willing around Shri Rajiv Gandhi and some
shawlis being put around him. The cassette
then becomes totally biurred and thereafter
shows Doordarshan coverage on the fu-
neral, etc. that was subsequently recorded
by the videographer.

Allthe connected persons including the
videographer have been examined thor-
oughly and so far there is no evidence that
the cassette was tampered. The SIT is also
obtaining technical expert opinion from
abroad on whether the cassette was tam-
pered with any way.

The second cassette was videographed
by one Pavun Raj who had been engaged by
the Tamilnadu Congress Committee (1) for
the same. This cassette covers the interview
of Shri Rajiv Gandhi at Madras airport, the
public meetings thereafter at Porur and
Poonamallee and his arrival atthe Sriperum-
budur public meeting. At Sriperumbudur, the
cassette covers the music programme of
Shanker Ganesh and party and stops at this
point. As regards this cassette also. all the
connected persons, including the videogra-
pher have beenthoroughly examined and so
far there is no evidence 1> show that this
cassette was tampered with. However, expert
opi':banmthiscassauealsoisboingob-
tained,

The SIT has stated catagorically that
boththesa cassettes are now Court property
and have not been tampered with at all after
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they were se'>ed by the SIT.

SHRI P. G. NARAYANAN (Gobichetti-
palayam): Sir, { want some clarifications.

MR. CHAIRMAN: There are no clartifi-
cations now. The rules do not permit that.

SHRIA. ASOKARAJ (Perabalur) : There
are so any precedents.

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum): It is the discretion of the Chair to
aliow it.

MR. CHAIRMAN: | am not allowing any
clarification. We have a lot of other business
to do. Kindly sit down.

SHRI A. ASOKARAJ: But the thing is
there are so many preceriants,

MR. CHAIRMAN: You can raise the
issue by other methods, by giving suitable
notice.

17.46 hrs.

RAILWAY BUDGET 1992-93- GENERAL
DISCUSSION;
RESOLUTION RE. RECONMMEN-
DAHTIONS OF RAILWAY CONVENTION
COMMITTEE;

DEMANDS FOR GRANTS-RAILWAYS;
AND
DEMANDS FOR SUPPLEMENTARY
GRANTS - (RAILWAYS) 1992-93

{English]

MR. CHAIRMAN: Thereis an announce-
ment. Before the House takes up the next
item on the Agenda, | have to inform the
House hat at the meeting of Busingss Advi-
sory Committee held today, it was decided
that discussions on following items may be
taken up together:-

(i) General discussion on the Budget
(Railways) for - 1992-93;
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(ii) Discussion on the Resolution re-
garding recommendation of the
Railway Convention Committee;

(iii) Discussion and Voting on the De-
mands for Grants (Railways) for
1982-93; and

(iv) Discussion and Voting on the Sup-
plementary Demands for Grants
(Railways) for 1991-92.

Business Advisory Committee have
recommended 10 hours for all these items.

Hons. Members who want to give no-
tices of Cut Motions may do so by 12.00 P.
M. on Thursday, 12th March, 1992. The Cut
Motions received upto that time only will be
circulated.

The Cut Motions will be moved by
Mambars who might be present in he House
on 13th Maych, 1992 before the House
remesh further discussion on these items.

| hope the House agrees.
(Interruptions)

MR. CHAIRMAN: With this, there is
Resolution.

SHRI GEORGE FERNANDES (Muzaf-
farpur): The time is inadequate. You have
said that the House agrees to it. But my
submission is that the time is wholly inade-
quate.

SHRI BASU DEB ACHARIA (Bankura):
At least there should be a minimum of 12
hours.

SHRI RAM NAIK: The House has to
agree aboutthe suggestions which are made.
Now, the time has been allotted by the
Bupiness Advisory Committes. That has to
be dccepted.

(Interruptions)
SHRt GEORGE FERNANDES: Do not
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include thatthis is a part ot the acceptance of
the House.

MR. CHAIRMAN: That has been de-
cided by the Business Advisory Committee,

SHRI GEORGE FERNANDES: We
cannotgo on having constant adjournments,
postponements or extensions.

(Interruptions)

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P. CHI-
DABARAM) : You cannot disagree with it.
The Business Advisory Committee has
decided that.

SHRI P. M. SAYEED (Lakshadweep):
The normal practice is that we always ex-
ceed the time allotted by the Business Advi-
sory Committee.

THE AINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN KUAR-
AMANGALAM): if | may inform the hon.
Members, through you, Sir, |do notthink that
the time of 10 hours is in question now.
Tomorrow when the Business Advisory
Committee Report comes up for adoption,
you may raise your point at that particular
time. 1think there would be no problem even
at that time. There is nothing called the
Goiden Line with 10 hours, (Interruptions)

THE MINITSER OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): Sir, | beg to move
the following Resolution:

“That this House approves the recom-
mendations made inparagraphs 12,13,
16, 19 and 22 contaned in the First
Report of Railway Convention Commit-
tee, 1991, appointed to review the.rate
of divdend payable by the Railway
Undertaking 1o General Revenues as
well as other ancillary matters in con-
mection with the Railway finance and
General F:-anc - which was presentad
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General Discussion; Resol
recommendations of RCC; Demands
to Lok Sabha on 24th February,
1992,

8ir, by a resolution adopted in the Lok
Sabha on 16th September, 1991 and con-
curred in by the Rajya Sabha on the same
day, the Railway Convention Committee,
1991 was constituted on 25th November,
1991. The Committee was appointed to
review the rate of dividend which is at pres-
ent payable by the railway undertaking to
General Revenues as well as other ancillary
matters in connection with the Railway Fi-
nance vis-a-vis the General Finance and
make recommendations theraon for the
Eighth Five Year Plan.

The Ministry of Railway submitted an
interim memorandum requesting the Com-
mittee to permit continuance of the financial
arrangements between the Railways and
the General Finance for the year 1992-93 by
and large, on the same basis as adopted for
the year 1991-92, in the manner recom-
mended by the Railway Convention Com-
mittee in their Third Report pending their
final recommandation for the Eighth Five
Year Plan, for which memoranda to the
Committee will be submitted. The Railway
Convention Committee in 1991 have consid-
ered the interim memorandum and have as
an interim measure largely agreed to the
proposais made therein by the Ministry of
Railways. The Committee’s observation
contained in para 18 of the said Report in
regard to re-assessing ne value of the as-
sais held by the ra ways by an Expert
Committee has been noted.

Withthese words. | commend the Reso-
lution for the consideration of this House.

[Translation)

SHRI GEORGE FERNANDES: Mr.
Chairman, Sir, you have just now said that
the discussion will be not only on these who
ltems o.9. General Discussiononthe Budget
and Resolution but also on supplementary
demands and appropnatation Bill, simulta-
neously. But neither both these items are not

men;
Demands for Grants (Rlys 991-9‘230
in today's agenda nor any supplementary
agenda has been circulated. [Interruptions)

MR. CHAIRMAN: That is why we should
start a discussion on Railway Budget.

SHRIGEORGE FERNANDES: Nowyou
have told that the discussion will be held on
all the four items simultaneously. How is it
possible? We should understand the dignity
of the House lt is not a Panchayat Samiti, it
is the Parliament of the country and has its
own rules and regulations. You should have
circulated supplementary agenda and it couid
have been approved by your permission.
But you even did not do so. How the discus-
sion can take place? [Interruptions)

[English)

SHRI BASU DEB ACHARIA (bankura)
: Only the General Discussion on the Budget
is there in the agenda paper. [Interruptions)

SHRIGEORGE FERNANDES: Nowyou
have decided that the discussion will be on
all the four items. How is it possible? [/nter
ruptions] You have to adjourn the House.

[Interruptions]
[ Translation)

SHRIGEORGE FERNANDES: Please,
youtry to understand me.

[Interruptions)

MR. CHAIRMAN: First you complete
your point only then 1 will give my ruling.

SHRI GEORGE FERNANDES: Mr.
Chairman, Sir, there is no question of ruling.
[interruptions) You have known the opinion
of the House that all the four items will be
discussed simultaneously. But where are
the cther two items? [Interruptions]

SHRI P. M. SAYEED (Lakshadwoap):
Mr. Chairman, Sir, it was introduced in the
presence ol the hon. Members. In my opin-
ion this situation would not have arisen if the
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agendaotthe Business Advisory Committee
would have been circulated. (interruptions)
The House has accepted . After that my
friend’s objection about it, in my opinion, is
not proper. [interuptions)

{Enghsh)

SHRI BASU DEB ACHARIA: It is the
decision taken by he Business Adusory
Committee. But the agenda should be circu-

lated. [/nterruptions}

SHR! NIRMAL KANT! CHATTERJEE
(Dum Dum): What | want to draw your atten-
tion to is that in the course of the last three
days, we have discovered the casuainess,
firstin regard to the Bill on the Pesticides and
now here. There 18 a casualness in the
approach of the Government even in draft-
ing the Bills and even in writing out the
objectives of the Bill. And the House should
thank him that on each of these issues, he
has drawn the attention of the House. This is
the third time in the courss of the last three
days that we saw the casual approach of the
Govemment in relation to the House and in
relation to the country. An therefore, Sir, let
the House be adjourned now and let them
send the revised list tomorrow. Then only let
us take it up. [interruptions)

SHRI RANGARAJAN KUMARAMAN-
GALAM: Sir, | have a (ot of respect for the
hon. Members on the other side. {interrup-
tions)

SHRI P. M. SAYEED: What about the
Mambers from this side?

SHRI RANGARAJAN KUMARAMAN-
GALAM: And also to the Members on this
side, ¥ they have committed the same mis-
take.

When the Chairman announces some-
thing, thay should hear what was announced.
just now and not long ago, that four items will
be taken up together, that is, general discus-
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" sion on the Railway Budget for 1992-93;
discussion on the Resolution regarding the
recommaendation of the Railway Convention
Committee; discussion and voting on the
Demandsfor Gragts of Railways for 1992-93
and discussion and voting on the Supple-
mentary Grants of Railways for 1991-92,
And the Business Advisory Committee has
said that his should be taken up together.
Now the point is that you said yes and you
only objected to the time of ten hours. [Inter-
ruptions)

SHRI NIRMAL KANTI CHATTERJEE
{Dum Dum): Whenthe Charman announced,
what should we say? We have no other
course but to say yes. We are drawing your
attention... [Interruptions)

SHRI RANGARAJAN KUMARAMAN-
GLAM: When the Chairman asked for the
sense of the House, you said yes. You

cannot go back now. [Interruptions]

MR. CHAIRMAN: Kindly resume your
seats. The House has already agreed for
discussing allthese four items together. you
said you agree.

[interruptions]

SHRI GEORGE FERNANDES (Muzaf-
tarpur): Where are the other two items?

MR. CHAIRMAN: Kindly listen to me.

SHRI BASU DEB ACHARIA: Where is
the Agenda? Please circulate it.

MR. CHAIRMAN: | will explain to you.
Whenthe Chairman stands, you should kindly
sit down.

[interruptions}

SHRIGEORGE FERNANDES: We are
ready to discuse. But where are the othertwo
tems.

MR. CHAIRMAN: 1 will explain to you.
Kindly resume your seats.
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) (Interruptions)

SHR! V. DHANANJAY KUMAR (Man-
glora): Sir, can we take the recommenda-
tions of tha Business Advisory Committee as
the Agenda? (Interruptions)

MR. CHAIRMAN: Kindly sit down. The
issue is very simple Now, we have agreed to
the announcement which the Chair had
announced just now. In that, | have read the
four items. One is the resumption which the
Railway Minister has read and which was
partofthe Agenda and that was also include.
So, on all the four items, we are now starting
the discussion. (Interruptions)

SHRIGEORGE FERNANDES: Sir, you
cannot start the discussion? How can you
start the discussion, when you have not
given it in the Agenda? (Interruptions)

SHRI RANGARAJAN KUMARAMAN-
GALAM: By your own voice, you said yes.
You cannot change your voice after evert
two minutes.(/nterruptions)

MR. CHAIRMAN: When the Chairman
is standing, you should sit down.

(Interruptions)

MR. CHAIRMAN: Please take your
seats.

SHRI NIRMAL KANTI CHATTERJEE:
Kindly allow us to be on our legs.

MR. CHAIRMAN: Please take your
seats. The Minister would like to make a
suggestion,

SHRI RANGARAJAN KUMARAMAN-
GALAM: Sir, in order to sort out the present
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atmosphere, may | make a suggestion. My
submission is that just a minute is left and
they are saying that it is not there in the list of
business...
{Interruptions)

SHRIGEORGE FERNANDES: We did
not know that you are going to take up all the
four items. We do not have the revised list of
business. (Interruptions)

MR. CHAIRMAN: Kindly resume your
seats. ShriFernandes, kindly take your seat.
All the objections that have been raise, | am
overruling them. Now, Shri Kashiram Rana
to speak.

SHRI GEORGE FERNANDES: | pro-
test. This is not permissible.

MR. CHAIRMAN: ShriRanamay please
start his speech.

(Interruptions)

SHRI RANGARAJAN KUMARAMAN-
GALAM: Mr. Chairman Sir, sinceitis already
6 o'clock, may | make a suggestion that we
will list all the items in the agenda tomotrow
and we will take up all these items together
tomorrow?

(Interruptions)

MR. CHAIRMAN: Kindly sit down. It is
already 6 o'clock now. The House stands
adjourned to meet tomorrow at 11 a.m.

18.01 hre.

The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, March 12, 1992/
Phalguna 22, 1913 (Saka)
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